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The Lok Sabha met at Eleven of the
Clock

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

wrt w1 Frata

*184. 8t PO TR wYAW :
Fir wiorsy W Ag FATd AP FAT
FIT FI

(%) = 1970-71, 1971-72
qIT 1972-73 #fF ¥ a=<iar fAgla
fear war

(&) %7 a9t & ga¥ foadr fadenr
anafm ST T d ;A

(7) *4 1973-74 7 wqmAq:
feag 7t &1 fqafa fsar sy
AT Iqq feadr fadet azr g £ #
qIHET & ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

(a) to (c). A statement is laid on
the Table of the House.
Statement
(a) and (b). The number and value
of monkeys exported during last three
years are given below:—

1970-71 1971-72 1972-73
No. Value No. Value No. Value
(Rs. lakhs) ' (Rs. lakhs) (Rs. lakhs)
36408 26°41 53170 37-96 34724 35-23

(c) The exports to be allowed
1973-74 would not exceed

during

30,000 monkeys. On the basis of the

prevailing unit value, the utilization
ef the entire ceiling may fetch about

Rs. 30 lakhs in foreign exchange.

=t gER T WYAT . T 731,
TEATT FeFT AT F qI IATH qWAT
% fx 30 A TIL0 AT AFT WA
wrar &, Aaarargarg frgm waw
foFad ¥ WT HIx AT IR & WL
fpT-fra Trfagt & T K 77T AET & 7
THF Frq-g1q & gg WY AT STEa
2281 LS—2

gﬁﬁﬂgwﬁﬁﬂ-f;ﬁﬁaﬁfﬁ P
EAT I TAGE WA AE@IE A e
7 FrH mftfrs gz gmr &7

PROF. D. P. CHATTOPADHYAYA:
This monkey business is very restrict-
ed. The species is called technically
the Rhesus species. We also send
some langurs. The countries to which
we mainly export them are the UK
and the USSR. Earlier, we had ex-
ported much more, but in 1973-74 we
are exporting only 30,000 monkeys.
Last year, we exported nearly 49,900
So, we are now exporting less. By
exporting in 1972-78 we earned about
Rs. 35,23,000, and in 1971-72 by ex-
porting, we had earned Rs, 37,968,000
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WY HFATT wIFI@ . TUIA
TETEw, AT & AT 0 gfFgra @, aume
T TR ST FeoE g | FT T
T4 F AT faega a= F@ W
A @A 37 %A A=A AT AR
Ft I GFAT ATAT 2 ITAA FAT IAH
g3, " AT "7 W I w7
Zar§ @R w1 wqra frar aar g faa
WA R FAGI R AIAEATTE IARI
FHY T AMET § gAAT AT 37 AW
I AAAT KT WIEAHT FT oA T @
T, AT v wigey # a=]d w1 faafa
7 faar Ay 3a% fag @ 8 qfa-
g ATEAT FrEdr 7

PROF. D. P. CHATTOPADHYAYA:
1 share the feeling of the hon. Mem-
ber about monkeys, and for that
reason, about any animal. But there
are two sentiments working here.
One is sympathy for the animals and
the other is sympathy for ailing
mankind. It is for medical purpose
that we send them out, but we take
every possible care to see that there
is mo cruelty or hardship to the
animals. Therefore, we have stipulat.
ed that when they are exported,
special cages are prepared and they
are flown in the air and not in any
other sort of console.

SHRI B. R. SHUKLA: May I know
whether it is a fact or not that the
area represented by the hon. Mem-
ber who has put this question is full
of mischievous monkey which are a
great source of nuisance and
annoyance to the people?

PROF. D. P. CHATTOPADHYAYA:
I do not know how to answer the
question,

SHRI FATESINGHRAO GAEK-
WARD: I am sure the House would
join me in expressing my gratitude
to the monkey population of this
country for earning so much foreign
exchange. At the same time, I would
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ask the hon. Minister whether in this
connection of export, his Ministry has
taken the expert advice of the Indian
Board for wild Life and the Indian
National Appeal for World Wild Life
Fund whether or not we are depleting
and reducing their numbers for ever,
and if so, has there been any scien-
tific attempt to see that this popula-
tion earning wvaluable foreign ex-
change is not made totally extinct.

PROF. D, P. CHATTOPADHYAYA:
This decision to export has been taken
in consultation with Ministries like
Agriculture, particularly Health.
Secondly, we have also taken care to
see¢ that the monkey population is not
extinet. In fact, figures indicate that
the number of monkeys now being
exported is much less than what it
was before. For example, in 1957-58,
we exported 2 lakhs. In 1962-63, it
was 79,900 and now it is only 34,700.

MR. SPEAKER:
males or?

They are all

PROF. D, P. CHATTOPADHYAYA:
Mixed.

MR. SPEAKER: To keep the
population going, you must certainly
keep some females.

Measures to Liguidate PL. 480 Funds
+
*185. SHRI P. NARASIMHA
REDDY:

SHRI S. M. BANERJEE:

Will the Minister of FINANCE be
pleased to state the measures adopted
by Government for liquidating PL, 480
Rupee balances?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
Discussions are in progress between
the Government of India and the
Government of United States for

‘arriving at a settlement on the dis-

position of U.S. rupee funds.
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SHRI P. NARASIMHA REDDY:
What are the proposals mooted in this
- regard by the US Government and
what are our reactions thereto?

SHRI YESHWANTRAO CHAVAN:
The entire matier is under negotia-
tion. Unless they reach some reason-
able stage where one can give infor-
mation, it will not be in the intercst
of negotiations themselves o give any
details at this stage.

SHRI P. NARASIMHA REDDY:

In view of the statement the hon. -

Minister recently made that the rupee
balances of the US here are having
an inflationary impact on our economy,
has this aspect of these balances been
marked recently, and considering this,
<o Government propose {o freeze these
balances pending a settlement in this
regard?

SHRI YESHWANTRAO CHAVAN:
Some of these balances do have some
inflationary effect, but these balances
are there for decades now. Our desire
and effort is to settle this question in
agreement with the US Government.
There is no proposal to freeze the
‘balances.

SHRI S. M. BANERJEE: It has
been stated in this House many times
that this particular fund running to
the tune of Rs. 4,000—5,000 crores is
being used for political purposes to
pollute political parties, to help the
reactionary forces in the country,
wage war against Government’s pro-
gressive policies. It has been proved
that this fund was used during the
elections. What is the total of the
fund at their disposal now, have we
any control over its operation directly,
do we know how it is operated, and
have any instructions been issued?
We were assured that they would not
use this fund unless they tell us the
purpose for which it is used.

SHRI YESHWANTRAO CHAVAN:
. Sir, | think we have discussed this
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question many times on the floor -of
the House, and we have given detailed

" information about the size of this and

the conditions under which it is
working. But at the present moment.
I would request hon. Members—

SHRI S. M. BANERJEE: What is
the total amount?

SHRI YESHWANTRAQ CHAVAN:
I have given you the information.
But I am prepared to give the in-
formation even now if you wart,

MR. SPEAKER: It has been stated
in the House a number of times,

SHRI S. M, BANERJEE: But by
this time, it would have increased.

AN HON. MEMBER: The interest
Erows.

SHRI YESHWANTRAO CHAVAN:
The interest also goes up. It is true.
That is why we have to find out how
we can dispose of this question com-
pletely.

I would say that the total rupee
deposits for PL 480 imports from 1956
till 30th June, 1973 was Rs. 2,243.08
crores. Interesl and principal accrue..
to the US from PL 480 rupee loans,

during the same period, is Rs. 355.24
crores. The total PL 480 rupee
accruals to the US—both these

items combined together--comes to
Rs. 2,598.32 crores. '

Of course, there is expeaditure
from this. Out of this, loanz to the
Government of India stand at

Rs. 1,423.05 crores; grants to the Gov-
ernment of India, about Rs. 388.64
crores; Cooley loans o Indo-US enter-
prises, Rs, 141.73 crores: for the US
uses, it is about Rs. 64490 crores.
This is the break-up of the accruals
of Rs. 2,500 crores odd.

Then about the non-PL 480 rupee
funds which have accrued *o the US
cumulatively since 1956:on account of
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development assistance, it is Rs. 31.53
crores; repayments and inte-est pay-
ments on non-PL 480 development
assistance loans, Rs. 371.94 crores:
interest paid by the Government of
India on special securities and mis-
cellaneous is Rs. 148.28 crores. The
total unused non-PL 480 -funds avail-
able with the US is Rs. 520.22 crores.
So, the total US holdings in India as
on 30th June, 1973 in the accounts of
the banks, and the Reserve Bank, at
the present moment, are about
Rs. 711.91 crores, besides whatever we
own both in the form of loans and
interest that we pay.

SHRI S. M. BANERJEE: The
Second part of my question has not
been answered. That is, whether we
have control as to how they cperate
these funds, because my information
is that they are using them for politi-
cal purposes.

MR. SPEAKER: He will reply to

it. You have already mentinned that
question,

SHRI YESHWANTRAO CHAVAN:

We have some control on the use of
these funds.

SHRI S. M. BANERJEE: “Some
control” means what? My informa-

tion is that they have used it for
political purposes.

MR. SPEAKER: Please sit down.
He has already made number of state-
ments in this House on this matter.

SHRI YESHWANTRAO CHAVAN:
For their use of the embassy. Natu-
rally, when they take it for the use
of their embassy, it is experted that
they are using it for legitimate pur-

poses of the embassy. T have no
reason to disbelieve it. (Interrup-
tion).

MR. SPEAKER: Order, please. It

is not a question for debate. He has
given the reply, but the hun. Member
is askini so many things.
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SHRI S. M. BANERJEE: My in-
formation is that it is used for poll-
tical purposes.

MR. SPEAKER: Please sit down.

Tlo FRW : 7T A AT TAT-
drfsgmra s g a4 § fo
TRg AT, T AU I AT G A AY
fod w7 QAT TN ? A w2
Froom oFam 2 ?

St THAR T WO 2 [T 1T
2 f ot YAz T AE gATR qATE
3% ¥ arz & 7Y @A fr §o A
Fa @ & AfET 3y fesar "M
ag #gar Afewd § | AfsT & weat
g & saer 33w 7 =)

st wew fagrdt qrondat . weme
o, g AT fF faa A wgea
7 q97 0 qeF F1 favaw A H
fayr dare 7 & 1 & Iy FemE AwA
asar g | & 7z qa agAT g fE oA
7z A7 & fF 79 @9 § 9@ amdlT
gEAra% oot ey iy Trovgr
A A AATH GEHTCF FAA AT
s g@remre | AfFq afre & 39 FaAE
#1 =ArF F7A § FhsrE fargd?

A gy T g o dE wE
ara A& g% arga 71 WA g IFTED
Af e By 7a 7 g g & Al
g ¥ TR qCf A AR )

SHRI P. G. MAVALANKAR: I
fully understand and 1esoect the
point made by the hon. Minister that
negotiations were going on and there-
fore he would not like to give details.
May I know, however, whether the
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negotiations that are being carried on
just now will once and for all settle
the whole matter and cover the entire
amount of PL 480 furdgs in the
counfry? Or do Government propose
to have a series of agreemenls over
a period of time?

SHRI YESHWANTRAO CHAVAN:
After a firm agreement has been
reached, I will be able to answer the
details. It is difficult to go into details
of it just now.

DR. H. P. SHARMA: Is the Gov-
ernment considering making similar
moves for liquidating debts with the
other countries and have they initiated
any moves in that direction and if so
what has been the response?

SHRI YESHWANTRAO CHAVAN:
No other moves are afoot.

SHRI SOMNATH CHATTERJEE:
I quite appreciate that the hon.
Minister does not want to disclose the
nature of the negotiations. There is
no proposal to impose a freeze un-
ilaterally by our country during the
negotiations. Are the Government
thinking of arriving at a consensus
that these funds should not ba operat-
ed until' the negotiations are over?
Have they suggested that there may
be stoppage of earning of interest for

AGRAHAYANA 2, 1895 (SAKA)
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SHRI YESHWANTRAO CYAVAN:
Negotiation started only a few weeks
ago and I hope a decision nne way or
the other would be reached in a few
weeks time. There is no question of
creating one more complication, It js
neither in the interest of negotiations
nor in the interest of the conntiry,

®H 9T W ATAATET AW ¥ wrw
wmare oa frafa s
*187. St o ww Wi ;@

aifoed w=lt 9% A FY F9T F
faF

(%) ™= @9 a5t & ofy ag =9
9 W ATETEY Wi & Avg fEew
¥ fle o gme s
guT ;WX

(@) Juie= wmafa & wr@
¥ 57 20 F fa¥ 4o F T AW
&7 frata faar ?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

the time being because the interest t(:) ;nl?l \':T) / hA ;t:tement is laid on
comes to Rs. 5 crores. e lable e use.
STATEMENT

(@) India s exports to Russia and other Communist countries,

{In Rs. crores)

Countries 1970-71  1971-92  1972-73
USSR . 210 209 305
Other Communist countries . 152 135 165

TOTAL . .

. . 362 344 470
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India’s imports from Russia and other Communist countries.

Countrices

USSR .

Other Commurist countries |

ToTAL

1970-71 1971-72  1972-713
100 87 106
122 122 1z
228 200 218

(b) Indiu’s exporiof Raw matcrizls to Communist counrries.

197071

103

sl GA W AAT . 1971-72
FrATard I BT AT IAT T qA

FI9r 2 FF 29077 =eArT 37 A7 A

e

FAT T 121 8 wrA4r Argar g OfE

T A A F TN TG !

PROF. D. P. CHATTOPADHYAYA:
We have bought many new items and
also the unit value realisation of the
jitem has gone up.

st W WA wwi: we A A

TArr 3 fF A% asgAI i AG gE

afra o a9z Few 7 & fF faorree

g Zo & fAq qg FTAETE F#Ew

¥ Yy Fur WrEAfANT AT T

A9 FY AAA F TEF W 4g ATLE FAH

gt & 1 Far sy gAfaAr 730 f5 =

¥ oFw A2 & AOE A1 7 ST A WA
a7 RS @wAr faErodla 2 oA
sfawr & A1 FI9 37 waw I51F AT IEE?

PROF. D. P. CHATTOPADHYAYA:
To be self-reliant we have to build up

(In Ks, crores)

industrial infrastructure and also the
supersiructure and the medium strue-
ture. At this stage to do that we have
to import certain things so that we
can build up a structure on the basis
of which we can be self-reliant.

PROF. MADHU DANDAVATE: Is
the Government aware of the fact that
when a contract was entered into
with Soviet Russia for the export of
groundnuts from India, the port and
dock workers Federation decided to
boycott the export through ships and
the representatives of Soviet Russia
at that time announced that due to
difficulties of groundnut production in
India, even if they could send ground.
nuts at a latter date when thcy had a
better crop, they would be willing tc
send the necessary quantity of edible
oils back to the country. What has
been done?

MR. SPEAKER: It was a general
question; you are asking a specific
question, about some individual
article.

PROF. MADHU DANDAVATE: In-
dividual is part and parcel of the
collective. . __
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MR. SPEAKER: We are all part
and parcel of this House?

PROF. MADHU DANDAVATE: 1
think he js willing to give an answer.

PROF. D. P. CHATTOPADHYAYA:
It is a fact that because of our diffi-
cult groundnut position at one stage,
we could not export more than what
was absolutely minimum. At that
stage, there was a gesture from the
Soviet Union not to insist on further.
That is true.

PROF. MADHU DANDAVATE:
What about their offer to send the
necessary quantity of edible oils?

PROF. D. P. CHATTOPADHYAYA:
About that aspect of the problem, I
am not guite aware.

MR. SPEAKER: That is why I say
that specific questions should Le put.
You cannot answer these questions
off hand. 1°

Shri Indrajit Gupta. Welcome back
from Cuba.

SHRI INDRAJIT GUPTA: May I
know whether the figures supplied
by the minister include figures per-
taining to our trade with Cuba and
if so, what is the value of our exports
to and imports from Cuba?

MR. SPEAKER: You can add “via
Russia" and put the question, because
this question is about Russia.

SHRI INDRAJIT GUPTA: The
question relates to other ermmunist
coeuntries.

SHRI ATAL BIHARI VAJPAYEE:
He has come from Cuba. The miris-
ter should be careful

PROF. D. P. CHATTOPADHYAYA.:
These figures pertain to Russia and
other East Buropean countries. Cuba

ig not. geographically included tn' that

AGRAHAYANA 2, 1895 (SAKA)
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area. This figure does not include
our trade with Cuba. I can give the
figures about our trade with Cuba
provided I am asked separately.

MR. SPEAKER: I was also vnder
the impression that it js round about
Russia, but they are spread over
everywhere. In future you must be
very cautious. The Minister can lay
ou the Table later the figures of our
trade with Cuba.

PROF. D. P. CHATTOPADHYAYA:
I will.

SHRI VAYALAR RAVI: From the
statement it is -clear that our export
has gone up to Rs. 470 crores and our
import is only Rs. 280 crores. Is this
difference due to our refusal to accept
certain items offered by them or is
it due to the refusal from the other
side to give what we want?

PROF. D. P. CHATTOPADHYAYA.:
Qur trade with the East European
countries is enormous, as the figure
indicates and our biggest trading
partner is USSR. It is true that the
trade gap between our import and
export is significant. It is due to the
fact that because of some technolo-
gical and industrial develooment in
our country, we are not now import-
ing some of the items we used to im-
port before. This is a problem we are
looking into. We are diversifying our
trade and we hope that this halance

will be more or less even in the
coming years. We are planning
accordingly.

SHRI PRABODH CHANDRA: Tz it
a fact that our exports to Soviet
Russia comprise mostly of raw
materials and imports from that

country comprise mostly finished pro-
ducts?

PROF. D. P. CHATTOPADHYAYA:
It is not a facl. ‘I'he raw materials
component in our total cxports ig only
28 per cent. The rest are manufac-
tures and finished goods. a
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Amount of Deposit in Private Banks
=+

*190. SHRI C. K. CHANDRAPPAN:
SHRI DINESH SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) which are the 15 private banks
in our country now which are having
the highest amount of deposits with
them and what is the total amount of
deposits with each of these banks in
1970-T1, 1971-72 and 1972-73;

(b) the amount of deposits with
each of the foreign owned banks in
India during the same period;

{c) the total amount of profits made
by each of these banks mentioned in
part (a) of this question each year,
during this period; and

(d) the profit made by the fnreign
owned banks during this period, year-
wise, and the total amount repatriated
by them in several Accounts?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-5782/73.]

-

SHRI C. K. CHANDRAPPAN: The
statement indicates the fast growth
of both privately-owned and foreign-
owned banks in our country. Consi-
dering the difficult economic situation
we are facing, may I know whether
the Government would nationalise all
these private banks or at least follow
the old criteria of nationalising banks
which have deposits above Rs. 50
crores? In that case, there are al-
ready four banks which have reached
that stage and the fifth is very near
that.

SHRI YESHWANTRAO CHAVAN:

At preient there are no such prope-
sals,
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SHRI C. K. CHANDRAPPAN: Sir,
he did not answer my question. I did
not ask whether the Government have
a proposal. I asked them the reasons
which are preventing them from na-
tionalising these banks, in case they
are not nationalising them,

SHRI YESHWANTRAO CHAVAN:
Because Government have not decided
to do that. That is the only reason.

SHRI C. K. CHANDRAPPAN: Sir,
I take strong exception to this answer.

MR. SPEAKER: That is all right.
He can ask the second question. He
cannot force the Minister to take a
particular action.

SHRI C. K. CHANDRAPPAN: The
hon. Speaker has every right to guide
me. In the same way, let him guide
the Minister also,

MR. SPEAKER: 1 think on this
question he needs more of a guidanc_e:,
Let him put the second question in
some other better shape so that he
will get the information he wants.

SHRI C. K. CHANDRAPPAN: I am
unhappy with the way things are hap-
pening. Now I come to my second
question. I could understand that
Government may have some reserva-
tion with regard to Indian monopolies;
it may be that they want to hglp
them. But, coming to the foreign
monopoly banks, in their case also We
find that the rate of growth is qqlte
fast. Not only that, they are taking
money out of the country in several
ways, which is a big drain on our
economy. Considering this fact, may
1 know whether anything is s_tandmg
in the way of Government nationalis-
ing these foreign-owned banks? I am
not asking whether there is any pro-
posal but why Government is not
doing it.

SHRI YESHWANTRAO CHAVAN:
It was a conscious decision taken by
the Government not to take over the
branches of the foreign banks which
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are functioning in this country, It
will not be nationalisation of those
banks, because they are functioning
outside this country in a major way.
It would only mean closing down the
Indian branches of those banks. We
have to remember many of our banks
are having their branches outside
India. We will also have to consider
that we have to continue certain in-
ternational trade and foreign exchange
relations with other countries. There-
fore, we have taken a very conscious
.decision not to touch these branches of
foreign banks. I think. I have given
a complete answer.

SHRI C. K. CHANDRAPPAN:
not at all satisfactory.

It is

SHRI DINESH SINGH: The ques-
tion that I had asked was a little
wider than what is contained in this.
1 am sorry, I got clubbed with Mr.
‘Chandrappan, without meaning any
offence to him.

1 would like to know from the Fin-
ance Minister whether the profits of
38 Indian Banks, including the na-
tionalised Banks, have declined by 20
per cent from the year 1971 to 1972,
that is, in 1971, their profits were Rs.
15.2 crores and, in 1972, their profits
were Rs. 12.9 crores while in the same
period, the net profits of 11 foreign
Banks increased by 38 per cent and,
if so. the reasons thereof.

SHRI YESHWANTRAO CHAVAN:
“The statistics are given: They indi-
cate the conclusion to which the hon.
Member has come,

The obvious reasons, as I see them,
are that the major part of banking is
done by the public sector Banks. The
public sector Banks. in the initial
years ,have to open many new bran-
ches in the rural areas and they have
also to undertake a substantial pro-
gramme of giving credit facilities, etc.,
to vriority rectors. This. certainly,
affects the rate of profitability. The
foreign Banks are concentrating in the
urban areas, as they are there where
they were formerly. Their per-ae-
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count credit, their deposit realisation,
In those areas is a little more. As trey
are Ihawing large proportion of foreign
business, I think, the rate of profit, as
for as those Banks are concerned, is
somewhat satisfactory, more than

satisfactory.  These are some of the
reasons as I see them.

SHRI DINESH SINGH: If I under-
stand aright, the reasons given by the
Finance Minister are, firstly, that there
i? a greater participation by the na-
tionalised Banks in the rural areas
where the profitability is less and,
secondly, that there is greater profita-
bility in the case of foreign Banks as
they are having a large proportion of
business with foreign companies.

Would it be possible for the Finance
Minister to lay on the Table of the
House the break-up of these figures so
that we are able to know what is the
amount that is being diverted to rural
areas, why there is less profitability
in that and why there is extra profi-
tability in dealing with foreign com-
panies. The rate at which the Banks
give money is the same, whether they
give to foreign companies or to Indian

companies. How does this difference
come In? o

SHRI YESHWANTRAO CHAVAN:
As [ said, a large number of branches
have been opened outside the Banks
and the overall expenditure on bran-
ches is substantially more than the ex-
penditure on Bank functiong in a city
where their headquarters are.

As far as giving the information
that he asked, I do not want to hesi-
tate about it. But I would like to
make one suggestion. In the course
of last year or so, we have given all
the information about the expansion
of branches in the rural areas, the
number of accounts that have been
opened in the rural areas, the amount
that is given by way of credit to prio-
rity sectors, etc. As far as foreign
Banks are concerned, I do not thirk
we have given more detailed informa-
tion. I will try to give him informa-
tion about that.
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PROF. MADHU DANDAVATE: In
the Question List today, the clubbing
oif Mr. Dinesh Singh's name with Mr.
Chandrappan shows his hobnobbing
with the Opposition.

MR. SPEAKER: Both of them are
good persons.

sftoArg W omfgenT: § o
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SHRI YESHWANTRAO CHAVAN:
I think, I have given this information.
I have not got exact information at
the present momient with me here. I
have given many times that informa-
tion.

SHRI JAGANNATH RAO: The
statement shows that the deposits in
the private Banks and in the foreign
Banks are to the tune of about Rs. 300
crores and, including deposits in the
public sector Banks, it may be much
more. Under the Income-tax Act, as
at present, only Rs, 3000 interests,
dividend, ete. received by persons on
deposits in the Banks is exempted.
To encourage investment and depo-
sits, to raise resources for the Fifth
Plan, would the Government consider
the desirability of increasing the
exemption limit from Rs. 3,000?

SHRI YESHWANTRAQ CHAVAN:
It is a suggestion for action.

SHRI INDRAJIT GUPTA: 1In the
table which is given here pertaining
to part (d) of the question, i.e., remit-
tances of profits by 11 foreign banks,
you will see that the amounts shown
here as remittances of profits are
equal to, or in some cases even more
than, the net profits which have been
earned. - ‘For example, National and
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Grindlays Bank, 1970, the figure of net
profit is Rs. 0.91 crores and the amount
remitted is Rs. 1.53 crores. There are
other cases also. But I do not want
to toke much time of the House, I
want to know from him, although he
has tried to explain why the Govern-
ment has decided not to nationalise
these banks, what prevents them from
at least putting some ceiling on the

remittances of profits. We find here
that not only the entire profits are
being romitted but, in some cases,

amounts bicger than the net profits are
being remitted. May I know  what
exactly is the Government view on
this, what instructions are given to
the Reserve Bank? Why should there
not he at least some ceiling on the
proportion of profits which is being
remitted?

SHRI YESHWANTRAQO CHAVAN:
I have also seen that figure, and I
expected that some question would
come from some of the members. The
figure to which he has made a re-
ference pertains to 1970...

SHRI INDRAJIT GUPTA;
are other cases also.

There-

SHRI YESHWANTRAO CHAVAN:
I am trying to explain. Most of the
time, these remittances are made on
account of profits and then they are
adjusted next year both ways. But
recently the Reserve Bank has issued
some instructions, Instructions have
been issued by the Reserve Bank in
Septzmber 1973 that, beginning from
1974, foreign banks operating in India
should be allowed to make ‘on account’
remittances only once in a year, after
the end of the first half year, ie,
30th June, and that before allowing
such remittances it should be ensured
that the amount to be remitted ‘on
account’ basis is not disproportionate
as compared to the half-yearly average
of profits remitted during the previous
three years. The instructions further
cnjoin that the balance amount of
profits for the years may be allowed.
to be remitted only after finalisation
of the bank’s accounts and submission.,
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of the audited Balance Sheet and Pro-
fit and Loss Account statements pre-
pared in terms of section 29 of the
Banking Regulations Act.

SHRI INDRAJIT GUPTA: The ins-
tructions are that the remittances
should not be disproportionate to the
profits. That means, the entire profit
can be remitted. May I know whether
the entire profit, as disclosed by the
banks, can be remitted one hundred
rer cent? Or, is there any move to
restrict this to any depgree whatso-
cver?

SHRI YESHWANTRAO CHAVAN:
At the present moment there i no
such move. It depends on what the
other countries do. OQOur branches are
also working in other countries. That
has also to be kept in mind.

Amount of Foreign Exchange and
Machinery allowed to be brought in
India by non-resident Indiaps

*193. SHRI K. KODANDA RAMI
REDDY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are consi-
dering the question of relaxing the
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ceiling on the amount of foreign ex—
change and the value of machinery
that non-resident Indians could bring
for establishing industries in India;

(b) if so, the main features of the-
proposal; and

(¢) the number of such people who
have applied for setting up industries,
the names of the fields and the total

investment by them?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). There are no restrictions
on the amount of foreign exchange
that may be brought into the country
by a person returning from abroad.
As regards imports, with a view to
induce technieally qualified persons to
return to India, certain special facili-
ties are being given. An extract from
the Import Trade Control Policy—
(1973-74) as amended by Public Notice
No. 182-1TC(PN)/78 dated the 31st
October, 1973, which describes the
special facilities, is laid on the Table
of the House. [Placed in Library. See-
No. LT-5783/73].

(¢) A statement is laid on the Table
of the House.

Statement

1. Total number of applications received for
the import of machinery under the libera-
lised scheme for Indian Nitionals return-
ing fromjresiding abroad . . .

2. Total numhber of licences issued and the
CLF, welue

3. Numvs of felds in respect of which above
licences hzve heen issued.

255

113
Rs. 3,46,60,437/-

Crimping Machines, Knitting and Raschel
machinery, Printing machinery, Elvetro=
nic Equipments, Automobile Equipments
and certain other miscellaneow indis.
tries.

N.B.—Darta shown above have heen collected with reference to the impert applications revelved
by the Chicf Controller of Imperts and Exports upto the 17th November, 1973.

SHRI K. KODANDA RAMI
REDDY: According to the statement,
applications to set up industrial units
in the small scale sector only are en-
tertained. 1 would like to know the

reasons why applications only for

small scale units are entertained.

SHRI YESHWANTRAO CHAVAN:
That is because the amount allowed is
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only Rs. 5 lakhs as a result of which
it can be operated only in the small
scale sector. Now, we have extended
the facilities to Rs, 25 lakhs. Possibly,
in future it may be extended to a
little major industries also.

SHRI K. KODANDA RAMI
REDDY: How many of these licences
granted are for setting up units in the
backward regions. I would like to
know whether any steps have been
taken to induce them to go to the
backward regions to set up small scale
units.

SHRI YESHWANTRAO CHAVAN:
Generally facilities are given for the
entrepreneurs to go to the backward
areas by giving them financial incen-
tives and tax incentives also. It is
expected that if these people can go
there, they are certainly welcome.
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SHRI YESHWANTRAO CHAVAN:
It is very difficult to accept that. The
Rules do not allow it.

st vy fom@ - am 7 I oA
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Raising of Income-tax Exemption
Limits

*194. DR. H. P. SHARMA: Will
the Ministey of FINANCE be pleased
to state:

(a) whether in view of the sharp
decline in the purchasing power of the
Rupee, Government have lately consi-
dered the question of raising the In-
come-tax exemption limit; and

(b) if so, the decline in the purchas-
ing power of the rupee since Indepen-
dence and since the exemption limit
was fixed at Rs. 4,000 and also since
it was raised to Rs. 5,000 per annum?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Sugges-
tions for raising the exemption limit
for income-tax have been considered
on more than one occasion in recent
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years, but have not been found accept-
able.

DR. H. P. SHARMA: Part (b) of
my question has not been replied to.
Before I put my supplementary, 1
would like to have the answer to part
(b). i

SHRI K. R. GANESH: Part (b) of
the question has been linked up with
part (a) because the Government has
not accepted the suggestion. But if
the hon. Member wants the figures,
that I can give.

The purchasing power of the Indian
rupee is usually measured in terms cf
the reciprocal to the indices of the
consumer price of the working classes.
Formerly, the working class index
was 1949-100. Now, it has been co-
related to 1960-100. On the basis of
this, the All India Working Class con-
sumer price index is: in 1965-66 the
purchasing power of the Indian rupee
was 59.17 and in September 1973, it
is 33.22.

DR. H. P. SHARMA: Does the Gov-
ernment see nNo rationale or no justi-
fication for periodic revision? I don't
mean revision every year, but, with
the increase in the price index, even
on the basis of Government’s own
figures, the price index has gone up
by 20 per cent during last year alone.
This is really a plea for the people
who earn as little as Rs. 450 a year
who are liable to pay the income-tax.
Does the Government not think that
there is some justification at least in
respect of those lower income people?

SHRI K. R. GANESH: This ques-
tion has been gone into by wvarious
committees and this has been a matter
for consideration of the Government
from time to time. Even the last
Committee, that is, the Direct Taxes
Inquiry Committee, known as Wan-
choo Committee, went into this ques-
tion and they have not recommended
the reduction of the exemption limit.
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The 1965-66 exemption limit was
Rs. 3,000. In the Finance Act of 1970.
with effect from the assessment year
1970-71 the exemption limit is raised
to Rs. 5,000 and with the exemptions
that are given on this, the effective:
limit comes to about Rs. 6,000.

DR. H. P. SHARMA: My questiomr
was a simple one. With the rise in
the price index does the Government
not think that it is justified to have
a periodic revision at least? Even a
person getting as little as Rs. 450 a
month is liable to all the regulations
and therefore I ask, is the Govern-
ment not thinking it justified to lower
that limit?

SHRI K. R. GANESH: When I gave
that figure that in 1965-66 the exemp-
tion limit was Rs. 3,000.

MR. SPEAKER: I think his ques
tion is a simple one. Is the Govern
ment thinking of setting up some
principle by which preriodic revision
could be gone into? That is the simple
question.

SHRI K. R. GANESH: There is no
proposal at the moment.

SHRI S, M. BANERJEE: In view
of the fact that the prices are not
coming down and are rising everyday,
despite the Government's assurance,
is the Government going to raise the
exemption limit of Class III and Class
IV emplovees of the Central Govern-
ment and the State employeeg to
Rs. 10,000 if they cannot pay them
more salary?

MR. SPEAKER: But you are ex-
pecting them to get that much of
income.

SHRI S. M. BANERJEE: They
refuse to give good salary. Let them
raise the exemption limit,

SHRI K. R. GANESH: There is no
proposal.
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Price of Indian Jute Goods in Interna-
tional Markets

*195. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be
oleased to state:

(a) whether there has been a rise
in the prices of all commodities and
products traded in international
markets of the order of 7 to 10 per
cent per annum;

(b) whether our jute goods are
also fetching this higher price in in-
‘ternational markets;

(c¢) whether by having recourse to
under-invoicing, the bulk of this in-
crease in foreign exchange earnings
is pocketed by the exporters gnd kept
abroad; and

(d) if so, the steps which Govern-
men{ propose to take to check the
diveision of our forelgn exchange
earnings?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a). No, Sir.

(b) In recent months there has been
a margina]l increase in the price of
jute goods.

(c) and (d). In order to check
under-invoicing of exports, powers
already available have also been

enhanced under the Foreign Exchange
Regulation Act, 1973,
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PROF. D. P. CHATTOPADHYAYA:
I cannot give all the details just
now. But I can tell him that there
have been fluctuations of the market
from time to time. Before the oil
crisis there was one type of figures.

In EEC, it is one type of figure
but, in America, that is another type.
So, there is only a marginal increase,
I say that' the figures being very
fiuctuating and being different, I can't
give specific figures. If he is interest-
ed in some other figures, I can pass
them on to him.

Moy fmd: A qe a1 7@
oiFE A gATEE A #oar

MR. SPEAKER: His question s
whether the figures are collected from
your own source or from  foreign
source,

PROF. D. P. CHATTOPADHYAYA:
The figures collected are from our
own sources—from our own embassies.

st wy famy : mers wEiE
T75% 71 FratT M= 1w far am Awror
farr €1 7oy Frarar i aww
3 fAgifes Al 9 oz A AdE
77 & fa71 wifan 737 A7 A e
AT BT 9 AT AT § v gy P A
FZAT | FI1 J7dT WEEA F7T 57 aqd A0
IARE & Fr 230 DF0 FArF qir
FgY grard € 1 7 faatfa ami aT 9z
F{raT A w7 A g g @1 feqw TEET
fraty agr a1 TwgATE, Az 43T F
IMAFAATZAST & 20 SfawA
a®, @Y 37 frats o7 aar s|T ag?



Oral Answers

.29

PROF. D, P. CHATTOPADHYAYA:
_ Sir, we had given the relief not to
- the extent they had asked for. But,
we had given relief partially and that
has been justifiled by the return. But,
one important development took place.
:Meanwhile, because of the severe
power cut, the production was
-affected to the extent of 20 per cent.
.And because of the lower production,
the figure we had passed on is not
reflected proportionately in our export
earnings. The hon. Member is per-
fectly correct in stating that the
‘industries have not behaved in a
manner we expected of them.

SHRI B. K. DASCHOWDHURY: 1
would like to know from the hon.
‘Minister whether it 13 a fact that
with the tremendous increase of
pelroleum  products’ production.
prices have gone up very considerably
and in view of that, there is also a
greater demand for the jute and jute
goods in other countries? As such,
prices have also gone up very consi-
derably for these goods. I want to
know from which source the hon.
Minister has got that information.
Has he got it from our Embassies or
from others?

PROF. D.P.CHATTOPADHYAYA:
‘1 have got the information.

SHRI B. K. DESCHOWDHURY: Has
the price not gone up to the extent of
50 per cent?

PROF. D, P.CHATTOPADHYAYA:
It has not gone up to the extent of
50 per cent but the price has gone
up. That is a recent phanomenon. I
can only say this that t1]] now our
jute goods were unfavourable, Now
it is only  marginally favourable,
There are different types of figures
that I have. If the hon. Member is
interested, I can quote some.

MR. SPEAKER: Mr. Gupta, you are
trying to make up the lost quota due
to your visit to cuba and absence due

to it.
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SHRI INDRAJIT GUPTA: Sir, the
Minister referred to certain provisions
in the amended Foreign Exchange
Regulatiens Act which, he hopes, will
curb this underinvoicing to  some
eatent. May 1 know from him, whe-
ther it is not a fact that despite the
new provisiong in this Act, there is
no provision yet either under that Act
ot/otherwise whereby the actual in-
voices—copies of invoices—and  the
Bills of Lading which are involved
in each of the transactions are at
least deposited by the exporters with
the Reserve Bank or with any other
authority. If that is so, what effective
check can they hope to have on this
malady of underinvoicing which is
likely to increase the prices of manu-
factured goods? Already the prices
of manufactured goods have gone up.

PROF. D. P.CHATTOPADHYAYA:
In this connection, perhaps, the hon.
Member would be ‘interested to look
into clause 18 of the Foreign Exchange
Regulations Act, 1973 which provi-
des for this contingency. This clause
deals with payments for export goods
expressly providing that the Central
Government may impose a restriction
that an exporter shall not, without
the permission of the Reserve Bank,
allow the sale of goods exported on
a rconsignment basis for a vulue less
than the one declared hy him at (he
time of exports.

Secondly, provisions have also been
made in this inter alig to prohibit ex-
ports on consignment basis of such
commodities as may be necessary to
ensure that the export proceeds are
realised in proper time or without
clay and for the purpose to require
exporters to have the sale contracts
registered with appropriate suthorilies
which may be specified.

Also, some procedures already ac-
cepted as per the recommendations
of the Kaul Commiltee regarding this
matter have also resulted in some po-
sitive features which have stopped
these things to a significant extent.
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WRITTEN ANSWERS TO QUES-
TIONS

Inquiry into Income-tax and Wealth-
tax lapses of Monopoly Houses

f“lBl‘ SHRI S. N. MISRA: Will the
Minister of FINANCE be pleased to
state:

(a) the names of the Monopoly
Houses whose Income-tax and Wealth
tax lapses are being inquired into by

a Special Cel] in the Ministry of
Finance; and

(b) the time by which the inqui-
ries are likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R. GANESH): (a) The
Special Cell in the Directorate of
Inspection (Investigation) has been
asked to study the techniques of the
tax evasion/tax avoidance practised
by the big Industrial houses. At
present the Special Cell has taken
up detailed investigation of Birla
Group and Bajoria-Jalan group,

(b) This does not arise. The Spe-
cial] Cell has all-India  jurisdiction’
and would be in a position to assist
the Income-tax officers concerned
with the assessment of cases in these
groups by making necessary enqui-
ries. Assessments would be comp-
leted by the Income-tax Officers in
accordance with the law.

Visit of a Delegation to USA and
Canada for Import of Newsprint

*182. SHR1 DEVINDER SINGH
GARCHA: Will the Minister of
COMMERCE be pleased to state:

(a) whether a Delegation visited
Canada and the United States to se-
cure maximum quantity of newsprint
in the background of acute shortage
at home; and

(b) the reasons why the country
is getting only a fraction of the con-
tracted quantity of the newsprint?
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THE MINISTER OF COMMERCE

(PROF. D. P, CHATTOPADHYAYA):
(a) Yes, Sir,

(b) The supplies of newsprint have
been somewhat short of the contract-
ed quantities on account of strike in
paper mills and Rail roads in Canada,
difficulties in securing shipping space
from Scandinavia and lower produc-
tion in Bangladesh.

Import of Indian Raw Materials by
GDR

*183. SHRI P. VENKATASUB-
BAIAH: Will the Minister of

COMMERCE be pleased to state:

(a) whether the German Demo-
cratic Republic have shown an inte-
rest in importing more Indian raw
materials;

(b) if so, the names and quantum
thereof; and

(c) the
thereto?

reaction of Government

THE MINISTER OF COMMERCE.
(PROF, D. P. CHATTOPADHYAYA):
(a) to (¢). A GDR delegation had
visited India in October, 1973 and
expressed the view that expansion of
trade in traditional commodities
should be an important element of
the strategy to expand trade between
the two countries. Among the tradi-
tional commodities it had expressed
an interest in increasing imports from
India were items like oilcakes, cru-
shed bones, semi-finished hides and
skins, spices, coffee, mica, ete. It was
indicated to the GDR delegation that
the scope for expansion of exports in
these commodities was limited. It
was agreed that both India and GDR
would make efforts to expand and
diversify trade between the two coun-
tries and will meet the import needs
of both the ecountries.
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Amount of Compensation given to
Victims of Boeing Air crash on 3lst
May, 1973 near Delhi

*186. SHRI G. VISWANATHAN:

SHRI MOIIANRAJ KALIN-
GARAYAR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the total amount of compensaton
given to the victims of Boeing air
crash on 31st May, 1973 near Delhi;

and

(b) the amount of compensation

given to each victism?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). A statement is laid on
the table of the Lok Sabha [Placed in
Library. See No. LT-5784/73].

Steps to deal with Inflation in Fifth
Plan

*188. SHRI P. M. MEHTA:

SHRI R. V. SWAMINATHAN:
Will the Minister of FINANCE Le
pleased to state:

(a) whether Ministries of Finance
and Planning have finalised the steps
to be taken to control the inflationary
trends during  the Fifth Five Year
Plan; and

(b) if so, the steps that will be
taken in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Control of inflation will
cunstitute a principal element of the
growth strategy of the Fifth Plan.
The outline of this strategy will be
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spelled out in the Draft Outline of
the Fifth Plan which is now being
linalised.

Jute Corporation of India reported to
be Serving Industry and pot Growers

*189. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government’s attention
has been drawn to the report in “The
Economic Times” dated 19th October,
1973 under the caption “JCI serving
industry—not growers'”; and

(b) if so, the reaction eof Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b). Government do not agree with
the views expressed in the report in
the Economic Times.

Flying Clubs facing closure

*191. SHRI M. RAM GOPAL
REDDY: Will  the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the Flying Clubs which
impart training to the prospeclive
pilots are facing closure in the
country; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). The recent increase in
the cost of aviation fuel has impos-
ed an additiona] financial burden on
the clubs, and they have represented
that unless Government comes to
their aid, they may have to close
down their operations. The matter
is being examined.
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Recommendations of Sixth Finance
Commission

*192, SHRI K. M. MADHUKAR:

SHRIMATI SAVITRI
SHYAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether 1ihe Sixth Finance
Commission has submitted its Report
to Government;

(b) it so, the main features there-
of; and

(¢) the action taken or proposed to
be taken to implement the same?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) Yes, Sir.

(b) and (c¢). According to Article
28] of the Constitution every recom-
mendation made by the Finance Com-
mission together with an Explanatory
Memorandum as to the action taken
thereon i1s to be Jaid before each
House of the Parliament.

The ‘Action Taken Report' on the
recommendations, which are under
consideration, will be presented to
each House of the Parliament soon.

Increase in the Export of Cloth
US during the Current Y¥ear

to

*196. SHRI MUHAMMED SHERIFF:
Will the Minister of COMMERCE bLe
pleased to state:

(a) whether the export of cloth to
US hag increased during the current

Year;

(b) the names of other countries to
which India is exporting cloth; and

(c) the progress made in this re-
gard and since when India had star-
ted the export of cloth to foreign
countriesy
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THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):

(a) Yes, Sir.

(b) and (c). Cther importing
countries of Indian cction texliles in-
clude U.K, USSR, Member countries
of European Eeconomic Coaumuniy,
Nordic Countries, Canada, Poland, Aus-
tralia, Sudan, Singapore, Afghanistan,
PG Ports, Saudi Arabia, Bangladesh.
Malayasia, Czechoslovakia and New
Zeland. India has been traditionully
exporting cotton texliles to  these
countries for the past several decadcs
In 1973, Japan and Hong Kong have
also emerged as importers of Indian
colton textiles. During the period
January-October, 1973, exports of cot-
ton textiles are estimated at Rs.
155,15-9 lakhs as against Rs, 150.] cro-
res during the whole of 1972 and Rs.
109.3 crores during 1971,

Financial Assistance by LD.BIL to
Industrial units in Punjab

*197. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FIN-
ANCE be pleased to stalc:

(a) whether the financial assistance
provided, by the Indutsrial Develop-
ment Bank of India fo the Industrial
Units in Punjab is meagre;

(b) whether the Stales of Mahara-
shtra, Gujarat, Tamil Nadu, West
Bengal and Andhra Pradesh have re-
ceived substantial assistance from
this Bank; and

(¢) if so, the reasons therelor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Industrial Development
Bank of India has upto the end of
August, 1973 sanctioned total assist-
ance of Rs. 7.90 croras to various in-
dustrial units located in Punjab State.
For the same period, the assistance
sanctioned to Maharashira, Gujarat,
Tamil Nadu, West Bengal and Andhra
Pradesh were Rs. 205.49 crores, Rs.
94.37 crores, Rs. 102.55 crores, Rs.

.
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83.04 crores and Rs. 32.46 croies, res-
pectively.

The Development Bank gives direct
assistance to relatively large  sized
projects and endeavours tp ensure
that no worthwhile project sullers be-
cause of lack of institlutionual finance-
The applications are examined from
the suitability of location in all cases
after being satisfied with the techno-
economic viability Jf the project, but
the actual location of the project is
decided upon by the entrepreneur him-
self. Other things being equal, the
Development Bank tries to ensure that,
to the extent feasible, its pattern of
direct and indirect assistance is as
widely dispersed as possible among.t
all States,

Bank Credit for Food Trade

*198. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state-

(a) whether the nationalised banks
have been asked not ts give crediy fcr
food trade;

(b) it so, how much amount the
Banks had already given as credit for
food trade since the take over of the
wholesale trade of wheat; and

(c) how much credit the nationalised
banks had given for food trade in
1970-71 and 1871-727

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The grant of credit for foodgrains
trade by commercial banks is subject
to regorous selective control measures
administered by the Reserve Bank.
The three main elemants relating to
the framework of these controls are:

(i) maximum limits for level of ad-
vances; (ii) minimum rate of interest:
angd (iii) minimum margin.

Maximum level of credit:

Advances against paddy/rice and
other foodgrains (excluding wheat in

respect of which there is prohibition)
are subject to partywise ceiling based
on the peak level borrowing in the
preceding three years, 1972-73, 1971-72
and 1870-71, the year to be reckoned
trom November to October,

Minimum rate of interest:

With effect from November 17, 19'?3'
the minimum rate of interest in res-
pect of permissible advances iIs fixed at
13 per cent as against 12 per cent ear-
lier.

Minimum margin:

For the purpose of fixation of mini-
mum margins, a disltincuon i3 micle
between (i) traders and (ii) proes.siug
units such as rice mulls, dal nulls, etc.
The minimum margin fixed for traders
is 60 per cent. In other words the
traders can borrow only uple 40 per
cent of the value of the stocks pledged
or hypothecated by tnem to the banks.

In regard to wheat conseguent upon
the take over of wholesale trade in
that commodity by Governmen. no
bank advances can bLe given to whole
salers; but advances can be grunted to
retlailers and other authorised dealers
(including roller flour mills), subject
to the restrictions imposed by Stale
Governments on stocks held by them.
Immediately after the ar]ncun:emex:lt
of the take over of wholesale trade in
wheat, Reserve Bank had asked sche-
duled commercial banks in May 1973
to ensure that no loans against security
of wheat were outstanding in favour
of the wholesale traders or retail tra-
ders other than those who have
licences from the concerned State Gov-
ernment to hold stocks as retailers
wherever such licences are prescribed.

Following the take over of whole-
sale trade of paddy and rice in Assam,
the Reserve Bank has prohibited ad-
vances to traders against paddy and
rice in the State of Assain, except to
dealers authorised by the State Gov-
ernment to deal in paddy and rice.
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Commercial banks have been ins-
tructed by Reserve Bank {o ensure that
the credit controls are properly and
effectively enforced and to keep a
close waltch on all permissible advances
against foodgrains and other essen-
tial commeodities, particulurly those in
excess of Rs. 20,000 o ensure that
bank credit does not enable the parties
to hold excessive slocks The banks
have been asked to keep strict wigil-
ance over the utilisation of credit by
the parties and advisad that they
should not hesitate to curtail or re-
call advances against foodgrains in
individual cases, if the conduct of the
horrower warrants such a measure.

(b) and (c). The available informn-
tion in regard to bank advances against
foodgrains, excluding those relafing 10
advances to food procurement agen-
cies, is set out below:

Outsanding bank advances of scheduled com-
mercic ] banks (including nationalised ba ks)
against foodg ruins.

(excluding food procurement advances's

Qutstanding as on (in Rs,
crores)
11th June, 1971 R6°30
2gth June, 1972 9R-00
29th June, 1973 42-07

Figures are provisional

The figures indicated above refer
to advances given not merely to whole-
sale and retail traders as such  but
also to farmers, rice mills, dal mills
and other processing units and indust-
rial users,
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Disparity in Pay Scales of Translators

*200. SHRI M. C. DAGA:

DR. GOVIND DAS RICHHA-
RIYA:

Will the Minister of FINANCE be
pleased to state:

(a) whether there is a disparity in
the existing pay scales of the Senior
Translators in the Ministry of Finance
vis-a-vis Senior ‘Translators in the
Ministry of Home Affairs (Central
Translation Bureau) keeping in view
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their identical qualifications and

quantum of work; and

(b)Y if so, the steps taken or pro-
posed to be taken to do away with the
disparity in this pay scales?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). There
is no post of Senior Translator in the
Ministry of Finance and therefore the
question  of comparison of the two
scales of pay does not arise.

Mini-mint Raided by Officers of C.B.I.
in Calcutta

1503. SHRI VARKEY GEORGE:
SHRI M. S. SIVASWAMY:

Will the Minister of FINANCE be
pleased to state:

(a) whether any mini-mint was
raided near Calcutta by the officers
of 1the Central Bureau of Invesliga-
tion, Calcutta, on 15th October, 1973;
and

(b) whether any enquiry was held
in the matier; if so, the results there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). On
15.-11-1973, the officers of the C.B.I.
raided a room occupied by one Bijoy
Sarkar at  Vivekanand Nagar
(Kerbala) P. S. Barasat, near Calcutta
and recovered Indian and Bangladesh
currency of the face wvalue of over
Rs. 15 lakhs (Indian currency) and
Rs. 3.5 lakhs (Bengladesh currency)
and other incriminating materials
such as, metal blocks, handpress,
autonumber machines, purportedly
used for the manufacture of these
notes. A case has been registered and
investigation is in progress. The per-
son concerned has been arrested.

Increase in production of Natural

Rubber

1804, SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE be
pleased 1o stale:

(a) whether Government's atten-
tion has been drawn to the report in
the “Patriot” dated the 26th Septem-
ber, 1973 made by the Chairman of
Rubber Board that the future of the
natural rubber in India is bright; and

(b) if so, the reaction of Gowvern-
ment thercto and whether Govern-
ment arce considering any proposal for
increasing  production of natural
rubber?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
ta) Yes, Sir.

(b) The present trend in produciion
of natural rubber is encouraging. In
the draft Fifth Five Year Plan pro-
posals for the Rubber Plantation In-
dustry, the Rubber Board have in-
cluded several schemes for increasing
natural rubber production. These are
receiving the attention of Government,
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Sale of Imported Articles in a Shop in
Vasant Vihar, Delhi

1808. SHRI RAM DHAN: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 4233 on the 24th August,
1973 and state:

(a) whether there has been another
raid at the premises of Modern Bazar
in Vasant Vihar, New Delhi and, if so,
the value of the goods seized; aud

(b) what steps Government have
taken to stop the illegal sale of such
goods?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes. The
premises of Modern Bazar in Vasant
Vihar were again raided by the Delhi
Customs on 27th August, 1873 and
foreign goods wvalued at about
Rs. 12,000/- have been seized.

(b) Close surveillance is kept over
suspected shops, intelligence is gather-
ed and raids are conducted whenever
there is reason to believe that smuggl-
ed goods are secreted in a place.
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Auction of Articles in the Office of
Collector of Central Excise and Cus-
toms, New Delhi

1807. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of FINANCE
be pleased to state:

(a) whether the auction of various
items was held at the office of the
Collector of Central Excise and
Customs, New Delhi during the period
from 31st October, 1973 to 6th Novem-
ber, 1973;

(b) whether the price secured
during the auction compared well with
the existing market prices for these
commodities; and

(e) whether the staff and Officers
of the said Office or their relatives are
forbidden to participate in the auction
and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) Yes, Sir. Confiscat-
ed goods were sold by the Customs
and Central Excise Collectorate, Delhj
through publie auctions held from 31st
October, 1973 to 6th November, 1973,

(b) Information is being collected
and will be laid on the table of the
House.

(e) The staff and officers of the
Department are forbidden to bid in
the auction. However, there is no
such restriction on their relatives as
the auction is open to general public
and it may not be practicable to know
the antecedents of the bidder or his
relationship to any member of the
staff.

Checking Fall in Prices of Arecanut

1809. SHRI K. MALLANNA: will
the Minister of COMMERCE be pleas-
ed to state:

(a) the steps taken to check fall in
prices of arecanut and reduce the ex-
tent of fungus; and
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(b) the steps taken for finding alter-
native uses of arecanuts and its by-
products as recommended by the Indian
Arecanut Development Council?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Among steps taken to check fall
in arecanut prices are:

(i) Central Marketing and Pro.
cessing Federations to improve mar-
keting facilities and thus ensure
adequate return to cultivators have
heen set up in Kerala and Karnatka
which are the chief growing areas.

(iiy New uses of arecanut fo
increase its consumption are being
identified.

(iii) New export markets for
scenterd supari are being established.

(iv) Liberal loans for intensive
cullivalions are being arranged for
increased productivily per unit area.

Several diseases control measures to
arrest the spread of fungus have also
been undertaken

(b) Among the new uses recom-
mended for arecanut are:

(i) In the manufacture of tooth-
paste.

(ii) Utilization of arecanut husk in
the manufacture of packine paper,
insulation pads and poultry litter.

(iii) Utilization of arecanut fat in
food and cosmetic industry.

(iv) Utilisation of defatted are-
canut ip preparing scented supari.

(v) Utilisation of arecanut leaf
sneaths for manufacture of soles
und heels for shoes and sandals and
gin washers used in cotton eins.

Research on phammocological uses of
arecanut i¢ also being undertaken.

Assistance from World Bank under
Urbanisation Project

1810. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the World Bank Sroup
has developed a new urbanisation pro-
ject for providing ‘sites and services’'
to the Urban poor, to cope with the
acute shortage of housing and other
facilities; and

(b) if go, the facilities extended to
India during the current financial
year? :

THE MINISTER OF FINANCFE
(SHRI YESHWANTRAO CHAVAN):
(a) The World Bank has, of la'e, been
financing urban development projects
many of which include programmes
for the improvement of site and ser-
vices for the urban poor.

(b) India has not yet posed to the
World Bank for assistance any pro-
ject purely for providing sites and ser-
vices for the urban poor. However the
Calcutta Urban Development Project
being financed by the World Bank
Group contains a component relating
to the development gf sites and servi-
ces Southeast of Calcutta. Out of the
total project amount of $35 million
tabout Rs. 26 crores) $ 2.3 million
{about Rs. 1.7 crores) will be spent
towards the development of sites and
services.

Creation of Federal Development
Bank

1811. SHRI C. K. JAFFER SHERIEF:
Will the Minister of FINANCE be
pleased to state:

(a) whether there has been a Con-
ference on Public Debt which has re-
commended the creation of a Federal
Development Bank to finance the
major development projects of the
Union and States Governments; and
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(b) if so, the broad outlines of the
recommendationg?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir. ' A suggestion
1o this effect is reported to have been
made at a Conference organised hv
the Indian Society of Industrial ane¢
Fiscul Economics at Madras in Sep-
tember, 1973,

As per Press reports, the suggestion
at the Conference relates to the estab-
lishment of a Federal Development
Bank under the direction of the Plan-
ning Commission with representatior
for the States and charged with the
responsibility to finance major deve-
lopment projects in the country, parti-
cularly power and irrigation projects.
Further details of the recommendation
are not known.

Financial Assistance Towards Drought
Relief Expenditure in Rajasthan

1812, SHRIMATI KRISHNA
KUMARI: Will the Minister of FIN-
ANCE be pleased tp state:

(a) whether the Central Government
have received any request from the
Rajasthan Government for additional
financial assistance towards drought
reliet expenditure; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The Govern-
ment of Rajasthan have been request-
ing from time to time for financial as-
sistance towards drought relief measu-
res. On the basis of the expenditure in-
curred by the Stale Government and
the reviews undertaken by the Central
team in regard to the drought situa-
tion, a sum of Rs. 13 crores has so
far been released to the State Govern-
ment In 1973-74 as Central assistance
for dmught relief expenditure.

NOVEMBER 23, 1973

Written Answers 48

et % wrdt vy v v Ay ok
* o v

1813. 5t frr gwre medt
1 Tz W A famee e o
AT FT FO TG fF

(F) ¥ foeslY & 9w & fH3
A AT THF] F G STaT| w4 FAA
F1 96T a0 F farndta 2

(m) afz g, @1 fraq  =rfam
& JIaTA FY SAEEAT Y TFAT ;W1

(m) = o7 fradt s s
717 3A9 fear g gmr ?

e Y AR e | wa §
wwa wAt (%70 wifort wfgat): ()
¥ (m). wed fawm w1 feewE
dar 1§ 5= T 7Y & | fawa gaw 3
F1 IA4Y af@rorT & OF w5 @wy g
g § A% WA 1 sEeqT w7
% fd = s wog FY vfe agmen &
&7 ¥ 3Y 7 4 | gt o aiT gt
¥ feeel! STTER FT 20 FTQ T FT AR
¥ 100 YATHY ITAT TF ATHT ATT AT
FT TETT §, 9T 6T qden fawra
oy 7% feeet 3 o fawre i =17
F A IAEM W) AR AT X F
faoft qdewt & fad Fugsa grm (st
TARY AT FT HHA ¥ FMAT T4

1)



49  Written Answers AGRAHAYANA 2, 1805 (SAKA) Written Answers 50

WTOTH| AW W WTATEE A€l
* wew ¥ afg

1814. st gOW ¥ FYATT :
ol O®o UHo FAAI

#7 faer g5 ag AT Y FO A4
fF .

(%) ¥ far g% wgEi q
FETHTEHT /YT AT G| T A
FG A T 43 5

() afz &i, A za% 0 FTO0
2, e

(7) 7T g WAl 71 TEA F fAg
ATHFIT FAT FEAGY FT 91 EY # 7

faer st (st aerawrCcE wwg)
(%) 27 oFA7, 1973 1 AAr9
CAC A 1 A 1
# qearg  faas #mwd gweew E)
QM A5 A48 F 9% 90 & R
(1961-62-100) ® 28 ars,
1973 &1 qTHed gq qaTE 1 JAHT
# e & wer g & ) oAl wAfy §
grast  HT wf = oma §
gaF®l # w1 3gfma st a9
seferera 71 F+1 g€ & 1 Freg e ffma
Tegal & amfes g A qfg {1
& aformeaeT a4l IRl F AT
¥ 1.5 sfama 1 gfg graf &

() #7497 AT FAT 9Ed
AT W §—1971-72 HIT
1972-73 ¥ T IeTaa & 31 g7 |
weal 9T 4T T¥F F OF FAU HA,
Frm ug & fF vga A ammasfa
Ffa IeqTE FTAHA 9 19 A9 AT &
afcorrreres wzT gwwfen § wrar afg
ARCiE

(m) ewmz, ww af@ e
gadt #1 fqgaw § @y ¥ fag ot
#9F I7A FLA WY g | wmT faga
&1 9T Fgr a7 faar v & Tyt gTard
@ ¥ s #9% w17 araT ol
FT TATT FFHT S FT AT TY-5039YT
FT JTAT H FHY KT AT R F1 TAF ATl
297 Wrai & grored qf § 3fz ¥v7 &
fed  fazmi & s w17 @ daedi/
Ad1 1 wfieww AT Fvq &7 A fwar
T F | ATEIT AET g1 E JuE
Fraat 97 399 F fag gvoA faaeor
SUTHI AT §AIET T W E ; FM@T,
AR fani & gdr Fad wte o & &
FH! FB WA FeATIVAE TEHI T AT
#iv fgaror 7 WY fafqaga femr &)
T 21 g% T TgH w1 A7 FaAvo
ST & A e F fAd g goneT
71 faemr F77 ¥ qom F1 J17 71 A7 @Y
2

Indo-Japan Business Convention in
Tokyo

1815. SHRI R. V. SWAMINATHAN:
SHRI V. MAYAVAN:

Will the Minister of COMMERCE be
pleased fo state:

(a) whether the Sixth Indo-Japan

Business Convention was opened in

Tokyo on the 25th September, 1973;

(b) if so, the agenda of the con-

ference; and

(c) the decisions arrived at?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

(a) Yes, Sir.

(by and (c). A copy each of the
Apgenda for the meeting and of the
Joint Communique Issued after the
meeling is laid on the Table cf the
House. [Placed in Library. See
No. 1LT-5785/73.]
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Ceiling Individual’'s Income and
expenditure

1816. SHRI SUKHDEO PRASAD
VERMA:

SHRI VEKARIA;

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
sidering a proposal to clamp a ceiling
on an individual'y income and ex-
penditure; and

(b) if so, the main features there-
of and the time by which that propo-
sal is likely to be implemented?

THE M'NISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) No. Sir.

(b) Does not arise.

Parity in pay scales of Doctors,
Engineers and LA.S. Officers

1817. SHRI N. K. SANGHI:
SHRI BANAMALI PATNAK:

Will the Minister of FINANCE be
pleased to state:

(a) whether Doctors and “Engineers
in the country have been demanding
parity in pay scales with I.A.S. offi-
cers;

(b) whether on the intervention of
the Prime Minister, the Engineers and
Doctors have withdrawn their strike;

(e) if so, whether Government have
e:qamined the whole question and
arrived at any conclusion; and

(d) if so, the steps proposed to be
taken by the Government in pursu-
ance of the said decision?

THE MINISTER OF FINANCE
(SHRI YESHWANTRACO CHAVAN):
(a) Yes Sir.

(b) During the Stay-in-strike by-
power engineers and the strike by a
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section of doctors, especially in Bom-
bay, the Prime Minister had made the
observatiom that the time of strike
was inopportune and had advised tne
Engineers and Doctors to desist from
the strike.

(c) The demand for parity is under
examination.

(d) Does not arise.

Reservation of warious lines ol
production for Handlooms and
powerlooms

1818. SHRIMATI BHARGAVI
THANKAPPAN:

SHRI N. SREEKANTAN
NAIR

Will the Minister of COMMERCE
e pleased to state:

(a) whether the Planning Commis-
sion has finally decided the guestion
of reservation of various lines of pro-
rduction for handloom and powerloom
sectors; and

(b) if so, what are they?

THE MINISTER OF COMMERCE
(PROF. D. P CHATTOPADHA-
YAYA): (a) and (b). The following
lines of production already stand re-
served for handloom and powerloom
seclors:

(1) Exclusively for handloom scc-
tors:—
(i) Piece-dyed Sarees;
(ii) Lungis, sarongs; and
(iii) coloured cotton sarees-piece
dyed or yarn dyed.
(2) For handloom and powerloom
units having upto 4 powerlooms:—
(a) Yarn dyed dhoties;

(b) Chaddars, bed-spreads, bed

covers and counterpanes;
(c) Low reed pick cloth;
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(d) Table cloth and napkins
other than bleached quality;

(e) Sarees, other than cotton
coloured sarees with borders
exceeding 22" width or using
imitation of real zari in a
zari border;

(1) Towels in honey-comb weave,
or Erazha-Thorthu;

(g) Dustors; and
(h) Cloth of plain weave.

Loan to India from World Bank and
LD.A.

1819. SHRI' A. K. M. ISHAQUE:
Will the Minister of FINANCE be
pleased to state: -

(a) whether the World Bank and
I1.D.A. have agreed to give certain
loans to India for ifs Industrial deve-
lopment; and

(b) if so, the amount thereof and
the manner in which these loans are
proposed to be utilised?

»

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) Yes, Sir.

(b) During 1973 credits for US § 183
million in support of industrial dcve-
lopment Association, a soft lending
lopment Association, a soft lending
affiliate of the World Bank, have
been made available to India (a) for
maintenance imports for meeting the
foreign exchange requirements for
raw materials, components and spares
of certain selected priority indus-
tries; (b) through Industrial Deve-
lopment Bank of India for meeting
Foreign exchange requirements of
capital equipment imports needed by
Small Scale Industries to be financed
by the State Financial Corporations
and (c¢) for Wangal Fertilizer Expan-
sion Project in the public sector. In
addition the World Bank has given
loan for US $ 70 million to the ICICI
for meeting foreign exchange needed
for import of capital goods by indus-
trial units in the private sector.

Measures to bring down prices of
essential commodities

1820. SHRI SHANKERRAO SA-
VANT: Will the Minister of FINANCE
be pleased {o state:

(a) whethr any measures have
been taken to bring down prices of
essential commodities;

(b) if so, what are these; and

(c¢) the resulls achieved by enfore-
ing these measures?

THE M'NISTER OF FINANCE
¢SHRI YESHWANTRAO CHAVAN):
(a) to (¢). The Government has been
taking wvarious fiscal, monetary and
administrative measures for checking
price rise. Major foodgrains are be-
ing sold at fixed prices through {fair
price/ration shops; some other essen-
tial articles of consumption such as
sugar, coarse varieties of cotton cloth
and kerosene are subject to price and/
or distrlbution control. Larger im-
ports of foodgrains and edible oil-
seeds/oils are being arranged to make
up the short-fall in indigenous output.
In the course of the year monetary
policy has been made more stringent
and credit controls have been tighten-
ed up further. For example, the
Bank rate was raised from 6 to 7
per cent, and the reserve ratio from
3 to 7 per cent; the net liquidity ratio
has also béen increased and at pre-
sent stands at 40 per cent. The rais-
ing of the reserve ratio would immo-
bilise bank funds to the tune of Rs.'400
crores. Simultaneously, the Govern-
ment has decided to effect economlies
to the extent of Rs. 400 crores in its
budgeted outlay for 1973-74, Greater
resort has also been taken to market
borrowings, so as to reduce the de-
pendence on deficit financing. These
measures have been designed to bring
about a better balance between aggre-
gate demand and aggregate supply and

thus to help in stabilising prices.
However, much also depends on a
This is in

step-up in production.
sight in view of the good crop pros-
pects and the improved power supply
position.
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Reduction in cost of Indian Pig Iron
and Iron Ore exported to: Japan

1821. SHRI FATESINGHRAO
GAEKWAD: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government have
taken a decision to reduce the cost of
Indian pig iron and iron ore export-
ed to Japan; and

(h) if so, the reasons for such a

decison?
THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADIHA-

YAYA): (a) No, Sir.

(b) Doues not arise.

Rise in Price of Copper

1822, SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMER(CE
be pleased to state:

(a) whether the price of copper Is
increasing day-by-day and if so, the
~easons ilherefor; and

(b) what is our annual requirement
3f copper?

THE MINISTER OF COMMERCE
(PROF. D. P CHATTOPADHA-
YAYA): (a) The price of copper in
the country has been increasing on
account of rise in the international
prices of copper, which have been
increasing as world production of cop-
per has lagged behind its demand.

(b} The annual requirement of cop-
per has been estimated at ;80,000
metric-tons, out nf which 50,000 met-
ric fons are imported.

Mode of Import and Distribution of
Copper among States

1823. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to slate:

(a) whether copper is imported
through some Government agencies

or by individuals; and
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(b) if through Government agencies,
how it is distributed among the State?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHA-
YAYA): (a) Import of Copper is
canalised through the Minerals and
Metals Trading Corporation.

(b) Distribution of imported Cop-
per ig made against Release Orders
issued by the licensing authorities to
iictual users in different States.

Recovery from Pakistan of her share
of internal debt of undivided India

1824. SHRI RANABAHADUR
SINGH:

SHR®D, B. CHANDRA
GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Pakistan still owes us
somc money as her share of internal
debt of undivided India and if so, how
much; and

(b) whether India has  demanded
this money [rom Pakistan and if so,
the reaction of Pakistan thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir. Pakistan's parti-
tion debt to India is of the order of
Rs. 300 crores but the exact amount
has not yet been settled. The Govern-
ment of Pakistan have not made any
payment on this account despite
efforts made on various occasions.

Encashment of Earmed Leave in
Public Sector Undertakings

1825. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Publiz Sector Un-
dertakings have allowed their emplo-
yees to encash their earned leave,

(b) if so the names of such under-
takings and the terms and conditions
under which encashment of earned
leave has been permitted; and
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(c) the response of empleyees to this
facility of encashment and its impact
on production?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) While a majority of
the Central Government Enterprises
have not introduced any scheme for
encashment of earned leave, some ol
them have done so.

(b) The details are given n the
Statement laid on the Table of the
liuusge,

[Pluced in Laibrary. See No
1'1-5786/73).

(c) Some Companies huve reported
favourable response from tie emplo-
vees and an increase in the availability
of man-days. The *wo importaut ¢x-
ceptions were Hinduslan Steel limited
and Bokaro Steel Limited where the
scheme of encashme2nt of leave  was

subsequently  withdrawn as the res-
ponse thereto was found unsatisfac
tory,

Stoppage of Payment of Overtime
Allowance to provide New
Employment

1826. SHRI RAJDEO SINGH: will
the Minister of FINANCE he pleased
to state whether as reocommended by
the Third Pay Commission,
ment propose to stop  payment of
Overtime Allowance to the employees
of Central Government Offices and
public sector undertakings and divert
the amount thus saved to provide cm-
ployment to new hands with a wview
to remove unemployment among the
educated?

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): The Thira Pay Com-
mission’s recommendations apply 10
Central Government employecs and
not directly to employees of autonum-
ous public sector undertakings. In
the matter of overtime allowance of
Central Government employees, it has
been decided by Government that the
system of grant of overtime allowance
in non-industrial establishments shall

Goveri-

continue but the conditions under
which this allowance may be granted
should be tightened. In industrial
establishments, the existing systems
for the grant of overtime allowance
shall continue till Government takes
a final decision on the recommenda-
tions of the Third Pay Commission
in regard to such establishments.

Announcement of results of Competi-
tion organmised by L.I.C. for its Agents
and Development Officers

1827. SHR1 VIKRAM
Will the Minister
pleased to state;

MAHAJAN:
of FINANCE pe

(a) whether the Life insurance Cor-
poration has not so fur announced the
results ol the compeutlon organised
by jt for its agents and Development
Oflicers during February-March, 1973;
and

(b) if so, the particular reasons for
the abnormal delay despite inferma-
tion given 1o the llous: earlier that
the results would be announced by the
end of August, 10737

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI1
SUSHILA ROHATGI): (=) The resull:
were declared on B-11-Ti.

(b) The delay was due to (i) recom=
pilation of performance figures in con-
formity with the competition rules and
(ii; shifting of the Divisional Office
in the meantime to a new building.

Conference in Delhi on “Marketing
Abroad"”

1828. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the altention of Guv-
ernment has been drawn to the delibe-
rations of a Conference on “Markeling
Abroad” recenily held at Delhi which
has emphasized the urgent need to
enacl necessury legislation to ease the
impediments in India's foreign trade;
and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) In the Executive Conference on
“Marketing Abrvad” . organised by the
IIFT, the various probleins facing the
country's foreign lrade and possible
solutions, including legislutive mea-
sures to remove the impediments 1o
foreign trade, were discussed in a
general manner.

(b) The views and suggestions offer-
ed at the Confereace are receiving
consideration.

“Cut throat tendering among State
Construction Agencies”

1829. SHRI S. A. MURUGANAN-
THAM:

SHRI Y. ESWARA REDDY:

Will the Minister of FINANCE be
pleased to state:

(a) whether the atlention of Gov-
ernment has been irawn to the unews
appeared in ‘Hindustan Tirmes' dated

the 14th October, 1973 under the head-
ing ‘Cut throat tenderiag zmong State
construction agencies’; ang

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir-

(b) The Bureau of Public Enter-
prises is not considering any proposal
to form a Holding Company of Fublic
Sector Construction and Fabrication
Undertakings to contain competition,
as suggested in the newspaper report.
While there may be some overlapping
of interests as between the different
Public Sector Construction Organisa-
tions, no complaints have been receiv-
ed regarding any terious unhealthy
competition. From the provisional
figures for 1972-73, it is also seen that
these Corporations have made profits
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and there has been an improvement in
their performance as compared to the
previous year.

Exports of Vegetables

1830. SHRI R. N. BARMAN: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether recently the demangd ot
Indian vegetables in foreign countries
have increased to a large exient;

(b) if so, what incentives Gowvern-
ment propose to give to Indian farm-
ers to meet the increased demand;
and

(c) total amount of Foreign Ex-
change earned by export of Indian
vegetables to foreign ceuntries during
1971-72 to 1972-737

THE MINISTER OF COMMERCE
(PROF. D. P. CHHATTOPADHYAYA):
(a) No, Sir.

(b) Does not arise,

{c) The export of vegelables was of
the following value:—

(Value—Rs. in lakhs)

1871-72 379.41

1972-73 409.65

Suit filed by Cashew Nut Traders
against C. C. 1. and Central Govern-
ment in Kerala Iligh Court

1831. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
of the fact that a group of Cashew nut
traders in Kerala had filed a suit in
Kerala High Court against the C. C. L
and Central Government,;

(b) if so, a gist of the plaint, and

(c) the
thereto?

reaction of ‘Government
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c). Kerala cashew nut pro-
cessors have filed a number of wril
petitions in the Kerala High Court
challenging the distribution policy for
cashew nuts imported through the
Cashew Corporation of India. The
Kerala High Court admitied the writs
on the ground that the criteria adopted
by the CCI for eligibility o! allotraent
of imported nuts were at varian-e with
the announced import policy.

The difficulty has been removed by
issue of revised Import Policy instruc-
tions in this regard.

aguE qqr gEmE @A & &3
I 93m & gl fasil #) fad

Hgraar
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Smugglers arrested in Gujarat in

1973-74

1833. SHRI D. P. JADEJA: Will the
Minister of FINANCE be pleased to
state;

(a) the number of smugglers arrest-
ed in Gujarat State during the year
1973-74; and

(b) the items and the value of
goods seized?

THE MINISTER QOF STATE IN TLIE
MINISTRY OF FINANCE (SHRl K.
R. GANESH): (a) In all 34 smugglers
were arrested in Gujarat State qAuring
the year 1973-74 (upto September).

(b) The items and the approximate

Indian Films

(]T) TG W fEr‘iTlt ™ value of goods seized during the ahove
a7 37 G I AMGF TIWAT23TFT2?  mentioneq period are as follows:—
Ttems Value (Indian mar-
\ ket rates)
1. Gold Rs. 1 lekh
2, Silver . . . 5 . Rs. 2'8 Ickhs
3. Watches . . . . . . . Rs, 7'5 lakhs
4. Synthetic yarn ard fibrics | . . . N . Rs, 116 lakhs®
5. Vehicles and wvessels . . . . Rs 18-3 lekhs
6. Rs. 1 lakh
7.

Misc, goods . .

Rs. 45°8 lakhs
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Smuggled Goods S3eized in Gujarat

1835. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
Pleased to stafe:

(a) the number of smugglers airest-

ed in Gujarat State during the year
1972-73; and
(b) the total value of smuggled

goods seized?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRl K.
R. GANESH): (a) 40 smuggiers were
arrested in Gujarat State during
1972-73.

smuggled
during

(b) The total value of
goods seired in Gujarat Stute
1972-73 is Rs. 2.75 crores.

Powerlooms sanctioneg in Fourth Five
Year Plan

1836, SHRI NAWAL KISHORE
SHARMA: Will the Minister of CUOM-
MERCE be pleased {o stule:

(a) the total numbher of powerlpoms
sanctioned  during the Fourth Five
Year Plan period, State-wise;

(b) whether the demand for 7000
powerlooms for Rajasthan is pending
consideration with the Government of
India for a long time; and

(e) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA;:
(a) A statement is attached.

(b) Yes, Sir.

(c) A decision will be possible only
in the light of the policy to be adopted
for expansion of the powerloom sector
it necessary during the Fifth Plan
period. This policy is still under con-
sideration.
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STA TEMEN T
Number of powerloom allocated during ihe Fourth FiveVear P.lm period, State-wise
S. No. State/Union Territory ;lo. of
Power-
looma
1. Andhra Pradesh " . . 12,40
2. Assam . . . 10,250
2. Bihar . . 2,005
4- Guijarnt 3,200
5. Haryara | 1,4C0
6. Himachal Pradesh oo
7. Jammu & Karhmir 1,800
R, Karnataka (Mycore) | 4,300
9. Kerala 3,9¢0
1. Madhya Prade<h 4,700
11.  Mabharachtra 7,300
12. Manipur 1.5c0
13. Wagaland 1,700
14. Orirsa 1,200
15, Punjab . 2,150
16. Rajasthan 3,350
17. Tamil Nadu 12,500
18, Tripura . foo
19. Uuar Pradesh . 10,325
20, West Bungal fﬁ.ooo
21. Andaman & NMicobar 100
22y Chandigarh 50
23. Dadra & Nagar Havcli 250
24, Delhi sco
25. Goa 100
26, Lakshadeep o
27. Mahe 5o
28. Pondicherry oo
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Joint Venftire with Kenya

1837. SHRI MUHAMMED SHERIEF: .

SHRI M. S. SIVASWAMY:

Wil the Minister of COMMERCE
be pleased to state:

{a) whether any Indian Synthetics
firm hag decided to set up a nylon-
polyester manufacturing plant at
Thika near Nairobi as a joint venture
with the Kenya Government; and

“(b) it so, the broad outlines there-
of and the progress achieved in this
re_urd?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). M/s. J. K. Synthetic®
Ltd., Kanpur, has proposed to set up
a synthetic fllament yarn plant in
Kenya. The collaboration is pro-
posed with Industrial and Commercial
Development Corporation of Kenya,
and negotiations &re in progress.
Details of the project arz being work-
ed out by the Indian and Kenyan
parties.

Chargey againsg Maharashtra Minister
of Buildings and Communications

1838- SHRI SAROJ MUXHERJEL:
Will the Minister of FINANCE be
pleased to state:

~ (a) whether Government has asked
the C. B. 1. to enquire into the charges
of smuggling and obstruction of Cus-
toms Officers against Shri  Antulay,
Maharashtra Minister of Building and
Communications;

(b) it so, whether the enquiry has
started; and

(c) how long will it take to com-
plete the enquiry?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). There |Is
no allegation of smuqggling or ohstrue-
tion against the Minister himself and
as such the question of any C. B. L.
enquiry against the Minister does not
arise. As explained in the reply given
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to Lok Sabha Question No. 512] én
31-8-73, the allegation was that the
Staff on duty were taken
away for identification by the sccurity
staff of the Maharashtra Minister of
Law and Judiciary Shri Antulay and
the question whether this allegation
be taken up for investigation by C.B.L.
is under consideration.

Nationalisation of Tea Industry inm
Kerala
1839, SHRIMATI BHARGAVI

THANKAPPAN: Wil]l the Minister ot
COMMERCE be pleased to state:

(a) whether there is a continuous
demand from Public and Labour Or-
ganisation to nationalise the Private
Tea Industry in the State of Kerala:
and

(b) if so, the Government's reaction
thereto?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). Nationalisation of the
tea industry has been suggested on
some occasions. But, Government
have not felt it necessary to consider,
at present, the question of nationalis-
ing the tea plantations.

Assistance provideq by L F. C. In
1972-713

KUSHOK BAKULA:
FINANCE be

1840. SHRI
Will the Minister of
pleased be state;

(a) whether 44 per cent of the loans
sanctioned by the Industrial Finance
Corporation in 1972-73 were for pro-
jects to be set up in the backward
areas of the country; and

(b) if so, how many projects have
been sanctioned assistance so far and
the location of such projects?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir. During {its acrountinf
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‘year 1972-73 (July—June), the Indus-
trial Finance Corporation of India
sanctioned financial assistance aggre-
gating to Rs.»20.368 crores in respect of
30 projects located in 21 of the notified
backward districts;” this assistance
formed about 44.]1 per cent of the total
aggregate assistance of Rs. 46.15
wrores sanctioned for projects through-
out the country during the said veer.

(b) Since inception of the Corpora-
tion and upto the 30th Septemter,
1973, the Corporation sanclioned finan-
cial assistance aggregating to Rs. 130.57
erores for 180 projects located in 74
of fhe notifiled backward districts Th
various States/Territories. Stale-wise
distribution of this assistance indicat-
ing the location of the projects is given
in the attached Statement.

Statement
(Rs. in lacs)
SL State Notified backward districts where the No. of Total
No. assisted projects are located projects  assistance
san ctioned
(Net)
1
] 2 3 4 5
1. Andhra Pradesh . Chittoor, Guddapah, Karimnagar, Kurnool, i1 552°9%
Mahbubnagaer, Nellore, Nizamabad, Sri-
kakulam.
a. Assam Goalpara, Kamrup, Nowgong . s ELioE; ]
3 Bihar Champaran, Darbhanga, Purnea . . 5 621-4T
4. Guijarat Amreli, Bhavnagar, Brcach, Junagedh, 16 1025° 49
Kutch, Mehsana, Surendernagar,
s. Haryana Hissar, Jind . 5 15909
6. Karnataka , Belgaum, Bidar, Bijapur, Dharwar, Gul- 24 1572° 54
barga, Nerth Kanara, Raichur, South
Kanara, .
7. Keraa Alleppey, Cannanore, Trichur, Trivandrum < 25869
§. Madhya Pradesh, Bilaspur, Bhind, Morena, Schore . ] 570°85
g, Maharashtra Aurangabad, Buldhana, Chandrapur, Co- 25 194893
laba, Dhulia, Jalgaon, Nanded, Osmana-
bad, Yeotmal.
10, Meghalaya United Khasi & Jaintia Hills 1 95-00
11. Nagaland | Kohima . 1 §0-00
13. Orissa Keonjhar, Koraput , [ 516°60
13. Punmb Gurdaspur 1 9000
14. Rajasthan . Bhilwara, Udaipur ., . 5 ' 922-3%
1Se Tamil Nadu Dharmapuri, Madurai, North Arcot, Ra- 23 150409’
manathapuram, South Arcot, Than javur, '

Tiruchirapalli,
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Proposal to make Man-made Fibre

1841. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether thers iz n  proposal
under the consideration of Govern-
meat to popularise man-made fibres
m the country;

(b) if so, the broad nutlines thereof;

(¢) the extent to which such man-
made fibre will be in a position to
have good effect on Indian economy
and provide employment to the pubiic;
and

(d) the time by which the proposal
will be put into practice?

THE MINISTER OF COMMERCE
{PROF. D. P. CHATIOPADHYAYA):
(a) No, Sir.

(b) Does not arise.

{c) The scope for development of
man-made fibre industry with regard
tp its effect on Indian economy and
employment potential will be duly
reckoned with in relation to available
and required inputs in the V Plan.

(d) Does not arise.
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16. Uttar Pradesh Barabanki, Buland<hahr, Erewah, Morad- 11 55774
abad, Pilibhit, Unnao. o

17. West Bergal ; Bi%%hum, Burdwan, Hooghly, Nadia, Puiu- 29 ’. 1883- 5Il_

Undom Territorics

18. Andaman & Nicobar Islands . 1 1100

19. Goa, Daman & Diu » 3 32500

20. Pondicherry 1 6016

ToTaL . LEE'FEE?-;—;

Purchase of High-speed Launches
from Norway

1842. SHRI C.K. JAFFER SHARIEF:
SHRI R. V. SWAMINATHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
cided 1o buy 20-high-sneed launches
from Norway to strengthen their
anti-smuggling operations; and

(b) if so, their cost and speed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R- GANESH): ‘a) and (b). A tenta-
tive decision has been taken to buy
the launches with a speed of about
31 knots determined on the usual
basis. The final round of negotia-
tions will take place shortly when the
price alongwith other details will be
settled.

Jobs earmarked for Toca] people In
public sector undertakings in Gujarat

1843. SHRI FATESINGHRAQ
GAEKWAD: Will the Minister of
FINANCE be pleased to state:

(a) the total number of jobs carry-
ing salaries of less than Rs. 500 a
month earmarked in the public sec-
tor undertakings located in Gujarat
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for the people of Gujarat State.

Undertaking-wise: and

(b) the percentage thercof to the
total employees in each public seciw:
undertakings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). In the larger
interests of national integration, in-
formation about the regional origin of
emplovees in public sector corpora-
tions is not maintained. Govern-
ment’'s policy is. however, to give
maximum oppd. . ..oities to local peo-
ple in the lower posts under the Cen-
tral Government Enterprices. To en-
sure this, Government have issued in-
structions requiring the Public Enter-
prises to make recruitment to all low-
er poslg carrying a salary of Rs. 500
and below only through the local
Employment Exchange; uther sourccs
may be tapped only if the Employ-
ment Exchange issues a “Non-avail-
ability Certificate”. The State Gov-
ernment is also generally represented
on the Selection Committees for such
posts in order to orotect it: legitimate
interest.

Import of Raw Materials under Indo-
Soviet Treaty

1844. SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have sign-
ed any trade agreement with Russia

recently;

(b) it so, whether Government are
considering to import raw materials
from Russia instead of equipment un-
der the Indo-Soviet treaty: and

(c¢) the broad outlines thereof?

THE MTVISTFR OF COMMERCE
(PROF. D. P. CHATTOPADH-
YAYA): (a) No Trade agreement with
USSR has been signed recently. The
Trade Protocol for 1073 was signed
tin November, 1972.

(b) and (c). Do not arise.

e A

Effect of Arab-Isracl War on imzort
: Export Trade '

1845. SMR1 ..BHANKERRAO BA- .
VANT: Will the Minister of COM-
MERCE be nleased to st.': in what -
way has the import and export of
India, particularly the supply of oil
has been affected by Arab-Israel War?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADH-
YAYA): The recent Arab-Israeli con-
flict was for a short period during
Oectober, 1973. The dislocatiun, if uny,
in foreign trade as a consequence of
this war will be reflected in the coun-
try’'s Foreign Trade Statistics for
October and subsequent months. The
statistics pertaining to export from
and import into India for the month
of October, 1973 are not yet available.
In the absence of the relevant data
it is not possible to indicate fhe effeet
of the Arab-Israel war on India's ex-
ports and imports particularly the sup-
ply of oil. However, Government have
been assured that the supply of crude
oil to India will not be affected on
this account.

Decline in the Export of Iron Ore and
Billets through M.M.T.C.

1846. SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased
‘o state:

(a) whether Government have made
any assessment about the reasons for
the sharp decline in the export of
iron ore and billets through M.M.T.C.;
and

(b) it so, the steps taken or pro-
posed to be taken to improve the ex-
port?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADH-
YAYA): (a) M.M.T.C. does not export
billets. Export of iron ore during the
first six months of the current fiscal
year increased by about 16 per cent
over the exporls during the corres-
ponding months in the previous fiscal
year.

(b) Does not arise.
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Forelgm Exchange Regulation Act

1847. SHRI. 8 N. MISRA: Will the
Minister of FINANCE be pleased to
state:

(a) whether enforcement of the
Foreign Exchange Regulation Act
which received President's assent last
month is being delayed:

{b) if so, the reasons therefor, and

{c) the difficulties coming in the
way of the enforcement &t the sald
Act?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAO CHAVAN):
(a) to (c). The Foreign Exchange
Regulation Act, 1973 will come into
force with effect from the 1st Janu-
ary, 1974, vide Notification No. S.0.
3043 published in Part II Section 3(ii)
of the Gazette of India dated the 2Tth
-October, 1973. Tnis date has been
notifled, keeping in view the time
needed. to finalise legislative, adminis-
trative, etc., arrangements to deal with
the various provisions in the new
Act.

Meetings od: mm Minister with

Chief ~ Executives of Nationallised

Banks

1848. SHRI DEVENDER SINGH
GARCHA:

SHRI MUHAMMED
SHERIFF:

Will the Minister of FINANCE be
pleased to state:

(a) whether he met the Chief Exe-
cutives of the nationalised banks re-
cently to review certain major poli-
cy matters; and '

(b) it so, the nature of the dis-
cussions and decisions arrived at?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). A meeting of Chairman
and Managing Directors of public sec-
tor banks was held under the Chair-
manship of Union Finance Minister
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on lst November, 1973, This meeting
was one of the periodical meetings
the Finance Minister usually holds
with the Chief Executives of the
banks, Matters relating to bramnch ex-
pansion performance of the banks in
regard to priority sectors in general
and self-employment schemes in par-
ticular, working of the Differential
Interest Rate Scheme, progress In re-
gard to the use of Hindi in bank exa-
minations, strengthening of wvigilance
machinery in banks were reviewed.

Loans given to State Governments

1849. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FIN-
ANCE be . pleased to state:

(a) whether most of the States are
borrewing money from thc Centre only
to repay loans taken from it year
after year; and

(b) if so, the names of the States

and amount borrowed during this
financial year?
THE MINISTER OF  FINANCE

(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir.

(b) Does not arise.

Under-invoicing by meat exporters

1850. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the exporters to meat
are cheating Government of foreign
exchange by indulging in under-in-
voicing;

(b) if so, the estimated loes on
this account during 1872-73 and 1873-
74 so far; and

(c) the steps being taken to curb
such practices?
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THE MINISTER OF
THE MINISTRY OF
(SHRI K. R. GANESH):
Information  is being cq
will be'laid on the Table of

STATE IN
FINANCE
(a) to (c).
ected and
House.

Foreign Aid received from World
Rank

1851. SHRI DEVINDER SINGH
GARCHA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether India’s borrowings
from the World Bank and its affiliate
IDA are increasing year after year
since 1989 and this year India is the
largest recipient of loans and aid;
and

(b) what is the sector-wise break
up of loan money utilised during the
last three years?

THE M'NISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) There has been a substantial step
up in.IDA lending to India since 1969
and India has been the largest reci-
pient of World Bank and IDA finance
for the last 4 years.

(b) A Statement is Jaid on the
Table of the House. [Placed in Lib-
rary, See No. LT-5788/73].

Lack of Cloak Room at Palam Airport

t
1852. SHRI P. VENKATASUB-
BAIAH: Will the Minister nf TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:
(a) whether there is no cioak room
at Palam International Airport;

(b) i# so, the reasons therefor; and

(c) the steps proposed to be taken
in fhe matter?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) No, Sir. Cloak-room (left lugg-
age) facility is available at the Delhi
airport.

(b) and (c). Do not arise,

lnter—)[iniaurm and lnler-nepnt-
mental Body to study problems faced
by Expbiters

1858 SHRI' P. VENKATASUB.
BAIAH:

SHRI P. M. MEHTA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose
to set up an inter-Ministerial and
inter-Departmental body to study the
problems faced by exporters;

(b) if =o, the salient features of
the proposal; and

(¢) ‘he stage at which the matter
stands at present?

THFE - MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) A Group to recommend a long term
sirategy for the Fifth Five Year Plan
and beyond, has been set up by Go-
vernment,

(b) The Group is headed by Prof.
S. Chakravarty, Member Planning
Commission, and has ten other official
as well as non-official members. The
terms of reference of the Group in-
clude inter alia the following:—

(i) Steps required for creating an
adequate production base and
surplus for exports;

(ii) Review of the Export Policy
Resolution and amendments
thereto; and

(iii) Creation of an adequate
Inter-Ministry 'forum or for-
ums for expeditious disposal
of business in Government
related to exports. This will
also cover delegation of ade-
quate powers to the Ministry
of Commerce and its agencies
in regard to Rupee Finance,
Foreign Exchange and relat-
ed matters.

(c) The Group is presently holding
its deliberations.
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Cotton Procurement and Processing
Arrangements by C.C1 in Andhra
Pradesh

1857. SHRI P. NARASIMHA RED-
DY: Will the Minister of COMMERCE
be pleased to state:

(a) whether any representations
have been received by Government
pleading  for adequate and effective

cotton procurement and processing
arrangements by Cotton Corporation
of India in Andhra Pradesh:

(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether timely and adequate
arrangements will be made in this re-
gard?

THE MINISTER OF COMMERCE
(PROF. D.P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) and (c). The suggestions recei-
ved are being referred to the Minis-
try of Agriculture and Cotton Corpo-
ration of India for appropriate actyon
that lie with each,

Arrears of Income-tax against Shri
M. G. Ramachandran

1838. SHRI G. VISWANATHAN:
SHRI C, CHITTIBABU:

Will the Minister of FINANCE ba
pleased to state:

(a) whether any concession has
been shown to the Tamil Nadu film
actor, Shri M, G. Ramachandran, in
realising the Income-tax arrears; and

(b) if so, whether the same conces-
sions are extended to other assessees
also?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Shri M. G.
Ramachandran has been allowed to
clear the income-tax arrears due from
him, in' instalments, in accordance with
the provisions of Section 220(3) of
the Income-tax Act 1861,

(b) The above provision of law ia
applied in all cases where tax liabili-
ties are allowed tg be cleared in ins-
talments,
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Lt -

1 JAC’s inyestment in Cooperative

1836, SHRI G. VISWANATHAN:
SHRI SEZHIYAN:

_Will“the Minister of FINANCE be
pleased to state:

(31 the State-wise break-up of Life
Insurarice Corporation’s investment
in the Co-operative Sector as on 30th
April, 1973;
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Life Imurance Corporation’s invest-
ment in the private sector as on 30th
April, 1973; and

(c) the names of private . sector
which have received loans from the
Life Insurance Corporation duriag
the last two years involving more
than Rs. 10 Jakhst

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATAGI): (a) and (b).
Statement showing the book value
of the LIC's Investments apd the loans
outstanding as at 31.3.1978 in Coop-

(b) the ' Btaté-wiseq bresk-up of erative Sector and Private Secor:
e
, (Rupees in lakhs)
State Cooparitive Private Socctor
wET Sector
AF?“”?”‘“ 2528 98 460" 70
Assam i : . 348 %070
Bihar ‘ : ; 290° 03 3831°85
Dflh.l e . ] 536 47304
Per .. 2700 2488
GPIIM kgl W . "y i Pab3 a4 v 211537
Hamene -~ ¢ 24973 4025 .
Himachal Pradesh . 1445 18- 49
Jaggaws and-Kashmit: - . 31°05 L
Kerala ; . ; 26756 356- 95
Madhya Pradesh . . 349" 65 506- 83
Mahareshira . . . . 6848 55 7318-08
Karnataka ., ., .. .-.n 828+ 68 39018
offe ~ -5 L, Griee ot 342°67 358-66
e N s B® Ln e 30T
Punisb i : o ﬁﬁl b I T I T | L5 - S
Rajgsthan .., . - L ¥r i 247 23 el S 16787
Tarail Nadu ‘- —_ 221198 2097 68
Ustar Pradesh  , ., . Y1 - AL 1ad0° g7
West Bengal an 29050 6314°77
TOTAL 22902'¢7* 25575 59°

——— - ———— =

*Does ndt include mortgage loans to Cooperntive: Societics for homlng
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#Does neot include—

(i) loans to policy holders under
“‘Own Your Home"” Scheme
and to LIC employees under
“Individual Employees Hous-
ing" Scheme;
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(ii) Mortgage loans for housing.

(c) The following Public Limited
Companies in the Private Se-tor have
received the loans of more than Rs.
10 lakhs each from Life Insurange
Corporation during tne last two
years ending 31st March, 1973:—

(1) Plastics, Resins and Chemicals Ltd.

{2) Nagpal Ambadi Petro-Chem. Refining Ltd. . . .

(3) Swadeshi Polytex Ltd. | .
(4) Strarv Products Ltd.
(5) Simperrex India Ltd.

35 1'khs
50 lakhy
. 100 lakhs
75 lakhs
20 lakhs

The figures furnigshed are as on 31st
March, 1973, as the LIC closes its
books every year on 31st March.
The information' as on 30th April,
1973 is not available,
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1861. SHRI P. M. MEHTA:
SHRI PRABHUDAS PATEL:

Will the Minister of FINANCE be
Pleased to state:

(a) whether Government have de-
cided to reduce the foreign capital
Participation of foreign companies
€ngaged in manufacturing operations
to 40 per cent; and

(b) it so, whether Governmamt
have also taken a decision to convert
the foreign companies engaged in
trading activities into Indian compa-
nies?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAYAN):
(a) and (b). Under Section 20 of the
Foreign Exchange Regulation Act,
branches of companies incorporated
abroad as well as Indiap rompanies
having more than 40 per cent foreign
holdings will need to seek the appro-
val of the Reserve Bank of India for
carrying on their existing business
activities in India, The question of
reduction in foreign holdings in appro-
priate cases including manufacturing
concerns and that of conversion of
foreign companies engaged in trading
activities into Indian companies is
under - consideration 'for formulating
the guidelines for the administration
of this Section. A copy of the guide-
lines, when finalised, will be laid on
the Table of the House.

Equity participation of B.T.0. in
Gmjarat Export Corporatien and
Gujarat Small Industries
Corporation

1862. SHRI P. M. MEHTA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Gujarat Government
have urged the State Trading Cor-
portion for participation of at least
Rs. 5 lakhs each in the Gujarat Export
Corporation and the Gujarat Small
Industries Corporation;
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(b) it so, the reaction of State
Trading Corporation thereto: and

(c) when a final decision in this
regard is likely to be taken?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (c¢). Gujarat Small Scale In-
dustries Corporation and Gujarat
Export Corporation have invited STC
for equity participation; the matter
is under consideration of the STC who
are working out details in consulta-
tion with the Government of Gujarat.

Fiscal incentives to labour oriented
industries for stimulating addtional
employment

1863. SHR1 P. M. MEHTA:
SHRI M. S. SANJEEVI RAO:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
gsidering a scheme to provide fiscal
incentives for stimulating additional
employment in labour intensive in-
dustries;

(b) if so, the main features of the
scheme; and

(c) when the final decision is likely
to be taken?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Government have
under consideration a number of
schemes, and a flnal decision has not
been taken so far,

Setting up of Hotels for Middle Class
Tourists
1864. SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government are
actively considering the gquestion of

setting up Hotels for middle class
tourists in the country;
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(b) if so, the places where these
hotels are likely to be set up; and

(c) the tota]l expenditure involved?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) to (c¢). Yes, Sir.
Proposals for the construction of such
hotels in the public sector by the
ILTD.C. have been included in the
Draft Fifth Five Year Plan with a
tentative provision of Rs. 10 crores.
Investigations are in progress. The
locations and sizes of these establish-
ments have not yet been finalised.

Import of Newsprint from varions
countries

1865. DR. RANEN SEN: Will the
Minizter of COMMERCE be pleased
to state:

(a) how much newsprint has been
received from abroad during the
current year under the agreements;

{b) whether there is anyv informa-
tion about the delay in delivery of
the rest of the contracted quantity
from any country; and

{c) if so, the broad outlines there-
of?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) 46,336 metric tomnes,

(b) Yes, Sir.

(c) The delay is due to strike in
the newsprint mills in Canada and
difficulties in obtaining shipping space
and lower production of newsprint in
Bangladesh.

Setting up of Jate International and
Technical Institute in India

1866. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether a decislon has been
taken at the Conference sponsored by
the United Nations to set up Jute
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International and a 'i'echniealil Institu-
tion in India; and

(b) if so, the broad outlines thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). The conference has re-
commended the setting up of a Jute
International in India and a Regional
Development Technical Centre at
Dacca (Bangladesh), with a view to
achieve regional cooperation among
producing and exporting countries to
promote jute exports. The proposal
is in the final stage of consultations
with concerned Governments.

Step for quicker clearance of import
licences

1867, DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government  have
taken stens for quicker clearance of
import licences; and

fb) if so, the broad outlines there-
ef?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) and (b), Various steps have been
taken for quicker clearance of import
licences. These are mainly: —

(i) Time limits have been fixed
for disposal of applications
for import licences.

(ii) A Simplified Procedure has
been introduced for clearance
cf applications for import re-
plenishment licences received
from Registered Exporters.

(iii) More powers have been dele-
gated to the regional licensing
authorities for issuing ad-
vance licences to Registered
Exporters.

(iv) The nrocedure for consider-
ing applications for import of

(v

(vi)

(vii)

capital goods has been
streamlined by delegating
more powers to the licensing
authorities and the CG Ad hoc
Committee and by reducing
the number of stages in the
case of applications for small
scale industries.

Actual users have been allow.
ed to make direct applications
to the licensing authorities for
release orders in respect of
canalised categories of sieel
to meet their annual require-
ments without having to route
their applications through the
sponsoring authorities.

In respect of canalised im-
ports of non-steel items also,
actual users borne on the
hooks of the DGTD have been
allowed to apply for advance
allocation direct to the licens-
ing authoritics to meet 25 per
ecnt of their annual require-
ments.

The requirement of “Non-
availability Certificate” from
indigenous producers of steel
has been dispensed with in
respect of a numher of items.

(viii) The wvalue limit upto which

(ix) Import of labe's

(x)

the licensing authorities can
allow import of samples
against export entitlements
has been raised from: Rs. 2,000
to Rs. 5,000, Manufacturer-
exporters have 'een allowed
to import <amples upto
Rs. 500 without import
licences.

and price
tickets has been allowed to
Registered Exior..rs without
import licences.

A team of offlcers from the
headquarters has been depuyt-
ed to the regional offices to
scrutinise pending applica-
tions and issue policy clarifi-
catinns as may be necessary
on the spot.
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Abelilion of Cash Export Inceative
on Handloom Goods

1868. SHR1 C. K. CHANDRAPPAN:
‘Will the Minister of COMMERCE be
pleused to state:

(a) whether there is any proposal
before the Ministry to completely
ubolish the cash export incentive on
handloom goods or to curtail it to the
nominsl minimum;

(b) if so, the reasons for adopting
this new policy;

(c) whether in this connection Gov.
ernment have received a memoran-
dum from the Kerala Handloom Ex-
port Organisation, Fort Road,
Cannanore-1; and

(d) if so, what steps Government
have taken to meet the grievances
pointed out in the memorandum?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). Cash assistance on ex-
ports of handloom goods is afforded
by the Indian Cotton Mills Federation
through a voluntary scheme to com-
ponstate the incidence of non-refund
able internal fiscal levies from out of
its corpus which includes a Govern-
ment grant. The rates of cash assis-
tance vary from time to time and are
reviewed generally every six months.
During October, 1973—March, 1974
period, cash assistance rates have been
reduced, inter alia, in view of the
Improved overseas realisation and
market-buoyancy.

(e) Yes, Sir.

(d) The Memorandum has been
considered and it is found that the
rates already decided do not need
revision.
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Agreement with EEC for Tariff cuts
on Jute, Tea and Coir Goods

1868. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE
pleased to state: :

(a) whether India is -entering into
an agreement with EEC on tariff euts
for jute, tea and coir- goods;

(b) it so, the salient features

thereof; and

(c) when is the agreement likely to
be reached?

THE MINISTER OF COMMERCE
(PROF. D. P. CHOTTOPADHYAYA):
(a) to (c). Agreement has been
reached in principle with the Com-
munity on Jute and Coir goods. The
main elements of this agreement are
as follows: —

(i) The Common External Tariff
on Carpet backing which is
at present 22 per cent would
be reduced by 50 per cent
in two stages. The first re-
duction of 40 per cent will
take place on 1-1-1974 and
the second reduction of re-
maining 10 per cent will take
place on 1-1-1975.

(ii) The Common External Tariff
on other jute produects (which
is at present 8 per cent on
yarn and 15-20 per cent on
hessian and sacking) would
be reduced by 60 per cent in
two stages—the first reduction
of 40 per cent on 1-1-1974 and
the remaining reduction of 20
per cent 1-1.1975,

(i11) The Common Customs Tariff
on Coir manufactures which
is now 23 per cent will be
reduced ot 16.2 per cent on
1-1-1974 and 12.8 per cent on
1-1-1975.

(iv) The ceiling for the exports of
carpet backing to the enlarged
Community would be 7670
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metric tons for the year 1973.
For every following year the
celling will be increased by
10 per cent.

The problem arising for India's ex-
ports of jute and coir products to the
new Member States (viz., the UK.
Denmark and Republic of Ireland) on
account of the possible introduction
of a percentage of the Common
Customs Tariff from the beginning of
next year is still under consideration
by the appropriate organ .of the Com-
munity.

Tea in bulk is already admitted
duty free by the Community. In re-
gard to tea in packets (of 3 kgs. and
below), the Government of India is
continuing its efforts with the Com-
munity for the complete suspensiorn
of duties,

Performance of Nationalised Banks

1870. SHRI C. K. CHANDRAPPAN:
SHRI MUHAMMED SHERIEF:

Will the Minister of FINANCE he
pleased to state:

(a) whether it is a fact that the
performance of the nationalised banks
in the field of deposit, profit and
expansion cf branches was poor in
1972-73 as compared to 1971-72; and

(b)Y if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAQO CHAVAN):
(a) The 14 nationalised banks opened
920 offices during 1972-73 (July-June)
compared to 821 opened during 1971-
72. The deposits of these banks as
on the last Friday of June 1975 show-
ed an increase of 21.8 per cent over
the twelve month period compared to
20.4 per cent over the previous twelve
month period. The aggregate amount
of published net profits cf these banks

(after making adjustments for pay-
ment of bonus), was Rs. 7.52 crores
1972 com-

during the calendar year
pared to Rs. 8.50 crores in 1871

(b) The decline in profits in 1972
as compared to 1971 was due largely
to decline in credit-deposit ratic and
because of higher expenses-in the ini-
tial stages in respect of newly open-
ed branches.

Demand for a better priee by Small
Coffee Grewers

1871. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to state:

(fa) whether Government have re-
ceived various representations from
the small coffee growers that they
should be given a better price for
their products; ang

¢b) it so, the decision of Govern-
ment in this matter?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) There were representations from
the Kerala State Coffee Small Growers'
Association and the South Indian
Small Growers' Federation in  this re-
gard.

(b) Following an enquiry into the
cost of production of coffee by a Go-
vernment Cost Accounts Officer, the
Government fixed the cost of produc
tion at Rs. 3.48 per point and this has
been adopted by the Coffee Board
from June, 1972 with the approval of
the Government. This will be effec
tive for a period of three years and
will be reviewed thereafter.

Trade Agreement between India and

Tarkey .

1872. SHRI M. RAM GOPAL

REDDY: Will the Minister ¢f COM-
MERCE be pleased to state:

(a) whether a trade agreement with
Turkey has been concluded recently;
ang

(b) it so, the broad outlines there-
of?
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir, A Trade Agreement
was signed between India and Tur-
key on 19th September, 1973.

(b) The objective of the Agreement
ls promotion of trade im general bet-
ween India and Turkey. It stipu-
lates trade in freely convertible cur-
rencies and envisages grant cf maxi-
mum facilities to promote trade in
the participation in fairs ang exhibi-
tions, establishment of relationships
between the trading organisa
tions of the two countries and for
carrying on legilimate/permissible
commercial activities. It also envi-
sages periodic consulations hetween
the two ocountries for setting problems,
If any, in implementine the : rrorrent
and to identify concrete vwavs and
means of expanding trad: hr'ween the
tws countries,

Press conference held by the chairman
of Indian Airlines

1873. SHRT K. M. MADHUKAR:

SHRIMATI SAVITRI
SHYAM ;

~ Will the Minister of TOURISM
AND CIVIL AVIATION bLe pleased
to state:

fa) whether Government have s-en
the Presg reports of the Press Con-
ference recently held by the Indian
Airlines Chairman, Air Cl.cf Marshal
Shri P. C. Lal. at Delhi. in which he
is reported to have mentioned that
Avro (HS-748) aircraft had develop-
ed control prchlem during its  test
flights; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). On 27th October, 1973,
Indian Airlines HS-748 aircraft VT-
EAT was involved in an incident dur-
ing a test flight at Hyderabad, in
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which the right-hand aiieron sustain-
ed structural failure due to inanceuv-
res in flight not consistent with the
prescribed requirements and proce-
dures. The aircraft made a safe land-
ing. Appropriate instructions have
since been issued by Indian Airlines to
their pilots to forestall possibilities of
such incidents.

Represeptation from hotel industry for
Restoration of incentives

1874. SHRI K. KODANDA RAMI
REDDY: Will the Minister of TOURI-
SM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether the Hotel Industry has
represented to his Ministry to restore
certain incentives;

(b) the- salient features of their re-
presentalion; and

(¢) the reaction
thereto?

of Government

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
MAVIATION (DR, SAROJINI MAHI-
@lN: (a) and (b). Yes, Sir. The
F. '»ration of Hotels and Restaurants
Ar-acintion of India has acked for the
restoration of the development rebate
on investments in holels, or in lieu of
that, for the grant of an initial de-
preciaticn allowance on machinery
and cquipment. The Federation has
also asked for the inclusion of hotels
among the industries eligible for an
investment grent if loeated in cettain
specified backward areas.

(¢y It is proposed to set up a Com-
mitlee to review fiscal and cther in-
centives for the hotel industry and to
recommend an appropriate system of
inccntives necessary to achieve the
dasired pattern of development of
the hotel industry in both privats and
public sectors. The setting up cf such
a committee has also been  recoms-
mended by the Estimates Committee of
the Fifth Lok Sabha.
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Tourist Bungalows sanctioned in
Andhra Pradesh

1875. SHRI K. KODANDA RAMI
REDDY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(b) their location, estimated cost ang
progress of work, project-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND

(a) the number of tourist bungalows CIVIL AVIATION (DR. SAROJINI
sanctioned in Andhra Pradesh; and MAHISH!): (a) Two.
ib) Location Mantralaya Warangal
Fstimared cost., Rs. 527 lakhs Rs. 8--'0? Takin
Progress of work Construction  work Work on this project will be taken up
in progress. Expec- 500N,
ted to be ready
by the Middle of
1974.

Increase in Export of Textile

1876. SHRI K. KODANDA RAMI
REDDY: Will the Minister of COM-
MERCE he pleased to stale:

(2) whether there has been an in-
crease in the export of textiles in the
recent months; and if so, the wvalue
thereof;

(b} whether any new muarkets have
heen attracted;

(c) if so the names of the new mar-

kets and the quantity exported to
them: and
(d) what is the percentage of the

handloom textiles in the total textiles
exported this year?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir. Exports of mill-made
cottop, textiles during January—QOcto-
ber, 1973 are estimated at Rs. 15515
lakhs as against a performance of
Rs. 12304 lakhs for the corresponding
period in 1972

(b} Yes, Sir.

(c¢) Japan and Hong Kong are the
two new major markets and exports of
sotton textiles to Japan and Hong
Kong during 1971 are estimated ‘o
attain the level of Rs. 21 lakhs and
Rs, 1,008 lakhs respectively.

(d) Handloom textiles exports from
12.6 per cent of the total cotton textile

2281 LS—5

exports during the period January—
October, 1873.

Export Commodities manufactured In
Andhra Pradesh

1877. SHRI K. KODANDA RAMI
REDDY: Will the Minister of COM-
MERCE be pleased to state:

(a) the names of the export eom-
modities that are produced and manu-
factured in Andhra Pradesgh;

(b) the guantities of production and
export ¢f the aforesaid commodities
from the State in 1971-72 and 1972-
73; and

(c) whether any new measures are
proposed to set up the production of
these traditional commodities and en-
courage the production cf new export
commodities like pepper, cloves and
cardamom in the State?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). Information in respect of
various commodities exported from
India is not compiled State-wise.

(¢) Yes, Sir, Some of the measures
to be taken are:—

(i) It has been decided to set up

a Statutory Tobacco Board for

looking after the various as-

pects of production, market-

ing and exports of Flue Cured
Virginia Tobacco.
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(ii) The production of cashew nuts
in the State is proposed to be
i stepped up by undertaking
various developmental measu-
res.

(iii) Multiplication of high yielding
hybrid variety of pepper on
an area of four hectares in
the State is proposed during
the Fifth Plan.

(iv) It is proposed to raise plant-
ing material for production of
cloves with facilities available
at the Central Nursery angd to
distribute the seedling so
raised at a subsidised price in
the Fifth Plan. The State
Government has been request-
ed to formulate a scheme for
the development of clove with
financial assistance from the
Agricultural Refinance Cor-
poration,

Increase in prices of controlled cloth

1878. DR. H. P. SHARMA : Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have de-
cided to allow 25 per cent increase in
the prices of controlled cloth; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). In view of the increase
in the cost of production of controlled
cloth since its last revision in May,
1968, the gquestion of revisicn of the
prices is under consideration.

Trade talks with Enlarged E.E.C.

1879. DR. H. P. SHARMA:
SHRI MUHAMMED
SHERIEF:

Will the Minister of COMMERCE
be pleased to state:

(a) whether talks have lately taken
place with enlarged EEC.;
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(b) what demands were made by
the Indian side during these talks; and

(c) the precise outcome of the talks?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) The important matters taken up
from the Indian side were:—

(i) Improved access for our Jute
and Ceir produdts including
retention of present duty free
regime in UK for these pro-

ducts;

(ii) Early conclusion of Commer-
cia] Cooperation Agreement
(Cca);

(iii) Safeguard arrangements for
India's exports in the con-
text of British entry into
EEC.; and

(iv) Improvement in the Generali-
sed Scheme of Preferences of
the Community.

(c) The agreements on Jute and Coir
have now been reached in principle.
The issue relating to the continuation
of duty free entry after the 1st Janu-
ary, 1974 for these two products in
UK 1is still being considered.

Some improvements are also likely
to be made in the Community's Gener-
alised Scheme of Preferences for 1974.

Negotiations on C.C.A. are still con-
tinuing.

Cases of Evasion or Non-Payment of
Taxes against Share Holders of
Maruti Limited

1880. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 1922 on the 3rd
August, 1873 and state:

(a) whether the information relat-
ing to evasion or non-payment of Cor-
poration Tax, Personal Income-tax,
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Wealth-tax and Excise Duaty by major
shareholders and Directors of Maruti
Ltd. has since been collected; and

{b) if so, the broad outlines therc-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). Three
companies holding shares of Rs. 10,000
or more in M/s, Maruti Ltd., are in
arrears of Central Excise Duty and
other dues. These are pending because
of disputes of classification or assess-
able value or on account of appeals or
revision petitions having bteen prefer-
red by the parties.

Information in respsct of direct taxes
is being collected and will be laid on
the Table of the House.

Transportation and Communication
Difficulties Experienced by the States
and Union Territories in North
Eastern India

1881. SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have re-
ceived any representation about the
difficulties with regard to trar pnrta-
tion and communication cxperienced
by the State and Union territories in
the North Eastern India:

(b) whether there are no adequate
lounges and other facilities at Imphal
and other stations;

(¢) whether there are not sufficient
navigational aids at the Imphal air-
port which enable I.A.C. aircraft to
land In cloudy and stormy weather;

(d) whether the runways at Imphal,
Silchar and Agartala are not long and
strong enough for Boeing-7T37 and
Caravelle aircraft to make a landing
and to take off; and

(e) if so, the steps Government pro-
Pose to take to improve the air ser-
vices in this strategically vital area?
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir. Due to the tight fleet
position of Indian Airlines it is not
possible to improve the air transport
system in the Eastern Region in the
immediate future. The requirements
of this region will be kept in mind
when the Indian Airlines fleet position
improves,

(b) to (d). Passenger facilities are
not adeguate at Tulihal (Imphal)
aerodrome and a rew terminal build-
ing will be taken up for ronstruction
in the next financial year. Other
essential  facilities including naviga-
tional aids are available at most of
the civil aerodromes {o meet existing
requirements. However, the improve-
ment of airflelds is a constant process

and these are introduced whenever
necessary consistent with cperztional
needs and availability of resources.

The runway at Tulihal (Imphal) aerc-
drome is suitable for Caravelles and
Boeing 737s but those at Silchar and
Agartala are at present not suitable for
these aircraft.

(e) Facilitics ~t &3othati hove been
improved. The aerodrome at Mohan-
bari is being developed for Boe'ng 737
operations. A new aerodrome is under
conctruetinn st Bar:upani (Shillong".

Extension and strengthening of the
runway at .Agartala aerodrome to
make it suitable for Boeing 717 ope-
rations is under consiceration.

It is proposed to develop proper
civil enclaves at Jorhat, Tezpur and
Dimapur (Manipur Road) while pro-
vision is being made in the Fifth Plan
for the development of asrodromes at
Kamalpur and Kailashahar.

Extension of Insurance Cover for Fixed
Deposits
1883. SHRI MUHAMMED SHERIFF:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
jected a suggestion {o extend insurance
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cover for fixed deposits by individuals
with private organisations; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b), The insurance scheme
of the Deposit Insurance Corporation
covers at present all commercial and
eligible cooperative banks as such
banks are subject to extensive contral
and regulation by the Reserve Bank
of India. There is no similar control
by the Reserve Bank or any other
authority over the activities of non-
Banking institutions. Banking Com-
mission has recommended the setling
up of a detailed scheme of regulation
of the activities of non-bankinz insti-
tutions, and extension of the facility
of deposit insurance to such of these
non-banking institutions whose activi-
ties come up to certain approved stand-
ards and whose manner of conducting
business meets the requirements of
the Deposit Insurance Carporation.
The recommendations of the Banking
Commission are under consideration.

Relaxation in Policy on Industrial Loan
1884. SHRI MUHAMMED SHERIEF:

SHRI FATEHSINGI!RAO
GAEKWAD:

Will the Minister of FINANCE be
pleased to state:

(a) whether the policy on industrial
loans has recently b2en relaxed by
Government; and

(b) if so, the broad outlines of the
relaxation made?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The policy on industrial
loans is one of continuing liberalisa-
tion towards small-scale Industries,
industries set up by qualified enfrepre-
neurs and Industries to be set up iIn
specified backward areas. Loans to
small scale Industries are granted on
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the basis of viability of the projeets
and the applicant’s ability and exper:-
ence rather than the tangible security
that the borrower can offer. Most of
the banks as well as the State Financi-
al Corporations have formulated speci-
al schemes to assist qualified entrepre-
neurs on liberal terms inasmuch as
the advances are granted on a need-
based approach even without margin
in deserving cases.

Recently, Government of India have
formulated guidelines for financing the
schemes of the educated unemployed.
Under these guidelines, loans upto
Rs, 20,000 are to be granted by fin-
af'u:ial institutions generally at a mar-
gin not exceeding 5 per cent. Govern-
ment may also grant soft loans not
exceeding 10 per cent of the capital
as seed-money.

To facilitate rapid industrialisation
of specified backward areus, the Indus-
trial Development Bank of India has
recently announced certain 1elaxation
in respect of its concessional scheme
of direct and refinance assistance to
backward areas. Prior to June 1073
concessional assistance was available
generally to new projeets involving
capital cost upto Rs, 3 crores and fo
expansion/diversification s‘hemes «l
the existing units with total invest-
ment upto Rs. 3 crores. In June 19734.
Industrial Development Bank of India
decided to extend, in participation with
other term financing institution, con-
cessional rupee loan assistance at the
interest rate of 7.5 per cent up to Rs. £
crores and underwriting assistance
upto Rs. 1 crore to projects coming
up in specified backward areas irres-
pective of the project cost.

refinance scheme was
February, 1973 by
the Industrial Development Bank
of India which now extends con-
cesslonal refinance assistance to the
full extent at 4 per cent in respect _!‘Jf
all eligible loans of State !‘irmncl_nrlr
Corporations and banks unt? Rs. 7
lakhs to small and medium sized pre
jects in gpecified backward areas. pri‘;
vided the pesid up capital and reserve

Concessional
liberalised in
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of the assisted industrial concerns do
not exceed Rs. 1 crore and the primary
lending institution does not charge
more than 7.5 per cent interest on the
loans sanctioned to the industrial con-
cerns. Concessional refnance assist-
ance is available in respect of loan to
new projects as also to the existing
units, located in backward areas, for
purposes of expansion and/or moder-
nisation

Government formulatad a scheme in
August 1971 to provide for a 10 per
<cent grant or subsidy to industrial
units, set up in selected backward
areas/districts, whose capital invest-
ments did not exceed Rs. 50 lakhs.
With effect from Tune 1973, the per-
<certage of subsidy has been raised to
15 per cvent and would be available to
concerns with a fixed capital of Rs. 1
crore instead of Rs. 50 lakhs, .

Assistance to Punjab by LF.C. and
ARC.

1885. SHRI RAGHUNANDAN LAL
BHATIA: Will the . Minister of FIN-
ANCE be pleased to state:

(a) whether Industrial Finance Cor-
poration and Agricultural Refinance

Corporation provide less substantial
benefits to Punjab as compared to
Maharashtra, West Bengal, U.F,

Mysore and Rajasthan; and

(by if so, the steps taken to provide
adequafe assistance by these bodies to
the State of Punjab?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Industrial Finance
Corporation has upto the end of Sep-
tember, 1973 -sanctioned total assist-
ance of Rs, 8.52 crores to various in-
dustrial units located in Punjab State.
For the same period the assietance
sanctioned to Maharashtra, West
Bengal, U.P., Mysore (Now Karnataka)
and Rajasthan were Rs. 101.50 crores,
Rs. 4254 crores, Rs. 38.64 crores
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Rs. 30.67 crores and Ks. 17.4] crcres
respectively.

The disbursements made by the
Agricultural Reflnance Corporation in
Punjab in respect of the; Schemes
sanctioned up to the end of June, 1973
were the highest at Rs. 28,55 crores
as compared to Rs. 19.60  crores,
Rs. 0.21 crores, Rs. 24.18- «yores,
Rs. 14.32 crores and Rs. 3.79 crores in
Maharashtra, West Bengal, UP.,
Mysore (Karnataka) and Rajasthan
respectively. '

'1_‘he volume of assistance sanctioned
to industrial concerns in any State de-
pends upon the number of applications
for assistance received from entrepre-
neurs in' that State. During its last
three accounting years ended on 30th
June, 1873, the Industrial Finarce
Corporation received only four appli-
cations for assistance from entrepre-
neurs in Punjab, compared to 55 ap-
plications from Maharashtra, 2) from
West Bengal, 34 from Uttar Pradesh,
18 from Mysore (Karnataka) and 8
from Rajasthan. Out of the 4 appli-
cations received and one which was
pending with the Corporation as on
30-6-1970 the Corporation sanctioned
assistance to 3 applications. The Cor-
poration could not sanctioned assis*-
ance to one application as it was rot
satisfled with the standing and capa-
bility of the promoter and in the other
case the Corporation advised the com-
pany to float a new company and the
_pplication was treated as withdrawn.

As regards the assistance given by
the .Agricultural Refinance Corpora-
tion, the share of the State of Punjab
compares very favourable with the
assistance given to the other States
mentioned above.

Both the Corporation endeavour to
ensure that no worth while project
suffers because of lack of institution-
al finance. Other things being equal.
the Corporations also try to ensure
that, to the extent feasible, their pat-
tern of assistance Is as widely dispers-
ed as possible amongzst all States.
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Rehn;st made by Punjab Government
to raise Limit of Market Borrowing

-1886. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Punjab Government
had written to the Central Govern-
ment to raise the limit of market bor-
rowing from Rs. 6.25 crores to 12
crores;

(b) if so, the reaction of Cemtral
Government thereto; and

(c) whether Haryana has been al-
lowed large market borrowing as
compared to Punjab and, if so, the
reasons therefor?

"THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) It has not been poscible to ac-
cede to the Punjab Government's re-

quest,

(c) The market borrowings during
Haryana (State

the Fourth Plan of
Government and State Electricity
Board) have been Rs. 51.31 crores

which is marginally higher than the
market borrowings of Punjab which

were Rs. 49.58 crores. The market
borrowings are allocated 1o States after
taking into account the prevailing
market conditions, the needs of _the
State and the maturity of outstanding

loans.

Extension of Group Insurance to
Defence I'ersonnel
1887. SHR1 RAGHUNANDAN LAL
BHATIA:

SHRI BANAMALI PATNAIK:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether Life Insuranca Corpo:;
ration is considering a propesal ta.
extend “Group Insurange’ to  the,
Defence personnel;
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(b) if so, the salient features of (>
scheme; and

(c) when the scheme is likely to be
implemented?

THE DEPUTY MINISTER IN 1HR
MINISTRY OF FINANCE (SHFRIMATIL

SUSHILA ROHATGI): (a) to {uv).
The matter is still at the proposal
stage.
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T T A I I Q@' F
i UF TEl § w7 91T 9T 9T
o & arfgefai & ag ==t 59
T g—I

(IT) Tromearq gfFa ¥, w73q &1
&1 qua 97 feaaT 1965 H @Rl
aEsr ¥, 56.863 fewigry  @mr
auwe fFm a1 W ga% A § R
aredr ¥ 9.5751/2 feemmm @
oI qFAr T4T | Ag AT g
qTHETC ¥ Fed # & WIT ITG WA
ATFIT 7 T4 1 WA AF w5 § gy
ferar 2 #ifs ag /i1 fHazrsr Toreqma
T ¥ 99 W@ I9 g FoqEr
gre & &9 ¥ gE S s o A
TrEras & qa =Y qATAAE & faers
sy gfew gra =T fear m@r g
3 ARG & SO0 W T &
AT qe Hat K1 ArdAT I T
Fi SQ & Fra Wi FAE W W
w0 qeaedt qTweT Ot WY e §
fraredi® 3, wa: wwIA & IR0LT 50
HeqE STA T G AR AT G F

e wiEw faww fom g
woT- W @ qrar Wiw ehv
=i

1889 st uw w7y wrm : AT
gz WX Av fawrm Hat a8 e
&I PqT w47 fF

(%) #mr wrdra ogza faww
frm gro g9 femm ot A9 Wi
W&z Fong o g § AT kA ad
1970-71, ® [1972-73 ¥ waw
F1 fFaar ara gar, A< g7 ad fawar
AR I & HTAT R WX

(@) a1 37 F1  IqQW wrdm
A wfas o3 g av fazat 7 |

qdza W AnTe fawram darem &
v s (w1 o A W) ¢ ()
A we fawra frmw g qvely At
qqT10 TRERE FAEAFTAFT @/ )
T 1970-71, 1971-72, 1972-73
& faq geas afaz & smw/afa i o
1973-74 & faw aw-zfa & q@i-
AAA F1 AW A1 0 Crrror way
Tz 97 T@ fean mn @ [wema #
Ty« ifed | =@ Qa0 o 5789/

73]

(@) agmar, gevaTe, AgEf-
Wﬁmu’q{@ ¥ gt AT T
wfesar wam  fadfomt g fear
oA & SwfE T oAl &1 SAT Oy
i edze sl v §
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g et ¥ war femr  ma (VIII) sdsnfeal grar favig 951<
aRaafe v (W Igw ge- F &4 #1 qAGCC war far
) X qT A FW ® AR

1890. =t §& ww ¥ow : F41 faw L

HAY 7g FAE F FA w41 fF foew
IR WA & FOW dEEa %0 A

fwaar sagrafs war fza mar w7 gAF frarcw
a1 Freo § 7 —
feawdt (o oo T wegr) Y 5 F1A T,
TYapR 3% A A A Fogy e T 1973 ¥
& Ao gumaf gar fr oW ¥ :’m«fw
q1 § g gFar 1 oF fagoor gam T A9
g: qft  war
(wfmw
%1 4 gaafe we f2d wid © AFT)
LR RO RECHE 3 (sira gt
'
(I) wiwrfcat # wear & afa )
FIW #Y F&AT F A AG
gt ¥ wdifs  wdt @Ay I dzATFAE gfear 55,50
a;\w-w—r’r‘rmmﬁ ¥ 7O ANAT 2. d% W% FFear Bl ok
' 3. QATE AT 5 52.73
(I1) faviq s#x F wEar &@d _
1 g, 4. % T TR 61.00
(II1) # & wavg & aw@w 7 5. gATEET FA(AA 45 37.85
QA waw o & Fd 6. FATEF . 20. 25
F1 IGT faa gard & A - . _
HrEvAEAT T AMT, 7. gATERs AT wrwEfsar 25,00
(IV) smrr & =fas sasfeafs 8. TS 24.26
7 g, 9. fadde % 7.98
(V) w1d & a2 & g #4- 10. gftaa 3% 21.72
Fifg} g AR FAT, 11, gAEER &% 20. 20
(VI);’E’“ﬁﬁ I g A 12 tfeavds 12. 58
13. 4% qIHE AR 10. 68
(VII) 7 frqee o mt ok T ] a8
STFCAY T SAAT TTOT T 14. T da@wds 14.00

# g T, AR
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#T areTe & st o avad-
afc ¥& w1

1891. st §® ¥ IO : FT
» faeT HAY 4% FA B FIO FOT (F A9
1972-73 & 1A FEE AR &
FHAfEE] 1 qAGNTT 99 F &7 F
ZA faady wifer 7 s faan m

fam swrerg # Trow WA (S o
Mo wW) :  AfeErEdr  FEiEE
F FET gowrd saIf 1 1972-
73 ¥ maqafc w3 ¥ =1 § &1 0
F9 A 90 AT 29 FATL FY 41 |
FEW FIEE F T4 FAALT F F4-
Frfe #Y 1972-73 ¥ Awimft 9§
F ® H A 7 9 wH l;lam?r! 13
AT ®IT 4T | ,

IR A A ad 1971 W gAATH
afz

1892. =t H® W IO : AT
mfoem 741 ag IO F Far F4T
fF .

(%) ad 1971 ¥ ga F W
waq 9% & qen # fewy wfwow A
ezt ¢

(T) z9% a1 F17wr &, #AR

(7) ;1 geET w1 faw O
afafeaa w77 & fody g Frdad
& 2 fF T FwaT #1 A7 w937 IfET
T 9% FoATE fFar o "% ?

wiforeg woft (o W o dYo wTR-
o) : (%) 2 wE, 1968 ¥ faufaw
FIE & woai § wg ofcada w@ gav
& 1 feweae 1971 ¥ qeui A g
# wagaT 1973 ¥ whnifar #0F ¥

g4t & sfawe 3fg 7 Hifsad feei
F A9 ¥ 12-1/2 gfowa & e
§9 gUCRE fFERT & 779 F 72,2
gfawma & 9=

(&) wfwfas 98 ¥ =7 o=-
fraai &1 avma & afg A= qfy qar
AT & A9 £ fg ¢ frde weg #1
I 9 # & F ama Fqr qAq ¥
FrarIfg g @ 1 IEE waEr 9
arATT ¥ FIF F A Iufrew 9T g
F qaid # faorelt &t &0faat & w1
afvge wara a3t & )

() s, gt 1 fdfas qeat aT
q1Z a41 Afeqw #4985 F1 gL T 07
T FEATHAT IT TR 64 2 @Y

g

Strikes in Security Paper Mill,
Hoshangabad

1893. SHRI B. R. SHUKLA: Will the
Minister of FINANCE be pleased to
state;

(a) whether there have been irci-
dents of strikes in the Security Paper
Mill of ‘Government of India at Hosh-
angabad due to bad labour-manage-
ment relations during March, April
September and October, 1973; and

(b) if so, whether due to stoppage
of work, the country has been brought
to the brink of import of securitv
paper for printing -urrancy notes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) There had been a
tool-down strike in  Security Paper
Mill, Hoshangabad from 29{h Marrch
to 4th April, 1973 and from Bth April,
to 17th April, 1973. The strike was
withdrawn as a result of an agreement
on the 17th April, 1973. There was
again a concerted cessation of work
by 84 workmen of the Mill from 10th
September to 9th October 197.5 The
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strike was withdrawn unconditionally
'm the 10th October, 1974. The situa-
tion is now normal.

(b) An order for import of certain
gquantity of Currency Note Paper has
been placed. This import has been
necessitated not merely on account of
these strikes but because of persistent
“Go-Slow” on the part of the work-
men from the middle of January, 1472
resulting in insufficient production in
the Mil] to meet the requirement of
Currency Note Paper to be printed
at the Nasik Press. The production
has, however, remarkably picked up
since the middle of Getober and if the
trend continues there will be no oc-
~asion for further recourse to imports.

()pening of branches of nationalised
banks in backward areas of Kerala

1894. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of FINANCE be pleased to state:

(a) the number of Branches of
Nationalised banks opened during the
current year so far in the backward

areas of Kerala State;

(b) the total number of branches
of the nationalised banks opened
during the period as mentioned in
(a) above in the country and the
number of Branches out of them
opened in the urban areas and the
number of branches opened in rural
areas; and

(¢) the number of loan applications
categories of persons

from wvarious
sanctioned during the period and the
number of loan applications satill
pending?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) During the current year upto
30th September 1973, the 14 nation-
alised banks have opened 7 offices in
the five backward districts. of Kerals
viz, Alleppy, Cannanore, Malappu~
ram, Triehur gnd Trivandrum, idepti~
fied by the Plapning Commission as

industrially backward,
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(b) The nationalised banks have
opened 530 branches in the country
during the period mentioned in (a)
above. The population groupwise
classification of these branches is as

follows:

Rural 188
Semi-Urban 115
Urban 104
Metropolitan 123
530

(¢) The present information system
of the banks does not provide for re-
porting of the number of applications
sanctioned or pending.

Asgistance to the Powerloom Weavers
at 4-1/2 per cent interest in Kerala
State

1895. SHRIMATI BHARGAVI
THANKAPPAN:
SHRI N. SREEKANTAN
NAIR:

Will the Minister of COMMERCE

be pleased to state:

(a) whether the Government of
India have received a scheme to pro-
vide assistance to the powerloom
weavers at 4-1/2 rer cent interest in
Kerala State; and

(b) if so, the decision taken in the
matter?

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA):
(a) A proposal was received from the
Kerala State for the extension of the
Reserve Bank of India Scheme of
Handloom Finance to the Powerloom
Co-operatives to enable them to get
loans: at..concessional rate of interest
of 4-1j2 per cent,

(b) The matter is under consider-

ation in consultation with the Textile
Commissioner and the Ministry of

Fimance. .
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Allocation of a building at Cannanore
by Kerala Government for starting a
Weavers’' Service Centre

1896. SHRIMATI BHARGAVI
THANKAPPAN:

SHR! N. SREKANTAN NAIR:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government of Kerala
allocated a building at Cannanore for
ftarting a Weavers' Service Centre as
per the directive of the Ministry; and

(b) if so, what is the cause of the
delay in appointing necessary staff and
starting the Centre?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). Government of India have
taken a building on rent in consulta-
lion with the Government of Kerala.
The Centre has started functioning. 15
out of 37 sanctioned posts have been
filled up. Action in conformity with
the procedures prescribed in the Re-
cruitment Rules for getling the clear-
ance of the competent authorities for
manning the remaining posts is in pro-
gress.

Proposal sent by Vita Merchants Co-
operalive Bank Limited, Vita, Distriet
Sangli, Maharashira

1897. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the Vita Merchants Co-
operative Bank Limited, Vita, District
Sangli, Maharashtra has sent a pro-
posal for seeking reimbursement facility
for that Bank in respect of medium
term loans proposed to be granted to
powerloom weaver members for the
purchase of shares of a co-operative
spinning mill proposed to be set up at
Vita;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the time by which the saig. pro-,
posal would be accepted?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The proposal referred 1o
from Vita Merchants Cooperative Bank
Limited has been received by the-
Reserve Bank of India in August, 1973.
Reserve Bank of India has reported
that its present scheme provides only
for the grant of accommodation by
way of medium term loans to agricul-
turist members of agricultural credit
societies for purchase of shares in
grower type of co-operative spinning
mills and that the question of extend-
ing the facility to non-agriculturist
members of co-operative spinning mills.
is under examination.

Proposal to spend Rs. 45 crore for
airport facilities during Fifth Plan-

1898. SHRI P. A. SAMINATHAN:
SHRI R. V. SWAMINATHAN:

Will the Minister of TOURISM AND-
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
spend Rs. 45 crore Yor “airport fac:lt
ties during the Fifth Plan; and

(b) if so, the broad outlines of the
schemes in this regard?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). The Fifth Plan proposals
are still under consideration of the
CGovernment.

Powers to Tamil Nadu Government to-
unearthed black money

1889. SHRI P. A. SWAMINATHAN:
SHRI V. MAYAVAN:

Will the Mipister of FINANCE be
pleased to state:

(a) whether Tamil Nadu Govenl-n-
ment have asked the Centre to give
them powers to unearth black money
in the state;

(h) if so, whether. any such powers
have.beag given; and
(c) if not, the reasons thecsior?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
‘GANESH): (a) Government have not
recelved any such request from the
Tamil Nadu Government.

(b) and (c). Do not arise.

Action proposed to be taken against
1he Directors of Palai Central Bamk
(in liquidation)

1900. SHRI P. A. SWAMINATHAN:
SHRI E. R. KRISHNAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have gone
through, the judgment decree of the
Kerala High Court in connection with
the Palai Central Bank (in liquida-
tion);

(b) if so, whether any action is
proposed to be taken against the Direc-
tors of the Bank held responsible for
the failure of the Bank by this judg-
ment decree of the Kerala High Court:
and

(e) if not, the reasons for not tak-
ing any action against these Directors
-of the Bank?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). In April 1963, the Official
Liquidator of the bank had filed a mis-
feasance application under Section 543
of the Companies Act, 1956 agalnst
some of the Directors, auditors and
.other officers of the bank, claiming an
aggregate amount of Rs. 2.88,72,260
for the loss caused to the bank by
their acts of omission and commission.
in April and November, 1865 the
Kerala High Court passed judgments
in favour of the OMcial Liquidator’s
claims, decreeing a total amount of
Rs. 283.61 lakhs. Appeals of the res-
pondqrts agalnst these juligments
were subsequently dismissed by the

NOVEMBER 23, 1973

Written Answers 120
said Court. All but one of the Direc-
tors concerned have then gone in ap-
peal to the Supreme Court where the
case is still pending. The Official
Liquidator has not been able to tra.o
any assets of the remaining one Direc-
tor against whom the decree can be
enforced.

Proposal for undertaking a comprehen-
sive tourism development scheme at
Sabarimala (Kerala)

1901. SHRI C. JANARDHANAN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Travancore Deves-
wam Board, Kerala and the Stafe Geov-
ernment have proposed to the Centre
to co-operale in undertaking a com-
prehensive tourism development
scheme at Sabarimala, where the
famous temple of Dharmsastra is
situated;

-

(b) if so, the broad outlines of the
proposal; and

(c) what is the decision of Urnion
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Yes, Sir.

(b) The proposals relate to provi-
sion of facilities for pilgrims in the
form of accommodation, water supply,

electricity toilet facilities, medical
facilities, construction of approach
roads etc. at Sabarimala, Pampa,

Aranmula, Varkala, Thiruvallam, Al-
waye, Ettumanoor, Vaikom and Neyya-
ttinkara at an estimated cost of Rs. 7.55
crores, by the Travancore Devaswom
Board, which is a statutory body.

(¢) In view of the constraint on
resources and other priorities, the Cen-
tral Government is not in a position to
provide funds to the Devaswom Board
for the comprehensive scheme proposed
by them.
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Reorganisation of Handloom Weaving
Industry

® 1002. SHRI C. JANARDHANAN: Will
the Minister of COMMERCE be pleased
i state:

fa) whether Government hag re-
ceived any memorandum from a depu-
tation of Kerala weavers in regard to
the reorganisation of Handloom Weav-
ing Industry;

(b) if so, the broad outlines there-
of; and

(c) the
thereto?

reaction of Government

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes Sir, from Kerala Saliya
Kshemasamithi Kannachery Kozhikode.

(b) The important points raised in
the memorandum are:
-

(1) Financial assistance to the tune
of Rs. 500 should be given to
each weaver.

(2) Eight bundles of yarn per month
should be given to a card holder.

20s, 405 type of 'yarn as required
by the weaver should be sup-
plied.

(&

—

(4) A Commission should be ap-
pointed to find remedial mea-
sures to overcome difflculties
faced by the Handloom Indus-
try.

(5) Instructions should be glven to
issue cards to those weavers
who do not possess them now.

Collective  Weaving  Centres
should be established in each
weavers street.

(6

—

(7) Incentives given to Handloom
Export should be continued.

(8) All India policy to be framed
for the proper supply of yarn to
handloom weavers.

(c) (i) The development of handloc_rm
industry in Kerala is primarily
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the concern of the Govern-
ment of Kerala. The points at
(1) to (3) and (5) to (6)
above are therefore the con-
cern of the Government of
Kerala.

(ii) Regarding (4) the question of
appointment of a High Power-
ed Committee is under con-
sideration.

(iii) The suggestions at (7) & (8)
have been noted.

Trade Agreement between India and:
Rumania

1903. SHRI C. JANARDHANAN:
SHRI M. S. SANJEEVI RAO:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have sign-
ed any trade agreement with Rumania.
recently; and

(b) it so, the salient features

thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (i:). The Indo-Rumanian
Trade Protocol for the year 1974 was
signed at Bucharest on 22nd October,
1973. The protocol envisages that the
trade turnover between the two coun-
tries during 1974 would be of the order
of Rs. 900 millinn

The principal items of imports will
be:

(i) Fertilisers (ii) Rolled steel and
steel produets (iii) Oil prospecting
and drilling equipment (iv) Organic
and inorganic chemicals (v) Lubri-
cating oils (vi) Machine tools (vii)
Wheel Sets and other components
for railway wagons (viii) Electronie
components.

The principal items of exports will
be:

(i) Iron ore (ii) Jute manufactures
(iif) Tanned and semi-tanned hides
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and skins (iv) Finished leather (v)
Ferro-Manganese (vi) O1l cakes (vil)
Coffee.

TI A A AT AT Fw F farwr
9T & freq & a0 wigs  gmET
foe w1 fafow 34T qar grdfa)
% gard gra W o oA & AR, 4%
f&2 a7 HT3WY, U ¥F dag F Ay

Provisions have also been made for
export of non-traditiorial items like
Machine tools, Chemicals, Pharmaceu-
iical products and miscellaneous En-

gineering goods.

wa WA et ¥ wacheia s A
# W gran wen e s
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1972-73 ¥ wreeh fadsft =amare
#§ Wit

1906. =it §warT A ¢
&t AT WA OHY

a7 mfore §A1 ag aa B F
w7 fE

() #Fa1 ad 16072-73 # W@
F faefr zarorw ¥ w4 g€ & G

(=) afz ar, 41 33 =9 &1 Qo
FI & (A7 G T F7 G064 {57 2
ag1 g% v ofom faze g 7

arforeg wat (Mo o qro w22
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() w7 7Y 3377 )

‘Smuggled articles seized during last
six months

1807. SHRI NAWAL KISHORE
SHARMA:

SHRI VASANT SATHE:

Will the Minister of FINANCE be
Jleased to state:

(@) whether the attention of Govern-
nent hag been drawn to a news-item
:P'Ch appeared in the “Hindustan
imes" dated the 6th October, 1973 to
-I*:le effect that despite stricter vigil-

Ce, smuggling seems to be increas-
P& in the country;
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(bi if so, the value of the smuggled
articles seized by Government during
the last six months; and

{c) {further steps proposed to be
taken by Government to put an end to
smuggling, particularly on the West
Coast of the country?

THE MINISTER OF BSTATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Yes, Sir. Govern-
ment have seen the news-item cap-
tioned ‘Smuggling thrives despite stric-
ter vigilance’, which appeared in the
‘Hindustan Times' dated the 6th Octo-
ber, 1973.

(b) The value of smuggled goods
seized by the Customs authorities dur-
ing the period April to September, 1973
was Rs. 1606 lakhs approximately.

(c¢) The steps taken by the Govern-
ment to prevent smuggling and the
stepy proposed to be taken in this re-
gard are as follows:

Systematic collection and follow up
of information, keeping a watchful eve
on the suspected smugglers, rummag-
ing of suspected vessels or aircraft,
and checking of wvulnerable sectors
along the coast and the land frontiers.
Additional launches and wvehicles are
being provided from time to time for
effective in'lercep'[m’i:" prevention ele.
Some senior officers of the rank of
Collectors of Customs, Additional Col-
lectors of Customs and Assistant Col-
lectors of Cusloms have been posted
in vulnerable areas to look after anti-
smuggling work exclusively. The Cus-
toms Act, 1962 was amended in 1989
making additional provisions to take
special measures for the purpose of
checking illegal import of certain com-
modities and facilitating their detec-
tion. Recently, the Customs Act, 1962
has been further amended {o provide
more severe punishments for smuggl-
ing offences and to plug loopholes.

The question of augmenting anti-
smuggling staff and acquisition of fait
sea-going launches is under active



127  Written Answers

consideration. The position is kept
under constant review.

Defects detected in rectified Avro
Aircraft grounded for inspection

1908. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATTON be pleased to state:

(a) whether all the Avro aircraft
grounded for inspection have since
been rectified and handed back to the
Indian Airlines for operational pur-
poses;

(b) whether one of the aircraft thus
rectified has again been grounded as
more defects have been detected and
if so, the nature of defects which have
been found;

(c) whether the operational cost of
the reclified aircraft has been assessed
and if so, how does it compare with
the position before the planes were
grounded; and

(d) what is the permissible payload
of the rectified aircraft and how does
it compare with that before rectifica-
tion.

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) One HS-748 aircraft was ground-
ed at Calcutta on 2-11-1973 for investi-
gation and rectification of certain de-
fects which were not connected with
tke aileron hinge failure problem for
which the Avros were earlier grounded.
The defect was rectified and the air-
craft put back into service after two
days.

(c) and (d). The operational cost of
HS-748 aircraft or its permissible pay
load have not been affected by the
inspection and rectification of the de-
fect in question.
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increase in the lapse ratio of Insured
eases and outstanding claims

1809. SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to
state:

(a) whether while the LIC has suc-
ceeded in doubling its new business
during the last three years, there has
been a proportionate increase in the
lapse ratio of insured cases during-
1972-78 and in the ratio of outstand-
ing claims during the same period as
compared to the figures for the pre-
vious year;

(b) whether no time limit has been
laid down for the disposal of matured
cases;

(c¢) the average time now taken or
prescribed for the disposal of such
cases and the figures for the last three
years and the number of pending
cases; and

(d) what steps Government propos2
to take to ensure that LIC's service
to the policyholders is kept at its
optimum and whether any time limit
for disposal is proposed to be laid down
if not done already?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (d). (i)
The percentage of lapses less revivals
to mean life assurance business in
force during each of the last three
years is as under:— .

1970-71 i 5z
1971 72 5 . i 5-0
1972-73 . . . . 3

(ii) The number and amounts of
claims pending at the end of the years
1970-71, 1971-72 and 1972-78 are given
below. Since, in view of the increase
in busiress, absolute figures do not
indicate the picture correctly, the in-
dex of claims settlement operations in
common use is the ratio of the out-
standing claims at the end of the year
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to the claims intimated during that
vear. The ratios for the years 1970-71,

71-72. and 72-73 are
below.

also set  out

Year Calims outstanding Claims outstanding
at the end of the at the end of the
year year as percentage
oi claims intimated
during the year
Nu. {1z Amount By No. By
lakhs) (in crores  of policies  amounts
of Rs.)
1970-71 o0- 89 20° 53 2670 2360
1971-72 . . . . . 063 1781 19+38 19-38
1972-73 . . . . . 070 2126 15-82 2063

+iii) Information regarding the time
taken in the disposal of claims is not
available. Further, it is not possible
to lay down a time-limit for the dis-
posal of claims because the pendency
is also attributable to a large variety
of causes beyond the LIC's control,
such as non-submission of discharge
forms/policy documents, age proof,
proof of title (in the case of death
claims) ete. The LIC is alive to the
need for improving the service to the
policyholders and for settling the
claims expeditiously. It also pays in-
{erest at the rate of 6 per cent per
annum, where the settlement of the
claims is delayed in its offices for more
than 30 days in the case of maturity
claims and for more than 60 days in
the case of death claims,

Introduction of Group Insurance
Scheme by L.IC.

1910. SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Life Insurance Cor-
poration has introduced a Group Insu-
surance Scheme;

(b) if so, whether the benefits of
the scheme have restricted to some
categories of persons and if so, the de-
tails thereof;

~ (c) how long the scheme has been
in operation and what has been the
response to the scheme in the light

2281 L.S—6

of the benefits that it offers as distinct
from the ordinary Endowment Policy;
and

(d) whether Government have con-
sidered the desirability of introducing
the scheme for the benefit of the Cen-
tral Government employees and, if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) Yes, Sir.

(b) Group Insurance Scheme is a
plan of insurance designed mainly for
a group of employees working under
a sing.e emiployer. The Scheme is also
offered to other organised groups such
::3 Labour Unions, Professional Asso-
ciations, etc., provided such groups
satisfy the underwriting criteria for
extending the insurance plan to such
groups.

(c) Group Insurance Scheme in its
present form was introduced in the
year 1962. Recently the terms and con-
ditions applicable to the Scheme were
improved considerably by way of re-
duction in premia and higher rate of
profit participation. As a result, the
response to the Schemec has Leen en-
couraging. During the last threc years
as many as 176 schemes were intro-
duced covering 5,08,623 lives. The
total business in force under Group
Schemes on 31st March, 1973 onsisted
of 814 schemes covering 9,47,035 lives
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for o tola]l sum assured of Rs 407.13
crores.

(d) The Third Pay Commission has
recommended the introduction of an
Insurance Scheme for the Central Gov-
ernment employees under which all
employees will be required to pay a
single rate of contribution of Rs. 5/-
p.m. (returnable without interest in
cases of superannuation etc.) for an
insurance cover of Rs, 5000 payable to
the family of the employee in zase of
his death while in service. The recom-
mendation of the Third Pay Commis-
sion in this regard is under considera-
tion.

Committee on essential commodities
angd articles of Mass Consumplion

1911. SHRI BHOGENDRA JHA: Will
ithe Minister of FINANCE be pleased
to refer to the reply given to SQ No.
440 on the 24th August, 1973 regard-
ing taking over of wholesale trade in
cesential commodities and stave:

(a) whether the Committee on Es-
zcntial Commodities and Articles of
mass consumption set up by the Plan-
1.ing Commission has since suggested
short-term and long-term measures
for making available essential com-
muodities and articles to the common
imzn at 1easonable prices;

(b) if so, what are those measures
and Governmentl's reaction  thereto;
and

(c) if not, the causes of delay, parti-
cularly in the case of short-term mea-
sures,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Committee on Essen-
tial Commodities and articles of mass
consumption has finalised Part I of
its Report. Part II of its Report is
under preparation. The Planning
Commission will take an overall view
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of the recommendations made by the
Committee afier the receipt of Part II
of the Report.

(¢) The aim of the Committee under
reference is to evolve a short-term as
well as long-term strategy for assured
supply of essential commodities and
articles to the common man at reason-
able prices, this would be ultimately
centred on the creation of a compre-

.hensive procurement and distribution

system. Ewolving of such a strategy
for a large number of commodities and
articles is a complicated matter. The
Committee has appointed Working
Groups to examine in depth the prob-
lems relating to production, procure-
ment and distribution for each of the
various selected articles being covered
by the Committee, The submission of
their reports and their subsequent dis-
cussion in the main Committee has
naturally taken some time. However,
the work of the Committee is now at
an advanced stage.

Non-submission of the Report nf the
Committee has not precluded the
Government from taking such chort-
term measures as may be considered
necessary for better procurement and
distribution of essentia] commodities
and articles. Ip fact, various measur-
es have been adopted by the Govern-
ment from time to time to relieve
shortages, whether of a national or
local character.

Loan from International Development
Association o expand inslitufional
credit for farmers in Bihar

1912, SHRI M. S. SANJEEVI RAO:
Will the Minjister of FINANCE be
pleased to state:

(a) whether the International De-
.velopment Association has sanctioned
a credit of $32; million to expand ins-
titutional credit for farmers in the
Bihar State; and

(b) if so, a brief account thereof?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(L) The IDA Credit of $32 million,
will flnance about 53 per cent of the
total Project cost of a three-yvear pro-
gramme for farmers' investments in
tubewells and pumpsets in the Tirhut
wnd Darbhanga Divisions of Bihar
State. The credit amount will be
channelled through the Agricultural
Refinance Corporation, the Bihar State
Cooperative Land Development Bank
and Commercial Banks.

High consumer acceptability of Indian
consumer goods in EE.C,

1913. SHRI M. S. SANJEEVI RAO:
SHRI R V. SWAMINATHAN:

‘Will the Minister of COMMERCE be
pleased to state:

(a) whether Indian goods are hav-
ing high consumer acceptability in East
European countries; and

(b) if so, what steps Government
propose to take to expand further
trade with these countries?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
{a) Yes, Sir.

(b) Some of the steps that are be-
ing taken to boost India's exports of

consumer goods to East European
countries are as follows:—
(i) During the annual bilateral

trade negotiations emphasis is
always laid on increasing its
share and introducing new
items.

(ii) Participation in fairs and exhi-
bitions.

(iii) Exchange of delegations of
business firms and enterprises,
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(iv) Market study by specialised
Indian Institutions and organd-
sing commercial publicity.

Complaints of alleged irregularities
against Delhi Gliding Club
1914, SHRI BIRENDER SINGH

RAO

SHRI R. N. BARMAN:

Will the Minister of TOURISM
AND CIVIAL AVIATION be pleased
to state:

(a) whether Government have re-
ceived complaints of serious irregula-
rities and defalcations against the
Delhi Gliding Club;

(b) if so, the nature of the irregu-
larities committed by the Club; and

(¢) whether any investigations have
been conducted and if so, the outcome
thercof?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
{a) and (b). Yes, Sir. The allegations
relate to misappropriation of funds by
falsification of records.

(c) A test audit of the accounts and
administration of the club was carried
out by the Accounts Officer of the
Civil Aviation Department in October,
1972 and the specific irregularities
noticed were communicated to the
Club management. On receipt of the
Club's replies to all the points raised,
further appropriate action will be
taken.

Shortage of Raw Material for produc-
tion of Nylon and Rayon Yarns

1915. SHRI MOHAMMED ISMAIL:
Will the Minister of COMMERCE be
pleased to state;
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(a) whether there is serious short-
age of raw material for production of
nylon and rayon yarns;

(b) whether the prices of nylon and
rayon yarn have gone very high; and

(c) if so, what steps Government
propose to take to meet the situation?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) and (c). Prices and distribution
of nylon yarn and rayon varn are
governed by voluntary agreements
between spinners and weavers. These
agreements are:.—

(a) Nylon yarn~—75 per cent of
the total production of 4 ma-
jor producers of nylon yarn is
supplied to actual consumers
on fixed prices, 25 per cent of
the production is allowed for
open market sale by the spin-
ners. Government are also
advising three small produ-
cers of nylon yarn to join this
agreement.

(b) Raweon Yarm:

(i) Viscose Staple Fibre spun
yvarn.—100 per cent of the
requirements of  differ-
ent states are supplied to
the Directors of Industries
of different States for dis-
tribution to weavers at mu-
tually agreed prices under
a  voluntary  agreement
between the spinners and
weavers.

(ii) Viscose Filament Yarn:—
(a) 10 per cent of the pro-
duction is supplied as rep-
lenishment against exports
of rayon filament fabrics.
'The price for 120 dn yarn
is Rs. 12.97 per kg.
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(b) 60.5 per cent of the produc-
tion is supplied to weavers/
Weavers Association at fix-
ed prices. The price of 120
dn yarn is Rs. 16.07 per kg.

(c) 29.5 per cent of the produc-
tion iz allowed to be sold by
the spinners in the open
market.

2. The increase in prices relates only
to yarn sold in open market by the
spinners and such of the weavers who
receive quota under the wvoluntary
agreement and scll it in the cpen mar-
ket. There has been no increase in
prices of yarn supplied to weavers
under the agreement.

(c) Attempts are being made by
Govl, to procure as much of caprolac-
tum and rayon-grade wood pulp as
may be available in the global market
at appropriate prices.

Dividenns to creditors of Palai Central
Bank (in liquidation)

1916. SHRI C. CHITTIBABU: Will
the Minister of FINANCE be pleased
to state:

(a) whether any further declaration
of dividends has been made after the
last declaration of dividends to the
creditors of the Palai Central Bank (in
liquidation);

(b) if so, how much has been given
and the date of declaration of further
dividend to the creditors; and

(c¢) the amounts due to the various
creditors with their names and add-
resses?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). In addition to the prefe-
rential payment of Rs. 250/- under
section 43A(2) of the Banking Regula-
tion Act, 1949, five dividends, as de-
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Bank Ltd. (in liquidation) under the

the depositors of the Palai Central orders of the Kerala High Court:
Rate of Dividend Month & year of declaration of Amount
dividend prid in
lakhs of
rupees
15t Dividend cpina rupee December, 1961 292-72
2nd Dividend 12p in a rupee April, 1963 B7:72
3rd Dividend Cpin a rupee Tuly, 1964 43-87
4th Dividend 3D in o TupLe June, 1964 21-94
sth ividend +  3pinarupec Tuly, 1971 21'93
Tetal Dividerd pai i 64p i o rape.. Re 468 18

No dividend has been declared after
July, 1971.

{c) Names and addresses of the cre-
ditors of the Bank and the amounts
duc to cach of them are available with
the Official Liquidator of the Palai
Central Bank Ltd, «in liquidation) and
the compilation of a list will take a
long time and involve considerable
iaborr. The Reserve Bank has. hows-
ever, reported that the total amount
due te the creditors of the bank as on
the 211 Tdecember, 1872 weore  Rs
25013 juibe gut of which deposit lia-
nitity of the bank amourt {o Rs, 258.85
latthe spread sver 26,054 depositors.

“ieps to encourage Small Savings

1917. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is contemplated to
cncourage Small Savings in the coun-
iry;

{b) if so, the steps under the consi-
deration of Government for achieving
this objective; and

(¢) whether any new structure of
rate of interest would be evolved so
as to encourage the volume of depo-
=its?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.

(b) and (c¢). The various Small Sav-
ings sccurities and the interest pay-
able thereon are kept under constant
review and nccessary changes are
made therein from time to time to
miake them more popular. Recently
a Prize Incentive Scheme for holders
of Post Office Savings Bank Accounts
has been introduced.

Reservation made for ex-servicemen
in Nationalised Banks

i918. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of FI-
NANCE be pleased to state:

(a) whether the Ex-servicemen are
given due representation in the emp-
‘oyment opportunities in the nationalt-
sed banks;

(h) if so. the percentage of reser-
vations made for the Ex-servicemen
for recruitment for various posts in
nationalised banks in the Stales of
Jammu and Kashmir, Himachal Pra-
desh, Punjab and Haryana; and

(¢) the number of Ex-servicemen
actually recruited by these banks for
each one of the categories of jobs ad-
vertised by them during the flnancial
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years 1971-72 and 1972-73 and upto

the first half of the financial year
1973-74? )

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) to (c¢). Information is being col-
lecled and will be laid on th~ Table
of the House.

Directive to Avro Pilots not to exceed
normal operating speed

1919. PROF. NARAIN CHAND
PARASHAR:

SHRI D. K. PANDA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indian Airlines has
directed its pilots operating HS 748
(Avro) aircraft not to exceed the nor-
mal operating specd;

(b) if so, the reasons leading to this
step; and

(c) the reaction of pilots thereto?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). Arising out of an inci-
dent to Avro aircraft VT-EAT during
test flight at Hyderabad on 27th Octo-
ber 1973 in which the right hand aile-
ron had a structural failure just out-
board of the ouler hinge, instructions
were issued to pilots, as a precaution-
ary step pending further investigation
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in consultation with the Director Gene-
ral of Civil Aviation not to exceed
VNO (normal operating speed). Fur-
ther investigation revealed that the
aircraft was involved in manoeuvres
not consistent with those indicated in
the test flight schedule and that there
was no need to take any fleetwise
corrective action. Consequentiy, the
instructions issued to the pilots were
withdrawn on the 31st October, 1073.

(¢) The Indian Commercial Pilots'
Association took up this matter in a
communication addressed to the Chair-
man on 30th October and the correct
position was duly explained to them.

Permissiop fo five companies {0 raise
Capital

1920, SHRI D. B. CHANDRA
GOWDA: Will the Minister of FI-
NANCE be pleased to state:

(a) whether Government have given
consent to five companies to raisze
their capital: and

(b) if so, to what extent and the
names of the companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). According
to the Press Relecase issued by the
Office of the Controller of Capital Issu-
es on Tth September, 1973 the follow-
ing five companies were given per-
mission to raise capital amounting to
Rs 408.06 lakhs under the Capital
Issues (Control) Act, 1947:—

S.No. Name of the Jompany. Anonn®
approicd
(Rs. in
lakhs®
1 Indian Aluminiun: Co. Ltd. 31908
s Tnsov Auto T.td. 50-00
6 Mahendra Electricals Ltd. 14'91
4 Capsnlation Servicss Pt Lud, 14711
5 Javant Paner Mills T nl.: 939

Tory

49%- 08
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Popularity of Indian Tyres in EE.C.

1921. SHRI D. B. CHANDRA
GOWDA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Indian tyres are
becormning popular in the East European
countiries;

(b) if so, the names of the coun-
tries which are importing Indian tyres
and tubes; and

(¢) the amount of foreign exchange
Indian earned during the last two
years?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) The countrics which import
Indian rubber tyres and tubes among
the East European countries are Bul-
garia, Czechoslovakia, Hungary, Ro-
mania, USSR and Yugoslavia,

(c) The total export of tyres and
tubes to East European countries dur-
ing 1971-72 and 1972-73 are of the
order of Rs, 489.4 lakhs and Rs. 274.6
lakhs respectively.

Currency Notes printed and circulated
in excess of Gold Reserves

1922, SHR' 8. C. EAMANT: Wwill
the Minister of FINANCE be pleased
to state the exact amount of currency
notes printed and brought into circula-
tion in excess of gold reserves?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESII): Printing of currency
notes, done at the Currency Note
Press, Nasik is on the basis of estima-
tes of requirements indicated in Re-
serve Bank of India's annual Indent
on the Press. The Currency notes
printed in this year as on 31st October
1973 was worth Rs 2407.30 crores. The
currency notes brought into eircula-
tion by the Issue Department of the

Reserve Bank of India as on the said
date was Rs. 5605.62 crores. There is
no proportionate relation between the
gold holdings of the Bank and the cur-
rency notes issued, as the Reserve
Bank of India Act, amended on 6th
October, 1956, provides for substitution
of the proportional reserve system by
minimum reserves in absolute terms.
As per provisions of the Act, the aggre-
gate value of the reserves comprising
of gold coin, gold bullion and foreign
securities shall not be less than Rs. 200
crores of which the value of gold alone
shall not be less than Rs. 115 crores.

Impact of Change in Export Policy on
raw wool announced on Saurashtra and
Kutch

1923, SHR1 PRABHUDAS PATEL:
Will the Minister of COMMERCE be
pleased to statle:

(a) whether cconomy of Saurashtra
and Kulfch has been hit as g result of
the change in the export policy on
raw wool announced hy Government:

(b) if so, whether producers, buyers
and exporters ave all affecteT by the
shift in the policy and whether they
have made a complaint to Goévern-
ment: and

() if =o. the changes proposed to
be made in the policy in view of their
difficulties?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADIIYAYA):
fa) o (c). Representiations have been
received against the change in the
policy regarding export of raw wool.
According 1o the information avail-
able. the prices of raw wool in the
internal market hove romained steads
after the revised policy was announc
ed. There is no proposal to modifv
the policy al present, but 4he situation
is. Leing watched elesely and a review
may have to be underfaken after n
couple of months or so.
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Scheme launched by State Bank to
provide c-edit to Physically
Handicapped

1924. SHRI PRABHUDAS PATEL:
SHRI V. MAYAVAN:

Will the Minister of FINANCE be
pleased to state:

ta) whether State Bank of India
kas starled a scheme to provide credit
facilities for the phyeically handicapped
its the country; and

ib) if =0, the salient features of the
scheme?

~ THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
ta) and (b). As part of the scheme of
Tifferential Interest Ralew being im-
vlemente:d by the public sector banks,
the State Bank of India also extends
credit lacilities to  institutions for
physically hundicapped persons, for
pursuit of gainful occupation by financ-
ing their requirements of equipment
and raw materials,

Imposition of Devclopment CTess on
Jute Industry to increase competitive-
ress of Jute Goods in World Market

1925. SHRI PRABHUDAS PATFL:
Wil th~ Minister of COMMERCE be
vleased to state:

tay whether Government are con-
sidering the question of imposing
development case on jule industry to
meaet the increasing competition for
the Indian Jute Goods abroad;

(b) if so, the broad outlines of the
proposal and Government's decision in
the matter; and

(c) what are the other steps taken
Iy Government to meet this stiff com-
petition of Jute goods in the world
market?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
i) and (b). It is proposed to levy a
cess on the production of jule goors
the proceeds of which will be utilised
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for research, and development as well
as market research for jute goods

(¢) Various steps for export pro-
otion of jute manufactures include
regulated supply of raw material to
the Mills, research and development
aclivities towards cost reduction and
diversification, market surveys af
overseas markets through Study Teams
and Delegations publicity elc. are being
taken,

Fall in Price of Tea and Jute

1926, SHRI SAMAR MUKHERJEE:
Will the Minister of COMMERCE be
pleased to slale:

(@) whether the price of tea and
jute has considerably fallen in the
country;

(b) if so. the specific steps taken to
stop the closure of small fea gardens:
and

(¢y the steps taken lo save fthe
iate arowers from this crisis?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAVA":
fx) (1) In =o far as {ea is concerned,
nrice of both leaf anrd dust tea at
Caleutta auction  declined in 1972-72
season as compared to two previous
seasons. but the position has since
improved. There is, however, a dec-
line in prices at the Cochin auctions
during the curregf year.

(ii) As regards jute, it is not correct
to say that its prices have fallen un-
duly. On the basis of recommendations
of Agriculture Prices Commission, the
minimum support price of Assam
bottom variety of raw jule at Calcutta
was fixed at Rs. 125 per quintal. Dui-
ing the current yvear the ruling market
price of jute is higher than the mini-
mum support price, Efforts are being
made to ensure a price of Rs. 157.68
per quinfal on an average round the
year.
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(b) The Task Force on Tea sel up
by Government has made certain re-
commendations in respect of closed
and sick gardens which are under con-
«ideration,

{¢) The Jute Corporation of India
have opened purchase centres as well
as co-operative agencies for the pur-
‘chase of jute from growers. This has
greatly stabilised the prices. Till
middle of November, they had pur-
chased 2.5 lakhs bales of jute.

Raid by Income-tax authorities in
Kanpur

SAMAR MUKHERJEE:
of FINANCE be

1927. SHRI
Will the Minister
pleased fo state:

(a) whether the Income-tax author-
ties raided the business premises of
un arms dealer al Kanpur and seized
documents relating 1o the unaccounted
transactions involving arms and am-
munitions worlh  <everal lakh= of
I IPEes;

(hy if so, the name of the arms
dealer; and

i¢) the sleps taken by G-:r\‘el‘nm-_;‘ni
in enszure that the case is not being
hushed up by the authorities?

THE MINTISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). There was
no such raid by the Income-tax authori-
{ies. However, in conneclion with
some pending Wealth-tax proceedings
the Income-tax Officer visited the busi-
ness premises of M/s Yadav Arms
Company, Kanpur under Section 133A
of the Income-tax Act, 1961. Books of
accounts were examined. In order to
facilitate the examination, the assessee
voluntarily brought the bonoks of ac-
count to the Income-tax Office. A de-
tailed examination of the books of
accounts is in progress.

Proposal to Double the Capacity ot
International Arrival hall at Delhi

Airport

1928. SHRI K. LAKKAPPA:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased {o state:

(a) whether the International Air-
pori Authorify propose to double the
capacity of the International Arrival
Hall at Delhi Airport;

(b) whether any provision has been
made for the construction of a 75 feet
high aireraft control tower for the
Civil Aviation; and

(e) if =o. the main fealures of the
proposal?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SIIRI RAJ BAHADUR:;
{a) 1o (c). The International Airports
Authority of India is proposing to
extend the present international arrival
hall building in order 1o provide more
space for passengers and for the Cus-
tomg and Immigration authorities, The
precise area of the proposed extensinn
is being worked oul. In addition the
Authority is proposing {o construct a
100 feet high contrnl lower for the
Civil Avialion Departmeni. The pro-
posal envisages additional space, faci-
Tties and amenilies for pas:engers and
visitors.  Facilities for flight informa-
fion and announcements are also to ne
included

Loss of International Markets for Culr

1929. SHRI RANABAHADUR SING H:
Will the Minister of COMMERCE be
pleased to state:

(a) whether due to the non-avail-
ability of steamers and inadequate
shipping space. JIndia is losing its
traditional. non-traditional and poten-
tial markels abhroad for coir whils
China is posing a serious competition
to this country in supplying doormats
to various countries in Africa and
elsewhere; and

- e



147 Written Ansutcrg

(o) if so, the reaclion of Tovern-
ment thereto?

THE MINISTER OF COMMERCE
(FROF. D. P. CHATTOPADHYAYA .
(a) and (b). No, Sir. Export of colr
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products incluling coir mats showed
an upward increase in terms of value
in the year 1972-73 as compared to the
previous vear. Exports during the
current yeur are nol discouraging. Ex-
port fiaures ar? given below,—-

alwe in Rs. (lakhrs,
1971-72  1972-73 April-Sept,

1973
Cuir Fitre G-25 462 1'0
Coir Yarn] . v22+42 818-58  309:65
Coir Mats . 50759 526-60  258-77
Other products. 24977 143°99 5534
TOTAL 1485°04  1493'79 624-76
T EKW K aw@r wn (m) T%% =T 39 9T A
CARINEE (- B (e (P S Lt T

1930. =t Toragrge fag o O
faa F9% 72 3979 %0 v W w99 {1
(%) @ 7 T ART WAL

=n wr PRrAr ganfo 34T 30

(=) ar FFT 3T 97 AT
TFF = oo, "

(w) 7z ®W 73 A% AT faa
s ?

fast st (s awraew T =)
(%) 3o faamv, 1973 %i fal &
AT qEA ATAIT Bl q'qff'—f TIET
wafrar & 47 w1 \maAT A
FIIT ®TT KM TEAA AT T T
L
(&) 1972-73 % MTT AH7T T
T owG H 77 AT RGOS FYOTTH
gt AT Ay | TAIA & fF 1973-74
FalA A F®T A 77 FO7 &0
F v s FOACIA

ERET

FAAT AT ATi+ ATV oA AT S
firez 0 uen 2 fR owT ax fag an
N A 7 FfAT  HT AT 70 A

2001 AT OSEAT |

wifes #t aegwl & fmafa
H wH

1931. ¥ o ALH ATCAW qi¥T :
g7 ATfoed BT TZ AT AT FAT A
f -

(%) @ aq  1970-71 a4
1971-72 & AT aT 1972-73
AT 1973-74 F WA G qgAT A
cAifer® #1 TgAT T frafa § ardy
mE 2 AT

(=) =afz zf, a1 za% o FOO
& v o aegar & faata 7 afs &
F fom gem 7 #00 FEw IIY 7

arfoen @t (o ¥to Gfo weEl-
qream) (7)) enfes i awge
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& fqgfat § g7 wmafa & o #5
firerae a3t wid )

(") s g 35

Indo-Soviet Trade in the Field of Civil
Aviation

1432, SIIRI KRISHNA CHANDRA
HALDER: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased

‘to state:

{ay wnether the attention of Gov-
=oament has been drawn to the news
iwem appearing in the “Economic
[tmes? daled the 11th October. 1973
cheerving that Indo-Soviet trade in the
fiele of Civil Aviation will be discussed
with Mr. Brezhnev;

(41 whether 1mport  of  several
medium range lransport aircralt from
Epviel Uninn with short take-ofl amd
londing capabilities are also proposesd
to be negotiated; and

(c) if so. the main features of the
proposal?

THE MINISTER OF COMMUNICA-
TIONS AND TQUR'SM AND CIVIIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). Mr. Brezhnev is coming to
India on a goodwil]l visit. It is not
possible to anticipate the scope of the
discussion to be helrl with him,

fazsit amm ammEl &1 WA IS

1933, sl HIATIT 99T 99
7o wforsn w4t 77 FAAE I TR
f .

(%) ¥ avw7 7 fre fadon
el F sofoea & =7 anm=T =
AITTTRLT BT T2

A
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(@) 7ar a7HT =T FAT 97
#fiamd J4 Anp #97 F arx @
wr e A

() afz &, & qara=it 727 a3
Fr § 7

aifrea w5t (St o dYo dYo wel-

qraT) ¢ (F) AT & A

feazra ma1 T1f 9T AE 2

(@) =17 97 T9ET & FATal H
I § IErF g1 AT 0T 97 A S
T4 &, =09 IGE 07 +F A mmaA
F qrasy § oA 7 frnvds s
T AZL 7

(1) o= =8 FTAT

Amount collected by Official Liquidator
of Palai Central Bank (in liquidation)

1934. SHRI E. R. KRISHNAN: Wil
the Minister of FINANCE be pleased
to slate:

(a) the amount collected by the
Official Liquidator afier the lasi de-
claration of dividends to creditors ot
the Palai Central Bank (in liquida-
tion); and

(b) whether the Liguidator vropose
io approach the High Court for 3
further declaration of dividend, and if
s50. how much and when?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) After the declaration of the last
dividend to creditors of the Palai
Centiral Bank (in liquidation) in July.
1971, the Official Liguidater, it is re-
ported by the Reserve Bank of India
has collected a total amount of
Rs. 9,85.753. However. after providing
for income-tax, super-tax, legal ex-
penses and eslablishment charges, the
net amount in haned as on 15-11-1873 is
Rs. 6.56,872.
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(b} The Official Liquidator does not
propose to approach the High Court
of Kerala for a further declaration of
dividend at this stage.

Rate of increase in credit expansion

935, SHRI SHYAMNANDAN
MISHRA: Will the Minister of FIN-
NANCE bhe pleaseq to state:
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The credit extended by schedule:
comme-cial banks increased by Rs. 265.4
crores during the
(April 27. 1973 1o

1973 slack seasor.
October 26, 1973)
or hy 4.3 per cent. During the sam=
periond, advances for food procurement
by Rs. 58.2 crore

(—19.9 per cent). Excluding food pro-

purposes declined

curement advances, oulstanding bani
credit during the last slack season in-

creased by Rs. 323.6 crores or by 5.3

(a) th> rate of increase in eredit per cent.
expension during the last “slack
sruson™; and (b) A comparatlive statement show-
ing the increases in bank credit cur-
{b) the credit ftrends in “slack ine the las! three slack seasons s
season” during the last three vears? enclosed,
STATEMENT

Variagors i1 Schelnled Commerci:l Bk eredis Jurivy slocl seasovs

1971 slack scason

1972 slack secason

1973 slack scason *

Amount out-
standing as on

Amount out=
standing as on

Amount out-
atanding as oa

Apr. QOct. Vari Apr. Oct. Vari Anr, Oct
32 29, ation 29, 275 ation 27, 2€.
1971 1971 1972 1972 1973 1a73
Teta ‘Bank
Credit - 46753 74838-1 1628 §193-0 §260-4 67-4 613%-3 Ag03+7 26§
(:35) f+1-3) VA3
of whicth 1
(a) ¥Fo-d
procure-
ment i
advances 203°3 359-10--155-8 288-0 286.8 —1-2  202+4 2384z =582
(+76°6 (—o'4) (—1e2) (—19:97
(h) other
49736

advances 4472'0 4479-0(

4+7:0 49050
+o0°2)

)

- 686 §345°9 61695 -323.4
L1 4) (+5°5

Figures in hrackets indicates percentage change.

*Provisioral.
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Revision of Export Target in Fifth
Plan

1936. SHRT ARJUN SETHI: Wil] the
Minister of COMMERCE be pleased to
siate:

(a) whether the export target in the
Fifth Plan has been revised upwards
at an annual rate of growth of 7.5 per
cent; and

(3) if o, the strategy thercof to at-
tract investments for export produc-
tion?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(ay The average rate of growth en-
visaged in the “draft” document is 7.4
per cent.

{lyy The stralegy to attract invest.
menis for export production is being
worked out in consullation with other
Economic Ministries. A Working Group
under the Chairmanship of Prof. S.
Chakravarty, Member, Planning Com-
mission has also heen set up to re-
ccmmend a long-term export strategy
for the perind of Fifth Five Year Plan
and bevond. The recommendations of
this Working Group. when made, will
alzo be tuken inio account.

News item Captioned “Cardamom
Trade in Disarray”

1937. SHRI ARJUN SETHI: Will the
Minister of COMMERCE he pleased to
state:

(a) whether Government's nllention
has heen drawn to the news item pub-
lished in the “Economic Times" date:l
the 10th Ociober under the caption
“Cardamom trade in dissarry”. and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADIIYAYA):
(a) Yes, Sir.

(b) To avoid malpractices in the
export of cardamon on the basis of

sight draft, a regulation providing for
export of cardamom only agaiast
compulsory irrevocable letter of credit
was initially enforced with effect from
21s{ Septembter, 1973. On represen-
tations from cardamom exporte:s to
posipone implementation of the said
regulation to facilitate cardamom ship-
ments in October. 1973 to proceed
without difficulty, the date of imple-
mentation thereof was changed to
1-11-1973.

Further, instructions regarding pay-
men! of amounts beyond a cerlain limit
to planters by cheques from the auc-
tion centres, have been kept in abey-
ance, by the Cardamom Board.

Import of Raw Jute from Bangladesh

1948. SHRI ARJUN SETHI:
SHRI M. KATHAMUTHU:

Will the Minister of COMMERCE be
pleased lo state:

(a) whether Government of Bangla-
desh have agreed recenily {o export
#i lakh bales of raw jute to India; and

(b) if so, the broad outlines thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) The raw jute to be imported
from Bangladesh will be out of j:he
new crop and will be utilised for build-
ing up a Buffer Stock. The entire
quaniity will be imported through the
Jute Corporation of India.

Building of Staff quarters for L.I.C.
employees in Delhi

1939. SHRI B. S. BHAURA: Will the
Minister of FINANCE be pleased lo
state:

(a) the number of employees of all
classes in Delhi in the Life Insurance
Corporation;

(b) how many staff guarters are
here at Delhi;
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tc) the number of employees who
have been given loans te build their
houses; and

(i) whether the Life Insurance Cor-
poration has undertaken a programme
for building guarters ai Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) 2588.

(b) 235.

te) 103 employees have been given
loans direct. In addition to this 104
quarters are proposed to be purchased
from D.D.A. and handed over to the
housing society of the staff, payment
for which has been made by L.I.C.
direct to D.D.A.

(d) Yes, Sir. 320 quariers are already
under construction at Shahdara and
there is a proposal for purchase from
DD.A. of 24 quarlers. In addition, it
is proposed to construct 14 quarters—
4 in L.IC. plot at Daryaganj and 5 at
Rohtak Road.

Popularity of Indian furniture in
foreign countries

1941. SHRT K. MALLANNA:
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Indian furniture is get-
ling popularity abroad,

(b) if so. the names of such coun-
tries and the amount of foreign ex-
change earned by India during the
last three years; and

(¢) the measures Government have
taken to extend more and mare facili-
fies to this industry regarding ship-
ping?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

NOVEMBER 23, 1973

Written Answers 156

(b) Some of the countries to which
Indian furniture has been  exported
during the years 1970-71. 1971-72 and

1972-73 are AlLu Dhabi, Bahare in
Island. Bangladesh, Dubai, German
Federal Republic, Kuwail, Malaysia

Museal, Nepal. Nigeria, Saudi Arabia.
Siera Leone and Zambia. The wvalu
of exports of this item during 1970-7TI,
1971-72 and 1972-73 was Rs. 65. Rs. 67
and Rs. 72 lakhs respectively.

(cy Shipping fucilities consisling of
provision of adesuate and timelv ship-
ping space and gelting freight rate ad-
justments where made out are afforded
1o the indusiry.

Delay in importing newsprint quoia
by STC

1943, SHRI ISHAQUE SAMBHAILIL
Will the Minister of COMMERCE bhe
pleased {o siale:

(a) whether State Trading Corpora-
ion is responsible for the delay in imi-
porting newsprint quota from abroatl;

(b) if so. the reasans therefor; and

(c) whal measures have been laken
against those who are responsible for
the delay?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No. Sir.

(b) and (c). Do not arise.

Demonstration by Officers of L.LC.

“1944. SHRI JHARKHANDE RAI
Will the Minister of FINANCE be
pleased to siate:

(a) whether the Officers of the L.LC.
had staged a mass demonstration on
4rd August, 1973 to voice their griev-
ances in respect of breach of agree-
ment by the management; and

{b) if so, what steps have been taken
fo remeve their grievances?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) There was
a dJdemonstration on 3rd August, 1973
by the officers of the L.I.C. in protest
against alleged breach of agreement
bv the management in respect of their

demand for increase in adjustment al-
lowance,

(b) A decision hus been {aken for
increase in adjustment allowance as
under:—

Increase in Adjustment Allow -

Pay range
ance
Rs. Rs,
1-11-72  1-2-73 1-8-731

530—600 . . . s . Ele] 30 60
601—800 , e e e e e . 40 40 Ro
fo1—1250., . . . . . . . 8o Jo
1251—1675, . . . . .. 120

Strike by workers of Akbar Hotel,
New Delhi in October. 1973

1445, SHRI JHARKHANDE RAI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether workers of Akhar Hofel,
New Delhi, wenl on & strike in QOclo-
ber, 1973;

(h) if so, what were their demands;
and

(c) the Dbasis on which the sirike
was called off?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIAT'ON (DR. SAROJINI MAHI-
SHI): (a) No, Sir. However, some em-
ployees of Akbar Hotel participated in
a demonstration on 23-10-1973. There
was also a partial stoppage of work.

(b) They demanded bonus at 20

per cent.

(c) The partial stoppage of work
was called off unconditionally by the
unions.

{with marginal adjustment upto
Rs. 1795/-).

Seizure of smugpled articles

14946, SHRI SHANKERRAO SAVANT:
Will the Minister of FINANCE bhe

pleased to state the tola]l wvalue of
goods confiscaled  during  1970-T1,
1971-72 and 1972-73 by the Central

Government while they were being

smuggled?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): The value of coniraband
goods scized by the Customs authori-
ties during the years 1970-71, 1971-72
and 1972-73 was as follows:—

Valu:
Year of mouls
seized
TR, Takhs)
1970=-71 . 2241
1971-72 | 2034
1972-73 . 2704
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Most of the seized goods are con
fiscated as a result of the adjudication
proceedings. It is not practicable to
work out the exact value of the goods
confiscated during each of these years.
ag this will involve scrutiny of thou-
sands of adjudication proceeding files
that are opened every year.

Overdrafts by States

1047. SHRI SHANKERRAO SAV-
ANT: Will the Minister of FINANCE
be pleased to state:

(a) which State Governments have
exceeded their limits of taking over-
dralts from the Reserve Bank during
1970-71. 1971-72 and 1972-74 and to
what extent; and

(1) what attempts have been made
io recover the amounts of overdrafts
from them and with what success?

NOVEMBER .3, 1973
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THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) A statement is lait
on the Table of the House.

(b) The cumulative overdrafts of
the States as ¢ » 249th April, 1972 were
clear. i1 by tae Governmenl of India by
giving ways and means advances and
partly by making advance releases of
Stale share in Central tazes due fo
then in 1972-73. Ways anc Means sup-
pourt totalling Rs. 510.67 crores was
oiver to the States in 1972-73 out of
which Rs. 420.55 crores was converted
into medium term loans and the
balance was recovered in 1972-73. It
is no longer possible for the State Gov-
ernments {o use overdraft as » bud-
getary resource. Under the procedure
which has been worked out in con-
sultation with the Planning Commis-
sion and the RBI and which has come
into effect from 1st May, 1972, in case
any State Government has an over-
draft continuously for seven days, the
Reserve Bank would suspend payments
which will be resumed only when the
overdrafl disappears.

Statement

fRs, Crores)

Overdraft by State Governments

As On
State
31-3-1971 31-3-1972 31-3-1973
T 2 3 4

1. Andhra Pradesh 4734 72472 ..

2. Assam 2029 4165 .

3. Bihar | 13752 27° 51 5+05

4. Gujarat . 3:27 061 i

5. Haryana | i 541 30°30 025

6. Himachal Pradesh .. 383 616

7. Karnataka 2670 62+ 56 4'85

8. Kerala . 15-37 52+08 .

9. Maharashtra 1828 701 o=

10, Manipur as - 0'0§
11, Meghalava | . .. 076
12, Orissa . 1°50 e
13, Rajasthan | 6755 8881 nE
14. Tamil Nadu 2535 6441 ..
15. Urtar Pradesh % 14°16 1303
16, Wost Bengal 6:39 3375 21° 79

ToTaL

254+47 500- 80
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Conference of Jute Growers in
Calcutta

1943. SHRI BANAMALI PATNAIK-
Will the Minister of COMMERCE be
pleased to state:

(a) wheiier o two-day Conference
of jule zeowers wos held in Caleutia
in the seconu week of Sceplember, 1973:

(b) il so. the subjects discussed and
the canclusione arrived al: and

{¢r the reaction  of
ihereto?

Goverame.it

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) A two-tlav  Conferonce of  jute
growers was< held at Chandun Nagar
in Nadia District of West Benral on
Sentember 8 and 9, 19734,

{by A Resolution adontled t the
Conference demanded the grant of
Government subsidy to jute growers
like that of Colton Cultivators of
Maharashtra. fixation of minimun raw
jute price at Rs. T4 per maund and
taking over of entire raw jute and
jute goods export by Government.

(¢} Governmenti have alrearly fixe!l
a remunerative price for jute puc-
chaseq on a comm2rcial basis and
therefore Government do not ses any
justification for subsidising jule pur-
chases or enhancing the price. Gov-
ernment have the objective of pro-
gressively cupanding the role of the
public seotor in the raw jute trade, but
there is no proposal to take over the
export trade of jute goods,

India as an exporter of highly sophis-
ticated machinery and Heavy Engine-
ering Produocts

1949. SHRI RAJDEO SINGH: Wil
the Minister of COMMERCE be pleased
4o state:

(a) whether our country has emerg-
ed as an important exporter of highly
sophisticated machinery and heavy
engineering products during the last
25 wears; and

2281 L.S.—17
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{b) if so, what are the producis fir-
ing good iniernational markets?

‘'THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA-
{a) Yes Sir.

. Following are the more impor-
tant products of sovhisticated machin-
ery and heavy engineering items ex-
poried:—

i. Motor Vehicles.

. Electric molors, transformers and
switch pgears.

i
2, Diesel engines.
]

Textile machinery.

. Railway warons & coaches.

. Supar mill machinery,

. Thermal boilers.

. Cement & asbestos cement machi-
nery.

9. Industrial machinery other than
sugar and cement machinery.

10. Machine tools.
11. Office machinery.

12. Air-conditioning and refrigeration
equipment.

13. Power driven pumps.
i4. Communication equipment.

Increcase in export of unmanufactur-
ed tobacco

1950. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be
pleased to state:

=1 & -

=]

(a) whether export of unmanufac-
tured tobacco s towards increase
year by year;

(b) if so, the names of the im-
porting countries; and

(¢) whether manufactured tobacco
is also gaining in the international

market?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADH-
YAYA): (a) There was a sizeable
increase in the export of unmanufac-
tured tobacco during the years
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1971-72 and 1972-73. However, due
to lower offtake by USSR, there 1is
some decline in the exports during
the first seven months of 1873-74 as
compared to the exports during the
corresponding period iast year.

(b) Major importing countries are
UK., USSR, Japan, Bangladesh, Irish
Republic, Nepal, Somalia etc.

(c) Yes, Sir.

Business Completed by LI1.C. during
the current financial year

1951. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the total business
completed by the Life Insurance Cor-
poration during the first 5 months of
the current financia]l] year increased
by Rs. 91.95 crore compared with the
corresponding period of 1972-73; and

(b) 1f so, this
boost?

the reasons for

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) The increase in business can
be attributed to the efforts put in
by the agents and by the employees
of the LIC. at all levels to reach the
higher targets fixed for the current
year.

Reconsideration of decision regarding
ocancellation of stop over of morning

flight from  Delhi-Lucknow-Paina
Calcutta and aftermoon flight from
Calcutta

1952. SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government propose
to reconsider their decision regarding
the ecancellation of the stop-over of
the morning flight from Delhi-Luck-
now-Patna-Calcutta and afternoon
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flight from Calcutta end at Varanasi
Airport; and

(b) if not,
therefor?

the specific reasons

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). IC-409/
410 betweep,  Delhi-Lucknow-Vara-
nasi-Patna-Calcutta used to provide
a halt at Varanasi until 21st June,
1973 when the service was re-cast to
operate as Delhi/Lucknow/Patna/

Calcutta. Effective from 17th Sep-
tember, 1973, the service now ope-
rates as Delhi/Lucknow /Patna.

There is no proposal to alter the
pattern of this service at present to
provide a halt at Varanasi due to
tight fleet position. However, WVara-
nasi is served by the Delhi/Calcutta
turbo-prop service IC-411/412,

Popularity of silk garments in world
markets

1953. SHRI G. Y. KRISHNAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether India’s silk garments
are becoming popular in the world
markets;

(b) if so, the names of the markets
and the types of garments whose
demand is increasing; and

foreign ex-
last @x

(c¢) the amount of
change earned during the
months?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADH-
YAYA): (a) Yes, Sir.

(b) The important markets are:

(i) West Germany;
(ii) Malaysia/Singapore;
(iii) U.S.A.
(iv) UK
(v) France.
Separate statistics of export for each

type of garments are not being
maintained.
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(c) Total foreign exchange earned
for export of all types of garments
during last six months was Rs, 58.00
lakhs i

Representation from handloom wea-
vers and manufacturing exporters to
ban further export of raw silk

1954¢. SHRI G. Y. KRISHNAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have
banned further export of raw silk
until the end of the calendar year
following representation from hand-
loom weavers and manufacturing
exporters; -

(b) if so, the broad outlines of the
guota already issued for raw silk
export in terms of export policy; and

(¢) whether Government are like-
ly to suffer a loss and if so, to what
extent?

THE MINISTER OF COMMERCE
{PROF. D. P. CHATTOPADHYAYA):
{a) Yes, Sir.

(b) (i) M/s. Raja Silk House..
14,000 Kgs.

(1) M/s. Ashish Inc. Delhi..
5,000 Kgs.

(iii) 5000 Kgs. of raw silk has
been set apart for Central
Silk Board, as they also had
planned to enter the export
market.

(c) The amount of Foreign Ex-
change which would have been earn-
ed by export of raw silk is likely to
be made up by export of silk fabries.
The question gf loss therefore does
Dot arise,

Places of Tourist Attraction in
Gujarat

1955. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the names of places of tourist
atiraction in Gujarat State;

(b) the amount earmarked for the
year 1973-74 for their development;
and

(c) the amount spent wupto 3lst

October, 19737

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) to (c). In the
earlier Plans tourist facilities have
been provided at Ahmedabad, Lothal,
Sasangir, Keshed, Porbandar, Chor-
wad, Nalsrovar, Sabarmati in the
Central Sector. In the current Plan
a youth hostel has been constructed
at Gandhinagar at a cost of Rs. 3.30
lakhs. A rent house at Sasangir at
a cost of Rs. 13.11 lakhs is under
construction. The work on the youth
hostel has been completed while the
work on the rest house is expected
to be completed by the end of Janu-
ary, 1974. A expenditure of Rs. 11.30
lakhs was Incurred upto 31st October
1873 on these two projects.

Continuous increase ip prices of
cotton yarn and Hoslery goods

1956. SHRI VEKARIA:
SHRI ARVIND M, PATEL:

Will the Minister of COMMERCE

be pleased to state:

(a) whether the prices of cotton
yarn are increasing day by day the
open market and due to that the
prices of hosiery goods have been
increasing; and

(b) if so, what steps Government
propose to take to ehec]g the _prloes?
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THE MINISTER OF COMMERCE
(PROF. D. ©P. CHATTOPADH-
YAYA): (a) and (b). There has
been ap upward trend in the prices
of cotton yarn sold by manufacturers
after obtaining stay orders from
Supreme Court and various High
Courts. The statutory control on the
production pattern, pricing and dis-
tribution was introduced from WMarch,
1973 at a time when production of
yarn and supply were short with the
purpose of pegging the prices of cot-
ton yarn, These orders have been
challenged through writ petitions
since 4th May, 1973. Further action
can lie only after the verdict of the
Supreme Court is known. Mean-
while Government have already re-
laxed control over distribution of
yarn upto counts 80s with the 1m-
provement in production and supply.

Handing over of rose export to
private firms

1957. SHRI VEKARIA: Will the
Minister of COMMERCE be pleased
to state:

(a) the reasons for handing over
of rose expert to a private firm; and

(b) the name of the firm to whom
the business has been passed on and
the terms thereof?

THE MINISTER OF COMMERCE
(PROF. D. P CHATTOPADH-
YAYA): (a) and (b). Export of
roses is allowed freely and is not
chanellised through any agency.
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Number of flying Clubs and Civil
Aviation Centres in the country.

1958. SHRI MOHAN RAJ:
SHRI SEZHIYAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the number of Flying Clubs
and Civil Aviation Centres in the
country in 1972-73 and the number
of pilots trained in these Clubs and
Centres during the period; and

(b) the average amount of money
spent by Government on training of
each of these pilots and the average
expenditure incurred by each pilot
personally during the training period?

THE MINISTER OF COMMUNI-
CATION AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) There are 22 sub-
sidised flying clubs in the country. The
number of trainees of these clubs
who obtained Private Pilot's Licences
and Commercial Pilol’s Licences is
given in the attached statement, Ad-
ditionally, a Central Flying Training
School is run by the Civil Aviation
Department at Nadirgul (Hyderabad)
to give advanced flying traiming to
10/12 candidates who possess current
Private Pilot's Licences, -

(b) On the assumption that a PPL
would require 60 hours of flying and
a CPL 250 hours, the fees payable by
the trainees and the subvention
payable by Government, at the exist-
ing rates, would be as under:—

Fees payable by Flying  subvention

trainees payable by Govern-
ment
For PPL
Matriculates below 22 years of age . Rs. 1,680 Rs. £610
Others . . : B » Rs. 2,700 Rs. 4,590
For CPL
Matriculates below 22 years of age Rs. 24,766 Rs. s.610
Others . . . . Rs. 25,785 Rs. 4,500

Noave: Eff:ctive from 1st April, 1971, subsidisew flying at the clubs has bzen restricted to 63
hayars per trainee (i.e. upto PPL standard). Xs such, trainees for CPL at the clubs
have o pay fe>s at ths full rate for all fiying done in excess of rubsidised flying.
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STATEMENT

"o

Number of trainees of flying clubs'who obtained Private Pilot’s Licience and Commercial Pilot’s

Licence during the financial year 1972-73

S. Name of the flying Club No. of Licences issued
e PPL CPL
1. Andhra Pradesh Flying Club 13 7
2. Assam Flying Club 9 2
3. Amritsar Aviation Club . 1 ..
4. Bombay Flying Club 8 4
5. Bihar Flying Club 3 3
6. Coimbatore Flying Club 6 1
7. Co-operative Hind Flying Club. Lucknow (:ncIu flng its
branches at Kanpur and Varanasi) . 10 10
8. Declhi Flying Club, 15 7
g, Flying Training Institute, Behala, Calcutta. 4
10. Gujarat Flying Club. . 3 .
{1. Goverament Flvisg Training School, Bangolore. S 1
12. Hissar Aviation Club 6 9
13.  Jamshedpur Flving Club. T I
14. Karna! Aviation Club 9 3
15. Kcrala Flying Club ro 1
16, Luwdhiana Aviation Club 4 1
17. Mailras Flying Club 14 2
18. Malhya Pra csh Flving Club . 4 3
19. Nagpur Flying Club . 6 7
20. Northern Iniia Flying Club, Jullunder 4 —_
21. Orissa Flying Club. 5 _—
22, Patiala Aviation Club . 12 9
'_-:; —
Total 155 77




171 Written Answers
qiwat dtoen & agel & fod wwde
T

1959. it fragwe et
ac7 e wET a7 AT WP OFAT F4T

fF:

(%) #ar gaFTar UM & fagrq
#F fag qiwdt ararar 7 35 @rg wiafea
agei & fao arsda 3 ¥ fol sqaen
Y oA WY ;AR

(@) =fz zr a1 38 af s@a=n
FI qET 19 FT 8 7

arforsg @Y (Mo o o w2
areama) o (F) ganal aur faered
Tt & fadfza g 1 g7 g9 A
IqHMAl TG WIT AY g ATF
oA a1 fafa & fao #98 & s=mw
3 g T U ¥ Enfsa @ A1
wfaw qa 2 F fog gwadfa g %
AT @i wEr ¥ oagw & oA
wfes: faarz £ waufa 37 £ swammm
21 Tty O faenT A A aar 7
ama = w1 omd dave fem S

2

(/) 797 T F&a1 |

Representation to Employees on the
Board of Directors of Nationalised
Banks

1960. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) in how many Nationalised
Banks, employees have been given
representation on the Board of Direc-
tors; and

(b) which are the Nationalised
Banks in which such a representation
is not given to the employees and
the reasons therefor?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) In terms of sub-clauses (b) and
(c) of clause 3 of the Nationalised
Banks (Management and Miscella-
neous Provisions) Scheme, 1870, two
representatives of employees of the
pank, one from among the workmen
and the other from among the offi-
cers, were appointed on 11th Decem-
ber, 1972, on the Board of each of
the 14th nationalised banka.

{b) Does not arise,

Loan Assistance for Self-Employment
Schemes

1961. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state whether* the
Public Sector banks have been direct-
ed to ensure that applications for loan
assistance for self-employment sche-
mes are disposed of within two
months on the basis of viability?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
It has been suggested to the public
sector banks that efforts should he
made to dispose of applications for
loan assistance for self-employment
schemes within two months.

Investment of L.IC in “Socially
Purposive” sectors

1262. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state: .

(a) out of the tota] investments of
the Life Insurance Corporation, what
is the percentage of investment in
“Socially Purposive” sectors during
the last two years;

(b) during the same period what
are the tota] investments in the pri-
vate sector; and

(¢) what percentage of this invest-
ment is in the large monopoly houses
liste] by the Monopoly and Restric-
tive 1rade Practices Commission?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1-
MATI SUSHILA ROHATGI): (a)
The percentages of the total invest-
ments of the Lite Insurance Corpo-
ration of India invested In “Socially

Purposive” sectors during the last
two years are as under:e.
1971-72 46.25 per cent
1972-73 45.73 ver cent

tb) LIC's total investments in the
private sector for the years 1971-72
and 1972-73 are Rs. 144.05 lakhs and
Rs. 1809.33 lakhs respectively.

(¢) The following are the percen-
tages of the investments in the larger
and large industrial houses lsted in
the Industrial Licensing Policy En-
quiry Committee to the total invest-
ments of the L.I.C. of India in the
private sector:—

1971-72 43.5 per cent
1972-73 48.70 per cent
The investments do not include

mortgage loans for Housing.

Advance given by S.B.I. Branch of
Shahpur to M/s. Jolly Brothers

1963. PROF. MADHU DANDA-
VATE: Wil] the Minister of FINANCE
be pleased to state:

(a) whether advances amounting
to above Rs. 40 lakhs have been
given to M/s. Jolly Brothers by the
SBI Branch at Shahpur in Bombay

Division against the assets of the
paper pulp factory:
(b) whether the wvalue of these

assets is not comparable at all with
the advances given;

(e) if so, the authorities involved
in these irregular financial transac-
tions; and

(d) what action is being
against the persons concerned?

taken
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The information relates
to the account of an individual con-
stituent of the State Bank of India
and in accordance with the praclice
and usage customary among bankers
and also in conformity with the
provisions of the State Bank of India
Act, 1955 the Bank is enjoined by
statute not to divulge such informa-
tion,

(¢) and (d). The State Bank of
India has, however, reported that the
Manager of Shahpur Branch who
was alleged to have been involved in
certain irreguiar purchases of che-
ques of M/s. Jolly Brothers, has been
kept under suspension by the bank
with effect from the 20th March, 1973
and that disciplinary action has
been initiated against him, in accor-
dance with the service rules of the
bank by which he is governed.

Smuggling of Currency on India-
Bangladesh Border

SHRI SAROJ MUKHERJEE:
FINANCE be

1964.
Will the Minister of
pleased to state:

(a) whether currency is the major
item of smuggling on 1400 Km.
India-Bangladesh border; and

(by if so, what steps Government
propose to take to check it?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Currency is
an important item of smuggling on
the India-Bangladesh Border. Dur-
ing the period January 1973 to
August, 1973, the seized currency on
the Indo-Bangladesh Border, both
Indian and Bangladesh, was Rs. 6
lakhs whereas the total seizures
amounted to Rs. 36 lakhs.

(b) The following steps have been
taken to prevent smuggling of goods,
including currency. between India and
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Bangladesh. Cusioms staff has been
posied along the border in addition
to staff of the Border Security Force
who have also been empowered to
act as Customs Officers for anti-
smuggling work. The trends in this
regard are constantly reviewed by
the concerned agencies and remedial
measures adopted. Periodica]l meet-
ings are held between the staff of
Customs Department and Border Se-
curity Force to exchange informa-
tion on matters relating to smuggling
across the border and to plan co-
ordinated action to check smuggling.
Besides, special intelligence units
have been set up it Calcutta docks
and airport to thwart attempts of
smuggling,

Demands made by employces of
General Insurance

1965. SHRI SAROJ
Will the Minister of
pleased to state:

LIUKHERJEE:
FINANCE be

(a) whether General Insurince Em-
ployees all over the couniry sfruck
work on 28th September, 1437+

(b) what was their demacd: avd

(c) whether their bcrus demand has
besn met?

THE DEPUTY MINISTIR 1IN THE
MINTISTRY OF FINANCE (SHRI-
MA I SUSHILLA ROIIATGI): (o) Three
Unions, namely, The General Insur-
ance Employees' All India Asrocviation,
the National Confederation of General
Insurance Employvees’ angd the All India
Insurance Employees’ Associalion had
given a call for a token strike of one
hour on 28th Septemhber, 19%3. The
exact number who struck work is not
known.

(by) The General Insurance Em-
ployees’ All India Associnlion gove the
call to protest against the final deci-
sion to give Bonus for 1972 at 15 per
cent of the gross salary with protec-
tion of a higher amouat if drawn by
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any individual employee last year.
The other two unions wished to regis-
ter their protest agaiast delay in stand-
ardising wages and conditions of ser-
vice as also agains{ the guantum of
Bonus finally declared.

(¢) Keeping in view the position
of profits, the quantum paid last year,
the average level of the normal emo-
luments of the employees and the
quantum of bonus paid by comparable
employers in the Public Sector, the
decision to payv 15 per cent of gross
salary [with the protection to indivi-
dual employees as in (b) above] is
considered fair and reasonable.

Talks between 1India and Japan om

Economic Matters

1966. SHRI M. SUDARSANAM: Will
the Minister of COMMERCE be
pleased to state:

{a) whether talks with Japan on
economiec matters took place in
Tokyo in the last weck of Septemler,
1973, anc

(b} if so, the outcome thereof?

THE MINISTER OF CORMERCE
{PROF. D. P. CHATTOPADHAYAYA)
ta) No talks at Government level
took place with Japan in the last week
of September 1973. However, ihe
Sixth Joint Meeting of the In:lia-Japan
Business Cooperation Committees was
held at Kyoto from 25th to 27th Sep-
tember, 1973.

(b) Attention is invited to the Joint
Communique referred to in reply to
parts (b) and (c) of Unstarrec Ques-
tion No. 1815 dated 23-11-1973.

Second Indo-Soviet cotton deal

1967. SHRI M. KATHAMUTHU . Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether' a second Indo-Soviet
cotton deal has been made; and
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(b) if so, the broad outlines there-

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAVYA):
(a) No, iSr.

(b) Does not arise,

.Relaxation in control over distribution
of cotton yarn

1968. SHRI SHRIKISHAN MODI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have re-
laxed control over the gdistribution of
cotton yarn;

(b) if so, whether the present con-
trol over the production pattern and
prices would continue; and

(c) the broad outlines of the relaxa-
‘tion made?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)-
(a) Yes, Sir. Statutory control over
the distribution of cotton yarn under
Cotton Textile (Control) Order, 1948
upto counts 80s has been relaxed.

(b) The present control over the
production pattern and prices is con-
tinuing.

(c) Statutory control over distrnibu-
tion in respect of the following cate-
gories and descriptions of cotton yarn

hag been relaxed:—

(i) Cotton yarn in counts 80s and
below;

(ii) Folded cotton yarn of 2 ply ir
counts 80s and below:.

(iii) Folded cotton yarn of 3 Pply
and higher plies in all counts;

(iv) Blended yarn containing 334
per cent or more of man-made
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cellulosic or non-cellulosic, na-
tural silk or woollen fibre:

(v) Mixed yarn ie., where the
same hank or cone contains
yarn of different counts; and

(vi) Hard Waste.

The relaxations made with regard
to the aforesaid categorics and deserin-
tions shall. however. not aflect any
firm commitments whi~h ma: have al-
ready been made with the Textile
Commissioner.

Price Policy in Fifth Plan

1969. SHRI SHRIKI!SHAN MODI:
SHRI P. GANGADER:

Will the Minister of FINANCE he
pleased 1o state:

(a) whether Government hive dizwa
up the guidelines for price puoiicy
during the Fifth Plan;

(b) if so, the main features there-
of; and

(e) if not, the reasons therefor?

THE DMINISTER OF
(SHRI YESHWANTRAO CHAVAN}:
(a) to (c). The bread outlines of the
price policy for the Fifth Five Year
Plan period have been mndicate:d in e
Planning (Commission's Paper “Ap-
proach to the Fifth Plan, 1974—79."
Further details would, no doubt, i
spell out in the Fifth Plin dicumens
which is in the process of being fing-
lised.

TINANCE

Expenses on Management in LIC.

MAHAJAN:
FINANCE &2

1050. SHRI VIKRAM
Will the Minister of
pleased to state:

(a) the total expenses on Manare-
ment in the Life Iasurance Corpora-
tion of India during 1971-72 ard 1972-
73;



179 Written Answers

(b) whether there has been a decline
in business from lower class of peo-
ple and the number of Policies of
lower sums have decreased and if so.
the extent thereof; and

(c) what <teps the L.I.C. has taken
to orientate itself o the unorganised
sector in the country-side and not con-
fine itself merely to organised sectors
in the urban areas and the affluent?
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THE DEPUTY MINISTLR IN THE

MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) —

(Rs. in crores)
. 94.27

108.58

1971-72
972-73

(b) The Table below gives the dis-
tribution of new business wrilten in
India according ty the size of the
policy.

(Number of policies in thousands)

(Sum assured in crores of Rupees),

Sum Assured Group = el Mt

No. of Sum No. of Sum
(Rs.) Policies  Assured  Policies  Assured
Upto—1,000 108 10-49 95 10-36
1,001==2,000 252 4794 232 44 88
2,001—3,000 250 7191 242 69-04
3,001—75,000 580 283 13 628 308.95
5,001=—10,000 . . 429 389-49 484  447'04
10,001=25,000 222 423-94 268 50917
Over 25,000 55 27115 69 33657

The reduction in number of policies
for sums assured of Rs. 3,000 and less
may be viewed in the context of the
rise in the cost of living and levels
of income. The income-levels of per-
sons belonging to lowsr income groups
also have gone up and they have tend-
ed to go in larger sums assured. It
may be pointed out that the number
of policies assuring sums assured of
Rs. 3001 to Rs. 5,000 rose from 5,80(000)
n 1071-72 to 6.28(000) in 1972-73.

(¢) The following atre some of the
steps taken for this purpose:—
(i) strengthening its rural orga-
nisation
(ii)
(iii)

intensive publicity

appointment of agents in

rural areas
simplification «f procedure for
age admission

(iv)

collection of premia through
post offices in selected areas.

(v)

Proposal to Open Ladakh for Tourist
Traffic

1971. SHRI KUSHOK BAKULA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Starred Question
No. 272 on the 1st December, 1972
regarding the opening of Ladakh for
tourist traffic and state whether Gov-
ernment propose to open Ladakh for
tourist traffic and if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): Due to entry restrictions, for
reasons of security the promotion of
international tourist traffic to Ladakh
is not feasible for the present.

Nevertheless the matter
to be under consideration.

continues
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Froposal to get up Stores by LT.D.C.
for making available Unadulterated
Foodstuffs to Tourists

1972. SHRI KUSHOK BAKULA:
Will the Minister nf TOURISM AND
CIVIL AVLATION be pleased to state:

(a) whether the India Tourism Devc-
lopment Corporation proposes {o set
up a series of stores tu malke available
unadulterated foodstuffs ‘at places of
tourist interest in the couniry, where
lnkhs of people from all parts of India
and abroad flock every year;

fb) whether adulteration of food-
stuff js having an adverse impact on
tourism in wvarious places of tourist
interest in the country; il

(cy) whether the Central Tourism
Department propases to carry on a
drive against adulterators in collabo-
ration with the Stale Governments to
ensure welfare of tourists?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SARQJINI MAHI-
SHI): (a) No, Sir. The India Tourism
Development Corporation however en-
deavours to provide pure and unadul-
terated foodstuffs at the hotels/motels/
travellers' lodges/restaurants run by
them.

(b) and (c¢). No, Sir. No specific
instances have come to the notice of
the Department of Tourism.

High Prices for Imported Raw Materials
charged by S.T.C.

1973. SHRI Y. ESWARA REDDY:
Will the Miniser of COMMERCE be
pleased to state:

(a) whether Government are aware
of the complaints against State Trad-
ing Corporation that it has been
charging high prices for imported raw
mnierials; and
taken in the

/hy if go, the steps
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THE MINISTER OF COMMELR. &
(PROF. D. P. CHATTOPADHYAY N 1:
(a) There are complaints of general
nature about the high prices at which
various raw materials are released by
the State Trading Corporation.

(b) An inter-Ministerial Price Re-
view Committee is responsible for
giving the guidelines on the basis ol
which STC fixes its prices. This
Committee is responsible for ensuring
that raw materials are made availatla
at reasonable prices and the prices
are reviewed periodically taking into
account the imported costs and over-
heads.

Decline in India's Foreign Exchange:
Reserves

1974. SHR1 Y. ESWARA REDDY:
SHRI JAGANNATH MISHRA:

Will the Minister of FINANCE be
pleased to state:

(a) whether foreign exchange re-
serve with the Reserve Bank have de:
clined; and

(b) what was the position in 1971-72
and in October, 19757

THE M'NISTER OF FINANCE.
(SHRI YESHWANTRAO CHAVAN):
(a) On the 9th November, 1872 the
foreign balances of the Reserve Bank
of India stood at Rs. 372.52 crores.
After excluding valuation gain amount-
ing to Rs. 54.8 crores arising from ex-
change fluctuations, this means a fall
of about Rs. 58.3 crores since the be-
ginning of the current financial year.
Besides this foreign exchange: the Bank
held Rs. 182.53 crores worth of gold.
Holdings of SDRs on 9th November,
1973 amounted to Rs. 183.94 crores.

(b) The Reserve Bank's foreign ex-
change holdings amounted to Rs. 420.82
cores on 3lst March, 1972, and
Rs. 389.61 crores on 2nd November,
1973, besides gold valued at Rs. 182.53
crores.
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Compllaints from Passengers Travel-
ling by Indian Airlieses regarding poor
quality of Food served at Dinner

1975. SHRI PRIYA RANJAN DAS
‘MUNSI: Will the Minister of
TOURISM AND CIVIL AVIATION lLe
pleased to state:

(a) whether his Ministry is aware
of the fact that several Complaints
have been made by the passenger:
travelling by the Indian Airlines on
various routes, particularly Delhi ana
Calcutta, regarding the poor quality
of food usually served at Dinner; ond

(b) if so, the remedial measures
laken in this regard?

‘THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b): Complaints are received
from passengers from Llime to time
regarding food served on board Indian
Airlines flights including the evening
flight from Delhi to Calcutta. Such
complaints received from the custo-
mers are examined by Indian Airlines
und eflorts are made fo remove the
causes of these complaints and im-
prove the service Lo the extent found
necessary.

Delay in the Flights of Indian Air-
lines under the Last Three Months

1976. SHRI PRIYA RANJAN DAS
MUNSI. will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) what are the basic reasons for
the delay caused in most of the Indian
Airlines flights for the last three
months. particularly the flights opera-
ting in between Delhi and Calcutta;
and

(b) whether any investigation has
been made to find out the causes of the
unscientific administrative measures of
Indian Airlines?
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND <{IVIL
AVIATION (SHRI RAJ BAHADUR):
(a) During the period August to Octo-
ber, 1973, there were a total numbe:
of 245 delays (including cancellations)
as against 619 take-offs planned for
the period on this sector. The over-
all on-times performance for the period
works out to 60.42 per cent.

A statement showing the number of
delays due to wvarious reasons, is laid
on the Table of the Housc. [Placed
in Library. See No, LT-5791/731.

(b) A Committee of three officers
frcm the Operations, Engineering and
Commercial Departments of the Indiar
Airlines meels every day after the
morning depariures are over and ana-
lyses the cause of delays /cancellitions
pertaining to that morning anz the
previous evening and takes rermedial
action wherever called for.

Slashing of incentives for Textile Fx-
port

1977. SHR1 YAMUNA PRASAD
MANDAL: Will the Minister of COM-
MERCE be pleased to state:

(a) “whether Government have
slashed incentivey for textile export,
and

(L) if so, the reasons thereflor?

THE MINISTER OF COMMERCE
(I'2F. D. P. CHATTOPADHAYA):
(2] ©1d (b). The Indian Cotton Mills
Federation has been operating, on a
voluntary basis. a Cash Assistance
Scheme for export of cotton textiles
The Federation has reduced the rates
of incentives on cotton textiles exports
during the period Oectober, 1973
March, 1974, in view of improvea
overseas realisation and market bLuy-
ancy.
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Private Company of U.P. Awarded
permission to Fly on certain Routes

1#76. SHR1 YAMUNA  PRASAD
MANDAL: Will the Minisler of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a} whnether Government have pat-
ronise! 2 pewvale  airlines of Utlar
Pradesti for flying on some routes
without inviling applications from
other interesied parties; and

(G 1f 3o, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). No private airlines 1s
operaling in Uttar Pradesh on any
route. The questions do not therefore
arise,

Fulfilment of Export Obligation by the
beneficiaries of Import Licences

1979. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMERCE be
pleaserl to state:

(a) the sleps taken by Government
to ensure that export obligations are
fulfilled by the beneficiaries of the
import licences:

(b) tae action taken by Govern
ment against the defaullers who fail
to fulfil their export obligations; and

(c) whether the Inter-ministerial
group stated to have been set up to
review periodically the progress made
in regard to the enforcement of ex-
port obligations, has made any review
report in this regard, and, if so, the
main features thereof?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). When an export obliga-
tion is imposed upon a firm, a Bank
Guarantee/Legal Undertaking is taken
as per the policy to enable the licens-
ing authorities to keep a watch on its

export performance., In case of de-
fault, the following penal action is
taken.

(i) Forfeiture of the Bang guaran--
tee where a bond has bee.:
executed supported by a bar
guaraniee. [n case of a lega.
underlaking, provisions have
been made in the policy that
the firm will hand over to the
S:ote Trading Corporation or
zny other agency nominated
by the Governmeni twice the
difference between the stipu-
lated export obligation and
the actual exports made in
discharge of the export obli-
gation. That Acency will
export the gpoods al prices at
which they could be sold in
the foreign market. In addi-
tion to this, the firm will have
to pay liquidated damages
equal to 5 per cent of the
export obligation subject to
# maximum of Rs. 5 lakhs.

(ii) Departmental proceedings to
determine whether the firm is
0 be debarred for furthor
licences for specified periods.

{iii} Investigation by agencies to
determine whether prosecution
should be resorted to or not.

Depending unon the gravily of the
offence of a defaulter, any of the three
steps or all the three sieps will be
taken.

(c) Six meetings of the Inter-Minis-
terial Study Group on Export obliga-
tion set up during April, 1370 have
been held so far. Review of non-ful-
filled export obligations have been
made by the Study-Group. The main
features of thig review are:—

(i) To determine whether the ex
ports could not be made due
to circumstances beyond the
control of the firm;

(i) ¥ the Committee is satisfled
that the export performance-
of the party is sufficiently
satisfactory and they ask for
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further extension of time, to
grant such requests;

(itz) 1f requests are made for ex-
porting alternative items to
consider whether they shounld
be granted.

Tht other functions of the Commit-
‘tee is determine whether penal action
should be resorted to immediately or
whether in consideration of the past
performance of a firm this may be
deferred for a future date giving them
additional time for discharging its ex-
port obligation.

Review of Scheme to provide Cash in-
centives to Exports

1980. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMERCE be
pleased to state:

=

(a) whether Gowvernment have re-

viewed the working of various schemes

to provide incentive to exports parti-

cularly the scheme for giving cash
assistance; and

(b) if so, the result of the review?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Cash Compensatory support
afforded upto a fixed time limit and
in other cases, where there are mate-
rial changes in costing and prices rea-
lised, are being reviewed from time
to time.

(b) The current year's review has
resulted in modification of the assis-
.tance for the following products:—

1. Fork lift trucks.
2. Fruit juices, Nectar.

3. Fruit pulp.

.4, Canned fruit slice in syrup.

5. Aluminium conductors, steel,

reinforced.

-8, Insulated cables with aluminium
conductors (1.1 kv. and
above).

4. Transmission linetowers, mild
steel, galvanised.

8. Bolt links for machine gums,
9. Bamboo pulp.
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10. Machine
fibre.
11. Condensed milk, sweetened.

12, Jems, jellies, Marmalades
fruit cheese.

13. Walnut Kernel as well as in
shell.

twisted/curled coir

and

Issuing of G. P. F. Accounts Slips by
A. G. C. B. New Delhi to Government
Servants

1981, SHRI M. DEIVEEKAN:
SHRI THA KIRUTTINAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Accountant-Gene-
ral, Central Revenue, New Delhi has
not issued the General Provident Fund
Accounts slips to Government servants
for the last few years;

(b) if so, the reasons for the inordi-
nate delay in sending the slips; and

(z) the measures Government pro-
pose to take for the prompt issue of
correct upto-date account slips?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The account state-
ments upto the year 1970-71 have been
issued.

For the year 1971-72 the account
statements in respect of G. P. Fund
accounts kept in hand-posting system,
bering about 36,000, are under pre-
paration.

For the year 1972-73 the account
statements for the G. P. Fund accounts
maintained under hand posting, num-
bering about 36,000, are under pre-
paration.

The G. P. Fund accounts in respect
of 90,000 subscribers for 1971-72 snd
97,000 subscribers for 1972-73. which
are being maintained on the computer
system, are under process and there-
fore the statements have not yet
fssued.
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(b) The GP. Fund account of a
Jarge number of subscribers were com-
puterised in 2 stages in the office of
the A.G.C.R. with effect from I1st
April, 1970, and 1st April, 1971. The
-switch-over from the manual system
to computers involved various transi-
tional difficulties and problems result-
ing in delay in the closing of accounts
for 1971-72. This has affected the
«closing of 1972-73 accounts, also. In
addition, the irregular power supply
with inadequate voltage in New Delhi
‘during the last several monthg ham-
pered the work as enough effective
«computer time could not be secured.

(c) All efforts are being taken to
-catch up with the arrears. It is in-
tended to utilise the effective com-
puter time to the maximum limit
available to clear the pendency.

a% 1972-73 ¥ W@ S § fAata
frar mar ‘wrer’ sE
1982. st e Nfe = =
afeq war gz qaE I FA FG
5

() a9 197273 F A T2 &
g f&m g w1 ‘Fra’ s faf
foar mr ; AT

(=) za7 frast faet war =t
wifer g€ ?

m#ﬁ(ﬂoﬁotﬂ'o@-

wramw) () SR (|). 147.73
g Wy |
ey 9 ¥ FATa farkt w1 ) awrn

i

198 3. ST warawwr  dOfea : 7
faa qat ag aamw #r g w741 fF

(F) aF 1969-7041T 1971-72
¥ wer R F FE9 fawr w7 #¥ Fora
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News report entitled “Sized Beams:
Demand for Premia Alleged”’

1984. SHRI JYOTIRMOY BOSU: Will
the Minister of COMMERCE be pleased
to state:

(a) whether his attention has beea
drawn to a report published in the
“Economic Times” dated the 12th
August, 1973 under the caption “Sized
beams: demand for premia alleged';
and

(b) it so, Government's reaction
thereto?.
THE MINISTER OF COMMERCE

(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) The State Governments have
already powers to take suitable legal
action against those who violate orders
under the Yarn Control Scheme. The
National Textile Corporation has also
been urged by the Textile Commis-
sioner to make its production of cotton
yarn available to the weavers Coopera-
tive Societies/Associations and the
States Textile Corporations, for further
sale to weavers at the controlled
prices.
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Financial Assistance granted by L.I.C.
to Corporate Private Sector and
Companies

1985. SHRI JYOTIRMOY BOSU: Will
the Minister of FINANCE be pleased
to state:

(a) total financial assistance grantel

to date, bv the L.I.C. to the Corporate
private cector;

(b) total financial dssistance granted
by the L.I.C. to the Companies under
the control of each of the 20 Larger
Houses; and
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(c) the reasons why the bulk of the
L.1.C. assistance has gone to the Larger
Houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI

SUSHILA ROHATGI): (a) Total
amounts of Rs. 208.09 crores and
Rs. 151.12 crores were respectively

sanctioned and disbursed by LIC. as
loans upto 30-9-1973 to the companies
in orivate sector.

(b)Y The total investments exclud-
ing market purchases by L.I.C. in the
said companies are as under:

Name of the Groun

Sanctioned  Disbursed
(Rupees in crores up to

30-9-1973)

1. ACC 433 427
2. ANDREW YULE 063 054
3. BANGUR 5137 401
4. BIRD HEILGERS 1-02 0-52
5. BIRLA a0 65 15.49
6. GOENKA o2z o016
7. LC.I. 6 24 3-52
8. J. K.(SINGHANIA) 2 64 1-61
9. KILACHAND (TULSIDAS) o2 cr02
10. KILLICK 7 22 6- 48
11. MAFATLAL 687 666
12. MARTIN BURN 038 038
13. SAHU JAIK . ] 1-09.
14. SARABHAI. . .

1s. SCINDIA STEAM NAVIGATION . .
16. SHRI RAM e 4-04 2' 56
17. SOORAJMULL NAGARMULL . 0°33 02
18, TATA 2579 17-13:
19. THAPAR 1-10 102
20. WALCHAND . 1-50 I 42

Twar . - . .
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(c) L.I.C. makes investments within
the framework of section 27A of the
Insurance Act (as applied to it). With-
in the canstraints provided by the
stutute the Corporation also seeks
investment cutle's in the private Cor-
porate scctor which ensure good re-
turns consistent with safety of Capital.
Investments by L.I.C. in the Public
limited Companies belonging to the
industrial houses are made singly or
in consortium with other public finan-
cial institutions for such projects for
which the necessary industrial licences
or letter: of intent have been granted
by the Government and the comple-
tion of which would, therefore, be in
conformity with the planned pro-
gramme of the counirv's economic
development. If request for term loans
or other forms of investment is re-
ceived for such projeels, L.IC., con-
siclery ruch request after being satis-
fiedd with the management competence
financial soundness, commercial via-
hilitv and prospect of gond return.
Because of these factors,” the Larger
Industrial Houses get a substantial
amount of assistance in the form of
loan and other tvpes of investment
from the L.I.C.

Investment by L.I.C. for Housing
Schemes

1986. SHRI R. N. BARMAN: Will
the Minister of FINANCE be pleased
to state:

(a) the percentage of investment by
Life Insurance Corporation in 1872-T3
for Housing Schemes; and

(b) the total amount ear-marked for
West Bengal during 1972-737

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) 13.30 per
cent.

(b) Rs, 3.04 Crores.
2281 LS—8

Trade Agreements Signed with
Bangladesh

1987. SHRT R. N. BARMAN: Wil
the Minister of COMMERCE be pleas-
ed lo state:

(ay the Trade Agreements signed
between India and Bangladesh till to
date; and

(b) the items exported/imported vide
thare arreements?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) The first Trade Agreement with
Banglades which was concluded on
28th March, 1972, expired on 27th
September, 1873. The Trade Agreement
provided for two tiers of trade:

(i) Limited Payments Arrangement
for import/export of specified
commodities of special interest
to the two countries, to the ex-
tent of Rs. 25 crores each way;
and

(ii) trade outside the Limited Pay-
ments Arrangement, which was
regulated in accordance with the
normal import, export and
foreign exchange regulations.

2. A new Trade Agreement with
Bangladesh was concluded on 5th July,
1973. This Agreement, which came
into force from 28th September, 1973,
also provides for two tiers of trade:—

(i) the Balanced Trade and Pay-
ments Arrangement in specified
commodities of special interest
to the two countries to the ex-
tent of Rs. 30.5 crores each way;
and

(ii) trade outside the Balanced
Trade and Payments Arrange-
ment, which is regulated in ac-
cordance with the normal im-
port, export and foreign exchange
regulations.

3. Copies of both the Trade Agree-
ments have been placed in Parliament
Library.
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() Statistics relating to India's
foreign trade are maintained by the
Director General of Commercial, Intel-
ligence and Slatislics. According to the
information published by him, our
exports to Bangladesh during 1972-73
were of the order of Rs. 158.3 crores
against imports wvalued at Rs. 3.1
crores during the same period. Details
of the commodities exported to and
imported from Bangladesh during
1972-73 are contained in the statement
laid on the Table of the House. [Pluced
in Library, See No. LT-5792/73]. Com-
modity-wise figures of imports/exports
bevond March. 1973, are not yet avail-
able.

Prize Scheme for P.0. Saviny Rank
Account Holders

1988. SHRI NAWAL KISHORE
SINHA: Will the Minister of FINANCE
be pleased to state:

(a) the total number of new Ac-
counts opened in the Post Offices of
the country uplo the 15th Nowvember,
1873 from the date the new priz=
scheme was announced and the total
amount of money likely to be raised
in this way; and

(b) wheter some additional interest
will be allowed to the balance of Rs. 200
in an account which remains like a
fixed deposit with Government and if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR'MATI
SUSHILA ROHATGI): (a) The infor-
malion is being collected and will be
laid on the Table of the House.

(b) Apart from being eligible to
participate in the draw for award of
prizes in accordance with the Scheme,
these Post Office Savings Bank Ac-
counts will earn the prescribed interest
irrespective of the faci whether any
particular acecount wins a prize or not.
The prizes themselves are in the na-
ture of additional incentives and there
is no proposal to allow any further
interest over and above the prescribed
rate on the balances in these accounts,
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IAC 9N F wifge faww & fod
farefta wgraer w1 sy
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Setting up of an Export oriented sector
in Textile Industry

1994, SHRI M. S. SIVASWAMY: Will
the Minister of COMMERCE be pleased
to state:

(a) whether any export oriented
sector in textile industry has recently
been set up by Government; and

(b) if so, the broad outlines thereof
and the progress achieved in this re-
gard?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
{a) No, Sir.

(b) Does not arise.
Agreement with Canada for the Supply
of Newsprint

1995, SHRI M. S. SIVASWAMY: Will
the Minister of COMMERCE be pleased
to state:

(a) whether any agreement has re-
cenlly been signed with Canada for
the supply of newsprint; and

(b) if so, the broad outlines thereof
and the progress achieved in this re-
gard?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No, Sir.

(b) Does not arise.

Crisis in Handloom Export
1996. SHRI S. A. MURUGANAN-

THAM: Will the Minister of COM-
MERCE be pleased to state :
(a) whether handloom export s

facing a crisis; and

(b) if so, the salient features and
the reasons thereof?

THE MINISTER OF COMMERCE
{PROF. D. P. CHATTOPADHYAYA).
(a) No, Sir.

{b) Does not arise.

202

Number of Officers resigned/retired;
dismissed from C.CI. and E. during
the last three years

1997. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
COMMERCE %e pleased to state:

(a) the total number of officers who
resigned/retired/or were dismissed
from C.C.. & E. Office, including its
Branch offices, during the last three
years; and

(b) how many of them are working
with private organisations and how
many are running their own business
and the number of officers working
with organisations connected with im-
port/export trade?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) 189.

(b) When an officer has resigned or
is dismissed from Government service,
he is not regquired to take permission
of the Government for taking uo pri-
vate employment or for running busi-
ness, irrespective of the Class to which
he belonged. No such permission 13
also required by Class II and Class3
IIT Officers after retirement.

Similarly no permission of the Gov-
ernment is required by any class of
officer, after retirement for running
his own business; and as such we have
no information on this point.

2. Only Class I Officers are eqguired
to obtain permission of the Govern-
ment for taking up employment with
private Organisation within two years
of their retirement.

3. During the last three years, 3,
Class I Officers were granted permis
sion to take up commercial employ-
ment with a period of 2 years from
their date of retirement in the inder
mentioned Organisations. All these
Organisations are connected with Im-
port/Export Trade:—

(i) Shri P. C. Gupta—Controller
(Retired)—M/s. Morarka En 3.
Works, New Delhi.
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(ii) Shri R. L. Verma—Deputy Chief

Controller of Imports and Ex-

ports (Retired)—M/s. Wool and

Woollen Export Promotion
Council, Ludhiana.

(iii) Shri R. D. Pawar—Deputy Chiet
Controller of Imports and Ex-
ports (Relired)—All Tndia Ex-

porters Association, Bomkay.

The request of 2 Class I Officers for
taking up commercial employment is
under consideration.

Pay Scale of Drivers in S.T.C.

1998. SHRI SHYAM  SUNDEFR
MOHAPATRA: Will the Minister ot
COMDMERCE be pleased to sta‘e.

(a} what is the pay scale of Drivers
in the S.T.C. and monthly average
emoluments of a Driver including
FEovus, overtime and other allowances;
aml

() the maximum amount of Over
time given to an individual Driver in
any month from January to July,
19737

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(2) There are two scales of pay for
Drivers in the STC viz. Rs. 310—8—
350—10—410—EB—10—480 ard Rs.
355—13—485—EB—20—745. Average
monthly emoluments under these scales
work out to Rs. 7T10.13 and Rs. 875.52.
re: pectively.

ic) IRs. 451.20 were paid to a driver
at the headgquarters.

Visit of youths from abroad to Pahal-
gam under “Youth to India”
programme

1999. SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
TOUR'SM AND CIVIL AVIATION he
pleased to state:

(a) whether 2000 vouths from abroad
will spend 15 davs at Pahalgam in
Kashmir next summer under the
“Youth to India” programme; and
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(b) if so, the broad outlines of the
programme?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIWVIL AVIATION (DR. SAROJIN!
MAHISHI): (a) and (b). The Lepart-
ment of Tourism has bLeen informed
by Air India which is organising the
“Youlh to India’ programme that they

expect  approximately 2000 young
people to visil India under this nro-
gramme next summer. The visitors

will be offered a package dea. which
includes one week's stay in Delhi and
Pahalgam. The visitors will {hen be
oflered a choice of lours by a .~nsort-
ium of travel agents. The groups are
expected to come in batches of 1000
cach in July-August. 1974, Suitahle
entertainment, sight-seeing and shop-
ping programmes will be chalked out
for the voung people. Oppartunity
will ulso be provided to them to visit
Indian universities,

Flats constructed by S.T.C.-MM.T.C.
for Their Employees in Delhi

2000. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
COMMERCE be pleased to state:

(a) whether STC/MMTC State Cor-
porations have constructed flats for
their employees in Delhi;

(b) whether the allotiees of these
flats have made serious complaints nf
defective construction, use of inferior
material and misuse of construction
material received for construction
against the Architect/(s)/construction
contractor/(s); and

(ey if so. the action taken bv Gov-
ernment in the matter?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):

{a) Yes, Sir.

(b) Some defects in construction of
the flals were noticed by the manage-
ment, allottees and the architects and
also imstances of inferior material
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used in the construction of these [lais
have been brought to the notice of the
management. There has, however been
no misuse of construction material

(¢y The contractors have been ask-
ed {¢ replace the inferior material and
to rectily the defects at (heir own
costs and sufficient payments of the
coniracttors have been withheld t2 cator
to these ventiualities,

Payment of insurance premium by
M 's. Mahindra and Mahindra

2001, SHRI MADHU LIMAYE: Will
the Minisler of FINANCE bhe nleaserd
to ctate:

ia) whkether pavment of insurance
premium by the Jeen Manufacturers,
Mahirdra and Muahindra, for the pur-
chase of 550 Jeeps which was financerl
by the consortium of hire-purchase and
insurance companies in 1970 is  n
conformity with the law and sound
buriness practice;

(h) whether the amount o¢f insur-
ance premium can he considermi as
deductible expenses for income-tax
purposes; and

(¢ if not, whether the Mahindra
and Mahindra would be assesseu also
for this amount for Income-tax bur-
voses?

THE M'NISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Informa
fion is being collected and will be laid
on the Table of the House as carly as
pnssible.

Applications submitted to Adoni Rranch
of S.B.I. Andhra Pradesh for
small loans

2002, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
FINANCE be pleased to state:

(a) whether 60 applications, from
the Adoni Weaker Sections and
Minorities Welfare Council, Adoni
(Kurnool District) of Andhra Pradesh
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were submitted to the State Bank of
India, Adoni Branch (Andhra Pradesh)
for small loans ranging f{rom Rs. 200
tv Rs. 1,500 under Differential Interest
Scheme on 29th August, 1973;

() whether the State Bank 'has
sanclioned only 14 cures durin g thece
two months; and

te) the rewor: 1. refusing olier
applications?.
THE MINISTER OF FINANCE

(SHR® YESHWANTRAO CIAVAN):
(a) to (c). The informafion = Leinn
coltected ond will be placed on  the
table of the House.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RErORTED DIRECTIVE TO PETRQLEUM
TRADERS by T:EIn FEDERATION NOT 10
PLECHASE PERTOL FRCM Q1. COMPANIES

SHRI R. K. SINHA (Faizabad): I
call the attention of the Minister of
Petroleurn and Chemicals to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The reported directive issued by
the Federation of All India Petro-
leum Traders to its members not to
purchase petrol from oil companies
and steps taken to avert the crisis.”.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): Yesterday, I made a state-
mert in the Rajya Sabha about this
angl eppealed to the petroleum dealers
not to go in for a strike, and I am
glad to say that the chairman of the
All India Federation of Petroleum
Traders have issued a directive to the
members to withdraw the sirike anu
to continue the sale. Therefore, the
basis for this calling-attention no
longer cxists. But even so, if you so
direct, I can make a statement.
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MR. SPEAKER: The calling-atten-
tion also referred to the reported dir-
ective. Since it was just reported, we
thought that it might continue.

Does Shri Sinha want to press for it
now?

SHRI R. K. SINHA: I want to press
for it, because there is acute shortage
and there is actual blackmarketing go-
ing on and people are suffering, and I
have to say somcthing on this.

SHRI D. K, BOROOAH: I can read
out a statement, if vou nermit.

MR. SPEAKER: When there is no
basis for it ang it is brought up with-
out any basis, it may lead to confusion.

SHRI D. K. BOROOAH: I do not
say that there was no basis. I have
suid that the hasis has ceased to exist
because they have withdrawn the
=trike.

SHRI DINEN BHATTACHARYYA
(Serampore): The basis was there,
and the prices will again increase.

MR. SPEAKER: Why should Shri
Dinen Bhattacharyya intervene when
tha cther Members are already there?
He does not allow the others to think
even. ..

SHRI DINEN BHATTACHARYYA:
1 had given them time, but they did
not met un, We had alsn iahle the
calling-attention-notice but our names
did not come in the ballot.

MR. SPEAKER: If he has no chance,
does it mean that he should not allow

others also?

SHRI SOMNATH CHATTERJEE
({Burdwan): This is just in between.

MR. SPEAKER: He can fight with
+he ballot all right and take it away;
than it would be a different matter.

SHRI D. K. BOROOAH: With your
pormirel m, T shall read out the state-

ment
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The retail selling prices of Motor
Spirit (Petrol) and High Speed Diesel
Oil ex-retail outlets (pumps) of the
oil companies include an element of
gross commission for the retail outlet
dealer. Presently this commission is
Rs. 41.80 per kilolitre (approximately
4.2 paise per litre) for petrol and 17.60
per kilolitre (approximately 1.8 paise
per litre) for High Speed Diesel Oil.
These rates were fixed in 1954 and in
1955 respectively and have remained
unchanged since then.

The Federation of All India Petro-
leum Traders has been agitating for a
revision in the rate of commission,
This subject was first considered by
the Retail Outlets Committee which
submitted its Report in November
1967, This Commitlee observed that it
had not made the detailed study of the
subject which would have been neces-
sary for arriving at well-founded con-
clusions. This was because of the fact
that the subject was not included in
the Terms of Reference of that Com-
mittee. The Committee, however, re-
commended that the Government may
consider specifically remitting this as-
pect to the next Pricing Committee.

Accordingly, the Government re-
mitted this problem to the Qil Pricing

Committec presided over by Shri
Shantilal H. Shah vide Government
Resolution of 14th June, 1968. The

0il Pricing Committee was specifically
requested to examine and report, inter
alia, upon the determination of the
rates of dealers’ commission in respect
of Motor Spirit and High Speed Diesel
0Oil. with due regard to the represen-
tation of the Federation of All India
Petroleum Traders,

The Oil Prices Committee submitted
its Report in October 1969. It did not
recommend any increase in the rate of
commission on petrol, hut recommend-
ed that the dealers’ commission High
Speed Diesel Qil may be revised from
Rs. 17.60 per KL to Rs. 37.60 per KL.
In making this recommendation, the
Qil Prices’ Committee (OPC) took
note of the fact that the retail outlet
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dealers were levying an unauthorised
service fee of 2 paise per litre (Rs. 20
per kilolitre) on the retail sale of High
Speed Diesel Oil. The OPC, therefore,
recommended the merging of the ser-
vice charge with the commission and
further observed that thereafter the
dealers should refrain from recovering
this service charge.

Government considered the various
recommendations made by the OPC,
but did not accept the recommenda-
tion made in regard to the increase in
the dealers’ commission on High Speed
Diesel Oil basically because of the
fact that this recommendation of the
OPC was not based on any cost stu-
dies of dealers’ profitability. This
recommendation had also not taken
into account the progressive increase
in the average sale per pump as a
result of the deliberate decision taken
by the Government of India to regu-
late the future growth of retail outlets
network.

When the Government's decision be-
came known the Federation resorted
to agitational tactics and also persist-
»d in continuing the recovery of ser-
vice charge of 2 paise per litre on the
retail sale of High Speed Diesel Oil at
several locations. The Government,
therefore, commissioned the National
Council of Applied Economic Research
(NCAER) to conduct a cost study of
the profitability of retail outlets and
to make recommendations in regard
to the reasonableness or otherwise of
the existing rates of commission. The
NCAER submitted its Report in May
last year. This Report has been studi-
ed in detail and has also been dis-
cussed with the oil companies. It has
been recommended by the NCAER
that the dealers’ commission on petrol
may be increased from Rs. 41.80 per
KL to Rs. 50.00 per KL and on High
Speed Diesel 0Oil from Rs. 17.80 per
KL to Rs. 40.00 per KL. Government
are considering these recommendations
and are likely to take a decision there-
on shortly.
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In the meanwhile, certain other de-
velopments have also taken place
which have to be taken into considera-
tion in arriving at the final decision.
These are:

First, as a result of the deliberate
slowing down in the growth rate in
the number of new retail outlets, the
average sale per retail outlet per
month has increased for petrol from
15.7 KL in 1962 to 17.4 KL in 1972 an
increase of 10.8 per cent. For High
Speed Diesel Oil, the average sale per
pump has increased from 20 KL in
1362 tu 30.8 KL in 1972 an increase
of 54 per cent. With Kerosene diver-
sion into Hizh Speed Diesel Oil vir-
tually eliminated, we expect the aver-
age sale of High Speed Diesel Qil per
retail outlet per month to increase to
40 KLs, which would be a 100 per cent
increase compared to 1962.

Secondly, to conserve resources and
with the crude oil suply position be-
coming difficult the world over, it has
been dezided to construct only 200 re-
tail outlets ecach year against 612 each
year which number was recommended
by the Retail Outlets Committee. The
absolute increasc in the number of
outlets has bheen somewhat less. For
instance in 1971 the retuil outlets net-
work has increased onlv by 161, In the
1972 the network increased by only
174, With this substantial slowing
down of the growth rate the average
sale per retail outlet would further in-
crease,

Thirdly. the selling prices of High
Speed Diesel Oil has been somewhnt
reduced and to that extent the require-
ment of working capital of the retail
outlet dealers has marginally come
down. On the other hand, the price
of petrol has been steeply increased
and this has sharply increased the re-
quirements of working capital of the
retail outlet dealers.

Fourthly, since the increase in the
petrol price has been with a view to
sharply curbing its consumption, there
would be shortfall in the sale of poet-
rol from the individual pumps.
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!Shri D. K. Borooah)

Finally Government have decided to
inty oduce the sale of Kerosene through
existing retail outlels and this would
add to their overall piofitability,

All thesc developments have come
Lin guici suecession and it is neces-

sy to evaluzte in o precise manner
Lhm combined effect: on the profita-
Lility of the vetail  outlets  dealers.
However, Governmoent are considering
the poonosals maade by the NOAER
wad would take an  immediate  view
therew, <o that at least some relief
15 furthzoming 1o the retail  outlets
dealcrs. The extent of additional re-
lie[ required. if any, would be quickly
determined by a costing study which
i teoina undertaken.

In the meanwhile. T would appeal
t: the retail outlet dealers not to re-
enrt to strikes or to the levy of un-
authorised service charges.

Sir. I am happy to inform you that
Mr. Damodaran, the President of the
Fedcration of All-India Petroleum
Dealers. has issued a statement and
informed us that he has asked the
petroleum dealers not to resort to a
sfrike. This is all that I have to say.

SHRI R. K. SINHA: Sir. I wish
to congratulate the Minister on his
success in persuading Mr. Damodaran
to withdraw the strike. But the crisis
continues. In the taxi that I came
today, the driver was telling us that
Petrol is sclling in the black-murket.
The shoriage is continuing. Ir  our
countiry. unfortunately, thouzh therc
may be a mareinal crisis or an impen-
ding strilkke. an atmosphere of srarcity
acrommodates itself. Therefore. T want-
ed discussion of this issue because.
todev. owing to the difficulty caused to
the taxi-drivers and scooter-drivers.
the whole movement of the people in
the city get impeded because of the
non-co-operation nf certain dealers, I
understand that there are about 11,000
dealers in the country. They are
middle-class people, with very little
profit margin. It is also true that
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since 1954 or 1955, there was no revi-
sion allowed to them, But it does not
mean that they should hold society to
ransom.

In Uttar Pradesh, there are places
where three to seven per cent serviee
charges have been  accumulated. I
wanted to take advantage of this
Criling Atlention Motion to appeal to
. Minister that therc should be a
standard rate for the sale of petrol and
i prodoets all over the country. This
manein which is charged in the name
ol & =ervice charge should be absorbed
hy the petrol dealer. Or, it should be
charged on the oil companies. At any
rate, it should not be passed on to the
consumer who is already groanin:.
Petrol may be very important, and
the measures that the Government of
India may take for limiting its con-
sumption would be very welcome. But
it is a national crisis and an inter-
national crisis too, and we would like
to cooperate with the Government and
emphasise that this should be under-
stood namely, no section of society
should hold the people to ransom.

Today there is a climate in this
country where any advantage is pur-
sued to a point of a breakdown. Yes-
terday. in the waterworks, there was
a strike which was said to be a sabo-
tage. Mr. Tamta has declared that
there was an attempt at sabotage. The
whole of the city of Delhi was groan-
ing yesterday. There was a sabotage
in Uttar Pradesh by the engineer:.
This trade unionism of the affluent—
there should be a limit to it, There
should be a sense of responsibility.
We should understand that while the
leritimate grievances should be con-
ceded and negotiated. and the Gov-
ernment may come to quick decisions.
no section of society should hold the
rest of the society to ransom. That
is why I would appeal to the Minister
that he should see to it that the ser-
vice charges are not passed on to the
consumer. There should be a fair
formula worked out which should be
useful to the people and useful to the
dealers. The déalers should also be
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warned. The black-market is continu-
ing, and the scootler-drivers are gueue-
ing up: the car-drivers are queue-
ing up. The car-drivers may have
money with them and some of them
may be able to consume or store any
quantity of petrol, but there are small
taxi-drivers, The taxi-drivers who
brought me here today said, “I have
to pay Rs. 500 per month to the bank
vith which my taxi is mortgaged.” I
cainut afford 1o pay =0 much money in
the Llack market for petrol. Let not a
scarcity arise, like the scarcity on the
food [front. Such a psychology is ge-
nerated. That is something which the
hon, Tlinister should exnmine.

SHRI D. K. BOROOAH: I am in
apgreement generally speaking with
the hon. Members' wviews. It is a fact
that the rate of commission has not
been increased from 1954 or 1955 but
the quantum of business has increas-
ed. Therefore, it is not as if their
total money earning has not increased.
I am not sure that all these dealers
belong to the middle class. Many of
them do, but quite a few of them also
belong to the affluent business com-
munity. So far as the black market
pait is concerned, the biggest black-
market was in selling kerosene as die-
s2l and thereby making a profit of 20
paice per litre because the price dif-
ferential between kerosene and diesel
was 20 paise. Now that the prices
have keen equalised. that opportunity
has gone because that incentive has
gone. .

All these factors have to be taken
into account and studied carefully be-
cause the profitability has to be judg-
ed in all its aspects. Certainly we
cannot give them more money than
what they were getting earlier; but
we would not also like them to lose
money. ‘Therefore we have referred
the matter to the Bureau of Industrial
Cost Accounting of which Dr. Marathe
is the presiding deity. Whatever in-
terim we give them we are giving
them on the recommendation of the
National Council of Applied Economic
Research. In fact I mentioned that the
oii price committee, Shantilal Shah
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Committee, recommended an incrase
and they said that the service charge
should be absorbed in the commission;
they should not be allowed to collect
it from the customers. I am in agree-
ment with what they said... (Inter-
TUptions)

DR. KAILAS (Bombay South): The
interim relicf which you have given
yesterday will be passed on to the
consumer or not? What is the posi-
tion?

SHRI D. K. BOROOAH: We have
suggesied that it should not be passed
on to the consumer. So the problem
has to be considered in all its aspects.
Thereforc we have left it to the
Bureau.. (Interruptions)

MR. SPEAKER: May I also invite
your attention to look at the Speaker
sometimes. One a while a glance at
me is essential because you do mnot
listen to me.

sy WG T A (aTegT)
At ;07 o & o fregy &1 & gav | IR
Wq 3w wfeeran far &, Fav w@va
aTAT F A FT /FT AF T2R fAwar
ar ga 7€ gt g X ggwd A
AT F1E 77 7@ FAT § |

HY¥ |1 FTHTT AT AT 9T AT AL
Afea g 1 frag @ AR Ww
A = 1 a7 oy § ar fawa
FA O §, 5 ¥ 9 &7 57 a99 AL
T4 Agt & | AT A7 S99 g0
e F5qfAgT %7 a8 T § AT 91
AT TTE 1 195455 A &7 |
A% IR T " & At adigan &
THRT Wl WEIRT T AT qFs7 H #41-
7 fwar & | mw #9Er 451, fww
TFQ A%, WA HAr wEEw F
nE WIT FAE w1 ogETE AU R fAA
¥ A0q w3 & | mE I v, gad
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[ «t wwsmre v S ]
& g, mif e g wREY @Y vk, o
&Y @ €6t gy | 7a g1 T | )7 woET
FM AT T 7E FAST & Iq6r Fawrfo
9T ? HE@l ARy A Wox TEdsq o
~H=HYF fwar § fs 0 Feprdswa g9 9=
frda fag s & 36 aug 7471 1 gEST
FgA F AT IFA Fg1 557 &Y diaTEw
a&x o fedaaiza § 7€ § | wdwT
- E&EAT AET FIfgy Tg W AGT FFT 2
N d w0 fadfa adr feals & ot adr g
fr % g3 773 arr 74Y & 341 fF waoa1-
- % Hiaw Ffaw A1 G T 54 §
34T 1 F721 w1 72912 T F27 ™ B
FHYA T Wrg fzar w1T ST A0
Srq FA50 41 I 1 FrATIT 77 famm
wAr E A0 A OF Ay 54 9 2
g & 3941 f5 T Sa@T AIAAATTE
77 FHAT FHF2FL 1 § AT I FLAT
vz FL A1 ¥ 59 AT F1 w7
FE| {4 AL FIAT 98 ATIAT 7
71 37 773 7 AT ZT A1A B qALA A7
=frriv A8 F97 AT | TIAG 5T
qT AT F FA92 A7 9 I5F (AT AT
<AL AT AT AT, IAZT qg GATT faar
aar 2 fF 34T F1 AHaA F Arg A3
faar ST W AT AT, FAERL AT
€HAT AT &, AT ATHGTATIE 40 TAR
1 qrTgse fear aar 21
=i za A A A FE |
‘frgeifaza ghee @ A ERT AT qT A
5 frorta o &a & @y gy ?
neag #01 AT R 7 ETEw S
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atfre 7t o 1 &7 fer wEd ¥ @Y A
I A w2 owifee #
Faadt 7gf &1 & g% 773 w1 @
fe7 oz mg frafr dz1 31 o o7
T AT qY s @ Fof wre ar
A EE I 2t o 1wl
&3 TUT TUT ST FT AR A T7H
F1 wiferw &Y 1 qar 70 5 w7 HiTE
adl & o< gg faewn A 2 A7 feew
AT AT AW TEN | TR AT AATIE 77
At fgmr At a1 3R FE AT 3 AT
ITIET oA WA g7 fET oA Am
ST AT FA1G G 7FmTHz 37 707
T M EIET £ W IFH g |
F9 frmamar ) ad midrad 20T
A K /YA AT g | AT AT T T
#1 g1 sgaEar fy faar ) @9 a4 |7
=% famn | @t At =67 gme qd
st &7 faar vma sa81 tear 717
41 Fret A Wi zrg1 fAar | Tt od g
A ATEAN BT AATE 757 o 7217
T [SATTAT FI A7 A AL AT AT A]
120 A0 TO8T A0CRT A AT
g 3@ fF 1954-55 § 97 a7
AFTE G770 911971 39T 457
AME 7Y g & AW 28 ¢ [ w5z a0
T qoeny fear SRR A1 I8 GrAAr
> & o g & femar 2 907 1954-
55 % YT U faetar § A7 71 99 H 3w
oAt g  ? gma i TG mAr 2
FATH @Y | T AFRTAT HE F79T 2
T10F T0 TIHTT ITT ISAT & | O H
AT & | 93 34T TG YA B 1 w9 AT
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Afrae & qra wwen qriEdz &
ATHA N FT A NG AV gE AT T A
wfgsd o7 W qEw  fafeewd
¥ arfde o w9 R § @R Ao A
AT T A1 A F947 a7 FFaT qR
wEady da1 g1 v avas H, TIH SOy
Tgar Tifegq | 9= qET TEEE FEA
T MY FT ST IUT HH T g7 § AR
I FIATATTEACE 1 1 Frrofer o Y
fTd 21

AT &2 & fr SO F 20 737
fa & | AT A qeam F1 A AFT TT7
¥ faq 2 foar g arfe 3a#r wmadr 3
I F ITRT qrAAT AMlET A Y AV,
1fthz WTTT J7T 1 & 72 & A1
g e AR ag 7 @ F G o
& AT T A 7 FA w7 far
TR w2 f &, A qORT O A
aife 43 Aifz 31 o6 FF oww ¥
7 oy gt Mrmay Wit 73 1 o T A
f i & STAA B NGV TFAT A R )
a7 Mg i & g | & FTA A0
w1 feae & faa Fram g7 & 6 sfa-
v a3 WY gfea wife #1 amw o w @
& ML g T T g § A IqH
fore Ia#Y fraw # et AT IT AT
&2 qEqH FT AT Y EAT T AT FAT GAST
A afY grn fx feam fow A &
fo dve e w1 Tete S@E A
TF QA Argq ¥ FTAG ? FFAT O d
FH B &y g7

HT F3F & 5 w4 T SAqT F9
¥ o v Y 2 fran | Ao o

Petrol situation 218°
(CA)

TT & AET |H & A WA F gt
m‘r#aa&‘ramg‘ﬁf’r%ma%mﬂﬁ
= &7 FT A 37 F A T2 T 4T
s ? fe fgama & @ @ § 3w
w7 ATaT 2 ) 9T 2 2 R -
@7 4T 7 TAET {TE A7 | A
AT ATT AEHT 1 d4 9 @98
IEIAT 7 T § IIAY g1 ATAT, THRT
FHA ATY N ? ST IHE dg Wew
T T AT AT O AT AT AW
FrFT I A7 ITF F1EF W AT =T
T AT AT qEA g 7 A9 H GE
TR AT AT AFY F ) FH 54 AT A A
doar ¢ wwE § g W g ?

€A1 & FY a1 W7 ST 7T &
o oF7 o7 saTET ¥ 9erg fas arfa st
q& ATHEAT g1, ITH! ATAAT A3 | AT
F6 T TRA gAR A I AE TR
firdr g WY e & | AR FH G @A
1o a FAE frge #1| A w7 fE
3% Tz w1 faar Ad fran | fe @@
@ & wre A g€ S g9 R
e wig WAy W 447 | 7T AT
A &6 ) fEd WA F A A
ared ag WY AgY @ gy A
qR fadm e A g wwd & | W AT
rgaT § 6 ag fdig #9 @ wmor ?
St Wt i wrowr AT R a@ W
FA ! AR A oag wE feA
g @ q7 @ el
v & A g o W i 39 e
w0 ¥ ww urerfe @1 Qg fw o T g
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[ Amsarg T wmwy ]

T 95 71 3 937 o ({7 FHAT A3
FITfETA I ? a7 r% ﬁr I IZ
RECEIEEE REE E LN

qZ H AT AT FOTAT qF A
IrqiE a7 A Az AmEr A
20/ AT TIF 3280 2 | g § 17 w7
TF1 g & 7wl fag am o 0 799
AT A 12 FLF H OF SUFTIT A1 AT
FI O 7 TGIG0 1T T TE AT TFA

EE] nT FI aT%F 7q7
“That apart, an ordinary consu-
mer would have little incentive for

economy unless he pay the true cost
of the energy.”

AL I @Y & | IAHI T F A
IgIM A T Y 4t fF

“unless the consumer pays
true cost”

the

“dg 7% 3% $Afza A3 (AT | gAF AR

et e § FF FIHT F0ATT FH FA
Fi fa=rT AT 7GY & | ITHT WA
¥t 73 ag = F7 fawe &) w=w qAr
‘HEYEW &1 TEEed Fqrar o

‘“unless he pays the true cost there
would not be sufficient incentive for
economy”

A AR A FARAFE §, % 3 (eFaw § 2T
IT A g T A AF ITH AA
faaTT TEd & 9% W9 gH F7 I ¢

st IweTr WY S ST AT
WG ST G @A A O T A7
LI |
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nE&w g7 fagn agar @=ts

UF I AT & IR TL v °
Ted &1 was famo o1 #A g
HaarqrfE 7 am W 2, %7 wAw
B AFAZAE,TAEE & 7 fifam
Yregwe & Al # wfowfan €9 &
"7 FEEH7 F AF 9% IA( HE L
EERCERE
FILT 17 gare wwA w7 gfia &

A

o7 FId W fgaq . cman

T 2 T K1 F1FATF AT IAR
ZH TTF AT &1 Al e AT 3
FART, T A4 F7 A | T vy
A H1E TR & A A" a3 W SigaAr
Z 1Az g Ao W I AT
gAfRT oM 1282 @A § A .7 WewAgT
ATAT 2 ITHT TFAT W TE 2AT | 3T

At &l # weaweq e mEa g

A ql A FEE —ATE ™
 agwr §—fF 1954— 55 H 2T AT
FAAT AT i T AT | AT AT
Hg5r g afedeT 1 &, 39 § A==l
T34 1 g1 & 5 99 & fm 89 aft-
A Fe fagres gy ofew | fsa avg
qA & TN 1 fqora faAr sET
IEATE I F W F1{AGT F791 To9qT

T8 & 1 ¥ Paege ST AT 20

o A & T qw &, 7 Tw
 feoad udram W12 1afsaon ¥
frgeaTs @ W & | TAFETHATT AH
THzAHT | HT-AATA 24T, ¥l & {=7
g7 730€ § graw wfeat 7,7 nifgz gn
iforgl Frdfadiasr soo e mezae
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fag w1 & 1 39 & weaT qrEw fafaeeT
g™ A gaw fzan & fa anfors e A1
Ffer & 25 qwAz TET Arvede frggee
Freed 77 frgae dgew & o Tww
e 1 T FrAT ATZHT, T TR A |

A2 G § e A1 A7 g
o §, g q=AT 9397 fF IAEY A1T
FATAT A1 |

AT AEEa F #g1 & fF 11,000
qe7 Fedvas w1 el o <8 €1 w7 Frad
§ & AT Bz aradr AN
AT BN SIE 97 T §1 AZAT1 2, dl a8
Ar ArAYafres § J AT TG A T OF
groaEar &, a1 77 W1 AdAmfAeE 2 g4
fagaa® @A fF @z qfaq aax
FarAr Tz ) Aa, faedt g § Q=
1 faeger wolt 74 of, AfFT g TP
ayT ararac aqr fagr & et F
FAE FY AT &) W A 27, 3T WA
AF o9 o9 gaIT fF27 & 11 2% 477,

1,10,000 feT FXmm, faedi & g%
T AZE AT AT AR A gAR@LRT |
& %7 qfoomw g gan e ot e #30-
I TET G AT @ F, IR AT
FO AT fwe)

T ag 7 A ar @, afEw
I F W TG TG ATAEF G-
g ATl AGIT F T Trq FIRT
%Y Tt %1 garara 1 &7 sy 1 g7 H
SATAT G TG T | ATS o AT o HT 0 HT
T A ITFT 500 T 7 39 AT 189
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2 fagr smamn g7 A faaT # wA A
T RA L T3 WAnfEEE #r oA
B1E AANfAez o a8 77 wifam )
arar qTq a1 (5§ 59T F7 5927 2, &
F1 AfgFr+ g7 a1 2 T
g &% 2 & eF w1 wiv ¥R &
qra gt % 41, AlFTEa F A7 H
FAT IFISAT 81 97 | LART T W1 9ZA
T4 Y | I %, Wi aga aqr 7 gL gl
FT0 4 0% = St &1 mF- (g
a1 25 T@EZ  AFIA F9 g1 AAT FETT
qe # faaq qZifaam grevey €9 2,
ITHH 84 TTHZ F T SrAA RIS
Fa1 AT g | Afww ag A R A A
ar¥r % 16 97AC S &, IA F AT A
g7 agl fagar &, @t 9= fawar
&1 7 fgrgeara ¥ wgy &Y /137 )

femt & fefr ST § 517 w1
wr-3fear IFgqzw ATFAATS AN
faar, &1 7g AueTe gEEdE g1 AT &
A 84 A AT g AT A
AFiaad &, IAFr o F 7AW
g1 @ ¢, afe7 a¢ g wei 7 W
aT A3 S &, o1 el 3P I
ALt L EAR AR e
AT AT OGS &1

mwiﬂv:mﬂﬁ;ﬁﬁﬁ
TG E | g W AT HTHT@IE | WY
F A T wEEl F1 AN g T
oY streiy Y o1 AT w2y fget & £y A
g1 o & | afET ww qrer @ qeEatnw
Fafsm | 7 Y w4
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T AW WGAT: WTAAE TEeq
F1 qF NGz AF AT WAqW grav ¢
7a7 i § FHT AT AV, AT gf
FIT —Z 7 §AFATI—FI AT TEAFT ST
&1 forsr g1 @1 &, I H wHrAZ W0
g A fgmfs wat 7 g7 &
fefeza1 a7 =Y w=3! svaeqr &1 s,
FTE T2 § 37 AT I TGl 7

SHRI C. K. CHANDRAPPAN
(Tellicherry): The present situation
has been created by the recent crisis
in the oil and particularly due to the
pricing policy of the Government in-
troduced into oil in our couniry.

In the last part of the statement,
Government have stated what steps
they have taken by which the number
of retailers would be brought down
and their income would be, more or
less, kept as it is without much
change. But one factor, it seems the
Government has overlooked. That
was pointed out by hon. Member
Shri Joshi, but the answer was not
satisfactory or convincing. The rate
of commission which was fixed in
1854-55 is still continuing without
change. So many committees have
been investigating this matter and so
many suggestions have been made.
But the fact remains that the 1954-55
position still continues. Hon. Minis-
ter, Shri K. R. Ganesh, is sitting on
that side. While answering a ques-
tion, he has said that the value of
a rupee during the same period—in-
cidentally so—has been brought down
from 100 to 31 paise. If that is a fact,
then the income of the retailers has
come down to one-third of what it
was in 1855, So, this reality should
be taken into account when you
tackle this serious matter. But I do
not think that that realisation is any-
where reflected in the statement,
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Secondly, while coming to the ques—
tion of retailers, I think, we only look
at Delhi and big cities. But there
are many dealers in the mofussil
towns and villages. In villages also,
in Kerala for cxample, there are:
petrol dealers, and these dealers are
badly affected in the sense that in
these places the sale of diesel will be
very little; they have to depend on
the sale of petrol. And the petrol
price, as the statement itself admits,
has gone {0 a prohibitive high and
nobody is consuming petrol and these
people are now keeping the petrol
pumps as a burden. Your pricing
policy has adversely affected these
people. The Minister said that the
retail business  has been  given to
widows of jawans, demobbed and
disabled jawans, unemployed engi-
neers and all that. The purpose was
not 1o have a nice petrol pump at
their disposal, but to earn a livelihood
and they are the people who are
badly affected by the oil nricing policy
of the Government and they arc the
people whose prime need is to pro-
vide the rate of commission in such
a way that they will have a decent
livelihood earned from their business..
Otherwise, it is wuseless....(Inter-
ruptions) This should be taken into
account when the cabinet takes a
final decision in the matter.

Coming to cities like Delhi and’
other big towns where sharks and big
business people are in the trade and
who are running the petrol pumps
who are called retailers what are they
doing? My friend, Mr. Sinha men-
tioned about that. In Delhi today,
petrol is not available for a taxi-wala,
not to the scooter-wala and they are-
the main victims of this artificial’
scarcity which hag been created on:
account of your policy and the profit:
motive of these sharks in the trade
who camouflage themselves and ap-
pear as retailers. They are not only
creating an artificial scarcity but they
are adulterating diesel oil, they are
adulterating petrol and they are adul-
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them a little more profit. They are
telling the people that it is not avail-
able and they sell it at a black mar-
ket rate and in such petrol pumps
you will see that even complaint
books are not available to write your
complaints. What will you do about
these people? A more strict measure
and a more stern action should be
promised and these people should be
brought to book. If necessary, the
Government should take over such
pumps which are creating a scare in
the country, which are exploiting the
situation and are earning more and
more profits and getting themselves
more and more fattened. On these
issues I would like the Minister to
say categorically what steps they will
take.

Another thing T want to say and you
have wriggled out of that question.
On that the Minister was not ecate-
gorical enough or just tried to evade
that. Who is going to pay more?
That is, when you give more com-
mission to the retailers, whether that
increase will be passed on to the con-
sumer or whether a new nrice decla-
ration will come suddenly saying
that the price has been enhanced by
two or three paise or whether it will
be borne by the Government. I think
on that the Minister should give a
direct answer. These are the points
I would like to raise.

SHRI D. K. BOROOAH: As Mr.
Chandrappan has said, certainly one
of the reasons why my Ministry and
myself are taking a sympathetic view
of the case of the dealers is that be-
sides the traditional businessmen, a
large number of young people, edu-
cated people and particularly, as I
mentioned, war widows and crippled
veterans have come into this trade.
So, we have to enable them and help
them get a proper living. Therefore,
we are looking at it from that point
of view.

Secondly, he said about the shortage
of petrol. Maybe it was so yester-
day. That was certainly due to the
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stoppage of work in many of these
petrol pumps and I think this will
blow over because even today they
have already started opening the
pumps and maybe from tomorrow
this problem will not be there. None-
the-less, Mr.  Speaker. the Liggest
problem s tlhere; it is  the pro-
blem in Delhi also which is one of the
biggest of our cities. The traditional

control of business (whether it is
small business or middle business,
etc.) is such that, in the ultimate

analysis, the control is,—somelimes
directly, sometimes remotely,—done
by big businessmen and this has to be
certainly eliminated as far as possible.
There should be control and control
immediately-enough, because, other-
wise, they will cause great hardship
to the people. In respect of those
who indulge in malpractices, we have
stated that the Defence of India rules
must be invoked and certainly strong
measures will be taken against them.

Then, Mr. Chandrappan asked me
whether this will be passed on to the
consumers. Sir, it is a very impor-
tant question. All I can say is this:
We will certainly give the utmost con-
sideration. I am not one of those
who believe in ecategorical impera-
tives, black or white or red. I believe
that life is much more complex than
that. I believe always that when so-
ciety is in a flux and when there are
inherent contradictions, you cannot
imagine any solution of a rigid type.

SHRI MADHU LIMAYE (Banka):
Do you know dialectics? Instead of
giving a straight answer, you give a
lecture on dialectical materialism!

SHRI D. K. BOROOAH: That is
why I explained to him. But the
wishes of the Hon. Members of this
House are imperatives so far as [ am
concerned, although I do not believe
in categorical imperative, generally
speaking. But, when it comes to the
wishes of the Members of the House,
it is an imperative for me, and I will
try to implement it.
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SHRI C. K. CHANDRAPPAN: It
is not a satisfactory answer but a
philosophical discourse,

MR. SPEAKER: I think by this
dialectics Mr. Chandrappan must be
very happy. Now, Shri Piloo Mody,
ubsent. Shri Chandulal Chandrakar,
You are coming very late.

ot wgETe WA A gy
wZTTg, WAl HA ST A A FA@T AT
T H AT & famroor w1 AT ¥ mraey
F faeme & W7 agm o #
FIA FI AAVAFAT § FAI1F 27 0F F1
Iz WAaT & R 92 gg AmA & fao
faat 23 a9 F7Y 9341 § | v 9
fan gt AT 92A 2, 1T AT T 2
F7 A1 9rz3z FErfAai Fifgy 4T &
2,30,40 MT 505 A7 T4 QUL
w7 A fq7 s # 9 3T H
13 15 wwed 737 & A AT @aT
w73 § oft & 39 & A g g fw
Tl HFET ITFT TAA AT AZHA F
farfRradam & dz@ g aar
gt FArE g 92 1 4 =T 2, 34T
ATIF ZAFA 3T T 2, A 29 v Fas
faAafi@A &z ag e frafaa T
qF  5-6 BAR AT TI(T 4T
IF 3 AT A 5—6 ZAT ETT FAT
fa1 ) 39 & arg A1 FATAT ArT T3
73 ¥ 35 A AAw Fro g E A
AN AT FAR AAE IT FIAER
M AR T T T T4 AT &
grrtg Tzt ar e & 7 sTsma
gaT AT & ey 7@ grg e
ZIAF F AR 37 IT H1 77 #T
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FAFTOIF A XY, gz v &
T Tgar g, AfEA fevw waw
f&7 & 97 %z 70 § ar a7 & famar
T AT WA AR E N A A F
s 0T $Y 2z 3 3 w17 of ag T oA
ATEE #95 &§ 37w A= FT |

g ars 7g & fa i o o oY
7T F1 Tegl @ g Ay 2 fF os
oF qFAL & A9 19 9GS SEE
T A A g fs o qfar Ay
g foas am dm d19 =" 9=
T qrr ¥ gzEdig 7 s AsEy
F1 AFAT A 77 97 fa=re £7 =iz ?
9% H<G! FAETE I/ G4 34 97 4g
T 7 faE &% #%W w1
g fesm wifa & aaf g fom *
drwz o g ar T faat a7 Fag
FFC ZIACE, ITFIAZA HIT 4TI
gfeadt &1 o T, g3 mbrnfsar #
§Y 1 o FfgT——mfEareT G397
# #7 TAC 2, AQTANITET F AR-
faqi &1 3z qer 27 &, T AT
# A5 3|/ &) 5T H FAOE a7 A
FI qragewar A8, 7g w47 Ar4IA
#1937 737 F ¢ I 0qAT ) 7 oA
w7 g FAT 271§ fF aw 3w
T AT AL TZIE & =L A 9T P17
FT

oY Fasra agar : A9 fa -,
ARG G167 A ATAAT ©AF F AL
Fem g gu WAz g fr arams
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w731 A= grar iy, AfFw A g
qATH B, T 39 1 faear Tifge
g4) &1 faotg #47 & fog gw 7 Jwaw
Fifaa ars uarge fad ) fagrfr
FIAMAT §, 9 ° &1§ w97 A 2
HIT g~ & QX AT FF T FIH T08-
wHad wrez-TErIfea syl & A
= £

¥z ara 1 W AT § f W
A3 37 71 forw oy frar qi fe d 7@ qvom
A g Fifad gadagaw
qIAMfazs fr & g a3 e &
TAT GAT AW A 99 A A7 &, TH-OF
F 919 75-T9 A7 F19-THF 799 W AT
T N AWFR ZWIT 9T § AT ZH A
F1 ! AR FAT T1ET £

a

AZT AF AT 137 oA A fagTo
AT F1 FAegey 2-385F AT A AGET
Fi T8 f3iva 1 fAgr 1 3—-Wro Hlo /Yo
FEiA R A wdRgr 3T N
wfnt wrfam wr §, SrAeE § wwi
1§ 37 %1 fao A # v mit it
wrzq fafaeer #mzar 5 g3w & ag
Tavia gar & f5 25 ¥t deges
F3a0 A7 weqee w2 & fan o
fex o =rfgn 1 g9 feo wa g7
F qarfaw & g

it gew W wgA@ ()
WAl aF A9 q A A fag d qr g ?

=Y Ywwmr www o AT g g
2137 ¥ qgy wEEl ) G A,
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Privilege
L& T TEH! FT AR &1 A A A
& 7 53 71 A faar B, fort 1 w1
¥ fetfafedmm o' dfzadz fawmr &
fravoz forar , 37 w1 faar &

St Wy W WY FqT KA RE-
zg fasr Fvafagt &1 WY g6 @ &
FIW #37 & fau sqig w37 7

ot {WH wEWY ; T®T, IT &

ara T AT |

12.50 hrs.
QUESTION OF PRIVILEGE

NON-INTIMATION TO THE SPEAKER OF
ARREST AND RELEASE OF SHRI SHIV
SHANKER PrRAasap Yapav, M. P.

MR. SPEAKER: Shri Shiv Shankar
Prasad Yadav in his letter dated the
2nd November, 1973, to me had com-
plained that the intimation regard-
ing his arrest on the 18th October,
1973, at Khagaria was not sent to
me by the authorities concerned.
This matter was also sought to be
raised by Shri Madhu Limaye in the
House on the 15th and 20th Novem-
ber, 1973.

2. The Ministry of Home Affairs,
who were asked under my direction
to furnish a factual note in the mat-
ter, have now forwarded a copy of
the telegram dated the 18th October,
1973 from the Sub-Divisional Officer,
Khagaria addressed to me. The tele-
gram was in Hindi. Its English trans-
lation is as follows:

“Shri Shiv Shankar Prasad
Yadav, Member, Lok Sabha was
arrested on the 18th October, 1973,
under Section 151, Criminal Proce-
dure Code, in connection with
Gherao and was released in the
evening.”
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[Mr. Speaker]

This telegram is dated the same day
on which he was arrested,

3. The Ministry of Home Affairs
have also forwarded a copy of letter
dated the 16th November, 1973, re-
ceived by them from the Government
of Bihar giving particulars of the des-
patch of the above telegram on the
18th October, 1973.

4, As the above original telegram
was not received by me, necessary in-
quiries are being made from the
postal authorities.

SHRI SEZHIYAN (Kumbakonam):
We are not sure whether they had
sent it.

MR. SPEAKER: They had sent the
telegram all right. We have got the
official copy of it. We must know
what happened on the way.

=t wrze fagrd avwday (v faav):
FromTR wam g f5oome @
site 7 TR o a1 ?

e wgEa - ¥ o9 gifefaaw
Figr g &

oft 7y femd (aiw) : 34 9 Wi
FHE A5AT |

Wy WEEA ¢ gL OF WA 9T Ay
FHET 7@l dar§ a1 AT |

ot we Ferm® :gw wAY do

SHRI SEZHIYAN: It may be
that the SDO might have sent the
telegram to the Home Ministry.

MR. SPEAKER:

to us.

It has been sent

o FIAAYT G4 | FEAT q1ET A
st 2
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WETR WEEY | g AT § F1 ATGAT &)

st wew fagrt sl o agh ar
et @ & fame a1 @

W WEAT c TE qar T A
fewrdar & 1 @fes a8 w=gt 9
2, argT W F7 AT A2TT TG 5 |

Their first duty is to the House when
the House is sitting.

i FIgT FT 94NT I fETw F
afes Fo717 arza #1127 @7 )

st wew fagrdt &gt ;oo Al
aZT T AT AT AGT AWM F , (F7
FOaId AI1Zd T AL G F1 I TR

7

e WERA : IFA AT WA ¥
H AFAl T ar? 7 A qu 7m0

He is very much respectful to our
ancestors also.

12,57 hrs.
PAPERS LAID ON THE TABLE

ERRATUM T0 NOTIFICATION UNDER
Finance (No. 2) Act, 1971 anp Novi-
FICATIONS UNDER CENTRAL Excise
RuLes, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table—

(1) A copy of Notification Nu.
G.S.R. 1022 (Hindi and En-
glish versions) published in
Gazette of India dated the
22nd September, 1973 contain-
ing erratum to Notification
No. G.S.R. 1455 dated the 1st
October, 1971, under section
51 of the Finance (No. 2)
Act, 1971, [Placed in Library.
See No. LT-5778/73),
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(2) A copy each of the following
Notifications (Hindi and En-
glish versions) issued under
the Central Excise Rules,
1944: —

{i) G.S.R. 417 (E) and 418
(E) published in Gazette
of India dated the lst
Beptember, 1978 together
with an explanatory
memorandum.

(ii) G.S.R. 487 (E) published
in Gazette of India dated
the 3rd November, 1973
together with an explana.
tory memorandum. [Plac-
ed in Library, See No.
LT-5777/73).

UNDER AIRCRAFT ACT,
1934

NOTIFICATIONS

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): On behalf of Dr,
Sarojini Mahishi, I beg to lay on the
Table—

A copy of each of the following
Notifications (Hindi and English ver-
sions) under section 14A of the Air-
craft Act, 1934: —

(i) The Aircraft (Sixth Amend-
ment) Rules, 1873, published
in Notification No. G.S.R. 1112
in Gazette of India dated the
6th October, 1973 together
with an explanatory note.

(ii) The Aircraft (Fifth Amend-
ment) Rules, 1973, published
in Notification No. G.S.R. 1113
in Gazette of India dated the
6th October, 1973 with an
explanatory note.

(iii) The Aircraft (Seventh Am-
endment) Rules, 1973 publi-
shed in Notification No.
G.S.R. 1172 in Gazette of India
dated the 27th October, 1873
together with an explanatory
note. [Placed in Library. See
No. LT-5778/173].
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Corree Boarp Servants (Conpuct)
AMENDMENT RULES, 1973, CERTIFIED
Accounts ofF Corree Boarp, 1971-72
ANp ERRATA TO ANNUAL REPORT AND
Aupitr Report ofF CarpaMom Boarp.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
On behalf of Shri A. C. George, I beg
to lay on the Table—

(1) Copy of the Coffee Board
Servants (Conduct) Amend-
ment Rules, 1973 (Hindi and
English versions) published
in Notification No. G.S.R. 1067
in Gazette of India dated the
29th September, 1973 wunder
sub-section (3) of section 48
of the Coffee Act, 1942
[Placed in Library. See No.
LT-5779/73).

(2) A copy of the Certified Ac-
counts (Hindi and English
versions) of the Coffee Board
for the year 1971-72 and the
Audit Report thereon. |Placed
m Library. See No. LT-
5780/73).

(3) A copy of the Errata (Hindi
and English versions) to the
Annual Report of the Carda-
mom Board for the year
1971-72. [Placed in Library.
See No. LT-5781/73].

(4) A copy of the Errata to the
Audit Report of the Carda-
mom Board for the year
1970-71. [Placed in Library.
See No, LT-5781/73].

12.58 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): With your
permission, Sir, I rise to announce
that Government Business in this
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|Shri Raghu Ramaiah]

House during the week commencing
26th November, 1973, will consist of:

1. Consideration of any item of
Government Business carried
over from_  today's Order
Paper.

2. Consideration and passing of
the Indian Railways (Second
Amendment) Bill, 1973.

(3) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

(i) The Maternity Benefit
(Amendment) Bill, 1973.

(ii) The Industries (Develop-
ment and Regulation)
Amendment Bill, 1973.

Payment of Bonus
Amendment)

(1) The
(Second
Bill, 1973.

(iv) The Navy (Amendment)
Bill, 1973.

4. Discussion on the 22nd Report
of the Union Public Service

Commission.
ot vy ey (F09T)  SAY AERT
[T oA qONF T FART G AT 2,
sl uaver T ¥ my TfEifaa
7 w1y R s o faa =
ag qmwen war &, afg 34 fra agaz
fiFa s &Y @9 ART FT qES & 94T
T3 5 e (A faqar =1, wEesT
NIFTWE
MR. SPEAKER: The Secretary-
General tells me that they are already

in the Notice Office and hon. Members
can take a copy from there,

1 have received some notices under
rule 377 and I shall call the hon.
Members in the order in which the
metices have come.
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W gen W sy (mia)
eI WA , WA wHr A 7 ¢
w2, & 37 9 wdger wew e
I A9T G "l § a1
g FEfal w1 gl g a1 @,
w4 o g el ¥ o 97T 7 vwy @
s feden & frell T £ 72Xl )
78 8—3F I qwiar 7L

13 hrs.

gasi ara 4z g f& ama fomy o
12——13 FnT FH1fET 1 Szt g
MAT &, IAF FFy A A AT FlAT
wifgd 5 #1E ozt FT @ wwar A
MR Afs ¥ @ & A1 qaf FT R £
IAFT FTO FAT§ 7

et and a7 2 fx segse Feeq,
WIqFE A F A F At faw 2, A7
fosat 7 $7 997 FT T@T 9T I3MAT °r
giT #&T S 7 wmomaa fza 4 e
Fgma Fem ag fae wedt 7 34 937
# o At ag fas 29 @27 § 59 a¥
mq A= g ?

SHRI S. M. BANERJEE (Kanpur):
You must have read in the news-
papers today that the IA management
has made it clear that the Indian Air.
lines Management may declare a lock-
out if the staff continued defiance of
the new shift timings and stick to
the proposal for strike from 25th
November. This ijs a very serious
matter. I am surprised at the manner
in which the Hon. Minister has taken
this issue. He has taken it so light-
ly. I would request you to direct
the Minister of Parliamentary Affairs
to ask the Minister of Civil Aviation
to make a statement because this
lockout is being declared from 25th
November.

The second point is this. We have
requested you several times and I
would again urge upon you to kindly
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ask the Minister of Science and Tech-
nology to make a statement on the
closure of the Shri Ram Institute of
Delhi. I am told the hon. Minister is
not making a statement because there
is a tremendous pressure on him and
the Government by Shri Charat Ram,
You know Shri Charat Ram amd Shri
Bharat Ram are the worthy sons of
their worthy father, Sir Shri Ram
who had much influence on this Go-
vernment. There are 200 employees,
including scientists in this. Since you
permitted a statement to be made on
the Birla Institute at Pilani, I would
request you to direct the Minister
concerned to make a statement about
this.

The third point is about 500 em-
pioyees of the Census department.
We were assured that proper action
would be taken to reemploy them,
that they would be absorbed in al-
ternative jobs. These 500 employees
are going to be on the streets on 1st
January, 1974,

Lastly, Shri, Shinde had replied to
a guestion raised by my hon. friend,
Shri Vayalar Ravi. about 1000 em-
ployees who have lost their jobs in
the Food Corporation of India. 1
would request you to ask the Minister
to make a statement on this.

In conclusion, I would request you
1o allow a discussion on the Pay Com-
mission's Report and Government's
modifications thereon, because all the
employees are going on & pay strike
on lst December 1973. This is a very
serious matter. Kindly ask the Min-
ister to agree to a discussion. I have
already tabled a motion on this.

SHRI P. G. MAVALANKAR
(Ahmedabad): With your kind
permission, I would invite the atten-
tion of Government, particularly the
Minister of Education, to the situation
at the Birla Institute of Technology
at Pilani, Rajasthan. The situation
continues to be still serious.
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You will recall that the Deputy
Minister of Education laid a statement
on the Table of the House on Novem-
ber 14 in which he mentioned several
facts as he saw them. But the situa-
tion is not as he has put it. He said
that the demands were put and the
students expected an answer within
six hours, otherwise they would go on
strike. The fact of the matter is that
the students were demanding these
things for months and years. It was
only when it came to the breaking
point that they said: do it quickly or
we go on strike.

Quite a few of these students come
from Ahmedabad and other parts of
Gujarat. I learnt from yesterday
and the day before, that some of
them were injured during some
of the police incidents. The stale-
ment makes no mention of in-
juries to the students: it refers only
to injuries to staff members and some
senior officers including the Director
being gheraoed So, the crisis is con-
tinuing and the students are still not
properly looked after and the dia-
logue is not restored. There was an
advertisement in the papers on be-
half of the management, by the
Director, that the strike is over and
that the students have agreed. But
the situation continues to be grave. [
would, therefore, like the Minister of
Education to give a fuller statement
covering all the aspects I have men-
tioned.

Secondly, my friend Shri Banerjec
has already mentioned it—I refer to
the grave situation regarding the
Indian Airlines dislocation. They re-
scheduled the winter time table, and
the strike began. It is the 13th day
today. Yesterday, 28 cancellations were
there. It is a record number. If the
lock-out takes place, it will be very
sad. The safety of passengers is also
involved. Although the Minister of
Civil Aviation and Tourism told us
that the passengers’ safety will be
looked into, we are sitting here these
days and yet he does not come out
with a complete statement on the
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whole matter. The matter is so
important that not only he should
make a statement but you should
kindly give us some time to discuss
some aspects of the problem.

With one more point, 1 shall finish.
The Indian Airlines Corporation have
said that they are going to scrap some
of the agreements with the unions.
These are important qustions, and
these have great implications as well.
I would, therefore, request the Minis-
ter of Civil Aviation to come out with
a statement. You should also kindly
give us some time for discussing this
matter next week.

SHRI PHOOL CHAND VERMA
(Ujjain): Sir, I hereby seek your
permission to raise the following mat-
ter of urgent public importance under
rule 377 today in the House.

“Reports that the Himachal Pra-
desh police have threatend a sub-
inspector with transfer and a social
worker with implications in false
cases, because they dared to recover
a kidnapped Harijan girl, Kamlesh
(11 years old) from the forests of
Sarahan in the Sirmur district of
Himachal Pradesh, from the clutches
of an old person who happens to be
an influential political man drawing
Rs. 200 per month as political pen-
sion and who, it is alleged, raped
the girl whom he had proclaimed as
an incarnation of Goddess Durga to
cheat the poor villagers of thousands
of rupees of offerings.”

WeAe  AgAd, 4% ANCAOT Wi
“fgegrar T zrEea” ¥ WA dEECT
VEfam &a7 g arwr e’ 77 8few & BT
g % fAdew & 5 aw 9% a9 #
ozt g oFa 211 &, 3w & fafaw ami
¥ gfoadl ox A g 17 § ST
v gt ¢ Tt w73 g AfFT 3T
WA A &7 g aF a9 §, T
IaFT g @ A § favars feewf
% Ty 39 0% B ;AT AL A
W | ® gL w1 sqRT afaurT #
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A AR 46 2 faad gfeml v
FTaw faar mv & IEE M faanr
g % I8 AYIST A WA F qa-
faw & 7 ol aw w1 ww T4
frar &

qg w2 fang fgaraa Ao Fr
TG I FHAN F W9 AT §O gAT §
T gEafaiE @ | IAF! A1 mEE
e # fon £7 w@r @, i g
aF IEET  FE FIE  FIAA AN
fea 73, A7 77 AT FV gqraT F4r
& mf ) fe&v I¥ qErEr 9T H I FW
afe I save F awer q79d 7 foar ma
g Fga Ffay fa & qnf g 1 397 My
AL fFI mv) T oF Ae-
g AqFT WIT oF armfas FEwar
AY o fag w7 ofaw & 770 3790
Famz fem a1 37 qx g3 v Ty
A @ 2 nFET ¥ e {we faar
3t 7 2 fy I9F A1 awenT a8
faar 7ar &1 & wiox merw w9z
#El wE1EE F emA famna Fgm w5
qrg+T €M fF g7 g7 § F Hro
dro mrfe ¥ T FAA F7 #1€ Afz-
foae Zaadr & zHq #% faq g @
S0 & AT FT TAT AMA AT TF HIT
s fgm=s 2w & gfrmr # &
HAGIS FV WIEAT cqeq g1 oag & F
qaAT g1 1T & IEr fAawr g
aF |

SHRI VASANTH SATHE (Akola):
1 want to invite the attention of the
Minister of Parliamentary Affairs and
through him the attention of the con-
cerned Minister to the grave situation
created by the complete stoppage of
water supply since early morning to-
day in the city. Call attention might
have been admitted but it will come
up on Monday. What will happen
today, tomorrow or on Sunday? Is
supply assured? In the Vithalbhai
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Pate] House, there was not a drop of
water this morning. We cannot have
our mouthwash even. You can under-
stand the plight of people. They say
that there are some people wl'fo are
following Shri Atal Bihari Vamayee
who had sabotaged. ... (Interruprions)

ﬁ,ﬂwmrﬁﬂ?*’;ﬁ*ﬁl}t
F7ars #1 &, ¥ g% 87w T |Far g

wew AR W g ATE i F
T E L7

o gg= @8 ;K A1 FZ W
fx qar amd fF F1a7 a7 & ) AT
Z A1 AN ¥ dawad 21 w1 A
fwﬁcm g, w9 IFH! TR /T I
fry zaw samA wifag o JE
A% wgT ¥ 31 fz7 ® F4v ged g1 e,
TEFT W9 Fad HAAT W OAFS 8 |
frramag na g, wE T A Al fw
iz far @ ¥ & g¥a 2, afew
qry ¥ FAT A fow wwar &1 ar oA
FI AN FEF 1 FTRE qeaT Y
Ay mfgh, 72y e fadew &

st wee fagrl aeadr ;o (-
faaz): wegs Y, 71 A g NE AT
amy gt T | & T FTAAT AR
§ fr ¥4 g3AIF & AU K1 dFEY
ngglgq@mi‘ﬁammgfsrrgﬁ
FeaTe 1 & 3% faeg 9 Fraaw 41
arm FT @ &1 @ famelt A gEIAT A
oY Y Y AT FT HEAGE FA T
Taan Y far ur 1 g% fegfa & awer
frmr sfgy | A g A1 =W 9T
fasre g wfgg

CECE GO R o f iR
F< qr f& wmg Gar |9 @ FQ
£
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SHRI H. N. MUKERJEE (Calcutta-
North-East): There may be a call
attention motion but we cannot go for
three days without water.. (Interrup-
tions). What kind of confidence does
this Government have in the country?
This kind of situation cannot last. A
Government is judged by its perfor-
mance and not only by votes in the
House. If water is not supplied in
the capital of the country, what kind
of a Government is this? Let the
Minister come forward and say some-
thing now.

W WS fag) A - me s ot
F 9917 #AY ¥ faq v qzAn
g Ay ¥ faar

w-qq AEEW : g A5 faar |

e &F g (Fi-afem): gomy
ST, 1Ay wET fadar gy

SHRI DINEN BHATTACHARYYA
(Serampore): A mere statement will
not do. Along with that immediate
arrangements for water supply should
be made... (Interruptions).

MR. SPEAKER: I should
Mr. Chandrakar that his intimation
was received late. It should have
been given much in advance.

inform

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): It is a serious matter.
Mr. Mohsin is here and he has heard
the views of the hon. Members. It is
no doubt a serious situation when
water supply fails. It is certainly a
grave situation. I have asked my col-
league, Shri Mohsin, to look into the
matter immediately, About the other
matters, I shall certainly convey the
feelings expressed by hon. members to
the departments concerned.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): About
water, I will find out the situation and
try to make a statement today.
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Nl g&W W SUATT : FETE AT,
TZ FM 1 AATET FT AG &, IA
FIH Al qFEAT 9T AY IR AR HY

=2 fam | 73 Fw T =TT A
Lol

WA RAYAW ;1T 5 A |

13.16 hrs.

DIRECT TAXES
BILL

(AMENDMENT)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): 1 beg to move:

“That the debate on the motion
‘that the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act, 1958
and the Companies (Protits) Surtax
Act, 1964 and to provide, for certain
related matters, be taken into con-
cideration’ which was adjourned on
the 14th November, 1973, be resum-
ed now.”

MR. SPEAKER: The question is:

“That the deb:te on the motion
‘that the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957, the Gift-tax Act, 1958
and the Companies (Profits) Surtax
Act, 1964 and to provide for certain
related matters, be taken into consi-
deration’” which was adjourned on
the 14th November, 1973, be resum-
ed now.”

The motion was adopted.

MR. SPEAKER: We will resume

this discussion after lunch.

13.16 hrs.

STATEMENT RE. DEATH OF A
HARYANA HARIJAN SATYAGRAHI
IN ALIGARH JAIL

st wEa fagt aogdt  (@n-
faraz) « wemw WP, oF fAwE #1mT
et % | 39 fam o= gfaon ¥ gfe
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a Harijan in Aligarh
Jail (St.) i

AT 1 wTHET Ia7 47 WAG A A
H % aemydl £ weg § ar¥ # a1 98
5AY ® WTA TE 41 fr A aweT
T | A ot g% ga At A 78 W@
AT | ST 1AW 1 391 g ¢

AR qNIT : F TN FEM )

This concerns three States—Haryana.
Delhi and U.P.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Today there
was a calling attention in the Rajya
Sabha on this. 1 am ready with my
statement,

ol AT FA1T wFd  (FA7)
e wgiad, ux fava ga A
afen® F Frr 5y 7 @ &, 7 A1y
¥ 72 faan w7 w2 w7 7 oY Ay
AT A1 AT9A TA wFAY | q2 afewa
Farwr FT @A E

WA AEIIA  ArTA FE wiEnG;
ag ar aarzg ?

i ATA FMT Q84  TMGT qTYT
F&A Sr ?

SHRI F. H. MOHSIN: Sir, according
to information received from the Gov-
ernment of Uttar Pradesh, a harijan
satyagrahi of Haryana, Shri Jeeu,
aged about 86 years, son of Fakhira.
resident of village Ridhan, P. S. Khar-
khoda, district Sonepat, Haryana, who
had been convicted by a Delhi Magis-
trate wunder section 188 IPC, wus
transferred to District Jail, Aligarh
on 3/4th November, 1973. At the time
of admission, he was found to be a
patient of chronic bronchitis and
asthama and of fecble health. No in-
juries on his person were, however,
found by the jail authorities. On com-
plaint of aggravation of cough trouble
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in Aligarh Jail (St.)

on November 7, the Jail AMO, who
examined him, suspected that it was
a case of T.B. and started necessary
treatment. On further aggravation of
cough trouble on November 9 the Jail
AMO had him admitted in the jail
hospital and arranged for necessary
treatment. As, however, his condition
deteriorated, he was admitted to the
Sadar hospital. He died there at 9.40
AM. on November 10. According to
the post-mortem report, the death was
due to cardio-respiratory failure. Inti-
mation about his death was sent tele-
graphically to his family address and
also through the District Magistrate
and District Superintendent of Poiice,
Sonepat. As no member of his family
claimed the body till 6 P.M. on
November 11, the dead body was
cremated by the jail authorities.

13.22 hrs.

The Lok Sabha adjourned for Lunch
till Fifteen minutes past Fourteen of
the Clock

The Lok Sabha re-assembled after
Lunch at nineteen minutes past Four-
teen of the Clock

|Mr, Depury-SPEAKER in the Chair]

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, I gave a notice un-
der Rule 377....

MR. DEPUTY-SPEAKER: Not now.

SHRI SOMNATH CHATTERJEE:
In the morning, because the Spcaker
took up some other matters, I could
not do it. I will take only a minute.

I want to draw the attention of the
House to a news item that has appear-
ed in the press in Calcutta, that in
the Cossipore godown of the F.C.I,
800,000 Kgs. of sugar have been com-
pletely soiled; the bags have been
tern and the sugar is being completely
wasted. The value of sugar is Rs. 6%
lakhs. The pulses worth Rs. 14 lakhs

(Amdt.y Bill

have become unfit for human con-
sumption in that godown. Riece and
wheat which are there are becoming
unfit for human consumption, That
has come out in the newspapers
When there is an acute shortage of
foodgrains and other essential commo-
dities in the country, this is a matter
in which the Government should
immediately look into, see what is the
real position and make a statement
thereon.

14.20 hrs.

DIRECT TAXES (AMENDMENT)
BILL—Contd.

MR. DEPUTY-SPEAKER: We now
resume discussion on the Direct Taxes
(Amendment) Bill. On the last occa-
sion the Minister had replied to the
debate on the First Reading and he
had indicated at that time that be
would be willing to refer the Bill to
the Select Committee. In pursuance
of that, I have received notice of an
amendment from the Government that
this may be referred to the Select
Committee. Mr. Sezhivan, have you
anything to say?

SHRI SEZHIYAN (Kumbakonam):
I am glad that the Minister has ac-
cepted my suggestion and also the
suegestion made by all the members
of the House irrespective of the party
they "welong to. Therefore. I am not
going to press my motion. But I
want to put it on record that. at least
in future, Government should come
forward suo motu to refer all impor-
tant Bills to Select Committee. When-
ever a Bill goes to Select Committee,
it receives better attention, good sug-
gestions and helpful amendments
from the members in the deliberations
of the Select Committee. As for the
present, I beg leave of the House to
withdraw the motion moved by me.

Amendment No. 12 was, by leave of
the House, withdrawn.
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SHRI K. R. GANESH:
move:

“That the Bill further to amend
the Income-tax  Act, 1961, the
Wealth-tax Act, 1957, the Gift-tax
Act, 1958 and the Companies (Pro-
fits) Surtax Act, 1964 and to provide
for certain related matters, be re-
ferred to a Select Committee con-
sisting of 30 members, namely:—
Shri Bhagwat Jha Azad, Shri Onkar
Lal Berwa, Shri Raghunandan Lal
Bhatia, Shri M. Bheeshmadev, Shri
G. Bhuvarahan, Shri Narendra
Singh Bisht, Shri Somnath Chatter-
jee, Shri Y. B. Chavan, Shri S. R.
Damani, Shri B. K. Daschowdhury,
Shri D. D. Desai, Smt. Marjorie
Godfrey, Shri Dinesh Chandra
Goswami, Shri Samar Guha, Shri
Shyam Sunder Mohapatra, Shri
Kartik Oraon, Shri D. K. Panda,
Shri H. M. Patel, Shri Rumji Ram,
Shri N. K. P. Salve, Shri N. K.
Sanghi, Shri Vasant Sathe, Shrimati
Savitri Shyam, Shri Era Sezhiyan,
Shri C. K. Jaffer Sharief, Shri Shiv
Kumar  Shastri, Shri Somchand
Bolanki, Shri Maddi Sudarsanam,
Shri K. P. Unnikrishnan; and Shri
K. R. Ganesh with instructions to
report by the last day of the first
week of the next session.”

MR. DEPUTY-SPEAKER:
question is:

“That the Bill further to amend
the Income-tax Act, 1961, the Wealth
tax Act, 1957, the Gift-tax Act, 1958
and the Companies (Profits) Surtax
Act, 1964 and to provide for certaiu
related matters, he referred to
a Select Committee consisting
of 30 members, namely: —
Shri Bhagwat Jha Azad, Shri Onkar
Lal Berwa, Shri Raghunandan Lal
Bhatia, Shri M. Bheeshmadev, Shri G.
Bhuvarahan, Shri Narendra Singh
Bisht, Shri Somnath Chatterjee, Shri
Y. B. Chavan, Shri S. R. Damani,
Shri B. K. Daschowdhury, Shri D. D.
Desai, Smt. Marjorie Godfrey, Shri
Dinesh Chandra Goswami, Shri Samar
Guha, Shri Shyam Sunder Mohapatra,
Shri Kartik Oraon, Shri D. K. Panda,
Shri H. M. Patel, Shri Ramji Ram,

I beg to

The
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Shri N. K. P. Salve, Shri N. K. Sanghi,
Shri Vasant Sathe, Shrimati Savitri
Shyam, Shri Era Sezhiyan, Shri C.
K. Jaffer Sharief, Shri Shiv Kumar
Shastri, Shri Somchand Solanki, Shri
Maddi Sudarsanam, Shri K. P.
Unnikrishnan; and Shri K. R. Ganesh
with instructions to report by the last
day of the first week of the next
session.”
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The motion was adopted.

14.22 hrs.

MOTION RE: REPORTS OF THE

UNIVERSITY GRANTS COMMIS-

SION FOR 1970-71 AND 1971-72—
Contd.

MR. DEPUTY-SPEAKER: Now

we resume discussion on the following
S. Nurul

mo'ion, moved by Prof.
Hasan on the 19th November, 1973,
namely:

“That this House do consider the
Annual Reports of the University
Grants Commission for the years
1970-71 and 1971-72, laid on the
Table of the House on the 1st June,
1972 and 13th August, 1973, respec-
tively.”

Shri Anant Prasad Dhusia was on
his legs on the last occasion. He may
continue his speech.

st wA weie afedn (=)

Iqems wgred, & 20 arie #1 afa-

afgdy grea FHvm & maEu #

AT qar § afest 0t F EAT F

it F Fz @ o9r | A WA ®

NEag F a F w721 a1 & g7 3

uF A fae) gfvafaet & @ o g,

3 fET ofras W & 39 ¥ frad s

w1 FTh & A et e 1Y TR

¥ it gadr oprg Agf am & 1 gt

Tgt %t am I fawdw 1 woA

w1 afessdt 3w § SHareal |1 WY

%1 foreelt aoe g &, Sem wEd

wias =q 7gi ¥ fead emas AT M-

a w @Y & 3 fearfer mafial &
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a2 o+3 4n § faeafqamal ¥ faw
R

afd gadl g4 § gm g
ag feafa @ fr NGad ow faeafaams
# &, 21 oA q3 @ AT e A
frdr g8t freafeamy & =3 =
FRIT G QITIET HI CTIIXT &0 T4l
WE & AFy T FAY a7 2 fF A
Fqr FAIAA AT 7 T4 AL 9T fife
gast fae i #&f frar & 1 mrT s ER
dar fray grar, At maz 3z @ =
gHT

gat ¥ # 3T ¥ gfaafadr wiv
Fz FAAT ¥ wEIzA afawa & oFsr
AmArEr & 1 war A & fr 3T afaaa
& wf7r A faarfagt F1 Swinfew
fat fasdt 21 a7 e #Y wrew
grm fr o= fal o fosframe o 73
FAT  H wzizv afamw 77 R
grar 3 @ &zt 24 A ¥ A a7
AfaF @3 frarf % &1 39 afegl
F AT H ami wrr 9% 2R ¥
@ wIA IR A AT B mdam
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FfAax orfzai % mwragt 94 F1 wqar
FWZizToafmm g fr R &=
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gt facg g1 #YE wam A8 29

fear st mir afafasr &
T A W F I AT MEAT G 1 T
a4t § 9F @A nFEaat @1 i
g foegi oF TUF 3T A IT 4T QT
wfawrr sw w@r ¢ gEwm ofom
7z gm 2 5 @1 dew gad AT
a8 w=3 fagr am & ga r 7 7ia-
Arfam @@ W FT foar 36§ ) wa
a¥few g9+ a7 3541 & fw 37 (qariqar
®AFIT IRW T AT T GF AN
wgAfas | G <1 nwdfas A
A @@t W & Iaw ;e fowr A
g few 9% fe gfwq gl s @
TJFIT F 717 Ffaws § & fAdgq wr
angar g f¥ 59 < #1 7g 7% wema
gy s a7 & agaT gt s

N w WA T e fag (wen)
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Ta # fgma g waiz far &Y A
faaer fer & Fwt G797 @1 & i
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39 TOF F fam7 7di v@nr afrg gm
wAar 4y Efqam 7w fﬁ[‘r “Ear A
fomr & a2 # g, <0 S & frare
§ ot fem a0%F & wAZT T I9AI
wifgr ® w1 ¥ fog Qv wifze
IqF T A AT MiwAw AT F Ay
fasrc § ga fawa ®, za Afew o 7
oY waAT fasrT AT "Eaw g
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[ @ Awe 7 a1z fag)
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IAF[ ®1 TG F7q 2 | 70T 97 2
frvafearag . dfee ®wew Hred
qiEdE A A eqifga faar qr 59
ITATI AAW § AN T gw AN
ga& faardf 39 @97 g0 000 A
Fug Humm @t agrar fg wdfrdr
5 farafaga &1 &3
fasafana & =78 {arsmum
IH AT Wo THFOR HI ATIA
FIqAT A, FIE AFT T o ATFATHAT
g, AT AR A A FAF J K, FiT
qET AET FAS § g | TA WA
% fa=m fag anmif % 3d ad
fagiAl &1 =1 %7 faq A=E@ oY
3 79 favafaarem &1 92 fzar ar)
# argr g f& w9 w1 4fF foar ®
FIRN qeE  VET 3 WTT HYAT ArET
W FM H oG E, AT F0 fge
frafegma 5 39 qua ST &0
AWl & AMy wegd wwd  fomy fa
957 qf3A AET WigH FrAA@ q o F
A g gt A% W 39 & fAo
Azafra o fowed Amfw dar
w74 & 1 Az faoafaaraa dF ¥
77 Af 3T T JeqM T HE
sa & ¥ OF F T FFA
igar g 1 favafaamT wazT e
F 7 ¥ gz frar g 2 & fade
frwafaarea & 2t zq= 77 9Fe dawE
F wd g & fad sz mam |
fawrfor #t 7€ 4t | OF B F TAHE
ifas & v Tazr gm Ao Qe
wfas 4, zoam & gz 7% gam
wifeh, & gawr faina A8 FT @ §
afra zvdm ¥ afrafeey o 7o gf
2, @@t WX W gy w3 Fw fFy w7
21 37 = grfa & 717 BOC
W AR @ 3 T IR
G F AW g &, WG F GH
9y 71 stew wqr 1 W@ A1 A AT
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for I+ AT 9T gt favafageg ga,
afew feafaama asim At g7 o, =7l
9z -fauz FEw @ET A @ sfzag
o R VIR AGEF A T A
Fifes gt ar gm @, s F & T
972 e ¥ %% & wY fawrfow
F1 0§ o, Ffw oo gaw) 3F faw g
sad are & faaw &1 §—& A svaar
grafadr are FHhw f&a aw@ ¥
dar aizan &, sawr A2 qra w1f frana
Tg & 9T T & Sa%r A Agaw E
Afrs 1z aa e g—Mgma-frma
Fgy § Gq7 Far —sn aF9E ofaa
¢ @@ fmar @1 wmTIMT FAGATR,
90 9T wAEr ¥ gwn gy, A wid
fgma sa" Agr & | for &Y &7 o
gAvafedt vz FHmT & § I D
qm faw aar g—Ta1 AE weTar
TET & 1 RO agd A 79E)F A
wAYafal areq FATwE av faror gear
Fae
gorere wgred, fmar w1 33w

Faer (21 A &1 &1 7Y &, wrarmd
w1 wW  FOar gr oJgr & for
Gar g =fgy feqq & qeafma
FIfTF a7 /¥ W g T w a73
# fay srava® 2 fF A foerw fosar
2 & SF om afw @, faae
AT §Y7 gAwn gy frardf £7
% | gw @m s fandf a—7
ffeqaer a1 NS4 F T3 GFT IR
TUM FTR G, T F AT 7@ A@F Y |
afer misr 2w 2@q & fF feadf oo3
ST AT F (TR g w1 s
T & 1 gm AT gz & faadt
Fi wz3 § g g7 F1 ad Ax
orrg § w4 @A £ 1 gme gArafaEy
qrzg FEWT 1 AT TT ATE AT
wifedr 1 st AeaT AT fras oA @
v @A §—7 A1ER: IH &
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[t ww q@T 7812 fag

FIY TgF FT FI Q0T &, gAL WAl F A7
@Y & | ¥ Agwr oF ava F@enA
MEN F--375 fwat mT ar @ A
T 7T Az & A7 TrRaT AT
F AZF7 AN 1Y §—F 31 ATH A AHANG
I319 §, GATATGEr ¥ ITH AAT ATEAE
faadt & st wamaa & ga fady 3—
oF % OF WigH! & fqu zamd orq
w19 TgF 2, 40 A% oF @ Afw
A1 2N AT & q9E &A1 & | A
&1 "fi--afz aqiafaar & difar gf
a1 399 WY Yo wo A YT AATEAT
#1 g€ a1 347 W Ao oo frm g &
&l Aar fr g4 aveg ¥ T
g—afFs 7z mafer & wafes
sala7 3——fa76Y 207 %7 Faz7 FET 8,
F &1 FIST Sq7q Og, 731 (AsF
q91@ 3% forsdi 77 weor AN vgAr
afe BT 9T sEET sEe T vEq
g Aigma fax fogr 3.7 fig
giin, EY grad  fEEY oF zgre
q7 g1 ag¥ 2, A% fgegeary & agy
gAq 2 1 AAgarg e wi ow a2
Fara-——fad fagr @ o g1, :1a &
festaa o gf, ¥ g% 13 1 ave
frgr & mawdt #T g gEne
fagre: o gf, 348 @y o WY TozxF
F; Al AT A AT Fg FAL  gEE
qix § qwg 3, ¥ w0 9% figd
ATRATE AW TH AN W 3% F | WIT
fam7 #T fF 37 fFem &1 FETg)
¥ fagriugl 91, 37% =lva 97 #m
qqra TEA |

mTFzd & 5 w9 amaEE)
aqF § e & FNTIMT T F]A
s MEA & | M9 ¥ad gh e aga
¥ = wwinag IR & a1 9%
farsar dear 4 @ AT § =T FET §
# aveIT ¥ 3@ A AAT | AA AfeweA

wfafew § @@ gl womr qa%
fag. g1 &1 9t fey aar g, 3 785
g f& gw T & dar FE @
13T #1 FEE— AERE
fedt 33 & amsr ¥ w@w @F &,
fafrg & faz w7 cFnaT @4 &,
SOl TR F1 A ITHRI F9 A7 97
famdr 2 1 9T gq aw@ ¥ gdl-mA
amr &t 937 &1 gfqur faaary,
g ®oaT FA ®T gqml @A B
aimat #1 gfar &g famdl & o\
Fg1 & fF qda-mmsng Fiaw £ 3@
HiT 99 F1 75 waqw 3, afeq gq
ATE A TCE W1 GG HIET SE0 (R4
"7 G40 G g1 Oq1 foer & Amar-
faa giT 1
a7 gawa fazmt = sAwa g 8
#Y Y 2T T AR AT F ATRA TET
oI Wit 2@ T@r g | wIT 9gu "
Aqy weg Tl 9% fosr ®Y A7 AT
WY &, ITHT ATE HIAAE wao AT AT
erra faenm g 1 & SvAR FTATE R
3 39 97 fr=r7 w39 }IT w7 o oy
fram &1 gAAT #¥ wil 9T 788 W@
F4GT HOW, Ta &AT 7T IqT 34,
AT A FITR AN W7
ROF. MADHU DANDAVATE
Rajapur): Mr, Deputy-Speaker Sir,
as; a university teacher, I feel the
deepest involvement in participation
in this debate on the UGC’'s reports
for 1970-71 and 1971-72. The reports
of the UGC that have been presented
to us for discussion deal with grant:
to universities, centres of advanced
study, assitance to colleges, program-
mes for teachers, programmes for
students and international collabora-
tion. It is my belief that these arc
the aspects which have been dealt w.ilh
in the reports of the UGC. An in-
tegrated approach is urgently cal_le:ﬂ
for so that all the heads under whic?
the reports have been prepared will

be able to indicate substantial suc-
cesses.
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It has been indicated that the rate
ef increase of university students is
2.6 lakhs, which comes to about 30
per cent per year, and the Ministry
expects 16 lakhs to join the university
ranks in the course of the next five
years, This rate of growth of the
number of students belonging to the
universities is only an illusory growth
for the very simple reason that though
the rate that has been indicated is
correct, it is unbalanced growth.

257

The entire university life is today
compartmentalised between the urban
centres of education and the mofussil
centres. If you look at the disbursal
of the rcsources that have been allo-
cated to the UGC you will find that
major crmphasis is laid on the develop-
ment of universitics in the urban
areas to the dctriment of the develop-
ment of univorsities in the rural areas.
This imbalance in our academic life
will have to be completely eliminated.
We find in places like Calcutta, Bom-
bay and Madras universities which
can rightly be called monster univer-
sities. 1 am using the word ‘monster”
in the context of the size and not in
the context of the content of the uni-
versities, This particular disability or
disparity has to be removed. Just as
we have skyscrapers in the -urban
areas and hutments in the rural areas,
similarly in big places like Calcutta,
Bombay etc. we have huge universi-
ties or crowded universities which in-
evitably create the problem of so-
callad indiscipline, and on the other
side we have got the rural universi-
ties where there is not adequate ac-
commodation provided to the students
and teachers and there is lack of faci-
lities. This imbalance between the
two sets of universities has to be
completely removed.

Therefore, what is urgently called
for is rationalisation of the expansion
of our universities in terms of the
size of the universities and the facili-
ties that are needed for speedy as well
as balanced growth of our universities.

There {s no effective rapport between
the teachers and the taught. This is
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AGRAHAYANA 2, 1895 (SAKA)

Reports of
UG.C. (M.

missing to a very great extent espe-
cially in our universities, and this
gives rise to the problem of student
indiscipline. It is here that the root
cause of indiscipline is to be traced.
We find a lot of debate in this House
on student indiscipline in the universi-
ties. But I fcel that unfortunately it
is an unbalanced debate which is
going on.
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As one who has spent 25 years of
his precious life in the university, I
can say with full confidence that if
there is disturbance in a eclassroom,
very often the responsibility has to be
throwa on those who have not been
able to establish a rapport with the
studenti. If the students are econ-
vinced thut while teaching the stu-
dents, the teacher is throwing his heart
and soul into the subject, it is our
expericnice that even ihough the ex-
pression of the teacher is not adequate
and he has no facility for expression,
the students reali-e that there is an
identificution of the teacher with the
subject and he is trying to put his
entire heart into the subject and there
is no disturbance in the classroom at
all and there is no indiscipline at all
The so-called indiscipline is an exter-
nal manifestation of so many internal
malaise that exist in our university
life. Universities are crowded, there
are no adequate hostel facilities, there
is no rapport between the teacher and
the taught. In some of the inter-
science classes I conducted as lecture
classes, the number of students was
150-160 per class. This is as good or
as bad as addressing a public meeting
on a maidan. Of course, I did not
do it at that level. But it iz a fact
that there is no rapport between the
teacher and the student. In countries
like Soviet Russia and the USA, there
is a greater rapport between the stu-
dent and the teacher. There the re-
search faculties of the student get
developed. The original thinking of
the student can be discovered by the
teacher and in this environment the
students are also able to discover whe-
ther there is an element of originality
in the teacher or not.
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You will be surprised to know that
in some countries like the US and
USSR, promotions of teachers are not
made merely on the basis of seniority
as is sought to be done by some in
the case of the judiciary. 1 am one
of those who believe that in the fields
of education and judiciary, it is not
necessarily the seniormost who is
always the most competent. Probably
sometimes merit lies in the younger
man. Therefore, in some foreign uni-
versities, there is a method by which
a questionnaire is circulated among
students in which they are asked whe-
tner they are able to get proper guid-
ance {rom their teachers when they
po:e yuecstions and explanations are
given by the teachers. Thereby the
originulity of mind of the teacher i:
revealed and it is also known whether
the teacher encourages the research
faculty among the students. On the
basiz of thet and also supported by
the expert opinion of the teaching
fratzrnity, promotions of teachers are
made, Some such thing will have to
be evolved here. Then the students
al:o will have the feeling that thev
have a sense of participation. Only
allowing a few representatives of the
Union to sit as yes-men in the Coun-
cils does not give that sense of parti-
cipation, This is a novel method of
introducing a sense of participation.

As fur as examination reform  is
concerned, there is a reference to it
in the Report. I would like to remind
this House about the recommendations
of the Vice-Chancellors’ conference
made n3 early as April 1969. In those
recommendations, the following thing:
were =aid. They are very important.
(1) Introduction of sessional work and
internal assessmient in the evaluation
and srading of student performance;
(2) Introduction of problem-oriented
ruestions in place of information and
memory-oriented questions; (3) hold-
int of examinations in part, spacin<
them conveniently; (4) The semestor
syrtem ~hould not imply fragmentation

of courses; it should necessarily in-
volve restructuring of courses so that
the system provides opportunities for
reviewing and modernising the syl-
labi,

There is one more aspect to which
I would refer, which is not alluded to
in the Report. That is the need to
restructure our textbooks. Fortunate-
ly, our Minister of Education is a
professor of history. Is he satisfied
with the textbooks on history in this
country? Is he satisfied with the
method of teaching history in our
country? History is being taught
through our textbooks in the most
biassed manner. We seem to be con-
cerned with history only as a docu-
mentation of the bravery and heroism
of men and women. The scientific
attitude to history is completely lost
sight of, I hardly come across text-
books on history at thc university
level in whizh the motivations of his-
tory are stressed, in which the scienti-
fic analysis of history is emphasised.
Why history has moved in a particu-
lar direction in certain environmental
conditions? These interpretations of
history are completely lacking. 1In
fact, the theory of history i com-
pletely missed. What we are told in
history is merely a documentation of
the achievements and failures of great
men and great women. The entire
orientation of textbooks on history
will have to be changed. If the UGC
doe: not undertake this responsibility,
who else can? If your <hove this res-
ponsibility on to some department of
Govyernment, in the rut of govern-
mental functioning, perhaps even the
textbooks will lose all their signifi-
cance. Therefore, the UGC will have
to undertake this task.

A word about revising and restruc-
turing the syllabi. I would insist that
there must be a greater degree of
uniformity in the syllabi of wvariou=
universities. Even today we find the
mobility of inter-university life lost.
mobility in terms of teachers and that
im terms of students. I1f this inter-
university mobility iz lost, it is be-
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cause y great amount of disparity
exists belween the syllabi of variou.,
universities. I do not want mechani-
sation but I want some sort of uniform
attitude to the syllabi that are cons-
tructed in various universities so that
if today I belong to the Bombay Uni-
versity and tomorrow if I move on to
the Calcutta University and the next
year to the Kerala University, I must
not suffer as far as academic excel-
lenice is concerned, and therefore in
the interests of academic excellence as
well as mobility and free mobility of
university life, it is necessary that a
greater degree of uniformity in uni-
versity syllabi is brought about.
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I would like to say a word about
the medium of instruction. Sir, I have
been adopting on this particular as-
pect & point of view which is pro-
vably an unpopular point of view.
Al gne extreme, the status quoists in
the field of education want that Eng-
lish elone should continue as the
medium of instruction, and they al-
ways suy that science subjects cannot
be taught adeqguately in the English
languuge. On the contrary, my own
view is, and this is borne by expe-
rience, tiaat in literature a subtle dis-
tinction between words makes all the
diffcrence, but as far as science sub-
jects are concerned, language converts
itself into a non-language through the
medium of symbols, through the
medium of idiograms, through the
medium of wvarious formulae. There-
fere, it is rather easier to teach the
scientific subjects in terms of regional
language or in terms of a national
language like Hindi.

At one end, people want the status
quoist attitude, that English  should
continue. At the other end, there is
a growing [leeling that the regional
languages must be introduced in the
universities. I am opposed to both
these extreme points of view. 1 want
greater stress to be given to all the
Indian languaves, and therefore, Eng-
lish has to go. As I said, I want inter-
university mobility to be retained and
in order to maintain inter-university
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mobility, I would prefer Hindustani or
Hindi in the place of regional langu-
ages. In the north, Hindustani could
be a better medium. There would be
some difficulty in the south. But there
is no difficulty as far as a number of
States like Gujarat, Maharashtra,
Uttar Pradesh, Bihar and other States
are concerned. Therefore, in the place
of English, Hindustani can come, and
we should avoid regional languages at
the university level. They are the
best media as far as school education
is concerned, as far as primary and
secondary education is concerned, but
at the national level and at the uni-
versity level, as far as possible, we
must try to have one language. Let
it be Hindi. In the south, there is
some controversy about Hindi. I am
permitting English there or regional
languages there. My  attitude to
language is, rather than imposing one
language and divide the country into
two, I would prefer one country and
two languages. That is the flexible
attitude that I want to take on the
question of language. This is what I
would like to say. One minute more
and I will conclude.

There is one more aspect to which
1 would like to draw the attention of
the House, and that is as far as funds
are concerned. Today, we find that in
our country, if education is to be im-
proved, if academic excellence is to be
improved and especially the syllabi
in scientific rubjeets are to be moder-
nised in terms of experimental work
as well as theoretizal work, it is
necessary that more expenditure will
have to be incurred on rescarch and
development. Unfortunately in  our
country, only 05 per cent of our
GNP is spent on research and deve-
lopment. This will have to be step-
ped up. If more research facilities
are to be offered in the university
life, that also has to be undertaken.

In the end, 1 will conclude by mak=
ing one constructive proposal. We
have an eminent physicist in our
country, Prof. Bose. In collaboration
with the famous physicist, Albert
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Einstein, he had formulated the monu-
mental theory of Einstein-Bose statis-
tics. There are three important fields
of statistics: Bottzman statistics,
Base-Einstein statistics: and Fermi
Dirac statistics. Prof. Bose, in colla-
boration with Einstein, has formula-
ted a most formidable theory of statis-
tics which goes in the name of Einste-
in-Bose statistics. This great physicist
of India has completed 80 years of
his life. And in the 80th year of his
life, I would like that the University
Grants Commission and the Govern-
ment should go out of their way to
honour the great physicist of our
country and honour him by giving
him a permanent professorship so thal
not only our country but the entire
world will realise that such an
eminent physicist of Indian origin will
be respzcted not only by our country
but by the countries all over the
world. I am only taking advantage
oi this debate to make this proposal
to the Minister so that a great physi-
cist of the eminence of Prof. Bose will
be rewarded. He do2s not expect
that reward. Only we suggest that
the honour must be bestowed on him.
1f all these suggestions are incorpora-
ted, the UGC report can be imple-
mented more effectively and better
integration of our accademic life can
be brought about.

SHRI DINESH CHANDRA GOSW-
AMI  (Gauhati): The University
Grants Commission has g dual role to
perform. It must act for the horizon-
tal development as well as wvertical
development of education but the re-
port does not give real insight into
vertica] development, though in the
conclusion it makes a certain refer-
ence to it. I am not an educationist
and therefore I approach this subject
with a certain amount of nervousness.
But as a person who has some connec-
tion with the younger generation, I
think it necessary to express the views
of the younger generation on educa-
tion.
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Education has two purposes to fulfil.
The first limited purpose is to equip a
man to earn his daily livelihood. But
that is not the entire purpose; the
broad purpose of education is to
arm him so that he can make socio-
economic changes in the society. The
greatest need of the country today is
to create an atmosphere in which the
educated people, the younger genera-
tion can really make an effective par-
ticipation in the socio-economic chan-
ges in the country.

If we look at the entire educational
system we have to say, with regret,
that it has not been possible to achieve
this broad objective. Even in the first
limited objective the educational sys-
tem has failed. That is why our fri-
end Mr. Das Munsi while this subject
was being discussed last time casually
commented that the educational sys-
tem in the country should be scrapped
for five years. It is a casual com-
ment but that comment is coming
from many young people because they
are feeling in their heart of hearts
that the present day education system
has not been able to give them any-
thing, and it is no use asking them to
continue in their schools and colieges.
There is deep rooted frustration throu-
ghout the country. There are many
reasons. Uncertain future is one rea-
son, While he is in the college or iu
the school, he does not see any bright
future. The entire purpose of educa-
tion is to take away frustration from
the younger generation. In a success-
ful system of education, a young man
will approach the challenges of life
not with frustration but with convie-
tion.

If the present system has generated
frustration after 26 years of its exis-
tence since Independence in this coun-
try, we must come to the conclusion
that the education system has not been
able to give to the students all it ought
to give him. We have been talking
of structural changes in education.
Apart from the curriculum changes,
and then changing it from 10 to 12
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yvears or from 10 to 12 years, no funda-
mental change in the educational sys-
lem has come.

We are saying today that our basic
approach is secularism, democracy.
socialism and so on. Do our text
books give the real picture or true
meaning of democracy or socialism ol
seculavusm? 1 had the opportumty to
talk w many student gatherings anu
wnen they are asked: what is demo-
cravy, tley say: it is the rule of the
muajority. 1f democracy was the rule
of tue majority  obviously in  this
worid Hitler we. ithe greate:t demo-
vrat. It i not the rule of muajurily.
It is the develonment of human vaiues
Wil re even the views of minorily am
to be piven aue weighi

MR. DEPUTY-SPEAKER: You van
continue on the next occasion,

14.59-1|2 hrs.
COMMITTEE ON PRIVATE MEM.

BERS' BILLS AND RESOLUTIONS
Tumry-TiuRp REPORY
SHRI S D SOMASUNDARAM

{Thanjavur): 1 beg to move:

“That this House agrees with the
Thirty-third Report of the Commit-
tec on Private Members' Bills and
Resolutions presented to the House
on the 21st November, 1973.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House agrees with the
Thirty-third Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 21st November, 1973."

The Motion was sdopted

15 hra.

RESOLU.:_N IlE. ESTABLISHMENT
OF CONVENTION WHEN GOVERN-
MENT SHOULD RESIGN-—cond.

MR. DEPUTY-SPEAKER: We take
up furiher consideration of the Resu-
lution moved by Shri Shyamnandan
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Mishra, Shri Shyamnandan Mishra
may continue his speeci.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Deputy-Speaker,
Sir, although it might sound parado-
xical when I say that conditions in
the country both dictate and deter
such resoiution, I consider it my duty
to place such a resolution before the
House for its acceptance. Why do
I consider that the conditions in the
country dictate paradoxical considera-
tions? On the one hand there are
conditions of widening and deepen-
ing poverty, mounting unemploy=-
ment and increasing economic ancd
social disparities which are makin®
the national situation almost explosive
and on the other hund we find that
the political conditions in the coun-
try do not favour any optimistic as-
sumptions that underlie my resolution.
My resolution calls for a 7 per cent
growth in national income and cor-
respondingly it calls for increase in
industrial and agricultural production.
It also excepts that there would be in-
crease in employment of a particular
order and those who are below the
poverty line would be getting a fairer
deal. These are the basic points of my
resolution. But I am also em-
phasising that the political conditions
in the country do not seem to give us
much hope and encouragement in the
direction of my resolution. The poli-
tical condition does not seem to he
geared to growth and development or
even to social justice and the atmos-
phere is now definitely hostile to
planning. Therefore, we find that we
are in a plan holiday, and this plan
holiday has been continuing for quite
some time—since 1086-87. When we
are in the midst of a plan holiday.
would it not appear somewhat fool
hardy to suggest that our targets
should be higher than they have been
in the past? That is a question which
is bound to be asked of me.

The real aspect of the present situa-
tion is that if these things that I have
mentioned in my resolution are nnt
fulfilled we shall and up in a way that
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will not be conducive to the jdeals
that we cherish both in respect of
demc racy and socialism. The plans
are ..sing credibility and yet we are
talk. 7 much larger Fifth Five-year
Plan. It indeed does not behove this
Government, which has not been able
to implement the fourth plan success-
fully, to talk of the higher targets
in the Fifth Plan. Therefore, all our
talk about planning is sounding less
credible. There are wide gaps bet-
ween performance and the targets.
Who do such gaps appear or occur? Is
it because of faulty planning or is it
because of slackening of effort of lack
of efficiency in the implementation
machinery?

Planning makes certain assumptions
about the efforts to be made both by
the Government and the people. No-
body can say that the assumptions that
underlie our Five Year Plans are un-
reali.tic or unreasonable. If you want
that the same assumptions should hold
good, as have been prevailing in the
past, so that no additional effort is re-
quired, then there would be no justi-
fication for planning at all. Planning
does mezn an additional effort, both
on the part of the Government and
the people. Planning does not mean
thay spontanecous development that
has been occurring in the past
should continue. If we want the
cituation to chancge, there is no doubt
that additional efforts will have to be
put in, bcth by the Government and
the people. So, my submission is that
the assumplions behind our Five Year
Plans have not been unrealistic or un-
reasonable.

The main thing iz that the Govern-
ment ha: not heen mezasuring up to
these tasks. The Government must
own the'r own failures in respect of
the tasks that are embodied in our
Five Year Plans. All the program-
mes of the Five Year Plans concretise
the reasonable assumptions  with
regard 1o the efforts to be made bv
the Government and the pcople.
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Even if you take the targets as the
basis, the targets that we have ae-
cepted for our Five Year Plans are
rather modest ones in comparison with
the targets achieved even in the
smaller countries of the world.
So, one could not say that the failure
has been because of unrealistic as-
sumptions of the Five Year Plans.

My contention is that the failure
has been at the political level. And
by the political level I mean the
political leadership that has been pro-
vided by the Government. [n  fact,
there may be some defect in the poli-
lical constellation as a whole also. But
to put the political econstellation in
proper form and make il geaved to
the national targets that is embodied
in the Five Year Plan is also the
task of the Govern.ne i It depends
largely upon the Government to
make the political constellation aligned
to the national task. If the Govern-
ment is failing to do that, il iz fail-
ing in its most important duty. In
fact, Government in a democracy is
not a government by majority; it is a
government by consensus.

If you are not able to evolve a con-
sensus on the basis of the national
targets embodied in the national plan,
then you should hold yourself respon-
sible for the failure that affects the
lives of millions. In another sense
also the moral ohligation devolves on
the Government to fulfil the task.
When the Government accepts the na-
tional plan, it accepts the targets in
the national plan. If the Government
is ultimately found te be failing in
fuliilling those targeis then the Gav-
ernment lozes the moral justification
to continue in power. I have, there-
fore, suggested in this Resolution, even
thouh it may sound a little out of the
way, even though it may sound a little
extraordinary—in fact, this is the first
Reso'ution of this kind which suggests
it-—that if the Government is not able
to fulfil the targets embodied in the
national plan. then it must quit.
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Some hon, Members might argue
that some of the targets that I have
mentioned uere are a little too high.
For instance, I have mentioned an in-
crease in national income of the order
of seven per cent. It may be asked
that when we have not been able to
achicve even four per cent increase
in national income during these years
of planning how do you expect that we
would be able to achieve an increase
of seven per cent in the national in-
come,

My submission is that if you go
into the record of our planning, you
would find that out of these 18 or 19
years, in more than 8 to 9 yeurs we
had achieved an increase in national
income of the order of nearly 7 per
cent.

I would not like to enumerate the
details in all those years. But those
who are the students of planning
would be able to find out that in about
8 or 9 years out of 18 to 19 years of
planning, there has been an achieve-
ment of increase in national income
of the order of about 6.9 or 7 per cent.
‘What we were able to achieve during
8 to 9 years should be possible to be
achicved in future if we are able to
duplicate the same conditions. If we
have failed to create these conditions,
then the responsibility is that of the
Government. So, this shou'd not be
unrealistic even in Indian conditions
or in the light of the achievement of
some of the past years of our planning.

Then, there is another basis for my
postulating an inerease of this orer
It has been mentioned many times
in this House. Without 7 per cent in-
eroase per gnnum in nationa! incame,
we will not be able to fulfilled. The
Pirations of the masses within the time
hori=an in whirh one can reasonahly
expect them to be fulfilled. The
astumntion behind 7 per cent increase
in nation:i] income per annum is that
the natianal income will be doubled in
19 vears. To repeat, if you are able
to increase at the rate of 7 per cent per
annumn, vou will be able to double

Government (Res.)

your national income in about 20 years'
time.

Apart from the domestic economic
and social conditions, there is the in-
terrational dimension also. While 1
say that the conditions are becoming
explosive because of increasing un-
employment, increasing poverty and
all that, I would also like to submit
that the internationa] position of India
is becoming less respectable because
of its failure on the economic front.
If India is not able to achieve 7 per
cent increase in national income per
annum, India cannot figure on the
international map with pride and res-
pect. That is my humble submission.

That is what has been happening
in many countries of the world.
Thu ¢ «.u..l 15 voaich are not able to
have o signifizant rate of increase in
the GNP, they are now sliding back
and they hive to be dependent upon
the super powers ang their indepen-
dence is becoming nominal. If we do
not take this aspect into account that
is, the international aspect of Indian
situation, and al:o the position of India
on the international political power
map, we will not be doing our duty as
the proud citizens of this country. This
is arother aspect of it.

So, I would also submit that 7 per
cent increase per annum in national
income is a must if we have to catch
up with the standard of living of the
people in the affluent countries of
the world. There are psychological de-
monstrution offurts o the mind. of

the people here. You cannot conlain
them with the present level of stand-
of living. The conditions are dismal
And yet to seck to adopt a particular
rate of growth which might enable us
to catch up with the stundard of living
of the peop'e in the affluent countrics
may sound a little Utopian. But the
peop'e of this country do want to
know within what time horizon they
will be able to catch up with the
standard of living of the people in the
most affluent countries of the world.
There have been certain calculations
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the detaiis of which I do not want to
enter into at the present moment.
These have disclosed that if we are
able tu progress at the rate of T per
cent per annum, then we will be able
to catch up with the affluent countries
of the world within a time span of 50
years or so. Otherwise, to catch up
with those standards even in hundred
years will be difficult. If we lag be-
hind during the next 40 to 50 years, we
will be lagging behind in the race for
all times to come. This is third as-
pect wielr underlies my postulation
of the growth in national income of
the order «f 7 per cent per annum.

Mr. Dcputy-Speaker, another tar-
get that I hove mentioned is that the
per capita income of these below
the poverty-line should increase at
the rate of seven per cent per
annum. The increase in national in-
come is, after all, a national average,
and if the increase in national in-
come is appropriated by a small
class, there can be no social justice.
Therefore, 1 have tried to suggest
that we have to see to it thut there
is an equitable distribution of the in-
creased nationa] income. How ean
that be brought about? The only
way to bring about this is to ensure
that the income of these who are
below poverty-line is seen to in-
crease at the rate of seven per cent

per annum, that is, the rate =t
which the national income  In-
increases, What we find at the pre-

sent moment is that the per capita
income of those below poverty line
has been sinking insteaq of increas-

ing. It must therefore be made an
imperative condition that the per
capita income of those below the
poverty-line must he enabled 1o
increase at the rate of seven per
cent. Then alone wou c¢pn remove
poverty in this countrv.

We have heard a lot of talk about
garibi hatan. but nobody s2ems  to
have gone into the implications of
this pledge that has been made.
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What exactly is required in economie
and social terms to bring about ful-
filment of this target? This is the
only way—the way | have indicated,
You may say that it may be extre-
mely difficult to achieve this be-
cause Income may be generated in
the big industries, situated as we
are; the productive agents, the more
dynamic productive agents at the
present moment are those who are
affluent, those who are better off, and
it muy not be easy for the income ge-
neraled by the more affluent sections
Lo percelate to the Lottom.

Now what is the way to bring it

about? The only way to bring this
about is through increased emp-
loyment opportunities—to the
largest  number of people. It s

through increase in the employment
oprortunities that we can bring
about distribution of income. 1 do
not see any effective way of bringing
about distribution of national income
except through increased employ-
ment opportunities. Increased emp-
loyment opportunities at increased
levels of skill can bring about increas-
ed income to the vast millions who
happen to be below the poverty-
line. Therefore, necessary condition
for increasing the per capita income
of those who are below poverty-line
is to increase the employment oppor-
tunities. Therefore, my Resolution has
laid down that we must strive to
generate employment opportunities at
least to take care of the addition to
the labour force each wear.

Mr. Deputy-Speaker, while 1 am
on the subject of employment, I
would like, first, to delineate before
the House the dimension of the prob-
lem of unemployment that stares us
in the face. At the present moment,
the number of those unemployed or
severely under-employed happens to
be 20 millions. They constitute
about 12 per cent of the working
force. Now, even a smaller percen-
tage of unemployment in any coun-
try of the world would have created
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an explosion, but since we have a
manipulative democracy, there seems
to be calm on the surlace at the
moment. But this calm cannot pre-
vail much longer; that is my submis-
sion; and that is what happened
in Sri Lanka. In Sri Lanka when
they had only 18,000 or so educated
unemployed, as I said yesterday, al-
most a seismic upheaval was caused.
There were only 18,000 educated un-
employed on the register there, but in
our country ithe number of educated
uncemployed is about 35 million—35

lalkhs. Of course, the size of the
country make:  a  difTerence. Bul
even so it should not make that

difference because if you take into
account this vast army of the edu-
cated unemployed, it is indeed a big
army. not ‘less than the army that
you command the military personnel
that you have. Therefore, the con-
ditions may be extremely difficult to
handle if we are not able to take
care of them in time. My submission,
therefore, is that we have to take
care of the additional labour force
that comes to the labour market
SVETY Year.

What is the order of the problem so
far as the addition to the labour
force per year is concerned? 1 find
that the male Jabour force at the
present moment amounts to about
150 million. Of this, two-thirds are
employed 'n agriculture; that is
two-thirds amounting to 100 mil-
lion are employed in agriculture
and the remaining 50 million' in non-
agricultural sector. In the organized
sector we have got 20 million and in
un-organised non-agricultural sector
we have 30 million. Each year ac-
cording to the population increase
we would require an addition of
quite a considerable size. We should
expect the population to grow by
another 25 per cent in the decade

1971—1881. That is we are increas-
ing at the rate of 25 per cent
per year. Hence, in 1981 if we take

the decade 1971-1981. we will have an
additional  working  force of 375
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million to take care of. That is in
each year you will require about
3.5 million jobs to be created. Now,
if these are to be absorbed in non-
agricultural sector which presently
employs 50 million workers, the em-
ployment in this sector must increase
by 35 per cent in five years, that is
at the annual rate of 6.8 per cent per
year. But, what has been the trend
so far? The trend so far has been
that the organized sector has been
able to absorb a much less percen-
tage than 6.8 per cent that I have
mentioned just now. The percentage
of absorption has been of the order
of 3.6 per cent. How are you going
to achieve this? And, in addition to
that, the problem is that we will
have to find jobs also for those who
are getling uncmployed in the un-
organized non-agricultural sector.
Many people are getting displaced in
the cottage industry and the small
scale industries sector. All in all,
not only those who are displaced in
the agricultural sector but also the
unemployment created in the unor-
ganized industrial sector will have to
be taken care of and that would
make the size of the problem in a
decade of the order of 40 million.
This 40 million will have to be ab-
sorbed by 20 million who happen te
be employed in the non-agricultural
sector. That is, we would require an
increase of the order of 200 per cent
in the non-agricultural organized
sectorr You cannot expect, gene-
rally speaking, that they would
be absorbed in the non-organized in-
dustrial sector because they are al-
ready getting displaced there. It may
sound a tall order that all these have
to be settled in the organized indust-
rial sector, because the organized in-
dustrial sector has an employment base
of only 20 million or go. My submis-
sion is that this will have to be done
to a large extent. And yet, much more
employment opportunities will have
to be found both in the cottage in-
dustries and the small-scale indus-
tries. That is not happening at the
present moment. We will have to
find out the reasons why it is not
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happening. Increased opportunity will
have to be found also through the in-
tensification of agriculture. It has been
the expcrience of China that job op-
poriunities were found through the
intensification of the agricultural pro-
cesses and also in the small scale and
cottage industries sectors.

If you want that this should be
absorbed only in the organised in-
ductrial sector, then, the problem is
indeed very large and you will have
to increase considerably the rate of
growth there. That is to say, the
employment opporunities will have
to be increased at the rate of 11.6
per cent and not only at 6.8 per
cent that I have mentioned. But, if
you want to distribute it over the
agricultural sector and the small-
scale and cottage industries sectors
then probably it would be easier
to do so. That would require, I
think, a change in the product-mix
angd also the technology-mix of our
industrialisation. It is not possible for
me to go into all that at the present
moment but I am simply placing the
problem in its broad contours. It
would require a great deal of techni-
cal studies to complete the picture
that I am seeking to present before
the House,

For increase national income of the
required ordsr we will have -
crease the per capita income of the
poor people and for that employment
opportunities will have to be increas-
ed considerably.

Due to increase in the production
of the agricultural sector the income
of the masses of the people can be
enabled to increase. Therefore, have
suggested that there should be increase
in agricultural production of the order
of five per cent per year. Till now
we are able to achieve probably less
than three ner cent increase in agri-
cultural production.  Through the
vears between 1949-50 to 1971-72, we
had been able to achicve an increase
of the order of 2.9 per cent or say, 3
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per cent, per year, the agriculturat
field.

But now my suggestion is that this
rate of increase will have to be
stepped up to five per cent per
annum.,

How is this going to be brought
about, that is to say, from three
per cent to five per ceni? It
is not a very steep climb, With the
new technology that seems to be
very widely accepted by the people,
and a great deal of encouragement
from the Government, this might
have the way for an Increase in
agriculturul production of five per
cent per year., At the moment
agricultura] production is lagging be-
cause the rate of increase in the cash
crop sector has been rather disap-
pointing. In regard to food pro-
duction we are not Jagging so
much behind but in the cash crop
seclor we are lagging very much be-
hind. Additional eflorts will have
to be made in that direction ang if
we azre able to do that it would be
possible for us, 1 am sure, to in-
crease agricultural production at the
rate of five per cent per year. And,
since aboul cighty per cent of our
population is engaged in agriculture,
if we want to increase the income of
the vast masses of the people, that
is the only way to do it.

And, therefore, Sir, this also be-
comes a vita] target in our national
planning,

The growth in industrial production
that has been suggested in my Reso-
lution is of the order of ten per cent
For annum. Again this is not a very
high target, which may be difficult to
achicve, We had been able to achieve,
during the years 1958 to 1965, an in-
crease in industrial production at the
rate of ten per cent compound per
year. But since 1985 we have been
falling behind and we will have to go
into the reasons why there has been
a serious shortfall.
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Our Five-year Plans have been lay-
ing down eight to ten per cent increase
in industrial production as the target.
So, when I suggest that industrial
production should increase at the
rate of ten per cent 1 am not
suggesting something which may be
extremely difficult to achieve. If we
are able to bring all this about, that
is to say, if we are able to bring
about an increase at the rate of say,
five per cent in agriculture and ten
per cent in industry, then, it should
not be difficult to achieve an increase
in the national income of the order
ol seven per cent per annum.

As 1 have submitted to thz House
earlier, it was possible for this coun-
try to achieve this increase in national
income during the nine yeuars out of
18 to 159 years of planning. If the
required conditions are created in the
country, it should be possible for us
to achieve al]l those targets.

Finally, after having dealt with
some of the suggestions that I have
made in this Resolution, I would
like to reier to the operative part.

In any country in the world where
planned economies prevail, any per-
son or any minister has {o go away
if there has been a failure on his part
to achieve the target which has been
entrusted to his care. In the Soviet
Union where they have planned eco-
nomy, if the Ministers are enuble to

fulfil the targets, they have to go
away. But, in our country, what
happens? Anybody who comes to

occupy the ministerial responsibility
Bo on merrily for a five-year term
tVen if he is not able to achieve the
targets that have beep entrusted to
his care. There is no accountability
on his part for fulfilling the targets.
How are you going to ensure the
accountability of the ministers to ful-
fil the targets of the national plan-
ning? 1 am not after the blood of the
Ministers in the present Government.
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The Re:olution relates even to minis-
trics which might be formed in the
country in future. Any Government,
il it fails to fulfil the targets which
allect the lives of millions as also
the dignity and status of this coun-
try on the international map must

not be allowed to continue. This 12
what happens ip many countries
of the world ‘where they have

got the planned economy and where
it is being seriously implemented.

There is another aspect—constitu-
tional aspect-—also, To-day, our
Government has pgone before the
Supreme Court to say that the Direc-
tive Principles of the Constitution
are ¢5 good for them as the funda-
mental rights, In fact, they have
suggested to the Supreme Court that
the Directive Principles of e Cons-
titution may override the fundamen-
tal rights. If that is so, thep the
Dircctive Principles dictate to us that
these targets must be fulfilled. For
the poor people of India, we have not
been able to fulfil their basic needs.
We have not even been able to achieve
the rate of growth in paticnal income
of the order that had been stipulated.

1 wos suggesting that the Direc-
tive Principles dictate to us that
food, shelter and jobs must be pro-
vided to the perople; the Govern-
ment must accept  responsibility for
the provision of these needs to the
people. 1t is lhe primary responsi-
bility of the Government to do that.
If it fuils then it fails in its primary
obligation to the people.

Law and order situation might
become extremely difficult to main-
tain if the conditions of the country
are allowed to go on worsening be-
cause of the lack of fulfilment of the
naticnal targets.
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With these words, I commend this
Resolution to the House.

MR. DEPUTY-SPEAKER: Resolu-
tion moved:

“This House resolves that &
convention be established that the
Government should resign if it fails
to fulfil the following basic pru-
gramme:--

(i) growth in national income
at 7 per cent per annum;

(1i) growth in per capita income
of those below poverty line
at 7 per cent per annum;

(i1i) growth in agricultural pro-
duction at 5 per cent per
annum,

(iv) growth in industral pro-
duction at 10 per cent per
annum;

(v) to contain price rise within
a limit of 5 per cent per
annum;

(vi) to generate employment
opportunities at least to take
care of the addition to the
labour force each year."

There are two amendments to the
motion given notice of by Dr. Laxmi-
narayan Pandeya and Shri R. V. Bade.
Are you moving?

SHRI R. V. BADE:
“That in the resolution,—

for “agricultural production at 5 per
cent’

I move:

substitute—

“agricultural production at 10 per
cent.,” (1).

“That in the resolution,—

for “take care of the addition to
1he labour force each year.”
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substitute—

“reduce the annual percentage of
unemployment by 20 per cent.” 3).

< ot e femT @t (Ja)
TR WErEw, & o ww A ¥
gra sEfao g8 gea@ & fata Far
gATE | 7 geara e wrar 7 A4 fom
AT 70T FTERTTH1 3T aw faan
4T § T aqr e Y safe ) a8
ferm: Ay £ wwdl i 98 10 98T 4T
fainr 3% adife 7+ 9=m@ & A
TR AR A7 A 29 K[ 7T F (A7
F6 ITH JATT T § | IR WA
HOqor § 4z T o0 0ET AT g
FT fevasia ot = 2 & o grna
w137 ot far gm v o1 faarer
&t 71w, fam & faar gark gt
i fafgn ergifaea froeues &1 gfa
FAT HEAA TG G AHAT |

I 74 A41 ¥ araqz ft ag v
RaAT HIGT-6T21 AT & HIT waE I H
Rar oft geife & SH gy gur F 3 A
H2g F€® AT AT 4 grr—afas
g FA TANE T T 9861 g—mMIT
IAET WAT WA 2w F G wo
FE &, 99 F 8 Terifaw waan
g o wfeew 0 owifer wEmg
& &, 51w fandY =41 F o wRgvA,
oF e #7 araraor dar g wrd.
g 37 wr afifare ¢

FUR AW § g0 A ATy g fei
w1, AFa BT S fear i gw
A ® qAGE 1w ag ¢ fF e
& A1 A graT &, F% g g1 —
g ST &t § | Fay form fem & o
®1 7 77wl g, foree et &1 maw
F1 W7 Hodt @ 97 ardt a7 afoey &
T & B =7 s AT #T R Y, ST
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o fewwd} Y, g 1 Rt %),
T 91T A\ T AR F X F A,
faare ®¢ W FTdFT ITE | FTAA
¥ g 99 w1 qE, g} A AT Y,
et WY sraeqr ), {AT W & W T
AT 1F a7 FY FEEY g § 6
Iq gag a5 g qdf 71 waw @R,
I qTE[ 1 TG FI@( § A1 G F@
& 1 afz siaT 99 &1 #1 = FErE
AT IY T FT AAAT G, I B THR
T ATH-FETT TET Z1A1 § 7 AT ZIAT
wifgd, wa & w9 39 F fadg 7 faadr
TG § | TGl A Fgra 99 G
wr g ifas difadi H, miqs v wui
#, o gfesol §som fa@m
Sz FEA( & A 37 favara &1 v
* &C 9T 47 g sTRat ar IA0 AT
wCHedT &1

¥ frizs s agm, aqmafa S,
SAACHT & Tl AT AWM A 1T AT
£ I & JI I IAEF A gfw
FIE AT Y AT AMaaq formw mfa F
7cq, frw d 0 & =g, fom foe=edt &
qIq, W TETE #§OA9R 74T T
far, 78 94 #1 AaagrQ AT afcemr
w1 g4 § A gfAar F a4 ow e
Toraea ¥ fawamw @ &, O ST
¥ reqr @R §, TF FEX T AT T
ey fF wTeaqd F o w7 Al Tga
Lty
15.35 hrs.
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AW 9T @A favEw @ at o
TG & TEIA T FT R wewveq A 8,

1€ IeTa A &1 7F A AL 1w
?, WH AN A R W A W
e &Y °t TE wwd gAY 2w A,
TN q¥ Ay A A g §, 99 F Oy
AN ¥ TIOTH B TET &, T €
IEWE | AW I A g
ad w5 |GdigT wegRl ) g
gaAr Tfed, F1E ¥F U0 ¥ T AE
wom fF 3w 3w H S Fdwardr g
a1 agfael # gy a7 98 frai 7 3,
I FT FAOIW AT AT | BT G
FM 5 1z ==l 0 faae g T oz,
FIT T FT I6 910 & o 307 & wfy
Feqrea 7 5 fima 7Y 7fg DA fed
A FTAT & HTE AT 777 FaaT 9
TA e 7 [ &7 T5) (AT W7 gamT
o T AT A R A A gAT AR
I AN THENT AT ATA R ag g
T 10 Xfrme gy Tadi €, g0 & afzar
afvaeraT 7€) g1 ad, 2T Bw F fr @
T & afgar am A g1 wad), afe
T ATl ®1 7 far s, wE an
¥ (F=1T 5% 91 SURr 9=81 g oA
T 9 f9 F F1 997 q97 § I
i wdwe o7 fedz g6 8, = e
waT T ] 1 For s g oo q e
FE & 99 AT T @9 qg famT §
i T 2W & g9 S WET T AR
& T F, W) 97 a6y g Fgw
oY af g agr My gemeT §
10 fers #1 3fg @ ofew, sl
T 77 IeET g T, 5w & e
qrEvdE qraAT & ESET ST afEd,
37 & fog ardy qezafw Farz #1 awh
wifed, 39 % fod srrzs gw 1 TET
foar s fg?, a7 51 TAw fe
r wifed | 9w W=t Sy s
™ AR W atl I ATl a1 33
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ar fafrm & ox A7 faww @ f5
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T Wt fEar o wwer @, GEeT ot
fear s oawar & ¥fET 75 dE &
af@ @ Fa " vt A0% ¥
T giaare 71 gra § a7 w1 wifow w5
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gy oy Ay § & et ol ¥ arao
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Wt @), I§ @ w2 FERF v
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#Y 77 FY qgY Fora7 97 | IO F
qET ¥ W A AT F A9 g W
Z¢ A, ST FT AAGA TG TAT, T FA
wrerad ¥ wrer A A fadat Wk
GImifadt & aewT ARG ®”
S gHAl & aras 3, SAa wiwr
T 8, Worddr ¥ aTT @ET @ | ¥W AW
¥ grond & 25 @il 9 fawra & TRy
X Fgd FP [FAr war { HT w A
g ¥W Iq TEY 9T AT /I E | 4
&% 2 fF gama ® fawmg @Y war
912 I3 g T o g & 1 g
fo % awr A FgA & fe a & aga
aTeY FY ) AR AT ) A AR
araTT gAT 4T, 38 ¥ agd fEaw s
T, AFT W FA de | T, W
faq =@ aFFaT Y Tger & 1 AHA
&} 99§ &1 W T’ A, vy
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& gardt afa dit o, Afer 3w ¥
T Zzv ®7 nfwy dar gk, @F wA N
wie dar g€ & 1 gt fatre form,
FAR ATGT WA Y o SAAETC
T s wafae fr axse ) wwew
T &7 9T, fachy & W, Whrer @,
W 6 T AT 8 AT AATH -ATHA FTTT
af o W@ T a7 I9F g § T
o1 g TAfAC ww I qg qdET
gfimme frm i gmam & =
oY 32 ey ¥ & gas frar 9y )
it oy 92 72 @ @ fr fafred ot
7 F1E FTEAT TG AT 7@ 7 A @Y g
¥ fAu & o3 aga @ 2w grewr woA
aF gefag s Far @ fr qudd @7
gowEa gt w7 | g€l fe1fa 5w wema
& wftn & At 7R gEr § 1 wraEt
favara 7FY g1 w1 & S A wTOHY
qEGT AGF W § WIAT AT 48 Fg
g § | 95 | Fg AT AGH TATH
qaed & sufer & gt wfgg
AR st 7Y 7.f70 7 T wwor
9 ¥ g FEWT 73 WY 98 T %
HT gW T FEFAT F1 9f oF, dar
¥ & ¥ 7Y FT A g9 TEIIH 3BT
FTHTT A g AT q ¥ aw|ar g 4
QF €799 T FAT FIA | afwA
UF JEATT & Jfw ¥ 94 v« (F6 @
@I &7 a1 FIAT £ AT §ESr
& fFga s Wi g7 weal & Qi
T F@ & mgefaa Ad 3 e
ag d%eq oY 47 & {5 WA & F=r @
T, weF ¥ g2 1 @a] g1 90F, s
TR GF G -qAr F 1§ W TIyewT
¥q qEATT ¥ Gl & | I & g
T A QTG FCEM | OF wE
e & #Y q3 quw # AgY war fE
g gwIT &1 weraaifer ST o)
vATHART AT et wRE #5 qw 0%
gaar § 7 IA«T WEAT FAqaA H GY
# ) cafag ¥ 9a% T R Fem
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AFGETH) F7F THIT & g 9T famn
¥ 47 77 X7/ gAY AW Y ITR-
A Fgisr 2! FArAG Toird gET
o1 faaei a5l ARG garA ¥ §
TIHRAETR T A AT A i@ AT A
T 7R, ST WA A7 Fi qGA
# faad 79 2 A wadr wEdr wredn
N FAFE FCE T gA wedl ¥
g & FrOAY gemaE A0 g |

SHR1I SOMNATH CHATTERJEE
(Burdwan): Mr. Chairman, Sir, I
was listening very attentively to the
speech of Mr, Sharma. The ruling
party finds politics in everything that
is done and in every move that is
made. When the no-confidence
motion was brought, it was supposed
t0 be politically motivated. When
the people were not getting food and
are asking for it, it is supposed to be
politically motivated. When the peo-
ple are groaning under the miseries
which are being faced by the com-
moun people, and under the mounting
hurdens of living when they ask for
fnod and also demonstrate and call
for 1 bandh or a hartal. it is sl
poIitically motivated.

The wooint is this, My friends oppo-
glte should be aware that there is
such a great hiatus, not only a hiatus
between their programmes and per-
formances, but they have no other
answers on merits when a resolution
ke this or proposals like this are
brought forward.

I wish Shri Shyamnandan Mishra
had asked for a Constitution (Am-
endment) Bill instead of resolution
asking for the .setting up of a con-
ventiion, because, this Government
har ro faith in conventions, They
can twist the convention to suit their
own party purpose and not for na-
tiona] interests. We know how the
convertion relating to the institution
of Governors has bee, abused for the
purpose of meeting the political ends
of the ruling party.
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Therefore, 1 have no faith in con-
ventions in so far as their observance
by the ruling party is concerned.

The point I should like to emphasis
on this resolution is not only the
performance of the party after form-
ing this Government. There is also
another point, One very important
aspect in our national and political
life is that there are promises which
ure made by the party for the purpose
of coming into power, but they fail
miserably to keep up those promises.
This Government has come into
power. We are reminded ad nauseam
of the supposed massive mandate on
a single slogan of garibi hatao. I
should like to know from the hon.
Member or from the Ministers of the
Ruling Party: In what single respect
ha: garibi been removed from the
country, in the price of food, employ-
ment opportunities, cloth, education,
industry. ... (Interruptions)? In what
single respect aspect of national Nfe
has garibi heen removed?

What is to be done by the people.
Five yeais afterwards we will have
to face them and, therefore, it does
not matter if in the mean time we do
not carry out our promises, If peo-
ple continue to suffer, it does not
matter: nor does it matter if we mis-
lead the common and simple rural
peorle of this country who have not
go! much education and exploit their
naivete and come back to power. We
do not have to bother what promises
we have made before the election; we
can go on merrily for five years and
ztart makine fresh promises offer 44
yeors just before the next elections.
This is what they seem to think.

The hon. Prime Minister yesterday
could rot answer the point about
U.P. Her only answer to the ques-
tion nesed by Mr, Samar Guha with
regard to the spurt in the supply of
commodilies to U.P. was that Mr.
Guha secmed to have been himsett
soaked in kerosene. Because thers
was no answer on merits, she chose
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to make an answer like this. The
spurt in the activity of the ruling
party just before the election takes
place, is a sickening part of the demo-
cratic process in this country. Now
we find this spurt in the activity.
FertHisers was rushed to U.P., cement
was rushed to U.P. as if there is no
other State where construction activi-
ties are going on. No. But they
must now choose U.P. for this pur-
pose. I do not want that any part of
this country of ours should suffer
elther for lack of fertilisers or cement
or kerosene.

MR, CHAIRMAN: 1 have to make
one observation. My difficulty is
about time. The tire fixed iz iwo
hours for this. The Members should
be brief,

DR. KAILAS (Bombay South):

The time should be extended by two
hours,

MR. CHAIRMAN: As it is, this
would go upto five. We can extend
it by 30 or 40 minules. There is a
Half an Hour discussion at 5.30......
(Interruptions). There is the de-
mand from both sides that the time
should be extended. I want to know

what the Government has to say to
this request.

oY CHTRATT et (9 ) |/Al-
afs o, AT ame o g5 g )
g 9@y Ggar I ffwgar J G
TEAE LT AT

AT AN TERT § TERT A A FR
wr wigfa 7w T Afagar

wurafa wgem : gnrdl fewwa ag
t f& &0 F gaifaw qaaF ag 9@
FGT QU gH IEA AT W A
CATAT AT ¥ HET )
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ot TR TeR ¢ dar W
Tz fwar o

wrfa wgtea: T, Tav ad gx
g

&t WA @t :oaff, W
Afaq fr o ag gomom &Y &

warafa wg - a8 aft ) gae
79O A qF QaIE &1 947 §
#WIT 74 W WA HET AT & )
A 12 wEAt @ faad gr At
FAATL 1 FEEAEE & 14 €
AT 7 AZH HITATNT FAATATAE |
gfTa gqq wew 5, 7 fae A1 ®7
% fear <T@ drqr 141 ST F F 7
®1HT TA AT AT R Gawr v
Frife 9 vnw avd &1 SETE A
q3ar, W47 F1 AT AT 3T, IA4
mE AAGA § IR HT FTAT TE3W
T7 | A H FWG AT WA
A A 6 WO gF 83 T A
qE & 41 9 Fq W O 4K 6 &1
qFAT Y | U fAAC TG QA IA
¥ag qF FIT 1A T AW AT A

wifgg 1

wq HfavH T 9 qEH
DA A AT E AR AT A B
ar @t & 9@ ¥ A R
st amafi 31 zafaq s, 7 }fee
% firg s T g o WiT o4 W
¥ a1z 45 T4 A T w0 & &Far & o

aEAT TS, MY T |
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SHRI SOMNATH CHATTERJEE:
I was saying, this spurt in the acti-
vity in areas where elections are due
to be held is a misuse of the demo-
cratic process. What Mishraji has
said in his resolution is not something
beyond the possibility of reach of any
Government, because this Govern-
ment hag in its several plans since in-
dependence set down larger targets.
But the question is, targets are being
set but they are not being reached.
What is the explanation? What is the
right of the people in regard to the
failure of the Government in achiev-
ing its targets? The Chef Minister
of West Bengal, who is now claiming
to be one of the stalwarts of the rul-
ing party, propounded a wonderful
theory. He said, if food prices have
risen, if people are not getting
enough to eat, “You have to wait for
five years. If you do not like us,
change us. Why should you in the
meantime agitate?’” This is his won-
derful logic! Therefore, what is the
good of saying to the people, here is
the Constitution wunder which ¥you
have to wait for five years. In the
meantime, even if you perish, you
should not raise your voice. So, it is
not merely a question of the people’s
right that the Government should go.
It is a question of the obligation of
this Government which is unable to
fulfil its minimum duty to feed the pev-
ple. What should be done in such cases?
There is nothing in the Resolution
which is ridiculing the Government,
saying something which the Govern-
ment cannot achieve. So, the oppo-
sition to the Resolution itself shows
the utter bankruptcy of the ruling
party, both in formulation and
implementation of policies.

16 hrs,

What does this Resolution seek to
do? For instance, it talks of a
minimum rate of growth of seven
per cent. The plans have provided
for a larger growth. Why do you
ﬂpt achieve it? Why do you always
Bive the same stereotyped reply that
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you have got a massive majority and
so whatever promises you have made
you need not fulfi] because the people
are supposed to have faith in you?
Another argument ig that since the
opposition parties cannot provide an
alternative Government, therefore,
this question need not be gone into.
The Government can be let loose on
the people in the sense they can do
whatever they like and the people
have no remedy irrespective of what
they feel.

I should have thought that the
Government would welcome the spirit
behind this Resolution and offer them-
selves to go out of office, if they can-
not carry out the minimum require-
ments for the gurvival of the people,
as provided in this Resolution. But
they have not done it.

To give another instance, take the
question of employment. During
the election campaign for the 1972
elections the Chief Minister of my
State promised the people that his
Government will provide one lakh
jobs. But though the elections are
over, not even one job has been pro-
vided by the Government. Much is
made about the much-advertised jobs
in the Electricity Department. Even
though 40,000 posts have been created
not one person has been given a job.
Applications were invited for 17,000
jobs and 15 lakhs young people sent
their applications; you collected from
each of them Rs. 1.50. That is to
say, you collecteq in all Rs. 224 lakhs
ag application fees and yet not even
one application has been opened yet.
Can you not say that this is a Gov-
ernment which is not fit to remain in
office, because it has given a parti-
cular promise and has not carried it
out?

There is no provision in our Cons-
titution for either recall or referen-
dum. If the people have the power
of recall, they can recall their repre-
sentatives when they are not satisfled
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with their performance. In the
absence of that power with the peo-
ple, if you do not try to reach the
targets which you yourself have
fixed, it would be- playing a hoax
on the people because you do not
care or bother to carry out your own
promises.

Therefore, I support the spirit of
this Resolution and I hope the party
on the other side would have the
grace to accept this position,

ot wegaTe WA (3) : Adafa
A, @Al (% TTATA 97 W@W A T
faars g4, A7 39 F Qe oA A
TrE1 fa= fafaag
gar afasm™ Je+03 97, Aq1 917
w1 f1eT 7%+ a1 qATA 97 famv

fr odl w7 T,

fafawr o1 ar 37 *1 w1z a7 9T
™

Zdl ara dr 7g g fx 1 serw
3 A1 1A # I a7 1A £} frre fafaeg
gar 7Y% i #amar qi 5 59 gwa
TN TZ TIT A9H T AT, FA F A7 |
HEA A 3T ¥ (g 772 & wies
TE S 7. 10 9Tz ¥, A G AT
% ALY F 1 WY TEA A1AAT W) 77
TF &, afx1 I9qFw #OA 97 IqFY
O T A T |

W omg A wed a3 & frogn
a7z A1 AT o1 wrwr =nfer qr fr
W A(FAT H SAIATA FT TT F7 |
BT W M1 A1 @AV WEga
forgr snaw & W17 w7 99 97 @Ew P
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7@ oy a7d § B oo Sfoa ar
A afaom &1 3fz o seafaw A af
qY ay A Afawe & Y 9 o aw
T 7Y g€ & wmw gfex ) T AT W
FEATT AT FY UIT FT AEAGFAT AR
41 1 A1 A o ot ¥ wRrag Amd
71, TIE "EI 7%, 991 A Z1 IAFLH A
FE oOT AR TET NAT @ FAA 4T ™
fear war & f& 71 7 S T8 gvAy @
AT AT O % AT AfEh o ATAERT gAY
AW & wreEr Ol @y wfuas FmEr g
o7 2

fF 9= g=AT 97 FET FT AT WTHT
At AT FEgA fr gHTY I W aiw A
67 AT W1 47T # TA A 7 3HF 0iEd
T qig A F w7 fAard i qavgr
grandy wifer zaat & faaat 1 s
gt sy arfga, TAAT ' O F Ol
sxaeqr g1 A afga, geAT § AT

Fmr A=At g 1 w=wl g

Y saFar 51 sy Wifed | afaw A

At ai= gfoe #@ Ag gfaoe o
T I FZ R E | AT HG 7 oAy fA
FYAT &1 AT AAL FT FH AAH AT (T
37% fAn 3w far s avAT ) maay
Ao wAT # 77 A | wrow Al
qraw &1 & 15 Srzeo fam 50w A AT
# fpa sare: & fred qUraT §1 399 ATH
AT 8, T Ar e A § fa faey
g o7 fad
G ¥ I FH g1 § AT W qE
Wt sra g f fagre, 397 2w, ma
q2w qifz fawrs 7 g F F09w wfg
afer # | FIET OF AR & ARy M

H IATEA TAIET B AT
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#gd & % 37 &1 7row, fadq 7 ox o
QT W IAF(OAT A T qqA fHar
Y 1 AFE AT 9T U T AiqT E
AT | agd fa g or gl & faad
®1 ewTeqr gi w0 TUfgw W TN
wat & ¥ ¥ A FroAd qfgq W7
TIAAT TT AgH & &AT AT §4 TG F1
39 % g3 T Afaqwq a1 Afgx
o= g1l |

TF TN 7T FI A F AT A
TH FF41T K 320 v feur & 1w
Fg fom & f& 349 afvme fasm g8
qF § g AAT AEH AT T4 Tiaw
9T | ARG & Aq AT ag fqun g
fo 7 ot A&7 g § 7 07 & wArC A qF
T4 G & AT FHowTT TR 2 2 )
A FLATTAT TS q1 ALY A0 § Ffaq
qA T40 AT g a0 fadt 7 fodl a1
o7 & A7 7&7 ¢ fa weaw gedra
23T FA, A T Fe@ AN A
I W F WS AL 9T HEAT 2
w7 a1 &rad & {5 wsor qFar wfaa
ALY agar | i gfvra SerraT ® 32
A8 g8 @ ;T geqw 3, dA
qeva T4 78 A gedowl 3 fear ug
T 45 @ & TIB A FOAT I74C
FAal qg WY #g w4dl & 6 S oA
®{{ qaww A & 10 w7 fawww: 7 397
F{ gAE qa # A4 qIAY 79 AwA
FWIFFTT | AT IF G R T
F Y sqrazifos maar a1 G000 & |
522 & (T ATF HAr & q77 § |
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Mg FE T qEE &1 fawy g oar
#7Z %1 faq7 g1 s & faurasi ¥
agt 7 idr & fa 7 3A% faq 49
a%, MA( 7 faarg &1 swaeqr a, argqt
# faxdi g aac | WU HIAT &
faqr & afwa feo a7 sram #3 fa
T8 9 IT6 Tal F fawdr 78 ag,
I AT FET E, T §T IAE Aq H
9 A & AT AL GF WA T A0
7 T4 § AR A qeArT I gramr
qfearm agy grar fa &g /T s 6
T AW IEIBT R A | TIA Al HF
el A8 faer 4% &, 54 qEq FEAG!
23
enragifee AgY & | WA TAr T fE
TH TEG B ATE Haq AT LARC TET
AT 4@ 4 3750 sqrdgrfa (feehimor

T4 0z ®OArSTITAL E WG

qIA AAA ALY @R

ganr wfgn 40 f& sa g ity
qraet 9% fa=i? g1 g g f& fawr
77 34 X% 41 7 7g g wfga A
qiadt Yaad i 9T 9w T,
g T A7 7S LT T 497 faaar
Tifgm | ag wfga smagi T wdiw gt
1 ¥ agagfe 7 gq o7 faur
A HIT giaq1 § &7 130 1 FA1E AT
HE T T FALG AT

¢ st T e (wza1) @ Tg
wi fafm & fu frgr o w@ &
gHIT AT &/ HAFUIE FAAT F TA19
fr afy fz7 Iaa 0 0 o &1 T
a3 IFr 2, AL WHEATA 1 G Gl B
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W @l g a1 AT g
qATT F § | TAF 94T T A § fw
FAR A F AK AT Arard) mwaear
FH FTE | qT qF {AAEr w2
q g9 A0 F fawa FF 7 wAt 7
FATAAEY T 9T & TR FY H0foOw
FdY F4T 77 95 37 AT H A7 avai
&1 fa fopar mar 2 & g 74 & 7540
A9 AF FATT W AM AL 9T FEHAT
qreafadT Agigr %, q6 1 FW
8t faa g%, /T IW F A= AT
At T ST T gE A wA
W Agdt I w fgrgeam w3
FY smaEqr o A SART AALT AT
gAY | FF AR G & 7 T F7 AT
FT T a7 % A7 39391 29 & g 1A
IF &9 T | wFT AT A3 $4
aFdr &, TFL F1 A 7 77 F7 A5d
g wirwgms & ¥ F7 faEmr s A
AR 17 g ¥ e 4 fF w30 Strom
f& 37 Aq A1 F1 v F fag 7z I8
& fF garerd qx Fre Ay S 19E
faqdra & 2@ g1 g fo 9w &% W@
F4, T T & 39 T K1 Fifora
F G & | HIFR 99 FEGAT &
TEAFTT FT AT T § AT HH F
SqMTT & CAAFA KT ATE FAT €
&t IaET w@ig a1 AT IAE AgEAr
fady 3@ & SH& W1 qRdT F@
f#r 3 darcadi &1

w19 Framal 1 awen w1 3d 1 M

R A 31 ¥ 41 sfawe @ TAgT ¥
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for ¥ arer o ar faemer sl A8 &
I AGH AW AT F AAA & 1 FW W
¥ we Y d@anT A wgd &, g
i f a7 F@ § Aewfad
F AT FT § ;A A9 AW qvAT
T g AT T F AT T | 9T TR
TE T AT g & A ZH A A,
& I F A qAT IAF [ZAT Aga
wfamard & g, St o aza sgey
s 2, 1 fadg w73 & 1 & sy
a7 5 ag Fa fr wht 77 faawor #,
gfr gardt ®1 W I 9% § 9%
femfa #<11 afew s 4 2@ @
g 7 fagre & wdva fama, 9w gy
a1 FRa ma w3 IEw w1 qerd
aT W E AT ALAAT H, zoam ¥,
gffar &, ==m@ #, q7C ¥, qear ¥,
aam faet & A gt @1 & a9 7w 69
at ®@ & fag §Fidq w7 F ey g,
19E (N & v o &, 97 99 F T
oY &, eama iEf & @ &, da & @
EARAM TN E I ARG A HF
SHITH AT QAT TR @ET T AATE |
FHT TN T & 5 g7 7 g9 AT IT
amt ¥ a9 ;A § ) Afew am
1 g1 T@T & TOF 8 F A0 GG 3T
FAT 9L ? TAT T T gE AT g9y
¥ wré #d & f wwa (M) & g
#1€ s 7Y g | AfF awi ;&
2 @ g7 aEm S 9HA F TR
#1 faQg F1 9T § TF W WX
23 @Y @ § wfedt &Y dwE 2z
w0 ¥ | wegfre @t w@ T &7
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TR WY TR & F T0e fag, wgm
92, 2w # MuA? 4}, WA
FAEAT FT 9N g1 @1 ;1T T 349
ATt #1 TFEaT FIA F1 qafavirerar
FY ACE TIAT ARG &, @Er AT i
AHIFAR T GCE AAT A=A 8, F AR
F1aF ardf # g av Iqq A1g} g1 aww
oF gl FG& IARDQ T, FHIEE 97
e #¢ st mgrferfy &1 qurs @A
@A TEA § W A WT zAw
azar, =g quifiafa o @F & wm
AgH AWM, IAFT AT FT HEFITRAT
)

Ff gury A @ ) afew g9
T f&d F ena 78 faar & | 99 q=
3 A EEETAT A A6 M A A
3T & 79 LA A F44 &, 99 aF A
TR ST 7 sy aget, T Agms
fedft #ix 7 30 gawa & gwaEs
FY a7T% ;T T | gafan w=d g
W & gofrandt qurr F Al ¥ Ew
fagrer | aerT WY AT @A FEEr & 7
TP gafaw AIlX & AT & W
e 9 34 &, war fF ag F T
ST & qey F fray A & 1 gAY
T®E Id¥ T1ad &1 AT AT
¥ gwaia ax ¥ = AT faar @ AR
W oywT wafamar  wfsai, qe-
afaal, gAmERl W e
* quay g2y 27 foy

& wgm g A st €7 Al
Y 36 AuEr aF | T W T F
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AT WTT AGAT WYT BA@ T HIAS
g |

SHRI D. K. PANDA (Bhanjanagar):
Sir, the next resolution stands in my
name. Just a small request that the
time may be so regulated that by 5
p.m. the Minister may reply and still
I may find time to move my resolu-
tion; othewise, I may lose the prio-
rity.

MR. CHAIRMAN: It is not only for
me to regulate the time. You may
make that request to your friends,

SHRI P. G. MAVALANKAR
(Ahmedabad); May I submit, Sir,
that alternatively the time may be
extended in such a way that he may
not lose the priority?

MR. CHAIRMAN: I am not in
favour that daily we should sit late
without any information to the per-
sons who are working from morning
til] evening. I am not in favour of
extending the time, not to-day.

SHRI P. G. MAVALANKAR: You
may extend the time in such a way
that he does not lose the priority.

MR. CHAIRMAN:
the end.

Let us see at

ot T fag (g|F, : awefa
w@lew, wMEET aeer St fam, & S
TENE @l §, FITY @Y § qv 98 FI90
graT AT 2, AfFA AR wPArd
Nf @ g s@v o9 =
GHY FeSturer a2 & f& oY e
7 # ¥ et & o &9 @Y T, a1 I
TR MTAT @ L W oA X
gfaar ¥ forefy ot 2wr ¥ Ot aTIT A
3 T Y, NI T & G/ Y
g wgA & wfuw fed o7 |
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ad s & 5 madm qzer A ¥
w1 & fea w7 &1 wifad
Fefear § sgrom A ff om ma H
FaT e F fas 3f1 &), avmT 3aa
TRAITHE T | ZATO ATMT T AET
TgAgi | e AT Aew A1 g & fw A
# o WY gATsTeaE §, 99 &1 79
faar sy 1 AfFr mAdT qeET Og
g & fF uw A1 ¥ AT ®W T w1
afz g, 39 1 orEEe & Wiy o
SN FAY MAGT q22T & 29 § oA
Fr QT 7w FeA, Y PO 7 349 ATE
TrTI0T A 7

qAAT A2FT 7 OF FFEmMA T2
ami 2 f5 oaIFTIeT qr¥mA # s
mEr gfr-at ¢ 1fz gEr fed
& qaat g fr 3¢ onF e qaze
F AR H AAFYA A {1 gH Tg T
% o gmdr r@Ana fee 3 7 az @
g A1 0 opFA AT IRANT 9
F wamT 31 Tfgy, arfy ag gwa
AAVTFAH FT IO FT qF | 3T AT
F 67 wdz fratfa 7 & an
AT q3ET g1 E 5 AW 7 aomd
FrAAY @ ¢ ¥ AvAn g FF 39 weA0
# wafa §77 § 215 sz ag
fasa v & 1

AAAE gI7F 7 0T W [T IEA
fryr < far &, 337 5 THT, 83 7
Tedz M FE 10 TEZ 1 F qua
g fr 2w mare A AT feferaw
arsFn 337 AfET, AfFA 39 & fao
qAT AAT FAZ § 1 WT AT gwT
Tig AT qiaa &, g9 I7 %) ArEamm
A & fan aam g 1 WA A5
T A P AICARIT FL @ & Fw
airFaTe STEETE &Y A7 & fog

NOVEMBER 23, 19873

resignation by 300
Government (Res.)
faarg & amml o faoe® &1 faeare
w0

g W gd § fF 2 1 wteaTe
a7 §sfeige sre®ma a3 afFT g
awz % wrefar fafwaw o7 ar
w18 A TG R fa Wi wAw waw
Awqt F1 7 VT faar wqn, v geate
FAAMT A IATGTI | ¥ A Y
az= gfaar & frat oY 2w £ a7 Fv
FERIM T qF §, AT TH A9 F nzW-
13T GITiW H qd &7 Flg F774, 4T
fagagm femr 31 7

Far & A fio Tfro mlo
& AATA AT T wg g, o4 faaF
Srednd &1 g F fAr FE Siq
gaArT 5 far & TEW ag A4
Fomr & f ofiFsaT greawa &1
g3 & far ¥ guw w7 =fer
HTZ 71 37 35 AMET | 98 T
Hifar, wfr-gadt gr | Ta-
girT & f1ig %ok 2 fwAam &
frar szt & fardavar fagm awi
qgeaqa &1 feam wwgar 2 fa sw
w Fisg F far wa o wifae fam
AT Wy IS AL Afaad wiga fad
Ff4d WATT AT EE AEw 37 faiw
w74 &1 fe ey ag wgq & fo qfi-
Feq7A A(IAAT AT Afgq 1 g
gt g arar § )

6T F qET A OFH AL
0T AAT ¥ F HOHT A gHA
wiff @ S F AFTIT G E
FiTAT  HIETIG FIAAMIT ) G
EAY AOENT AT (i T &1

51 W Ao W (@A)
warefi wirem, A1 faa 7 A0
qe7x 7@t &, ¥ I9 & AAGT FG6E |
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TA OF WATT ATET A FAT
f& Im & a9 &7 wmEi § o@Ew
adt & 7z megw gardr =rfar Hwi
war # fawm g wfzr o d-
adtq 1AW T 393 I AfewAfAT
gl aFaqa ¥ 39 gEHrA § AT 2T
fafers for 11 8 9 1—adfw gra-
Al H 3T 7 ORT TvazT @A
g aftT smr 9w o " oAz
ared fgar nar 37 9 ag 2 =
qIT I Az W74 A fwAOr
a1 2, AT FIET R FAT AT fRATY
arfgq | A W= OTET FET I £
f g T 15 AvHrT wyq gy {74t
ZIArI A T A AT ARALE, AL
SHOAT FTrma 7 EmmosifEm

o it frg o=l o i A
FM UG FATEIE | IAAAT el
|1 AT TACORTET =016, &, S &
Frvor A A fawer & wodFT g
7gr g1 amar g0 35 w0 A1 fau
franr 2, 30 w0 f3am f4qa s
=ifgn
uifearfar &1 w1 fegfs 2, sa &1

| eT g0 A 65 ATE
AT qar wAn g g fa gz
®EWAT F AT AL e ¥ mfz--
ady FFfr WICgET AT T & A7
wd A3} qEAF g1 9T a1 &t fawer
TET AT ¥ TN ONETT A Odgl A
aqr 2 fF w7 AT WA FdFAT
®1 Q7 A avAr B, A1 I AT

BTG & &qr ATiET )
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qAqYT #IET § A9 TEAE °
U7 AT 1 5 TTHT AFM
Fr ary 4 &1 2fw Fa-adtr Fraar
¥ #z1 mar & oW AT q1 W
wgar & f5 3@ & 10 wAT Afg
gir wfew, zafay & 3 g7 6oAE
gurgA faar 2 fa cfassaw wizdra
# 10 7Rz afg FAr =fem

T LT W OoFET W &t av
aq o w7 qAAT R ¥ W 3fg i
2 30 & fo7 umE@AzZ F #a9T
gidea fwq wm =fgw
F orATATAr ¢ 5 Fw # wroaEd
A gawfes @m owfz At
gfmgi 7 W AACHAMAZ E, TH
#1 ®7 fwar s@ ) @raqg wEEr
¥ ooqs wxAE W oag A war g fw
gagaamyz faqq TRz FA AT
arfem |
fear @ f& AT &1 QEATIAZ F

g 4T

7x fr & @ AAnIT

749 AT §31 w7a =fgr, fard
qATETATIRZ 20 TTAZ TH 1 AT

3q SEAA W ATHATT WORT W
qfi¢ gfavam 9nz F7Ar 9@ & S
f a3 W ®31 ™0 &1 41 fAa |
ITHEAAE T Frer A w g fa ot
ATITT FW FT4 7 TAG AFT g
ag fazz o1 gafAn ® g0 g
Tl g
DIRi. HENRY AUSTIN (Ernakulam):
M, Chairman, Sir, I have tried to

listen carefully to the speech made
by the hon. Mover of this Resolution.
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Of course, I have never suspected his
motive in bringing forward this
Resolution. However, I think he has
taken a simplistic view of a very
serious political proposition. And
throughout his speech he was trying
to empbasise the developmental pro-
blems of our economy ignoring, per-
haps, the political overtones of the
Resolution which he has brought for-
ward. In yesterday's censure debate,
he tried to indict the Government by
more or less same argument. But,
our Defence Minister, Shri Jagjiwan
Ram and Shri Chavan, our Finance
Minister had already replied to all
the points that he had raised. I was
wondering what the locus standi of the
hon. Member in bringing this Reso-
lution emphasising allegations of
economic failures of Government
after his speech yesterday.

Coming to the substantive aspects
of the problem, I wonder whether a
leader of Shri Mishra's stature has
thought about the political implica-
tions of it. Has he thought seriously,
how with such legislative and cons-
titutional rigidities and limitations of
this type he suggests in his resolu-
tion, we shall be able to fulfil the
programmes laid down by Govern-
ment and Parliament. Shri Mishra
himself was once connected with
the Planning Commission. Planning,
as he must have realised then, is not
that simple as he seems now to ima-
gine. Plans are drawn out after tak-
ing into account all aspects of prob-
lems for a certain period, say in our
case, filve years. It is the integrated
view that is taken into account. There
that in a particular year such and
such a target may not have been ful-
filled. It may not always be possible
from a pragmatic point, to achieve
whatever has been laid down as ta-
gets.

Take for example petrol crisis that
has come up now. It is not right to
say that this has come about due
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leadership. I do not know what will
be the consequence that would flow if
the whole cabinet resignes due to an
unforseen situation like this, or if our
own country's pil potential is exhaust-
ed over a period of time, does the hon.
Member suggest that the person in
charge of petroleum ministry should
resign? In our country if this sort of
situation arises, then there will be com-
plete political bankruptcy in that
experienced leaders and administra-
tors will themselves disqualify to
become Ministers.

The hon. Member hismself knows
that within our party there was a
split on the issue of more rediculous
and for accelerated pace of develop-
ment of our country. We wanted a
social revolution; we wanted econo-
mic radicalism. But then Shyam
Babu preferred to join the forces of
status quo, Who wanted to retarnd
the progress of the country—it is
not we who have retarded the pro-
gress. We have created the neces-
sary ethos in our ruling party; we
are also creating the necessary elan.
We are saying that in such and such
a period we shall achieve such and
such things provided other things be-
ing equal. We should be pragmatic
in our approach. But, this Resolu-
tion does not reflect a pragmatic ap-
proach taking into account their
difficult situation that we are facing
in this country. We will be living
in a fool's paradise if we merely
think of accelerated pace of develop-
ment without offering constructive
suggestions. Mn yesterday's debate
not a single constructive suggestion
had beep offered to meet the present
economic situation. This resoultion
wants that conventions should be es-
tablished by which, if the Government
fails to fulfil certain stipulated targets
that convetions should be established
it should resign.

Sir, conventions are not created
by Resolutions but conventions are
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developed. For that we should wait
for the evolution rather than imposing
by resolutions this kind of conven-
tions. Sir, I oppose the resolution.

SHRI P. G. MAVALANKAR (Ah-
medabad): If my esteemed friend
Shri Shyamnandan Mishra's intention
in bringing forward this resolution be-
for this House is to have some fur-
ther discussion on important matters
relating #o the economic progress of
the nation, I am all for such public
opinion being ventilated on the floor
of this House. But if he is really
serious in implementing this, I am
afraid I cannot agree with him on that
matter, because, for one thing I agree
fully with what my hon. friend Dr.
Henry Austin has just said that you
cannot establish conventions by a
resolution or by an Act of Parliament.
Conventions have to grow out of cer-
tain public opinion which is expressed.

Of course, I agree to the statement
of Shri Mishra that this resolution is
not directed against the present Gov=
ernment as such, I think that he
wants this to be a practice for all
parties and for all democratic gov-
ernments. But then inevitably in the
present  situation. I  would not
find fault with my friends
on the Government benches seeing in
this resolution an attempt to have a
dig at them by my hon. friend Shri
Mishra. For, after all, for some years
to come at least, at least in the fore-
seeable future, there is no party which
can dislodge the present party fsom
power. Therefore, they have a right
ta believe that way. At the same time,
I do not want to be uncharitable to
my hon, friend Shri Shyamnandan
Mishra. I agree with him when he
says that he wants it to be observed
by all. But the question is whether
this totality of filve or six laudable ob-
jectives can be considered as a ‘must’
for any Government to remain & gov-
ernment. If they fall short by even
half a per cent of the expected and
desired result, according to Shri
Shyamnandan Mishra, the Government

Government (Res.)

must go. If that were to happen, there
will be no government anywhere,
because Governments have to be judg-
ed by certain successes and certain
failures. It is only at the end of their
legitimate period of office, four years
or five years or even years as in the
case of France, it is only at the end
of some stipulated time that you can
test the performance of a Govern-
ment. You cannot test a Government
merely on this or that performance.
You must test them on their whole
performance throughout their period
of office, whatever that period may be
whether it be four years or five years
Or seven years,

I have another difficulty also. If
my hon, friend Shri Shyamnandan
Mishra really believes—I wonder if
he is really seriously believing in it,
but in case he really believes—
that these are the only issues
on which Govrnments fall and
Governments are made, I cannot
agree with him, There are certain in-
ternational issues and there are certain
foreign policy issues also. For ins-
tance, my hon. friends opposite who
belonged to the ruling party went to
the polls in 1971 largely on the basis
of the Bangla Desh victory. It had
nothing to do with affairs in the
domestic fleld. Therefore, it is not
true always to say that Governments
are created or Governments are fall-
ing on grounds of domestic policy
only; sometimes, they may do so on
foreign policy questions also. There-
fore, it would be wrong to ask any
Government to get out simply because
on & particular point they have not
succeeded up to the expectation as is
outlined by the hon. Mover in his re-
solution.

If he would have said that he wants
that any Government worth their
name and calling themselves a so-
cialist Government and a progressive
Government must promote the follow-
ing objectives, I could have understood
that. It is quite a laudable objective
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to say that if a Government fails to
do it, it must get out., But this can
only be a directive principle or a
guideline or a kind of guidance, but
it cannot be made an imperative. You
cannot compel a Government to resign
on the issues mentioned here.

Therefore, I do wish to suggest that
this is a very amazing piece of drafts-
manship by imy hon. friend Shri
Shyamnandan Mishra. No doubt, this
resolution contains very laudable ob-
jectives, and as far as those laudable
objectives go, we dare not object to
them, and we do not want to object
to them, because we al] share those
objectives. But the trouble is that the
machinery that he is envisaging Iis
neither workable nor desirable nor
acceptable in any kind of democratic
set-up.

In conclusion, if Shri Mishra rightly
wanls' to suggest that these are the
things which any government must
achieve, failing which the people must
throw it out, his appeal should be not
through a Resolution on the floor of
the House but through various media
of public opinion outside the House
and to large electorate of the country.
This is true of any country because
only through an appeal to the electo-
rate can you reject a government, not
on the basis of this or that set of ideal
or objective resolutions.

SHRI P. R. SHENOY (Udipi): I
fully appreciate the spirit behind the
Resslution moved by Shri Mishra but
I am unable to support it for the
simple reason that it is not practicable
to implement it for at least the next
ten wyears, considering our financial
resources and the problems we have
to fare. I{ is also not logical to link
the continuance of a government with
a percentage bound  programmae. i
production is reduced in a particular
year and is raised to the previous
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increase in prceduction in percentage
terms, but in fact there will not be
any increase at all
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In the Fifth Plan we have a growth
target rate of 5.5 per cenl. Consider-
ing the programme of sotial juslice
and self-reliance we have placed be-
fore ourselves, this is ambitious
enough. We¢ have to solve the prob-
lem cf unemployment, bolh rural and
educated. We have placed Lefore our-
selves u minimum needs programme
and a wage polity. We have cevided
o remove regional imbalances: we
have decided 1o improve the lot of the
backward classes and bring up the
backward regions. We have also a
programme of fair distribution of what
we produce. Considering all these
programmes, the target of growth
of 5.5 per cent i: ambitious eno.auh.
Therefore, we cannot have a growth
rale of 7 per cent per annum as sug-
gested in the Resolution.

The Mover wants to have a growth
rale in agriculiural production of 5
per cent per annum. I{ is & mo-
derate target but he has not thought
of abnormal years we have to face in
the country. Until our dreamsg of ufilis-
ing the waler resources for irrigation
and power projects to the fullest pos-
sible exlent are realised, our economy
has to depend on favourable weather
conditicns.

For instance, in 1971-72, the agri-
cultural output went down by 1.7 per
cent, Again in 1972-7%, it dropped by
4 per cent due to unfavourable weather
conditions. The production of food-
grains in 1971-72 was 104.7 million
tonnes and in 1972-73 about 100 million
tonnes. In 1973-74, it is expected lo
be 115 million tonnes, that means an
increase over 1972-73 of 15 per cent
ang not 5 per cent. So the target fix-
ed by the Mover is not at all logical
in terms of percentage.

With these remarks I conclude.
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*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to say a few
words on the Resclution of Shri Shya-
mnandan Mishra on behalf of Dravida
Munnetra Kazhagam.

The Resolution postulates that the
Government should resign if it fails
to fulfil the follwing basic program-
me:

(i) growth in national income at
7 per cenl per annum,

(ii) growth in per capita income

of those below poverty line
at 7 per ccnt per annum;

(iii) growth in agricultural pro-
duction at 5 per cent per
annum;

(iv) growth in industrial produc-
tion -at 100 per cent per
annum;

(v) to ennlain price rise within a
limit of 5 per cent per an-
num.

If the Government decides to resign
on the above ground, it will really
mean that the Government is deter-
mined in ensuring the country’s pro-
gress. Here I will bring to your kind
notice one important point by giving
the illustration of the Congress Party.

It will be undemocratic to demand
the ouster of the Congress Party from
power especially when the Party has
got absolute majority to form the Go-
vernment. The healthy convention
will be that the Government, which
fails to fulfil the laudable objectives
narrated above, should be replaced by
another Government of the Congress
Party. What 1 want to emphasise is
that the Congress Party should not
allow the Council of Ministers to run
the Government even when the basic
programme has not been impleménted
properly and successfully. By  de-
manding the resignation of such a
Council of Ministers and by installing
a new Council of Ministers, the majo-
rity party having the mandate of the

*The original speech was delivered
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people should work for the successful
implementation of the basic program-
me. According to me that would
be the healthies{ convention which a
majority parly in a demotracy can
try to establish in the larger interests
of the country. Then democracy will
also take deep roots in the country.

I wculd now reguest the hon. Mem-
ber, Shri Mishra, lo incorporate two

or thre: more points on which the
Government should resign.
The next day after the Prime

Minister’s slalement about the econo-
my ol the ccuntry taking a turn for
the gooud the price of petrol and kero-
sene was raised. In a recent  Press
Conference, the Prime Minister stated
calegorically that the tax evasion and
the black money have not contribut-
ed as much to the price rise as the
agitational approach like ‘Bandhs’
elc. of the Opposition Parties. Along
with this, if she had elaborated the
steps taken by her to reclify the wrong
policies of her Government, it would
have becn tolerable. During the two
and half decades of Congress rule, only
one thing has grown a beyond expec-
tations and that is, the habit of mag-
nifying the faulls of fhose hulding con-
trary views to the Government and
brushing aside the deficiencies of the
Government. While participating in
the debate on the No-Confidence Motion
yesteday the Ministers stated that
the price rise was an intcrnational
phenomenon and not just a peculiar
feature of this country. You will find
from todays newspapers that the price

of bread has gone up and again the
price of petrol has increased.  The
hen. Finance Minister, Mr. Chavan,
stated in this House that the prices
have shown a downward trcnd  and
when he was questioneq further, he
said the price of oilseeds has come

down, as if the prices of all essential
commodities have shown a down-
ward trend. The Minister of Petrole-

in Tamil
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um and Chemicals, Shri Barua, stated
in this House that kerosene is avail-
able in plenty after the price has
been increased. I can say that with-
out knowing the real situation obtain-
ing in the country the Ministers make
statements in this House. Recently
there was a cartoon in an English
daily in Delhi. The cartoon depicted
that in the dictionary of Napolean
there was no word like ‘impossible’.
If only Napolean were asked to con-
trol the price rise in our country, he
would find the word ‘impossible’ in

his dictionary. When such is the
situation the Ministers make loose
statements contrary to the actual

situation.

I woulq like Shri Mishra to incorpo-
rate in his Resolution that the Minis-
ters who make statements contrary to
the actual situaticn should resign from
the Council of Ministers. Shri Mishra
knows that our Agriculture Minister,
Shri Shinde, says in this House that
5 lakh tonnes of wheat has been pro-
cured and immediately after on a
public platform he says that more
than 6 lakh tonnes of wheat has been
procured.

It will be a healthy convention if
the Ministers making such contrary
statements are to resign from the
Council of Ministers.

Before I conclude, I would like to
refer to another point which should
also be incorporated by Shri Mishra
in his Resolution. I have to take the
example of Congress Party here also.

The Members of the Congress Parly
while speaking in the House, point
out that the Government have taken
stringent measures against the growth
of monopoly, against price rise, against
the menace of growing unemployment
ete. But in the Congress Parliament-
ary Party meeting, they took strong
exception to the way in which these
important problems had been handled
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by the Government, which provoked
the Prime Minister to admonish them
for their bravado talks. I would re-
quest my hon. friend Shri Mishra to
incorporate in his Resolution that the
Party which has Members saying one
thing in the House after taking oath
and entirely differennt thing outside
the House should not be allowed to
form the Government at all.
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With these words,
speech.

I conclude my

SHRI B. R. SHUKLA (Bahraich):
The mind of Shri Mishra, the mover
of the resolution, is very fertile in
conception and smooth in delivery., I
dare say that this resclution is due
io complete muddled ihinking on his
part. Watching for two days the long
debate over the motion of No-confi-
dence should have been sufficient to
persuade him to withdraw this resolu-
tion. But he has simply utilised this
resolution to further his party ends.
The utter irrationality of this resolu-
tion would be brought home to him if
we consider the consequences of ac-
cepting this resolution.

Agriculture is a subject in the con-
current list and the State Governments
and the Central Government are both
concerned with agriculture. Suppose
the States in some parts of the count-
ry fail in their agricultural program-
mes will those State Governments
along with the Central Government
Ipso Facto resign. I think there
would be annual elections to the State
Legislatureg and to the Central Gov-
ernment. If this resolution were adopt-
ed for guiding the mode of working of
the Government; we should ponder over
{the matter as to when the accountabili-
ty of a particular Government is to he
adjudged, whether it is to be adjudged
yearly or it should be adjudged perio-
dically or at the close of the flve years
as lald down in the Constitution
(Interruptions). There is no lacuna
in that. Every yvear we formulate the
budget proposals and for three mon-
ths we sit here fcr the budget to be
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passed angd then it tukes another three
or founmonthsmore for formulating
particular proposals for particular re-
gions and then they are put into effect.
If a road constructicn is taken up, it
takes three or four years for cons-
truction and completion of the road.
It is practically impossible and physi-
cally unthinkable to implement anv of
the items or programmes which are
covered in this resolution.

So far as we are concerned we have
already laid down a very healthy con-
vention. In 1970 when the  Prime
Minister Mrs. Gandhi suspected thal
the country was not with her cn her
policies, when the resolution on privy
purses was voled down in  Rajya
Sabha, she dig not hesitate even for
a minute to resign from the Govern-
ment. She asked for a fresh mandate
and, therefore, we are conscious of our
responsibilities. We have made a
deep and sincere commitment to achi-
- eve the laudable objectives which find
mention in the resolution of my hon.
friend.

My friends had pointed out that
conventions are not to be made by
statutory resolutions or by codifica-
tions. They evolve out of day to day
working of parliamentary processes
and procedures. I appeal to the dis-
tinguished Member to ponder over
the irrational consequences which
would follow if this resolution were
adopted. Therefcre, he should with-
draw his resolution.

Y T w32 (%) Fanafs
wgrza, o v fog o 3 @
HeT 9 qaA & v@r ¢ Iasr F
awdy F7ar § | 9T gwr qw A
W1 ggfr g€ wgrd & 9w FYAET
§ AT ST OFeT A FACE FIAT
g, fA9% qm| SrEES 1 gAY
g g, s ww & o fram §
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St fax w7 8 I WA faw o Few
gigv fagrsr #weT mwadAr ITe-gfd
70 & A% qmA dg Wl wFe
gafeqy & agifc 3 w9 qI ¥ W@
#1 frem # wada § 1 g
WIGraq # &7 OO F1 qIET
t azdamag-faway & A dr 78t
g & g®aw &1 weEar g fe gEe
it W Apmiagy g 1 W § T
Fgqr wrgATg fw gaT awii 7 wgmd
agd gg Ar = F T
fawry TCaaeadY &, Ia% qm dar
Soesy ¢ fagg @iRmd s o
aud & gx for I= #fzars Agdy 2
T NI WRaq H Fg A AgY
g1 & faarsit &1 aga gvgare AT
g fv wmas wiaw a@f St 25 3§t
# g qT AT & IAE Aaeql, IAE
I a7t ®1 fga wg FIAT Fr
faagrft & W & a9% & FOAO
HTFT & [MA TF Weq@ & gra
a|r ¢ AfsT ag geara Y g HI
agi 10 WY AT I FoFT @
&1 % sgTr sgar g fe agr g At
il fqvaTa &1 gEaTa A0AT 91 56
7 fadwr qaar ag fearshi #1 g&7
| & o agAr o A oW gaw
IaFT & F gAr 41| WA TR
a1 fr fardt ==& oF @ & 1T
NE A gy § Afew faedl awi
7 dar 7 fear «fF oo FTaw
FUW A g wWe fF oF
g AR w1 wr wrefaEt & oA
qdlzdre F¢ famr amem @ AW
N GYar-TA qqr AIE @IS A7
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[at aw wax]
i@ feara 7 99 JAE FT &1 AT
g o 7 gEd wrf guw dar ww
ar % W A @ AR wE A
gaa A« & 1 1 z7 ey AT
FEAr & 1w foarsdt A At qFey @ g
I ATHTT H SART A SATET FET-
frae Foar anfed @A &w o9 a1
At wma & fr faledt @ Ay
feTar W1 geaAr ® oAWMA TH
HIFE TAHT FA £IH17 78 F74T 2
fagd qaEt & FAar W age IO
S CUE AN co B e
EUCEECIECICIE Gl DI C
A 93 3ITF0 gEErAwmar gfze
e 94T HaAT 3 | Fo FARTEATT
¥EE A F M AweT A AZ IART
ey & oA @ W@y g @ oAr fer
ITR AT Q@ oFr 7 ozAfAm A
T HFeT F qRET w1 g fEowm
TATTA AT FAAAT LA, A WK
IO # Ima TG AT AT A
FETHATT AT TEATHN T 3T Tfed |

A Argem wigear (Swang):
gamfa g, S Seae faaer &
yur fpar & gasy wiaar = ¥ #%
Far g afwa fom adF & 9 gasr
owe # AT WTEd & IAE 9w Haw
LA L ArER qEar 2 #hF
q P IFW I JET FOWRT
famr & fr sredar 7 @rat A

F1 gefer 2 A owfer, ¥ UE
qad fiF garX Aw A ot gt
AFATE IAT FAT FreEAHT A gEA
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FBT & W7 T4 9Ef & giqor 0
¥ oag & f W IO H @i Aagll
femdt &1 gaft w6, sga-a9
W, AT T I, WA T
an ¥ far g7 za Fw # wafsy
g7 ¥R FTAT ¢ R\ W W,
TAC W "AEA A7y a1 frw
FIAT &1 T & AAw H 5 A,
25 A FE T gafa FEEEr &0
g A AN g Afad fawar
St 7 weig var g fe ond o"Adw
g7 gt & 5 wfom AT qfz war
# qmar =rear g fa TiAT a3 AW
2 frey ad o7 fx o 9rdl A
TET 7% WA, WA AT BREIEC AA
AT, 91 FE&Y I, WG AT IH
A ®41 aar =a a1 fr fra
TEAT ARA Z A ATITT  AGH Aeg
¥ ®A g1 wE FiAT AT gw AT AN
T TEFIRO 30 7401 AL AT TEF
sqagifem

AT A1 g1 "TET

argdl & fr w1 o & frera Ar
FTHAFR ¥ AT WA AA AT
EC IR DL A A o A
TW & AN E WA AAAT ATRA
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SHRI K, NARAYANA RAO (Bo-
bill); Most of the present arguments
have already been answered yesterday
more eflectively by the leaders of our
parly. All the speeches made by the
Opposition members are apparently
shallow. This partiqular Resolution is
totally ill-conceived because a conven-
tion of this sort has never been fol-
loweq in any of the Constitutional
countries. May I ask Shri Shyaman-
dan Mishra whether he has come
across any demactatic country where
the fate of a Government has been
linked up with economic targets?
Economic targets are meant to be
goals and are not to serve as guillotine
on any government. Therefore as a
concept itself, it is totally wrong and
irresponsible, 1f I may say so.

Hon. Member Shri Madhu Limaye
has compared our ccuntry with
countries like Russia, Chuna and Japan.
He should realised that in these coun-
trics the economy is totally regulated.
Their structure is different from ours;
not ony economic life but even sccial,
political, in fact every aspect of life,
is totally regulated. Therefore they
can order any economic target and can
achieve 1it. But in a country like In-
dia where the ecomomic structure is
still retaining its capitalist 1cos=-ends,
how can we stick to any particuar tar-
get? Even though we may plan to
achieve certain limils, we may not be
able to achieve the target because we
have to depend on certain elements
which are outside the purview and
contro]l of Government. Therefore,
stirking to a particular target may not
be possible. It 18, therefore, mischi-
vous to make such a proposihion.
Though the Mover of the Resolution
has not mentioned any particular par-
ty or government; it is obviou, that
every argument is addressed to the
present Government. Therefore the
motivation ig very clear



323 Reports of U.G.C. (M.) NOVEMBER 23, 1973 Reports of UG.C. (M.)

[Shri K, Narayana Rao]

There is also another difficulty. As-
suming that the present Government
falls on the ground that it has not
fulfilled the target, what will follow?
Are they in a positicn tp form an al-
ternative government? They cannot
form an alternative government. The-
refore, we have to go to the people
again. That means, every year we
have to go to the people and annual
elections will become the order of the

day.

For all these reasons, I strongly op-
pose this particular Resolution.

s gz AT g (FYT)
YA AA17 F A 99 724 2 R
A ALT IFA 1T Ta 7 7F § oafy
FAFT GreT & T F0AT F AT AL
TEAIRI 3 & | I9% arz @ gem ?
IA% % TIFIE 7 A0 ) AfRT
fevq fzq @, feadY wafy 7 =% 37
AL H1 T AL FEAN 2 AT TAATET
2, T9% a7 § TEM F5 G TR 2
A TEAT AT A5 0% wIfa & o2
A ag & {5 3961 T340 Tz 4% )
qq oI FF FH H AIET TAET
gt & A1 gawr ATAr @z g fw
TAFAT ZWI0 | WAT TAFAT GIT Al
# 37 7 q@4i 7igTi 3 fr Fo97 59
Fr I A AT 7 FA7 AZ AT ALY
straqt ! S EA T A7 | g

growth in per capita income of those
below poverty line at 7 per cent per
annum.

qra3t ATgA ¥ ST § AT UK U
2 ? 39% g1g W w1 AT AT AWgd
TE 2 FEETIT § ) FoAEG &
fag @ gw Wed dz fwnd g
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g TR A A E AT wE £
9q SURT SHA FT % WEE &
g #, 9% 7% 9HIE ¥ 19 7, Fge-
foredt & gra & el A1 48 o awd @
% ae dfaer gaaw a3 Wy | og @
ATATAES BT AT 2

IR ag o F71 § @ Fw@w A
FE g TE § 1 qg Stw A 2
TIRI FY A A FY wiw Fw faar
& | WA AAT T ZAr AT 9 WA @Y
A g 71T T F1 T gy f2r man
TAT |

FZ A A2 | TZT & AT FEATT H

to generate employment opportuni-
ties at least to take care of the addi-
tion to the labour force each year.

UFAEHE FITEAET T2 5T W 7
wiat @ gIT o0 omy o @f= O
fafeezz 7 9% 2 1 73 msq &
IO H B WTIZART AW FT AT H.T
IHFT AUA THA H amar 91 aq
IRE Tar 3w 7@ {7

¥ aogar g fr 399 A= A
FI qZMH 377 § fA0 a8 30 qEA19
F1 AT R ) F I A FIG FAAG (F
HET 9 AT A 7 |

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): The resolution rnoved
by the hon. Member, Shri Shyam-
nandan Mishra, has two parls. One
part is: he seeks to set up certain tar-
gets of production, industrial and
agricultural, and zrowth rate and the
growth of national income. In the
other part, he seeks with the help of
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this House to set up a convention for
the Government resigning if it does
mot achieve these targets.

As far as the targets are concerned,
we may differ in the figures, whether
a particular percentage is realisable
in the present day conditions of econo-
my or not. But, as far as the objec-
tive of fixing a target for having a
quicker rate of development and

growth is concerned, since our coun-
try has lost many s and we cannot
afford to lo do not think there

may be any difference of opinion with
the hon. Member. I may also admit
that if the Government cannot achieve
«<ertain objectives, if hus a moral res-
ponsibility tg own before the people
that we have not been able to achieve
1hese objectives and that these ore the
reasons on account of which we have
not been able to achieve these objec-
tives. There is no escape frcm accept-
ing any moral Jcesponsibility. But,
when the hon. Member goes further
and indicates that if these objectives
cannot be achieved, the Government
must resign, I do not think that such
a precedent exists anywhere else in
any country where democratic consti-
tution of the parliamentary tyvpe or
any type exists, He is a very wise
and learned person. The only diffi-
culty about him is, he has a dual
personality. When he sits on this side
he has a correct attitude to every
single problem. I know) Sir, and we
have discussed many times-wany pro-
ble But when he goes there he has
a particular personality, that is to say,
that dual personality always comes in
conflict in giving a very integrated
personality. If a wvery wise person
like him, with a knowle.lze of erono-
mics, with his knowledge of various
things. has this integrated personality,
it would contribute very much for
the growth of our nation because we
need a person who would be able
really to help us in solving the various
complex problems which this nation
is facing.

May I submit that democracy as we
have now. as we have worked in this
country, and as it has worked in seve-
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ral other countries, has its own cor-
rectives. We have elections every five
years and we have ciections of various
other forms and there is the correc-
tive of Parliament. There is the cor-
rective of people's own altlitude to
Government, people’s movements, peo-
ple’s agitations, and newspapers and
various other forms of media which
are available to the people to keep
the Government under constant check
to see that the Government pursues
those policies which are given out fo
the people. These correctives and
these countervailing forces have
worked in this country. After all, we
are a very particular democracy. Our
democracy is not confined to Chamber
of Parliament Houses or Chambers of
Legislatures. It is a demoncracy which
has gone to the very deep rocts of
the people. And, people show their
anger at the Government, at the wrong
policies of the Government. And that
check is available, I am trying to
make a distinetion. This check 18
also there, apart from the formal check
which is already there of eleclions
every five vears. Bo, there are other
checks like these whicn are available
to the country.

But the difficulty is this. BSome of
the Hon. Members on that side do

not always properly assess those
checks. Those checks are available
and in addition there is the party

check. That is to say, every party has
given pledges to the people and lhaft
party has got to assess ils own POSi=
tion. They assess whal they are
doing, whether there are any dete_rts
or any slidebacks and frem that _po:nt
of vléw‘ every politieal party in @
democracy has got its own mechanism
of bringing about certain checks and
keeping their party in a state of alert-

ness.

I will not go inte the various econo=
arguments becausz 1 have not
These matlers have heen
discussed many times. The Govern-
ment spokesmen have tried their bez::t
to explain it in the best manner Nossi-
ble. We have discussed the economic

mic
much time.
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situation in the Adjournment Motion,
in the No-Confldence Motion and in
the earlier discussions also. We have
discussed points regarding the growth
of the economy, with pegard to
Bangladesh, drought, the rate of
growth, profiteering, black money and
various other matters which go into
the making of an economic situation.
1t is a difficult economle situation fo-
day and we have discussed that many
times. I will not go Into that in de-
tall jusy at present.

I will just deal with two or three
points which he has raised, He gaid
that the situgtion is very explosive
I would lke to point out that the
national situation is very difficult, 1
agree, but to think that the situation
i8 very explosive or that this explo-
sion will lead to the destruction of
what we hold dear, etc. Iz not the
correct approach. We bhave faith in
the innate goodness of the people. We
have laid sound foundations of demo-
eratic conditions. We have passed
through the very difficult mnational
situation earlier. Tt will be wrong fo
say that because of this present diffi-
culty, the national situation would
become explosive, Having said that.
1 have one other point to make

My hon. triend spoke about the low
rate of growth in the national income
of the country. I admt i1t and there
is no difference between us. 1 would
only submit to him through you that
he has not given any alternative policy.
What is the alternative policy which
he wants that we have {o follow so
that it may lead to the increate in the
growth rate of national income from
the present 7 per Jent to 10 per cent?
When it comes to allernative policy
we have got to see whether it is possi-
ble for us to implement it. Take
for example land reforms or procure-
ment of foodgraing and distribution of
distribution
machinery. 1 entirely sgree with the
hon. Member Shri Limaye that our
production  pattern  has got fo be

T
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able to play our role as effectively as
we ought to. .At the same time, in the
international affairs whether it is In
Bangladesh, Lusaka, West Asla or
United Nations Forum we have played
a very significant role. I would sub-
mit to him that In this country in
spite of difficulties that we have been
facing we have been able to play a
very significant role in the interna-
tional flelds.

I agree with the hon Member when
he made the remarks that we have to
have a target for each and everyihing
that we do. There has to be some¢
accountability of the person who has
been entrusted with a certain res-
ponsibilty which he has failed to ful-
fil. I say there are enough mechan:-
sms and correctives available in the
democratic system as swe have to-ddy
If 1 may submit that India has got 2
fighting democracy. We have enough
correctives and so this recourse nf
frustration need not be resorted 1o
because any Government needs time
to do a certain thing.

With these words, Sir, I would re
quest the hon, Mover to withdrew hi-
Resolution.

SHRI SHYAMNANDAN MISHRA
. Mr. Chairman, Sir, o
though we had got out of the no-con
fdence simosphere yesterday, I find
{hat the incubus of no-confidence !
I am not In the no~conit-

B
i
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Resolution has provided me an op-
portunity for the same. I d) unt be-
dieve in the clandesline method of
doing a thing; I believe in a direct
confrontation. Towards the end of
the discussion, the hon. Member Shri
‘Chatterjee said that the Government
should have been warned, and 1 agree
with this.

I find that a number of arguments
have been advanced for circumvent-
ing the spirit of my Resolution and
in this process thev have evaded the
task which any Government must
face squarely.

Mr. Chairman, I would like to deal
with some of the points which are of
constitutional nature which  have
been raised in this context. My hon.
friend, Shri Mavalankar said that the
Government should go only if they fail
ito fulfil their promise on special issues.
lie further said that it should not be
.made obligatory that it is only on the
non-fulfilment of those issues that
“Government must zo.

Several other issues also come up.
For example, my hon. friend would
not agree with me when I say that
.even if the Government succeeds on
the international front or in the
‘war but it is not able to feed its popu-
‘lation, it must go. That is what hap-
-pened in the UK. after the second
-worlg war. Although Mr. Churchill’s
-party had won the war it had to go
.on the economic issues.

This Resolution does not rule out
‘at all other issues being taken up by
the people or by any party to oust the
‘Government,

I must express my regret that I
*had not been able to stress earlier one
very important item in my resolution.
That related to the prices. Unless the
prices behave properly, there would
be no sense in all these targets. I
thought that since this subject had
been taken up only recently and dis-
:cussed very thoroughly, it did
not require my going into details now.
But my hon. friend from DMK did lay
‘siress on that, and he was quite right
in doing so.
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Dr. Pande had alse raised g point of
constitutional nature. He

: saig I
agriculture fails in a particular
State—agriculture happ ens to be

a State subject—would Mr. Mishra ask
the Government at the Centre o re=-
sign?’ My answer to that is that the
Plan is accepted by the entire country;
the Plan is accepted by the National
Development Council which consists of
all the Chief Ministers. And if the
Chief Ministers accept the agriculiural
targets or the targets with regard to
the subjects that lie withia their pur-
view, it is obligatory on them also to
see that these targets are fulfilled.
Indeed, they have to pull together

with the Central Government in this
matter.

Then, it was said that no Govern-
ment could be expected to achieve
the target in a democratic system., My
hon. friend Shri Madhu Limaye has
very adequately replied to that point.
May 1 again emphasise that even
smaller countries like Taiwan and
South Korea, let alone Japan. are ful-
filling much higher targeis than these
and so, it should not be difMicult for a
country like India to fulfil those men-
tioned in the resolution?

It was also said that no Govern-
ment could survive if such conditions
or conventions were laid down. My
answer to that is this. Please consi-
der how many Governments in the
world are achieving these targets from
year to year? I do not for a moment
suggest that even if there are abnor-

mal years, Government must be
obliged to fulfil these targets. The
country ecan take a view, the

Parliament can take g view, that there
have been conditions which warranted
exoneration of the Government in the
given circumstances,

My hon. friend Shri Chatlerjee sug-
gested that such a resolution should
be incorporated into the Constitution.
It is in fact a part of the Constitu-
tion, if you properly read the
Directive Principles. What my reso-
lution seeks to do is to lay down con-
ventions, and the corvenlions are as
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good as the Constitution itself—
that is the practice which prevails all
over the world. So, this should satis-
iy my hon. friend Shri Chatterjee.
But it is also a fact that in some
countries of the world where there are
planned economies, the Five Year
Plans are the statutes of the Govern-
ment. 1 am not expressing any opi-
nion on that aspect of the matter;
I mention it only to stress the fact
that the targets have to be achieved
and it is to that end that the plans
are translated into statutes.

The hon. Member Shri Ramavatar
Shastri said that these targets could
not be achieved within the framework
of a capitalist society. My answer to
that is that he is quite right. But
my difference with him lies in this
that I belicve in a democratic socialist
order whereas he believes in a com-
munist totalitarian order. I also be-
lieve in the transformation of the pre-
sent society, but I do not believe in
the communist totalitarian order. I
believe in a mixed economy which I
consider to be the most dynamic model
which can maximise growth, You
cannot have the maximisation of
growth except through a mixed eco-
nomy.

My hon. friend Shri K. Narayana
Rao had asked the question whether
any democratic country had adopted
any conventions about the fulfilment
of economic targets. My answer to
that is that that should net come in
the way of our laying down these con-
ventions particularly after looking at
the results or consequences fhat many
countries are facing after their targets
had not been fulfilled. In the demo-
cratic world, where the Plans are not
being fulfilled, indeed very difficult
conditions are prevailing, and even the
democratic system is itself in peril.

Then I come to the hon. Minister
who seemed to agree with me so far
ag the objectives of the Resolution
are concerned, but disagreedq wilh the
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idea of laying down conventions. He:
told the House that I lacked some in-
tegration in personality, 1f integra-
tion mean slackness, if it means lack
of efficiency, I do plead guilty to the
charge that I lack integration. I want.
more efficiency, more alertness to be
infused into the system.

Then he said that there are already
checks and balances of other kinds
available to the people and to Parlia-
ment which could be exercised. My
question is: why did not these checks
and balances work in the past to en-
able us to achieve targets? My Reso-
lution comes in the light of the ex-
periences that we have had in this
counlry where we have not been able
to achieve a higher target than 4 per
cent increase in the national income?
So that argument of the hon. Minister
does not avail. Hence I wanted these
to be laid down clearly.

Finally, I would ask some questions,
simple and direct of the hon. members
opposite, who have tried to read mo-
tives into the resolution. With all
seriousness and solemnity, I ask can
our democracy survive the present low
rate of growth and development?
Have they not come to realise that
the present low rate of growth and
development would not simply do in
the circumstances? Do they believe
that our country can remain a signi-
ficant force in international affairs if
we are trailing behind in a slow coach
so far as economic development  is.
concerned?

My friend, Shri Sharma, spoke of
China's development. He said that
that kind of rate of growth could not
be achieved within our democratic sys-
tem. There used to be a lime when
the countries of the world thought
there was a real compeiition between
India and China. Perhaps they look-
ed forward with a certain amount of
hope and expectation that India would
be able to forge ahead with a higher
rate of growth than China. But where
do we find ourselves today?™
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We are left completely behind.
If you take into account steel produc-
tion, both countries began their
career with the same quantity but now
China has leapt forward with a four
times lead over us. So is the story
in petroleum production. Even in de-
fence matters, their atomic arsenal is
now becoming bigger day by day; in
the field of missiles, they are forging
ahead.

So we are facing an extremely diffi-
cult situation indeed.

The ruling party goes to the polls
after having accepted the targets
of the Plan. They form a part of
their manifesto also. So the party
has also got a mandate from the
people for fulfilment of the plan
targets. If they do nol fulfil them,
they have lost all justification for
remaining in power.

My thesis has been that the
ruling party, having accepted the
Plan, must convert itself into a Plan
army and the Cabinat must convert
itself into a Plan Command. If that
does not happen no planning can suc-
ceed in this country. That has been
the catasltrophe in our country, which
I want should be avoided in future.

MR. CHAIRMAN: I; Shri Bade pres-
sing his amendmenis?

SHRI R. V. BADE: Yes.

MR. CHAIRMAN; I shall now put
Shri Bade's amendments to the Reso-
lution to vote.

Anendments Nous. 1 and 2 were put
and negatived

MR. CHAIRMAN: What about the
main Resolution?

SHRI SHYAMNANDAN MISHRA:
I am not withdrawing it. This is a
very important Resolution which they
vist accept
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MR, CHAIRMAN: The question is:

“This House resolveg that a con-
vention be established that the Go-
ernment should resign if it fails to
fulfil the following basic pro-
gramme:

(i) growth in nalional incrme at
7 per cent per annum;

(ii) growth in per capita income
of those below poverty line at 7
per cent per annum;

(ii) growt:r in agricultural pro-
duction at 5 per cent per annum;

(iv) growth in industrial produc-
tion at 10 per cent per annum;

(v) to contairr prica rise within a
limit of 5 per cent per annum; and

(vi) to generate emplcyment op-
portunities at least to take care of
the addition to the lobour foree each
year'.

The motion was negatived.

17.35 hrs.

RESOLUTION RE. COLLECTIVE
SECURITY IN ASIA

SHRI D, K. PANDA (Bhanja-
nagar): Sir, I beg to move the fol-
lowing Resolution:

“Having noted the welcome
change in the international situa-
tion and the growing urge among
the Asian peoples, this House is of
the opinion that India, along with
other friendly nations, should take
necessary initiative for creating a
system of collective security in Asia
on the basis of the principles of
the U.N. Charter, peaceful co-exis-
tence and the Bandung Declaration,
in order to—
indepen-
economic

(i) conselidate  thuir
dence and atlain
independence;

(ii) safeguard the peacc and secu-
rily in the Asian region;

(iii) develop their struggles
against the forces of imperia-
lism and neo-colonialism; and
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(iv) promote in full measure the
mutual co-operation among
the Asian nations for rapid
economic development and
social progress.”

To this, I want to add one sentence.

MR. CHAIRMAN: Please continue
your speech next time.

17.36 hrs.

STATEMENT RE. WATER SUPPLY
POSITION IN DELHI

MR. CHAIRMAN: We are going to
the next item. Mr. Mohsin has come
with a statement on the water sup-
ply problem. It was raised in the
morning before the Speaker. The
point is, there is a Calling Attention
motion also which has been sent by
some hon. Members to the Speaker;
that is coming up on Monday. If I
allow the Minister to make the state-
ment today, that will not come.
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SHRI P. G. MAVALANKAR MR. CHAIRMAN: 1 think the
(Ahmedabad): Let the Minister Iouse agrees that the Minister should

give us water. We do not want to
pursue the Calling Attention Motion.
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SHRI SAMAR GUHA (Contai):
Water is more important than call
attention. The people of Delhi are
suffering. Tomorrow and the day
after, there will be a two-day lapse.
Let us know now whether we are
getting water or not.

make his statement and the call atten-
tion need not come up on Monday.
That is the opinion of the House.
They are not pressing the call atten-
tion motion. The hon. Minister may
make his statement now,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, I rise
to make a statement.

Sir, a strike had taken place in
the Delhi Water Supply and Sewage
Disposal Undertaking starting on the
midnight of 5th November, 1973. The
main demand was 66 per cent increase
in wages. The Commissioner, Muni-
cipal Corporation, had assured the
striking workers that their demands
would be put up before the Water
Supply and Sewage Disposal Com-
mittee for consideration and as far as
possible a decision of the Committee
would be obtained in about 15 days.
The Committee considered the de-
mands on the 13th November, 1973,
but a final decision could not be taken
and the matter was referred to the
Commissioner for some additional in-
formation. The matter was to be
considered again by the Committee
on the 22nd November, 1973. Before
it could be considered, suddenly at
8.00 AM. on 22nd November, 1973, a
section of the workers manning the
Wazirabad Water Works struck work
and as a result the entire complex of
bulk production of water came to a
standstill. It was discovered that the
striking workers had simultaneously
caused extensive acts of sabotage in
the entire production and main dis-
tribution system. The sluice gate of
Wazirabad barrage had been lifted
and the raw water was let off down-
stream thereby causing a fall in the
level of the impounded water by a
few feet. The inter-locking svstem
of the electrical switch-gear of the
pump house was badly tempered
with. All the five telephone Ilines
connecting Wazirabad had been
snapped at various places. In the
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Chlorination plant chlorine gas was
let off making the approach to the
Plant difficult. Valves of the mains
taking raw water into Chandrawal
and also those on the distribution
mains were closed. When information
was received regarding stoppage of
the water, the engineers reached the
spot along with an adequate number
of police force. With the help of the
loyal workers the first pump of the
raw water intake was started at about
330 PM. The supply of water in
Delhi had earlier been declared as
essential service by the Delhi Admin-
istration on the 3rd November, 1973.
The police arrested 62 persons. By
about 9.00 P.M. all the pumps in the
intake plant were restarted and by
midnight filteration started in one of
the two plants at Wazirabad and
Chandrawal. The various damages
which were caused to the Plant were
set right. The help of the army was
also sought ard a batch of 30 army-
men also reached the Water Works.
By about 2.00 AM. on 23rd Novem-
ber all the filteration plants started
working to full capacity. At about
8.00 A.M. the conditions at Wazirabad
and Chandrawal and at the wvarious
reservoirs had been brought to nor-
mal, With the partial restoration of
water supply it was possible to give
some water to certain parts of the
city in the morning between 7.00 to
9.00 AM. But since most of the re-
servoirs had gone dry yesterday and
because many of the mains also re-
mained obstructed, auite a large area
of the city did not get water. By
now the water supply position in the
citv has come to normal though there
may not be adequate supply in the
distant areas, because of inadequate
pressure. During the course of the
night it is expected to restore normal
water supply in all parts of Delhi.
Union leaders have informed that the
strike has been called off. T regret
that so much needless inconvenience
has been caused to the citizens of
Delhi

Water Supply in Delhi NOVEMBER 23, 1973

1745 hrs.
HALF-AN-HOUR DISCUSSION

PROCUREMENT AND DISTRIBUTION
Price oF FooDGRAINS

MR. CHAIRMAN: We now take
up the half-hour discussion by Mr.
Guha.

SHRI SAMAR GUHA (Contai):
Sir, yesterday in reply to the discus-
sion on the no-confidence motion, our
Prime Minister in a Spartan way
admitted that the Government does
not hesitate to admit its mistakes. 1
hope that the Government considers
it a mistake that they did not increase
the price of bread earlier! After the
discussion on the no-confidence mo-
tion yesterday, today we find that the
price of bread in Delhi has been
raised! This may appear as a small
incident. But it is not so. The wheat
and rice quota are being cut almost
everywhere., Whenever the Chief
Minister of West Bengal, Shri Sid-
dhartha Shankar Ray, flies to Delhi
and back—he does it almost twice a
week if not thrice—he only brings
back very good news to the people of
West Bengal that either the wheat
ration or rice ration is being cut?

It is admitted in the country today

that since independence there had
been no serious crisis like the foond
crisis as we are facing today. The

Government is giving many pleas,—
drought, floods etc. No doubt drought
and floods have affected the food pro-
duction last year. But if the Govern-
ment had managed it properly and
with the firm conviction of the ideo-
logy of socialism they are advocating,
when they have accepted the basic
principle of socialism or socialising
the food trade a nd its distribution,
perhaps even with the marginal shor-
tage as the Government used to say,
the food problem would not have been
so acute. In the last 12 months, ac-
cording to Government's admission,
prices of food and other consumer
goods jumped up by 22 per cent. The
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retail prices in the open market have
gone up by 40 to 50 per cent. There
is another market which is running
with impunity, the black market. It
is no longer black; it has already
become white market. There God
alone knows by how much the prices
have jumped up. There was a box
news that in Calcutta, the price of a
kilo of rice is more than that of a
kilo of apple! The Government are
saying that they are proud that they
have undertaken the responsibility of
feeding a large number of vulnerable
sections of the people, particularly in
the drought-affected areas of Maha-
rashtra, Gujarat and Rajasthan.

The vulnerable section of the peo-
ple are not only the drought-affected
people. The vulnerable section of
the people arc those who cannot pro-
duce rice, the people in the urban
areas, the landless people in the rural
areas, the agricultural workers and
those people who are below the
poverty line, who constitute about 47
per cent according to your own
figures.

There is a tall talk about distri-
bution of foodgrains through ration
shops angd fair price shops which in
some areas are called modified fair
price shops. What is the posilion in
West Bengal, Bihar and Orissa, espe-
cially in the rural areas? Is there
really any distribution or supply? I
say it from my own experience, in
my constituency of Contai, which
suffered four floods in the last four
years, where according to Govern-
ment’s own admission seven lakhs
of people out of 12 lakhs of people
have been seriously affected by the
floods, you will be astonished to know
that in this vulnerable area per head
one may get 50 grams of wheat
through ration shops or modified ra-
tion shops or fair price shops or per-
haps one may not get even that. This
is the case not only in my consti-
tuency but also perhaps all over the
country in the rural areas. The modi-
fied ration shops or fair price shops
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are neither fair nor modified. I call
them unfair shops because they exist
in name. But in reality do not exist
in the rural areas.

It the Government want to be true
to their commitment to the socialist
principles, it is possible for them to
supply food to the people at reason-
able prices. Government could take
a bold step to supply foodgraing and
other essential commodities, including
edible oils, through the ration shops
both in the urban and rural areas. If
only the Government had done that
earlier, the national crisis which had
been created in the country in the
food front, would not have been
there., Why have the Government
failed in fulfilling the target of take-
over of wholesale trade in wheat?

As you know, in this House the
Government took a very bold decision
to lake-over the whaolesale trade in
wheat? What is the fate of it? On
the 18th April I wrote a letter to the
Prime Minister saying that we are
wholly for it, the opposition will ex-
tend all support to this measure, but
if this policy of wheat takeover fails
“there will be catastrophic conse-
quences in the country”.

SHRI SHYAMNANDAN MISHRA
(Begusarai): You did not get any
Teply to it?

SHRI SAMAR GUHA: I got a
reply that it has been forwarded tn
the Minister of Agriculture.

The Food Corporation employees
made certain concrete suggestions as
to how the procurement policy could
be wvery successful. What was the
answer? Many of them were arrested
under the DIR and MISA. Now,
according to reports, about 12,800 of
them are going to be sacked very
goon. I do not know what will be
their fate,

Why have the Government of India

failed in feeding the people? The
main reason is their faltering and
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halting atlitude. Why has the take-
over of the wholesale trade in wheat
failed? Fristly, because of the bun-
gling of the FCI; secondly, because of
the working of the vested interests in
the State Government; thirdly, be-
cause of the working of the vested
interests in the ruling party; fourthly,
because of the influence of the big far-
mers, who are the main prop and
support of the ruling party. It is this
quadrangular cligue or intrigue that
has ensured that the policy of take-
over of wholesale trade in wheat is
not successful. The Government is
terribly afraid of annoying these peo-
ple. There was a lot of discussion
between the opposition and the Go-
vernment. What is the result?

A mountain produces a mouse!
Yes, they talk of rice take-over: but
in reality no rice take-over. Some
States have been allowed to take-over
wholesale trade of rice; some States
have been allowed to go as they like.
This is the policy of the Government.
‘What does it show? It shows an
attitude of uncertainty, an attitude of
indecision and it shows that they have
failed in their own commitment to
socialist principles.

The Government hag to take bold
steps to take-over marketable surplus
of foodgrains and to have the mono-
poly procurement in that. They
should have a machinery of distribu-
tion through statutory rationing in
urban areas and for vulnerable sec-
tions in the rural areas. By “vul-
nerable sections”, I mean those who
<o mot produce but -~ purchase from
the market. This system is bound to
fail unless there is an overall mea-
sure of monopoly procurement of
marketable surplus of foodgrains
and the statutory distribution in the
urban areas of foodgrains along with
other essential commodities through
ration "nps is inescapable,
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Even now it is possible if the Go-
vernment takes bold steps and 500
grammes of foodgrains per head per
day even at a price of Re. 1 per kg.
can be given. But, as I said, it is not
possible because the Government is
faltering and the F.C.I. is bungling.
The different State Governments are
being controlled by vested interests
and in the ruling party, both inside
and outside, there is a big resistence
from big farmers and rich farmers.
The resull is that there is bungling.

Now, the Government is saying—
the Prime Minister has said it; the
Minister has said it—that they are
going to tide over the ecrisis. In
Bengali, there is a proverb:

“qT FTEAFH J Tl qT AT
& w7 T fpomdT AT Z

The meaning is, now that it is known
to everybody that, after this session,
the new crop is coming, the rice is
coming and, naturally, 1t will be in
the hands of the peasants and, natu-
rally, the price will fall and, natural-
ly, for 2-3 months, the people will
have some food, the Government is
going to take the credit as if it is due
to the bold steps, the socialist policy,
adopied by the Government.

Now, I am coming to the main point.
The answer is given about the relation
between procurement price and issue
price. They relate the procurement
prire to the issue price. What is the
relation? According to all statistics
and calculations, the difference bet-
ween the procurement price and the
issue price should not exceed 15 per
cent. But it is now between 25 te
3313 per cent. What is the reason?
How do you make these calculations?
What is the basis of these calcula-
tions? By this, you have deprived
not only the peasants but you could
give more to the peasants. If youm
had taken bold steps, then perhaps,
you could give food to the people at
a cheaper rate also.



345 Procurement and AGRAHAYANA 2, 1895 (SAKA)

I want to ask these questions: the
reasons for not introducing the po-
licy of monopoly procurement of
marketable surplus of foodgrains and
distribution through statutory ratio-
ning in the urban as also for the vul-
nerable sections in the rural areas;
the reasons for the failure of the take-
over of the wholesale trade in wheat;
the reasons for permitting different
States to take-over wholesale trade
in rice and giving freedom to others;
the rationale Lehind fixing the pro-
curement price of wheat and rice and
the issue price of wheat and rice and
the resson for the gap of 25 to 33
per cont between the two costs,

18.00 hrs.
It is
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take in respect  of the 25 per cent
wasiere ef faed in handling by the
FCT. less in storare, loss during iran-
sit by poilwavs anad fruck, demurrage.,
pilferace during storage and free gift
of the nunpy  bags, to the millers,
each punny bag of which costs
Rs. 3.50.

1 want to know what steps Govern-
ment propnte to take about bank in-
terest that the Government can in-
crease in food trade. At the district
leve] the cash is received and distri-
buted by the FCI employees, but the
cash is controlled by the Centre. As
a result, the bank interest is lost and
some extra payment has to be made
during the procurement and distri-
bution of food. I want to know whe-
ther they are going to rationalise that
system,

I also want to know whether you
are going to reorganize this rotten,
worn-out, ineffective and  corrupt
FCI, whether you will re-structure it
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like LIC. You may divide into differ-
ent zones and have Managing Direc-
tors in four zones with headquarters

one in Bombay, one in Delhi, one in
Madras and one in Calcutta.
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Lastly, we are getting two million
tounes of rice on 7-year loan basis
from Russia. Naturally we will not
have to bear that cost immediately.
I want to know whether the effect of
benefit of this loan will be taken into
account while making the calcula-
tions, while deciding on the rationale
behind fixing procurement price and.
istue price. I want the Government
to take note of this factor also.

In Anand Palrika and other papers
cf West Fengal, reports have appear-
ol it thouwsands of maunds of wheat
angd rice are rotting in Cooch Bchar,
Culeutta, Cossipore and in my consti-
fucney,  Thousands of  maunds of
rice, wheat and suzar are roliine el
Coveenment has not taken  ears of
them, T want to know whelher they
are soipg (o fake  slern mersures
ag nnt tlmsr_‘ oflicors who  allovwed
these tlinee to rot in the godowns.

SHHI NAWAL KISHORE SHAR-
MA (Ixiusa): Mr. Chairman, Sir, 17
weicome the rise in the procurement
price of foodgrains, particularly of
wheat and rice. I have been of the
opinion from the beginning that the
avriculturist should be paid a remu-
nerative price, and I do not know why
the Government did not take early
action in this regard, Whatever may
be the facts of the case, the President
of the All India Federation of agri-
culturists has come out with a state-
ment that in view of the fact that
the procurement price is not related
to the prices of the inputs, therefore,
the Government should increase the
procurement price of wheat or that
the result would be that the area
under wheat cultivation is likely to
diminish. I would like to know from
the Minister whether this statemenj
of the President is true, and if so,
what steps hc proposes to take to see
that the cultivable area of wheat and
other foodgrains does not go down.
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My second question is: is it not a
fact that the prices of foodgrains
which have & tendency to fall just at
the time of their arrival in the mar-
ket have now begun to rise? If so,
what steps sre being proposed to see
that the prices do not rise?

Thirdly, is it not a fact that the
number of fair-price shops in the
country has not increased at all? It
is what it was two months ago and
%f that is true, then how does the
Government propose to meet the de-
mand of the agriculturists areas, par-
ticularly, the country-side?

Fourthly, I would like to ask the
Minister whether it is not a fact that
allegations have been made that the
overhead charges of the Food Corpo-
ralion require a close scrutiny be-
cause they are too high or too much.
If that s {rue, what steps has he
taken to see that the overhead char-
ges of the Food Corporation decrease
so that the gar between the procure-
ment price and the issue price is re-
duced?

Fifthly, I would like to know from
him whether it is not a fact that a
large number of complaints are com-
ing that the foodgrains supplied by
the Food Corporation of India—Mr.
Samar Guha mentioned that, he was
talking that in West Bengal rotten
focdgrains cre being supplied—are
rotten and whether not only from
West Bengal but frorm other parts of
the country also. complaints have
come that the foodgrains supplied by
the Food Corporatiop are rotten and
if they are rotten, may 1 know whe-
ther he is prepared to institute an in-
quiry or to find out why these grains
which @re issued to the conswmers
are rotten, whether it is because of
the fzct that the foodgrains were al-
lowed to rot or it is because that the
grains which were stored have been
changed and ‘in their place rotten
grains were supplied,
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SHRI C, K. CHANDRAPPAN (Tel-
licherry): In the original answer
given by the Minister, there are two
reasons pointed out for increasing the
issue price. One is to make the pro-
curement successful and the second
is to give rdequate incentives to the
farmers, There is a contradiction in
it. While answering a question put
by my friend, Shri Mavalankar, last
week, Mr. Chavan, our hon. Finance
Minister, said that this is one of the
measures like the increase in the price
of petrol—he narrated several mea-
sures--to overcome the difficulties
that we are facing due to deficit fin-
ancing. If Mr. Chavan is correct,
which I think in this case is so, be-
cause I have no time to make a
speech, I would like to just point out
this much that this is nothing but an
indireet taxation on large number of
people, poor people, vulnerable sec-
tions whon are dependent wupon the
distribution system for getting rice
and wheat. I would like the hon.
Minister to make it clear whether it
was really an indirect tax or whether
it was what was told in this answer,
which I don't believe, because there
are many reasons one can argue.

st AT et (9:Ar) :
grErE #TFIAT 9T BT OA@ AT
FF & | FAT AT A7 74T oA 7 Af7
FF KA AR £ 7 afg g g1 7aF
Fqr Aifer ¢ 7
Fa1 9g 77 £ 5 feadt w1 3f=
qm 97 A1, @rE A41 Adr F1A g7
ame T4t faaw w41 o| T & wag
F Fo @0 &1 T3 FA g g
a4r JAFC JoqEA TH ag AA0 g 7
afz gf, a1 A feamt 7y 77 fRaal
FEXFAF A ITAFT TR ]

Fw ¥ WA FY FHAD AT FA A@T
fraft 2 ? smragag g fr v
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A1 A frafaa &7 q o @F qeamg
g TR F FTIU AW F W wEAT
& 7 weEe TR AW SET g7 A
qar & 7

FI1 92 79 ¢ fF s @ et §
faq %1 & 777 THo grogmLo FTAT &
WO T F FI 0T F AL
T FAG 97 THAT AV famr @AT 41
AT gRAIT 7 O74 F1 F9G § HGF
wfr asge 1 At & ST o a2 aqr
fer s g asmEIagrw 2! afz
g, Al ATFT TT CTAETIL A1 LFA
FfanFladrainiFv e ?

SHRI D. K. PANDA (Bhanjana-
gar): In view of the distress sale
whieh has happened in wheat and
sugar, I want to know whether the
Government is prepared to increase
the remunerative price of sugar in
the greater interest of the farmer. I
want to know also whether compul-
sory levy, as a principle, has been
admitted, and if it is so, I want to
know whether necessary instructions
have been issued to the State Gov-
einments to follow this very same
principle. As for example, so far as
Orissa is concerned, they have not at
all been following this compulsory
levy. As a result of this what has
happened is this. It is only the big
landowners who constitute only 0.02
per cent of the total land owning sec-
tiun and who own 67 per cent of the
total land are actually benefited and
this sort of distress sale is continuing
wnabated. So, is it made compulsory
on the part of the State Government
to follow thic policy?

Secondly as far as procurement
price is concerned, till today statu-
tory minimum price of sugar is main-
tained at Rs. 80 per tonne. Several
times it has been brought to the at-
tention of the Government and in
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this wvery House, that the cane-
growers must get remunerative price
for cane. As far as distribution of
sugar is concerned....

MR CHAIRMAN: That is outside

the purview,

SHRI D. K. PANDA: Rice is not
available to pvor consumers at a rea-
sonable price, All our effort should
be to see that people get adequate sup-
nlies of foodgrains at fair prices. I
lay emphasis on the woards ‘fzir pri-
ces’. But this has not been done.

Therefore, I would like to know
whether to make these available at a
fair price to the consumers—in most
of the States, for example, it has been
cdemanded that rice should be sold at
Re. 1 per kilogramme—whether the
Government ‘%s going to fix up the
price? In Assam, they have done
that and they are proceeding with this
matter.

Finally, T have a word about the
procurement system. F.CIL 15 one
agenvy for the purpose and coopera-
tives are the other agency. The FCI
sells through the small mill owners.
It is the mill owners who are cheat-
ing the Government. When the Dis-
trict Collector comes to check-up the
stocks. they say that this is the F.C.l's
stock but when the FCI people come
to them, they say that this stock is
from the other source. These two
agrencigs are allowed by the FCI for
the procurement of foodgrains. They
are also given advances. I want to
know whether the Government is
poing to ensure that only one agency,
namely, the mill-owners are allowed
by the FCI and not the others to
procure fvodgrains, There should be
a proper checking.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
Sir, at the outset, I am thankful to
honourable Member, Shri Guha and
other hon. Members who have put a
very large number of questions to
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me, In the shortest possible time
available to me I do not think that I
shall te abie to answer all the points.

MR, CHAIRMAN: Please be brief.

SHRI ANNASAHEB P, SHINDE: I
shall endeavour to cover as many
queries as possible, The hon, Mem-
bers will also excuse me if some que-
ries have not been replied to. In fact
some of the points have been replied
to on the ficor of the House in some
form or the other. If those points
are left out by me, I shall try to con-
centrate only on the impertant ones.

One hon. Member, particularly,
Shri Guha, as is usual with him, was
very critical in his remarks when he
said that everything that the Govern-
ment did was wrong. Of course, he
is very emotional also. I would, there-
{ore, appbeal to his good sense—he is
a good colleague of ours—to appreei-
ate the Government’s point of view,
Last-year he made a statement in the
House that the food ecrisis was the
worst in the post-war period, I womld
submitl for the kind consideration of
the House that it is true that the
drought was really unprecedented in
the recent past and there was a se-
wvere set-back in production as a re-
sult of that. I am not going into the
specific aspects of the problems. I
would make 3 very humble plea with
them that with the cooveration of the
State Governments and perhaps with
the cooperation of all of you also, this
country which faced a very difficult
food situation tackled it successfully.
Now the worst crisis is gver. Shri
Guha himself has admitted that after
two months the Government would
claim that prices have gone down.

SHRI SAMAR GUHA: That may
be temporary. Because new crops
may start coming up then.

SHRI ANNASAHEB P. SHINDE:
Good crops will come up. He him-
self concedes that this year the crop’
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prospects are going to be good and
the prices are likely fo come down.
I do not know what is likely to hap-
pen. Fortunately we have got good
crop prospects. There are many
factors in the economy which are
operating. I am not an astrologer to
say what is the prospect in the years
to come. But, I can make a humble
claim that the worst and most diffi-
cult pericd as far as management of
food economy of this country is -con-
cerned, is over. I would not like fo
claim that there would not be any
difficulty. I am not saying that.-I
only say that it would be much bet-
ter to manage our food economy now
as compared to the last eight or nine
months,

There was one doubt in the minds
of the hon. Members as to why Gov-
ernment had raised the issue prices, I
think Shri Nawal Kishore Sharma had
referred to this point, and he had ap-
preciated Government’s decision, The
Government of India took a very im-
portant decision ...

SHRI SAMAR GUHA: He appre-
ciated the rise in procurement price
but not in the issue price.

SHRI ANNASAHEB P. SHINDE: I
am peferring only 1o the procure-
ment price at the moment. From all
sides of the House, irrespective of
party affiliations, there was a demand
on 'the floor of the House that the pro-
curement price should be raised and
that every effort should be made to
encourage production in our country.
Therefore, the Government of India
took the very important decision of -
raising the procurement price of food-
grains., For instance, the procure-
ment vprice of paddy was in-
creasedq from Rs. 56 to 70, that
of coarse graing hag also been
raised, and in the case of bajra, it
has been raised to Rs, 72, and in the
case of other foodgrains it has been
raised to Rs. 70, and even in the case
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of millets, it has been raised from
Rs. 50 to Rs. 60. Though the present
phase of the food situation still conti-
nues lo be difficult, the trends of pro-
curement indicate that the farmers
are responding to this new price de-
cision of the Government of India.
Therelore, I would appeal to the hon.
Members to realise that this decision
was taken as a result of the desire of
hon, Members to give a remunerative
and good price to the farmers, and as
a result of it, the procurement has
started picking up. Of course, it is
too early {o estimate the achievement,
because procurement in many States
picks up after 15th December, but in
certain parts of the country, the crops
come a little earlier. Today, we have
cros:ed about 8 lakh tonnes of pro-
curement, of which 7 lakh tonnes is
bty and large of rice and one lakh ton-
nes js that of coarse grains. Every
day we get about 30,000 to 35,000 ton-
nes of focdgrains as a result of pro-
curemenl. This indicales a very
healthy sign for our economy, When
the prices are high and the food situa.
tion continues to be beset with diffi-
culties, this is really a wvery healthy
trend for our economy.

Whit would have happened had we
not increased the issue price? We
would have been required to incur
or give a very heavy subsidy, and
heavy subsidy means deficit financ-
ing, because resources are just not
available. ...

SHRI SAMAR GUHA: The increase
in procurement price is not to the ex-
tent of even 10 per cent and yet the
issue price has been increased by 25
to 31 per cent,

SHRI ANNASAHEB P. SHINDE: I
am coming to that.

Shri C. K. Chandrappan had said
thet there seemed to be some contra-
diction between what the Finance Mi-
nister Shri Chavan had said and what
had heen stated in the reply to the
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question on the basis of which this
discussion has been raised on the
floor of the House. I do not think
that there is any contradiction at all.
If the issue price had not been raised,
the subsidy would have gone up or
else there would have been no other
way of meeting it. Even then, I would
like to explain to hon. Members that
during this year itself, though the
original hudget provided for Rs. 130
crores for subsidy on foodgrains, that
is not going to be adequate, despite
the increase in the issue prices, and,
therefore, 1 have approached or my
Ministry has approached the Finance
Ministry to make an additional provi-
sion of Rs. 120 crores which means
that the total subsidy is likely to go
up to Rs. 250 crores. This is because
of two reasons. First of all, in the
case of the foodgrains that we have to
purchase in the international market,
the price will have to be subsidised,
whether it be that of milg or of
wheat, to the extent of Rs. 30 to 40
per quintal or Rs. 30 to Rs. 40 per
tonne, which means a heavy amount
of subsidy. Shri Samar Guha has
raized the point whether the increase
in issue price is in proportion to the
increase in procurement price. I
would submit that even now, in
the case of rice, an element of Rs 4
per quintal would be the subsidy ele-
ment involved; in addition to that,
perhaps, we may have to give cer-
tain honus to the State Government
if they procure over and above cer-
tain targeted figures. So, even as a
result of this increase in issue prices,
Government have not covered entirely
the economic cost or the procurement
cozt or the cost of storage or the cost
of transport etc. Therefore, to make
a charge that Government are trying
to trade and get some profit is pot
correct. That would be a very wrong
conclusion. In fact, I have personal-
ly been of the view that if the eco-
nomy of this country has to be in a
healthy state, deficit financing has to
be avoided, and as far as the food-
grain economy is concerned, we should
avoid heavy subsidies because other-
wise our economy would get into difM-
culties.
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What has happened in the countries
round about us? Have a look at
Ceylon and Burma, I think it is a
very dangerous thing if heavy doses
qf subsidies are introduced into the
food economy. Our economy would
then be in distress. Sometime back
whnen I made a statement, I was criti-
cisea by one  hon, member. But I
think in the national interest it has
been done. I continue to hold that
view. [ am not saying that as a re-
sult of that there has pnot been hard-
ship to the people. But I think, ulti-
mately, in the long run, the health of
our economy will improve and it will
be in the interest of large sections of
our population including the poorest
and vulnerable sections of society if
we follow this policy.

Shri Samar Guha has suggested a
very easy solution. Other members
also indirectly referred to it, referring
tn monopoly procurement, levy and
all that. We have no inhibition about
any system. In fact, we have given
freedom to Statq Governments. If
they want to take over, we have no
objection. Shri Guha suggests that
the total marketable surplus should
have been procured and the mono-
poly procurement system should have
been introduced,

Perronally, I am of the view that
in this country, we will have to
resort to compulsory levy, we will
have to mop up the maximum market-
able surplus and see that the
requirements of the vulnerable sec-
tlons are met. But while accepting
fhis objective as a long term policy,
when we think of implementing and
administering the food economy,
naturally as a responsible  govern-
ment, @&s @ resgonsible party,
a3 a Ministry which has to admi-
nister day to day matters and
deal with day to day problems,
we have to be practical. Suppose all
market qutlets are stcpped. When you
do not have adequate stocks, what
would happen if any dislocation takes
place? When there are no adequate
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stocks to embark upon a plan of this
kind would, I think, be a dangerous
thing.

Therefcre, the Government of In-
dia took a very right and wise decision
in this regard. Food economy is a very
delicate subject. Here sentiments and
emotions are of no use. Because
this has to do with the lives of mil-
licns of people, we have to be very
careful in coming to any such decision,
Therefore, though we have taken the
position that progressively we propose
to do it, we must proceed carefully.
As far as the public sector is concern-
ed, whatever may be the shortcomings
ultimately we want that the public
sector must play a very important role
in procurement and distribution,
through the cooperatives, State agen-
cies and through the Food Ccrporation
of India. In the matter of public dis
tribution, we have also to lay conti-
nuous emphasis on proper distribution.
Without that, there is no solution to
the problem whirh we are facing in
the country

Some hon. memberg have drawn my
attention to the deficiencies of the Food
Coropration. I am not making the
claim that everything is all right with
the Corporation. In faci, I am so
much worried, my Ministry is so much
worrled, about it.

SHRI SAMAR GUHA: Cut down
wastage.
SHRI ANNASAHEB P. SHINDE:

Whether it is quality control, whether
it is wastage, whether it is sometimes
misappropriation, we are confronted
with a number of problems. Our ccn-
tinyous effort would be to improve the
state of affalrs. The Government of
India have taken the decision that
there should be State Corporaticns and
co-operativeg also which should play
an important part side by side. At
the same time, consistent efforts would
be made ta improve the functioning of
the Food Corporation. This is our

approach. o —
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As lar as cost and other Lhings are
concerned, a Committee will go into
these matters. Our endeavour is to
see how the cost can be reduced and
how economy can be effected. I will
seek the co-operation of hon, members
here. Fcr instance, one of the cases
which the hon. member, Shri Samar
Guha, referred to concerns the Cal-
cutta office employees of the FCI, Of
course, he has a right to represent the
matter. But when we went into the
accounts, we found that on medical bills
alone in one branch, the Port branch,
the amount was Ra 47 lakhs in one
year, the nex{ year it went up to Rs.
82 lakhs and in the third year it shot
up to Rs. 92 lakhs. We are now In-
quiring into what had happened. A
lot of funds have been really misap-
propriated and we are finding out what
has happened.

the
some

SHRI SAMAR GUHA: Earlier
Employees’ Union  suggested
measures. . . .

SHRI ANNASAHEB P. SHINDE:
1 am sorry the same Union gheraoed
the Leocal Manager and issued illegal
orders recruiting a very large number
of people.. ..

SHRI SAMAR GUHA: It i{s absolu-
tely wrong. I had a long talk, three
or four discussions, with the hon.
Minister, Shri Ahmed in the presence
of the representatives there. Shri
Ahmed said the matter is under in-
quiry. He himself said that it would
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be inquired into. I would humbly re-
gquest him net to refer to it in this
manner.

MR. CHAIRMAN: Kindly do not
escalate the scope of the debate.

SHR1 SAMAR GUHA: He himself
agreed that the matter will be inquir-
ed into.

SHRI ANNASAHEB P, SHINDE: 1
would only say that these are some
of the problems, including quality
control. Unless an atmosphere is cre-
ated in this conutry so that all these
varioug organs of the Government and
the public sector organisations also
assume certain responsibilities, it be-
comes a very difficult thing.

I wag seeking the co-operation of the
hon. Member, that let us try to create
that atmosphere, and I do not think
he will have differences. On the
fundamentals, I do not think he will
have differences. It will be the end-
eavour of our Ministtry to imprcve
the functioning of the Food Corporation
of India.

With these tew worcds | am thank-
ful to you for giving me the opportuni-
ty, and to the hon. Members also.

18.31 hrs.

(The Lok Sabha then adjourned till
Eleven of the Clock on Monday, No-
vember 26, 1973/ Agrahayana 5, 1893
(Saka)



